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LOK SABHA

Menday, December 4, 1978[Argshavana 11,
1900 (Saka)

—t—

The Lok Sabha met at Eleven of ths Clock

[Mgr. SPEAKER in the chair]

MEMBER SWORN

Shri Ajit Kumar Mehta (Samasti-
pur)

WELCOME TO THE BRITISH
PARLIAMENTARY DELEGATION

MR. SPEAKER : Hon'ble Members,
at the outset, I have to make an announce-
ment.

On my own behalf and on behalf of the
Hon'ble Members of the House, I have great
pleasure in  welcoming the Rt. Hon.
Farl of Listowel and Hon'ble Members of
the British Parliamentary  Delegation
who are on a visit to India as our honoured
uests.

The other Hon'ble Members of the de-
legation are :—

(1) Mr. Hugh, Alexis Louis Rossi, M.P.

(z) Mr. Ivor M. Clemitson, M.P.

(3) Mr. Hugh McCartney, M.P.

(4) Mr. Eric John Sever, M.P.

(5) Miss Janet Evelyn Fookes, M.P.

(6) Mr. Ivan Lawrence, M.P.

{ The delegation srrived here on Saturda
the and December, 1978. i

They are now seated in the Special Box,

Mu hﬁmtm

Iy people of Britain,
" g8 L 81

——

2
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(b) A satement showing the schemes tories free of cost as an additionality to their
ted in warious States during TEIOUces.
1977-78 is enclosed (Statement-I). -
(d)d;lr'hemm Iln
) The under the schems sre - m wlﬂ 53- enclosed (State-
ey o cmerdy g e el T
Beatemant—I

Statement indicating thy schemes implemenied in grioys Siates

£, Assam . . . . . Maintenance of irrigation and Flood Control works
and Bridges,
2. Bihar® . + « =« . Construction of Minor Irrigation works;and roads, main-

tenance of roads, sofl conservation.
s, Himachal Pradesh . . » Maintenanee of Rural Roads and irrgation worka

4 Karnataka, . - . . Maintenance of Major, M-dium and minor irrigation
works, roads, afforestation.

Kemlp . . . . « Oonstruction of Minor tion works, vill roads,
* buildings and hmud:::.m S

€, Madhya Pradesh . . C jon and i of roads, major and
minor irrigation works and water conveyance systen:
afforestation, Soil conservation works, local commum
works belonging to

7. Maharashtza . . . y Canals of major and medium irrigation projects mins .
rrnsltmn works, s0il and mwisture conservatiom,
development afforestation, roads erc.

8 Orbss . . . . . Roads, irrigation (Major & Minor) soil conservation
works D:velopment of pastures, control of stream
bank erosion, plantation etc,

9. Punjab . . . . . Link Roady, State high-ways, miintenance of %
water supply s-he e, construction of tanks and
dams, Flood control m:smsures planistion and main-
senance of canals.

to. Rajasthan . . . . Repair and re:toration of fisod damage { works,

. adesh . . !’WD Roads, Ropd Samices, irrigation.
" Iﬁmh‘ ' worky, fo:;t,.w)r?k:. ’Pmchh:;:g'h[ works ete, -

12 WenBengd . . . . Minor lviguiag, waer wiy, repairs 9. lzun
" T willage R l), bypso haa ﬂ,ﬂ.l'
C e canals, mlc:r'n:rntnu :v] ﬁ
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Sarement—I
PRI3I1355 OF IMPLEMENTATION OF FOOD FOR WORK PROGRAMME
1Qantities of foodgrains alleseted and relsased during 1978-7g.
(M. Totnes)

Quantities of foodgrains  Quantities of food-

State nuu;-:;d :191;10-7“9 r.he sru:t ::% }dumt
Wheat Rice
1. AndhraPradesh . . . . . 55000 g6ooo 10,000
2. Amam .
3. Bihar . . . . . . . 200000 100000 25,000
4. Gujarat » f 8 g f . 50000 15000
5. Haryana . . . . . . 14000 2000
6. Himachal Pradesh . . . . . 3000 - .
7. Karnataka . i . : . . 50000 15000 .
8. Kerala . 5 f . f . . 50000 10000
9. Madhya Pradesh . . ) . - 12500 56000 -
*ao. Maharashtra. . . . . . 71000 . .
ml 1. Orina f . . . . . 200000 155000 25,000
n2. Punjab . F - . . . . 63000 16000
! .?13. Rajasthan . . . . . . 138000 9500 -
14 Tripura . . . . . .. 10000 4000
715, Uttar Pradesh . . . . . 111000 45000
‘16, West Bengal . . . . " . 205000 87500 12,500
17. Miroram ' . N . N . 1200 1200
1336200 637700 72,500
fiar o W) g v Frafor wrd fisar

ol WA TN wEaeiy : JTAAT t & grofi defy o @ 4
wsq A, T§ DATT ®T Q% T 78 ‘T!‘énfq; mﬁwﬁfﬂ\ﬁl:m

ar fix garX wgt woerd ¥ o saTw wor ot 71 23 @ AT fxed T,
gar g, IaN WAl feat g | gwa ﬁ“ﬁﬁ“f‘m ?

¥t egy wife ¥F § 38T T@-vwy FE—3wx wdw o it whifwg—amr o
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FTATW i F-q% THo THo To &A@ F
e frorfor wvd g ? w1 e
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19T FY oF &Y wravawar & fmwt
TS HIHTE & T FATE | 98 T2
¢ fr wow safrdt weom daw At
o 93 greftor awer w1 aTa A
™ T AT § feemew wwowm
AT v @ ) T &t g IuaT
SEE w7 § 1 ZATY TrgT avEE %
WY 9 4% WIAT § &1 g7 T qIETT
®1 AT 2 37§ 1 w7 OF sy siehe-
Tt # forer e gran & g oW W @
fratferr 7Y &7 awa § 1 20 &Y 7o
" § feer o a7 aear @k § )
& Jmn 3fa wwery 2, 49 3oET S
'h":ﬂﬁrz"u

st W T AT AT N
&1 ST A1 AT ¢ | H qOAAT AR
qr f& WO @ AT F wATEr 6
T KIETL H WA R AT AATT
#y?

TG GTET At e ¥
st i ¥ ag AT wr
fr -t dnr TFre § W wEE
3 ¥ T T &9 3 N afew
FET L) AT I AIEA 9X W
gt G w1 fawmowr w46 7
g, aty, 9raT grefaw wifs @ &
WO 1 Xg o & avdr a7 a8 ?

ot wm W foy o wgras W
svort & ag avorr fw & 1 58 3 Frdt
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& w1 whewr v g [y

- o w o & o A &9

‘ﬂ'f'ﬂﬂ'{ﬁtu

SHRI JYOTIRMOY BOSU : Will the
bon. Minister kindly state the statewisc
mme formulated for 1978-99 and.
empl t generated for  1977-78 and:
whether only rice will be sivcr? tgﬂ arcas
which are primarily rice cating areas?
mﬂhﬁm outright cash assistance to en-
ce bargaining power of the agricul-
tural labourers with the owners of the land
will be consi ; if not, why not?

lnSlt']I‘R[ BHANU PRATAP SINGH '!
¢ year 1977-78, 2,04,580  tonnes o
oondgrains were dl{ou&d- The quantity
already utilised by the State Government
generated employment for about 1.4 lakh
persons. In terms of mandays, it 1s 393/
equivalent 10 1.41 lakh manycors.  As
current year i.e., 197%-79, alloca-
tions have been made to the tune of
Rs. 13,386,200 tonnes but its
utilisation is still awaited and no figures can
given or the manyears crated.
Howeve:, it is estimated that it will go upte
405 million mandays.

SHRI JYOTIRMOY BOSU : My
question  has not  been answered.
My guestion was whether only rice would
be supplied from the Central Stock for
arcas  which are primarily rice eating
arcas?

SHRI BHANU PRATAP' SINGH :
Formerly only wheat was given. This.
year we have provided that upto 59 per
cent of the total requircment can be given
in the form of rice. We have not yet taken
a decision that the entire quantity will be
given in the form of rice.

SHRI JYOTIRMOY BOSU : Whar

about cash amistance?

" SHRI BHANU PRATAP SINGH :
Cash asistance is not lpm of the Food for
Work programme at all.

st Tm ATW €Wy ¢ IO
SRV Y FOHTT Y TG NHT F q13w W
&< o ¥ § fr v @ fraier fear
ST §F &TH ¥ AX FATH AAAT
¥ wavie | & et wgan g fie am
T WETC €7 ¥ WRW ¥ ¥ (W
woere Wt frar § i oo, fore v wame
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mnmmﬁm'ﬁmm

www i ?

oft vy worr Py : ST AW FORIT
3 forraT TEwT WY 9T AT IR HATE
& fear war | wtew g AY IAH TOAT
gy gy & fin warer gevwT ® A )
TF 74T AT W EAT § W I W
Iy TH AT §fF
W A A W7 WY ag e w1
o & fao faam s oadam

SHRI M. SATYANARAYANA MO
This Food for Work pro :.s \ery
successful in the States.

Minister did not give mymﬁl,ymbhvi
‘Jyotirmoy Bgsu's  question, ou know
that the southern States icularly
arerice consuming States. T l.revcry

much interested in this prorlmme
unfortunately, they are supplying Oﬂl‘.l'
wheat. Recently, our State has made a

wsequest  for the Supply of rice under
this Programmg.
«

Is the Government going to supply only
‘wheat or rice?

SHRI BHANU PRATAP SINGH: 1
have made it very clear that previously
we were supplying only wheat. Now,
we Vare sy upto 50 per cent rice

ing to d.emand of the State.

Enguiry into Retarn of Wheat Seeds
by Pakistan

+

“"K.*203. SHRI KACHARULAL HEM-
RAJ JAIN :

SHRI SHANKERSINHJI
VAGHELA :

™ Will the Minister of AGRICULTURE

Nn. aB !nmdaoﬂ:Nmenbu. 1978, re-
return of Indian Wheat by
and state ;

E

(bti!n.ﬂwoﬁeu!whochmhd&e

thg tln wheat l:ul
chel:hdhuﬁlt dmnching:l

whether in this res
te}hlhﬂn nwbﬂhy

10
(d) if 50, the action taken against the
officers beld responsible !

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHR.I
SURJIT SINGH BARNALA) : (a)
wheat seeds which were supp m
Pakistan were all certified seeds well

within their validity period. They were

also cheked for their physical qualities
hd’nre actual despatch. Guard samples
were also drawn.

(b) The checking was done by the officials
of the National Seeds Corporation,

(c) and (d). A technical commitiec is
RdiEn desriorcon e ity f et
after they were selected aentto?akls-
tan . Necrsary action will be taken in
the light of the report of the committee.

ot wEE AW PATT® WA wew
AEET g ATATOU T &Y & Ad
et o ¥ 9 Tere FeaT § IEE wETT
gaTq vy § a9y i wfear feer w6
a1 W 2 & wET W Tl W
i Yufeardrr feam omr & 0 At
T EEHT WA F2AT BN ¥ A1 I
wfirerfcat & faens w1 wrfardt oraw
grar €Y wf §, W% g ardardy w7 &
Fre feferrr w7 & wiw T A
STre Harew ¥ W ¥ A wE & ?

<t g Ty womr & qaTar
fs oF vwagE W fordr T § gaEwr
s wox & fog forerid w10 @mo #o
Tt , ¥x W dre Searermt fefasr,
Mo WTo ToHo VTN W oY oW TTo-
mia]ﬂo@o ®o ‘WI‘&IIT'ITG qHo &
ATgY 1 TE AT AT FT @ § W aiw
¥ e forer gz Forsdardy e gl 3
faremes wer Qewwr feraT O

off wwsote AW o7 W A
¥ T el off 7 sty wAT  Wifeg
fig ot st e T § I O qife-
T ¥ gardr woeTe & frsy W WX
F¥wamcfemmoar o 1 ow TR
o, % w1 seree fear ? e
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s o R g ?
e am g fe wif 7 ot wow
W ¥ weT WY i & T 3wk vt
@ ¥ e w461 7

st g fag acen @ orfeame
¥ aga ¥ wra w1 gure A §, afer
FA% WAl &7 AT aATH 28 AT ®Y
Y ofsm H amar § sewm & ag
®E

“Pakistan's Food Minister , Khwaja
Mohammed Safdar, yesterday said that
Indian wheat seed has fully been  tested
and found to be of the required quality
Radio Pakistan reporied.

He told newsmen in Rawalpindi  that

the secd has a capacity to yield 35 to 4o
maunds per acre.

Mr. Safdar said some quality of the seed
had been sent back 10 India, but the re-
maining was in accordance with the requir-
ed specification of 85 to go per cent ger-
mination.”

st T ¥ g W A, g
FopTT A § e fRei & awe #
grdr a1e g1 | e fam whaefa
AR AFAT BT TEIET & IO UGG
2| g fiw e S i & A aer
Far o @I WIT A AT WAL I
& aTL @ qawra §, & dar o & a1
g g f& = a9 fom
RIS ¥ WU WU TH & S a9

wT fawte waa & ?
ot gww Tag awaver o T
&t fomr &1 a0 w71 11 famne

a& § 1 ag a=T § fr o oY @A gu
g aIT A TR R FOOWFT R
forerm oft &1 &% I g fapmramy

SHRI JYOTIRMOY BOSU : Sir, 1

a ice on this,

!wouldli-hcwkmwwhclhermymgi.

before you ornot. I want you to indicate
.that you are going to kecp that .

MR, SPEAKER : Mr. Chandrasekhar

DECEMBER 4, 1978

Oral Answers 1z

it wowrere fg : g dw gt § e
fa2wt & gard e w1 wod w§ WYCERTT
geTT off @3, & gfee & war welt oft
Tara fe s o @ fre § fore
#iwr =Y Ho § Wi Ay acw e st
Iu¥F T AT FTHTT & AT ¥ 3

g TR M A Y e
geafuay ¥ few aro ¥ g w2
T faare wT @ § | 9 At 7y ot &
et § v 5 fam o1 Gt 212, Afww
ofe s e g ... (wEwma)

MR. SPEAKER : Neither of them
arises. First of all, be has said 1hat there

is no mistake.

it wersvare Ty - #a7 5T S qg W
garim fa ot @i T fiw o
frewit Y ForaT ¥ TEEY i wEy P
wort & € ot & 7 oft w0t
STAT ¥ A1 FAT €W AT ¥ A% AWIAN
fe o fawi & @9 Jor T0, IEE
9EY §9 FIFT G947 WY ?

MR. SPEAKER : The written answers
are never read, ‘That ix the ditficulty.

it weaitw fag wonwn @ agt & WY
Y &Y FIET AT ATAT ¥, IAWT ATH
oy ¥ 1 wlewe @iw Q7 &
T W IR o wE o & )
ag Y aror AT TAT 4T, WA W o
U TEdy 1 s mpara W Al } fis
oY dtwr arfre wr @ §, ag qTO AT
2w dmramAw g} e
ager |1 v wvgr § o e A & wfraer
g

MR. SPEAKER : Question No:
The quetioners are  not hc:e.“rh-

sorruptions).



1

(Unterryptions)ts

MR. SPEAXER :Dein't record anything, ~

(Interruptions,*®

MR. SPEAKER : Order, Order. I
amon mylegs. When the questicnersare
not here, \I cannot co anythirg. Ican
only c¢me back if there is time.

(Interruptions:*®

MR. SPEAKER : Don't recordf any-
thing.
(Interruptions, *® r

MR. SPEAKER : Mr. Jyotiimcy Bosu
has a convenient Rule bock of his

Direction 15 says =

“If on a questicn heing called, it is not
asked or the member in whose name it
stands is absent withom givirg anyleter
of authority. 10 any other member on his
hehalf. the Spraker may, at his discre-
tion, direct the answer to it 10 be given
in the second round, if in his opinion
or that of the Minister concerned, the
subject matter of the questicn is of such
importance as to warrant on answer
being given in the House,”

SHRI JYOTIRMQY TOSU : It is
“the Speaker may'’ and not “'shall™,

(Inter-uptions)
=it 7t Tw Wl ;T 5T eI ATy

g7 ¥ I9t FoEw )

wereq Aghw : q1T Aifer 2 AR

oft wft ool < F et Afew
g

ooy RER W A e w7
fifea

U.G.C. Grants to Colleges in Bihar

#3206, SHRIHALIMUDDIN AHMED:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to lay a statement showing :

(a) the total U.G.C. Gran( sanctioned
for colleges of Rihar during the current
financial yrar and how many collegesappli-
ed for the grant

(b) names ofthose collegeawhichapplied
during last three years and names of
thosc whith got grants and names of those
which did not get grants; and

Orol Ansuers AGRAHAVANA i 1009 (SAKA) Orel Answers

19
(c) whather  Govermiment propose to
all pending cases by the end of 19787
THE MINITIR O EDUCATION,
) WELFARE AND CULTURE
DR.PRATAPF CHANDRACHUNDER):
?a to (c). A statement is laid on the table
the Sabha, *
Stateament
(a) During the current financia ! year,
e University OGranis Commissicn has
sanctioned Ra. s;r.ﬂq,ama to 19 colleges
in Bihar for their develc pment. The num-
ber of new colleges who applied for grents

during the current  year (upto 31-10-
1978) isonly 4.

(b) During the last three years cnding
March 31, 1978, the Ccmmissicn had
received  proposals frem 109 colleges in
Bihar. As on 31-10-1978, B4 of these
colleges have been  sancticned  grants;
the proposals of 19 sare  under
consideration ; and thercmaining 6 didnot
qualify for assistance. The nzmes of col-
leges in the three geattgories are :—

(i) Names of colleges who kave been somction-
ed gramis @

8. No. Name of the College

' COLLEGES UNDER MAGALH
UNIVERSITY

1 A.S. Colirge, Biktamganj.
2  AM. Collegr, Gaya.

3 A.N. Collcge, Patna.

4 ANS, Celiege, Bath

5 AN.S.College, Nabintgar,

6 B.5.College, Dinapore,

7 College of Commerce, Patna,

8 D.K. College, Dumataon,

g G.B. Mahila College, Gaya.
10 Jagjivan College, Gaya.
11 Kisan College, Sohsarai (Patna).
12 K.L.S. College, Nawadah,
13 M.M.N.M., College, Arrgh,
14 MBR.R. Singh, College, Arrah.

15 M.V, Mahavidyalaya, Buxar.

16 R.L.S. Yadav College, Badktiarpur.

*4Not recorded.
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17 S.V. Patel College, Bhabha,
18 8.5, College, Jehanabad.

19 S.N. Sicha College, Warsaliganj
(Nawadah). .

*20 S.P. Jain College, Sasaram,
21 5.N. Sinha College, Aurangabad,
22 T.P.S. College, Patna,
* a3 Gaya College, Gava.
24 H.D. Jaia College, Arrah.
25 Nalanda College, Nalanda.
26 S.N. Sinha College, Trkasi.
27 S.N.Sinha College, Jehanabad, Gzya

COLLEGES UNDER BHAGALPUR
UNIVERSITY

28 D:oghar College, Deoghar,
29 J.R.S. College, Jamalpur.

30 K.K.M. College, Jaria.

4t Murarka Coliege, Sultangan;.
32 R.D. College, Shaikhpur.

33 Sahibganj College, Sahibganj.
34 S.P. College, Dumka

35 Sri S.X.R. College, Barbhigha.
36 Marwari College, Bhagalpur,
37 S.N. Mahavidyalaya, Bhagalpur,
38 T.N.B. College, Bhagalpur.

TOLLEGES UNDER BIHAR UNIVER-
SITY

39 B.M.D, College, Dayalpur.

40 D.A.V. College, Siwan,

41 Gopeshwar College, Hatwa.

42 M.].K. College, Bettiah,

43 R.N. College, Hajipur,

44 S.R.A. P. Gollcge, Barachakia,

45 M.D.D.M. College, Muzaffarpur.
46 M.S, College, Motihari

47 Rajendra College, Chapra.

DECEMERR 4, 1978
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COLLEGEL UNDER PATNA
UNIVERSITY

¢} B.N. Collsg:, Patna,

4) M:ndy Muhila College, Patna,

50 Patna, Collegs, Patna,

31, Puna  S:isnc: Colleg, Pama.

it Pitna Wom:n's College, lel_.

I)LLEGES UNDER RANGHI

UNIVERSITY
53 8.5 K. College, Maithon,
5¢ Dorand2  College, Doranda.
53 Giridh Colleg~, Giridh,
5% Jamhelpur Cr-opCoiliggs, famshed-

Pl.l.l'-

57 Jan h=doar Wimn's College,
Jam thedpur.

59 Jam hedpur W orkers' College, Jam-
ahcdpur.p ’

509 Karim City College, Jamshedpur.
65 K S, Colleg=, Scraikala,

6: Mthila Cllegs, Chaibas.

61 Marwari Colleg?, Ranchi,

63 PI‘:E..R 1y [M:my:ial Collegs, Dhan-
6; Rimzah Collegs, Ramgach,

65 R.S, Mse College, Govindpur.
65 Sim l-gx College, Simdega.

67 S.5. L.N,T. Cbllege, Dhanbad,

158 Si. Grlun'yis’ Gollege, Hazaribagh.

63 ;Tata College, Chaibasa,
7+ Ranzhi Wom n'1College, Ranchi.

COLLRGES UNDER PATNA
UNIVERSITY

71 B.R. Bhagat Collegs, Samastipur.
7: Fab:uganj College, Forbasganj.
73 J. N. Coallege, Madhubani.

74 Marwari College, Pumea,

75 K. P, Gollege, Murliganj,

76 K.S. College, Laherisarai,

77 M. R. Mihila] College, Darbhanga.
78 R.K. Collegs, Madhubani.)
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79 R. N.A.R. College, Samastipur.
8o Saharsa Cpliege, Saharsa.
81 C.M. Science College, Darbhanga,

#2 C.M, College of Arts and Science
Darbhanga.

83 G.D. College, Begusarai.

‘84 Puruea College, Purnca.

8s

Lii) J\I'ln:lr:‘;f f,f,‘;‘;:m wb;sf prapesals ars

1 AP.S.M. College, Barauni.
2 A.N.D. College, Shahpur Patery.
3 B.5.S, College, Supal.
4 Janta College, Jhanjharpur.
5 R.B, College, Dalsingsarai.
6 T.P. College, Madhipura,
% J.J. College, Jhumri Telaiya.
8 K.B. Wom+n's College, Hazaribagh
o Y.S. Mzahavidayalaya, Ranchi,

4n Ranchi College, Ranchi.

a1 Koshi College, Khagaria.

12 R.D, & D.}. College, Monghyr,

15 Dr. Ram Maunohar Lohia College,
Muzaffarpur.

14 Dr. S, K. Sinha Women's College,
Motihari.

15 ]Gopalganj College, Gopalganj.
36 Jawaharlal Nchru College, Dehri-cn-

17 Jagjiwan College, Arrah.
18 Maltidhari College, Naubatpur,
tg Sri Chand Udasin College, Hilsa.

41ii) Names of Colleges who didnet qualify.
(Due %o low curolment)
t M.LS. College, Sarisabphai.
2 J.P. Mahila College, Chapra.
3 Jeewachh Mahavidyalsya, Motihari.
4 L.N. Oollege, Bhagwanpur.

1900 (SAKA) Oral Answers 13

5 Oriental College, Guzri, Patna City.
6 Sri G. G. Singh, College, Patna City.

(¢) The requests from the Colleges which
are stillunder consideration can be finalisdd
only after the Colleges concerned furnish
the required particulars/clarifications sought
by the Commission and if they fulfi]
the eligibility criteria,

SHRI HALIMUDDIN AHMED :
I would like to know from the Hon. Minis.
ter the conditions for sanction of UGC
grants to Colleges and the Heads under
which such grants are being given.

DR.PRATAP CHANDRA CHUNDER :
Thm.m several conditions of eligibility
prescribed by the Commission for Develop.
ment Grants.  Colleges offering three-
year Degree Courses in Arts, Science and
Commerce should have aminimum en-
rolment of 400 in these courses and at least
20 permanent teachers. If such colleges
are offering Two-ycar Degree Courses, the

inj dent enrol tand faculty
strength should be 270 and 15 respectively.

As regards the matters for which grants
can b: made, these are as follows :

The Commission normally provides up
to 50% of the approved cost of building
programmes including Libraries, Labora-
tories, Class-rooms, Hostels, Staff Quarters
etc. and up to 75% of the cost of purchase
of books and equip vgr
for Faculty impr t, construction of
workshops, animal houses and introduction
?,I; rmer:cdnl courses are however assisted

Commission to 100%. The
share of the UGC in :’iudmd%mdl‘or
additiona staff is restricea to 509, of the
remaining part of the development cost of
50% on bu dings and 25% on books and
equipment,

SHRI HALIMUDDIN AHMED :
I would like to know from the Hon. Minis~
ter whether the Marwadi College in
Kishanganij in Bihar had applied for any
asyistance from the UGC grants and if so,
what are they ?

DR. PRATAP CHANDRA CHUN-
DER : I have & longlist, the name will
have to be found out. The list is given
here, in the statement. ‘Whichever college
has applied, the list is here. Many have
&p] : I will have to take time to find
it out.

MR. SPEAKER : He say: the list is
there,and it L alonglist. You would have
seen it.
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SHRI E. MALLANNA : The answer
‘!ivmwwt{bloftheq‘nellhu]u:

“During the last three years endin
Ml-ﬂi 1, 1978, the Commirion ha
recei proposals from 109 colleges
in Bihar. As on gr-10-1978, 84 of
these colleges have been sanctiioned
grants; the proposals of 1g arr under
consideration; and .the remaining 6
did not qualify for assistance.”

May I know from the Hon. Minister
what is the basis of the principles adopted
n granting the amounts ?  Ia there an
special assistance given to colleges whi

are situated in backward arcas ?

DR. PRATAP CHANDRA CHUN-
DER : As rcgards the fint part of the
question, I have already answered.

As regards the second part, there is some
relaxation for colleges in backward and
rural areas. The relaxation are as
follows. Collegea in such areas offering
Three-year Degree Courses with an en-
rolment of 900 instead of goo and a faculty
strength of 15 instead of 20 will be entitled
to Development Grant up to Rs. 5 lakhs,
If such colleges offer Two-year Degree
Courses, the student enrolment and faculty
strength shall be 200 and 10 respectively.

In this way, manyrelaxations are given,

witerd wwaie far: war weft sgier
s fEmaend g fF1o73% T
W w AX § I Ay ag g o o oy
grz wE T amt 7 T TR R A
g s fesT s @4 & T2
aTg g § I A it g wre &
mifsare afmr T ar et &
R TR FEARa fawge
g od & oW d wrdrdor wer 7t aedy ?
I wlt ag fear woee wy G
W g | T AT AR A At s
oY I Y 7w AR w6 ?

o A W WX : 17H, 1972
& a1z o wrRrFor vl gu, I T o
W g sl gl

(O oom: S Bachelos o8 Peut

Graduate Degree ;
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(a) It is m registered mciety rred it is”
Eunmntly effiliated to a Univerritylf
order to be able to reccive grents
from the University Grenta Comrm-}
ission ; and

rr
(3) Colleges established after Jine 1652
are to fulfil all the requirements men-
mentioned a
L2y

e awie feg: Frgiv e
e gl ¥ 8, 5% ot o g 4 1)

oft wtw e et TR oY
wifier dgae Hifr F soper wr s
T Bw & arenrius araraer w g e
# fafaer ag wa oY Tt o oY st
iz Fama - ar e ¥ o %
worfon fid i, woeTT S agner
T Ty ?

¥o NATT Wik &K : X TIE F1 WG
NI FLHTT & AT 7Y &)

Scheme from Farakka Barrage

Authorities for Relief against

Flooding to low lying areas of
Pagls and Bansloi

*211, SHRI SAKTI KUMAR
SARKAR

SHRI SACHINDRA LAL
SINGHA :

Will the Minister of AGRICULTURE
AND TRRIGATION bhe pleased to state :

(a) whether Farakka Barrage Authoritics
have prepared any scheme for providing
relief against flooding to the low lving rivers
of Pagla and Bansloi river basins ;

(b) if sn, the details of the scheme and
the areas likely to be bentfited under the
scheme ; and

(c) details of [Government's reacticn
to the scheme ?

THE MINISTER QF AGRICUL-
TURE AND IRRIGATION (SHR1 SUR-
JIT SINGH BARNALA) :: .{aﬂ o (c) :
A scheme has been prepared by the Farkka
Barrage Project sothoriti¢s, dn the basis
of the recommendations of a Technical
Commiitee setup by the Government of
India, for the construction of two regulators
on the Pagla and Batiloi rivets béfore they
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join the Bhagirathi river and the diversion
of waters accumulated in the Bansloi and
Pagla Basins to the Ganga river through the
Baghmarlu on, Thearealikely to be
benefited by the scheme for Rabi cultiva-
tion would be about 4100 hectares. The
scheme is under final stages of sanction,
Preparatory steps for taking up the work
have already been taken by the Farakka
Barrage Project authorities.

SHRI SACHINDRA LAl SINGHA :
May I know from the hon. Minisier when
the work will start 7 And when it be
completed ?

SHRI SURJIT SINGH BARNALA :
I have already mentioned that the work
has already been taken up by the Project
Authorities and we cannot just now say
when it will be finished and cfTort will be
made to finish it ax early as possible,

SHRI SACHINDRA LAL SINGHA :
Whether any target date has been fized for

its completion ?

SHRI SURJIT SINGH BARNALA :

No target date has been fixed yo far,

foeelt ®t wafws wwifay ¥ am
ghram

*213. ot AT v Ty 0 wT
frrate sl wrarw @ar ofw o qrafe
HY og 9T Y 597 67 R

(%) 3, 1977 & arz = qat
el #) wear feat 3, forg aoeTe
# s s frafaa w4 frar § o i
faweht, ol % arart Wi afedi w2
T SN el awifor gl
e 7 ¥ af ¢ ;

(w) v wafagy st &
T W § W G e Y T
FTArT ¥F o wert a1 frmtor femr
™ g

() war o, 1977 ¥ arx fafem
F9 sTafY oY frod & It & qowr
7 foiw fear § ; W

(%) afwt, o o wrefoat & am
vt & oo Wi & Wt & g

¥ are ¥ wreToAt My Afr § ?

frafer it e war gfw e
gt Wt (s Fewmre wer): (%) ¥
(). tar o adoror aff oy sy &4
famelt foere wfewrcr a1 el
TR fam s ww ¥ a1 @ ww
sfuge Gl srafrrm g & A
TR @TETAT NAF AR T FTAATEY
FT@EE |

@ 1 wifag Afa & wgETc
WA, 1977 ¥ A% Y WA sowaTd
foreré oot 1 w1 e # W
amfer gfea Sywsy s T w5t
s &Y WY JAT | X ATHE ¥ gt
et o wp Aft @

st oqmr wex fag AT weE
AR, ATAAT RraTE Hely ofr ¥ WX o
FT JOY agd Y wenows & ¥ fear
&1 T g & ¥ o & SO A TR
& wfirwr % wf § 1wt fr § amET
R & s § wafowa doaam w7
w83 Y s @1 g e Ao
# am ¢ fF o sgeagd smd o
TR oy s #E 99 af) woar
aorft W ot 3w § fe feeet
fererer sfirson st et s et —
£A% et § A1 73 wafuya Fmbo B
=fme w0 ¥ AR Fe E E, @ & A
Tra et o ¥ o wrga § f6 QX
ffa o g9 qw A g Mg &
WX I da # wr wdaEy ST g ?

st faeme aw der & 7 ogw
AT , 97, 1977 ¥ a@ it wwfwa
wTEET Y, 99 § § o) Afew 7wk
& % fawms wrawdy & om @R
ot oY & Affer F aff wd § e
W FORw g GO A g |

oft v v fleg : & e TR
£ fr wgi wgt Oy doed @ & oy
iR v F ek § 7

2z



23 Oral Answers

q?i‘mmum:wmﬁ%mt

*“The number of colonies built which
have nit b2en approved by Gowvern-
m:nt so far and where civic facilities

* .i...." There is no qusstion of pro-
viling civic facilities in unauthorised
e3lanies extructed after June, 1977.
ot v owew few 0 Wy W

- GO a7 At €Y AEY & WY AU w5 wAhe
G iweEd vq ¢ £ A Bf

Figw R ?

ot faway wen:  garer w1 fasger
carae wfl w7 @ § \Afew F Wy &
w1y grewETE § @ e & sAmaa-
9% wiegwwg ® fenfow fear man
A AT 1977 F AR AT T

WY v wew Yay : & @mar =@-
“ar § fe awer o wAfass st
# qfoarar |1 @ 1 afx goeTe wwfa-
wa sEfal & fmio @ @] &
g @ e xw yw @ et
a1 feator Yl @R fear o & W
FE Ao Hfy w4 I Frar amn
g?

ut fasrAc zem : gafag
i @ dfoawragdfed may
ATRTT F FAA 9 WAUYLSE TA-
wrAz i NafF Az @ fiaTw
T A9 WA ¥ 41 siFeE
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SHRI MANORANJAN BHAKTA :
Mr, Speaker, Sir, I want to know from the
hon. Minister whether the same analogy
will be applicable in the case of unautho-
rised encroachments in the Union Terri-
tory of Andaman and Nicobar Islands.

SHRI SIKANDAR BAKHT : I am
sorry, [ need your direetion whether this
question flows from this question.

SHRI MANORANJAN RBHAKTA ;
This is a general question.

MR. SPEAKER : No. No.

Sl WY ST e wET, T
arz ¥ femfora &1 o fear v
T T3 & #8477 14t v " A0 Aifw
T T & ITHT IATE £ T FxaT FTAT
1 Formragm i fs s fer
TR XY A AT FET T AT g ?

ot faswy wey: seaTETz § A
femfarom =i gt 24

Smdl wowE AL & war A
§ T Wit § o g & a0
T WATIEEE SGANn G §
wrE TR & qge dr siv &1 spaend
7§l FT w87 e q@r FqA 7l
Ty &%a fosy fd afm amis
CF AT AW A ¥ WY A wrfRT
A A 98 ?

ot fewxt W@ g7 Farw
gopTL & fawradts § fs g9 & o
fs W SFITHT AT wE @) v
afemit T H, I F1 #y qey
T WAl

SHRI M. N. GOVINDAN NAIR :
May 1 know the number of houses already
demolished in unauthorised colonjes and
the number of houses intended to be de-
molished in such colonics and also whether
you have exceeded the number of houses
demolished during emergency.

SHRISIKANDAR BAKHT : 1
require notice for this.
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National Children’'s Board

*2;4. PROF. P. G. MAVALANKAR :
Will the  Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE

be pleastd to lay a statement showing :

(a) whether Government have set up a
National Children’s Board ;

{b) Full details of its personnel during
all these years (since inception to-date) ;

{€) whether similar Boads in varjous
States have also been set up and whether

-

they are given financial assistance and
guidance by the Central Govern.

ment ; an

(d) if so, broad details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKA-
TAKI) : (a) Yes, Sir,

(b) to (d). A statement is Jaid on the
Table of the House,

Statement

The compusition of National Children's Poard pricr 1o its recenstitutien en yo Febmvary, 1558

and aficr tlie reconstitufion is as under :

(a) Compuosition of National Children's Board prior 1o its reconstituticn.

1. Prime Minister . . » : .
2. Minister of Education & Social Welfarc
3. Minister of Health & Faniily Planning

. . President.
« Working Chaitman..
+  Member,

4 to 12, Nine Social Workers with mpcn:ncc of Child

Welfare Serviees .

. « Members.

(i) Shri Arvind Netam, Deputy Minister of Educa.

tion & Social Wellare.

(ii) Shri Kireet Joshi, Education Adviser, Ministry of

Education & Social Welfare,

fiii) Smt. Shanta Gandhi, Director, Bal Bhavan.

(iv) Shri 8. Balasundaram,

{v) Miss A. Chari.

{vi) President, Indian Academy of Paediatrics,

26F

19—25.

(vii) Dr. B. N. Tandon, Head of Department of Gastro-

Enterolo All India Institute of Medicul
Sciences, New Delhi.
{viii) [2 Social Workers had not been nominated.}
& (ix)

mpuwmno:mnmdbymcmmmund 3
persons by UT Administrations, in  rotation, from
mgthmwhomwnmod with Child Welfare
Services

. . - - -

Members.

(i) Shri Nyapathi Raghava Rao . . . Andbra Pradesh..

(ii) Smt. Malti Barua PR . . + Asam,
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(i#i) Dr. Ram Raj Prasad Singh

(iv) Shri Amar Singh Chowdbary

(v) Choudhary Shyam Chand

(vi) Smt. Gaura Devi

. .

. .

) (vii) Begum Sheikh Mohammed Abduallh

(viii) Smt. Manorama Madhawaraj

(is) Shri Shivbhan Solanki
(x) Shri Rishang Keishing .

(xi) Shri Radha Raman

(xii) Smt. Shashikala Kakodkar

(xiii) Smt. Simone Sinnas

. .

.26-27. Two representatives from the Lok Sabha

(i) Smt. Muku! Bacesjee, M.P,
(ii) Shri K. Mayathevar, M. P

28. One represcatative frum the Rajya Sabha.
Smt. Margaret Alva, M. P.
Smt. Vidyawati Chaurvedi, M.P.

2y, Chairman, Central Social Welfare Board

of Public Cooperation

03 Wat 171
3o &(hddnevdopmmt.

.

1. Secretary to the Govemmmtoflnd:a
Department of Social Welfare

i (b) The composition of the reconstituted National Children's Board is as given below :

1. Prime Minister

2. Minister of Education and Social Welfare
3. Minister of Health and Family Welfare

4. Minister of Finance

- 5. Deputy Chairman, Planning Commission

&kg:emdSuuforEduunonmdSw&de-

y==11, Five Social Workers with experience in Child Welfare . Members

-

\i) President, Indian Academy of Pasdiatrics,
Bombay.

- Smt Tara Ali Bai
B Hmton oF Child Weltagee 2=

, International

- (idi) Prcsident. .Illdilﬂ Council for Child Welfare,

. Himachal Pradesh
. Jammu & Kashmir

. Karnataka

. Madhya Pradesh

. Manipur.

UT of Delhi

. UT of Goa, Daman & Diu
. UT of Pondicherry

. Members

} upto January 1977.

*  (upty 20-12-979)
« (with effect from 1-12-1977).

Member
+ Member
.  Member-Secretary
+ President [
Working Chairman 1
. Member 1
. Member 1
« Member i

(iv) Prof. A. P. Barnabas, Indian Insiitute of Public
Administra Delhi.

tion, Nnr
:{v) Mother M. Teresa
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ta-16. Five Ministers of State Goversmsawns dealing with child Members

weltare, gge cach from the five roglons as per appendix,
beginning in slphsbetioal osder, each to serve & two-
year term by rotaticn g

() Miniaws in-charge of Child Welfare, Andbra
(i) Minister in-charge of Child Welfare, Amam
(ili) Miinister in charge of Child Welfare, Bihar
(iv) Meinister in-charge of Cbild Welfare, Gujarat .
(v) Minister incharge of Child Welfare, Haryana .

17. Lt. Governor/Chief Qommissioner of one of the Union ~ Member

Territories beginming in alphabetical order for a term
of twq years by rotstion 1

Chief Commissioner of Andaman and Nicobar
Istands.

€8-19. Two representative from Lok Sabha . + +» Members

(i) Smt. P. Chavan

(ii) Smat. Shanti Devi . .

2. Oae represcatative from Rajya Sabha » Member
Smt. Vidyawatl Chatuevedi o+« (upto g4-1978)
Smt. Fathema Ismail . 5 . . o (weed. 12-6-1978)
2t. Chairman, Central Social Welfare Board Member
2. Director, National Institute of Public Cooperation
and Child Dovelopment- . . Member
#3.-Szcretary, Department of Sodal Welfare Member-Secretary
ToraL

30°

[dl..
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Appendix
NORTH EASTERN
1. Assam
2. Manipnr
3. Mrghelaya
. 4. Nagaland

5. Tripura
EASTERN

6. Bihar

7. Orissa

8. Sikkim

9. West Bengal
NORTHERN

10, Haryana

11, Himachal Pradesh
12. Jammu & Kashmir
13. Punjah

14. Uuar Pradesh

WESTFRN
15. Gujarat
16, Madhya Pradesh
17, Maharashira
18. Rajasthan

SOUTHERN

1g9. Andhra Pradesh
20. Karnataka

21. Kerala

22, Tamil Nadu

2. State Children's Boards, similir 1o
the Natienal Children’s Board have alieady
been set up in all the States/Unien Terri-
tories, except in‘the State of Gujarat and
the Union Territony of Chandigath. Siate
Government of Gujarat is censidering the
question of setting up a State Children’s
Board and this is awaitedd, The Unicn
Territory of Chandigarh has been exempted
from setting up a Children®s Board because
of the small size of the Union Territory.

3. No financial assistancre is given by the
Central Government to the State Chjldren’s
Boards, The  National  Children™s
Board was envisaged to provide afocus and
“a forum to plan & review and properly
coordinatr the multiplicity of services to
mect the needs of children.  The decisicns
taken in the meetings of the Naticnal
Children's Board, frem time to time. are
communicated to the State Governments
and Ministries of Government of India for
policy guidance and action.

PROF. P.G. MAVALANKAR : MayI
know from the Government, ']
Nationa] Children Board, which has been

.. DECEMBER 4,.1978
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oonstituted as per the statement, meet only
onee a year or oftener ? In view of the fact
that the International Children’s Year is
coming next year, is the Board going to
have frequent mectings and more concrete

ammes ?  Will more funds, in view
of Children’s Year coming next year,
be allotted to this Board which has been
constituted ?

SHRIMATI RENUKA DEVI BARA-
KATAKI: According to the original idea
the Board was to meet once a year. In
view of the fact that 7979 has been de-
clared Internationa) Children®s Year, the
?‘l‘.iﬂil Board which was constituted in

cbruary last has alrcady had two sittings.
The Prime Minister presided over them.
It shows that due importance has been

iven . t0 International Children Yecar.
sides the Board, there is an ad hoc Steer-
fng Committee. That Committee meets
from time to time to look after and to over-
sec the plan of the International Year of
the child.

PROF. P. G. MAVALANKAR :
The statement shews that enly the Stane
of Gujarat is left out in terms of constitu-
ting the Board in the State.  Will the Cen-
tral Government insist that not enly the
State of Gujarat appoints its Board quickly
but all these Boards ccmprised really
knowledgable, grnuine people interestod
in child wellare and these posts are not filleed
up in terms of cither patronage or just
giving a job tosome ane. T am asking thix
especially because of the fact that the
position of children is dismal. In certain
States of India it is so horrible that unless
the Boards are constituted correctly erd
properly on the basis of its having righs
persumalities and funds are alse given,
nothing will happen.

The statement slie ws that no {rereis!
assistance js given by the Centre, Mey T
knuw why should the Centre not give
financial assistance to the Statr ‘Bemids
particularly in view of the fact tkat more
things have to be dene next year ?

SHRIMATI RENUKA LEV] R/ RA-
KATAKI] : The first part ol ibe avesticn
is regarding the State Beard in Guimier.
Guigrat is hen. member’s cun  State,
They have a grmn '[Tglthlﬂd Welfrye
Department. Most prelbably they thevg it
that, that nf'pnrlgrrhl will Le rl.-[r’m
managr it. Ncw, they heve given (Lia
understanding that they are goirg « I'ryve
Children’s Board probably by the erd cf
December or so and they have  alresdy
started the Internaticnal Yeor of the ¢hild
activity.

So far as the funds to the State Govern
ments are ecncerned, J think the hom™
members will get & ecpy of the plen »
action, ‘We have sent it to the ar-
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ment of Parliamentary Affairs and that
will be circulated to the hon. members in
a day or to-day or to-morrow. Most of
the activitics are through the State Gov-
ernments a8 will be seen from the plan of
action. We have requested the State
Governments to make a provision in their
State Plans. Planning Commission has al-
ready agreed Lo give that money to the
State Governments.

DR. VASANT KUMAR PANDIT

1 am glad that the hon, Minister Las said
thatshe has activised the children's Boards
and that certain plans are being drafted
for 197g—International Year for the Child,
May I ask the hon. Minister what specific
plans have been deawn in the two mectings
which had taken place ? Now we are
almost at the end of 1978. What plans
are going to be functivning in what time
and what are the criteria ?

SHRIMATI RENUKA DEVI BARA-
KATAKI :  The strategy of the child
walfare in successive as wrll as this Inter-
national Year should be—an integrated
appreach to child welfare to provide
coverage to the Scheduled Castes and the
Scheduled Tribes, giving emphasis to
health, nutrition and education.

SHRI K. LAKKAPPA : Thisis a
very vital issue.  To overser the children
welfare, the present Government is not
sucerssfully  organising the national
programme with full linancial assistance.
Che need of the hour is much more.
But certain fascist forces are operating so
far as the activitics of (he children are con-
cerned,  Certain national outlonk has
to be given to this to overaee develop-
mrntal activities of the children of the
country.

Therefore, will the hon, Education
Minister kindly explain whether there is a
national scheme for the welfare of the child
in the country with full financial assist-
ance ?  In many States, there are no
Boards.  Will the hon. Minister assure
that he will have a national ctive in
developing welfare boards for the child
thmhmt the country so that the mind
of is developed and is nogside-tracked
by the fascist forces which are operating
in this country right from the child stage.

SHRIMATI RENUKA DEVI BARA-
KATAKI :  So far as the natiozal policy
is concerned, the hon, member most pro-
bably knowsthat we have a national
policy for children. So far as this Govern-
ment s concerned, the moment we took

. over, we reconstituted the WNatlonal
‘;‘;l-mh n& i;;_ritedwhall the Mhuwr}

Social Welfare who are als Arge 0

Child Welfare, for & meeting, There, we

8296 LS —z
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uiscussed the plan of action which 1 have
Just now mentioned. All the State
Governments have accepted it and for thae,
funds will be made available by the Plan-
ning Commision to implement these pro-
grammes within the State plans,

MR. SPEAKER : Question No, 215.

SHRI- JYOTIRMOY BOSU: May I
draw your attenticn? You have made
observations during Questicn Hour which
are very unkind and have no lags to stand
upon, Infact, yourutteranceshavemialed
the House. Rule 48, with regard to price
of sugarcane, sub-rule 5.. «s

MR. SPEAKER: 1 have read out the
direction on the rule, the earlier Spealers
have given. (Interruptions).

SHR! JYOTIRMOY BOSU : Cana
irection supersede the rule?

MR. SPEAKER: No, it is only an ¢x«
planation; nothing more than that.

Conference of Town Planners
..t

®217. SHRI MUKHTIAR SINGH
-MALIK:
‘DR. SAROJINI MAHISHI :

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RFHEA-
BILITATION be pleased 1o state:

l'lzl whrther a meeting of Town Plannens
was held in New Delhi during the first week
of qulber ,1978;

{b) ifso, names and number of perscnnel
CIm participated in the conference; an

(c) the matters discussed and decisicns
arrived at?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT) : (a) Yes, Sir.

(b) Thirty-fve cfficers participted in the
-ﬂhgk List of participants is placed cn
the Table of the Sabha.

A statement the tant
e e cemmeeitins
mh is also placed on the Table of the

a,
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List

List of participants to the mect of Chielf Town Planners of States and Union Territcries—Feld
on gth November, 1978 in Vigyan Bhavan, New Delhi}

1. Andhra Pradesh . . . + ShriN. Venu Gopala Reddy, Director 01 Town Plapning
2. Assam . . . . . ShriD,P. Nath,

Town Planner ana Ex. Officio Director of Town Plann-
ing.3

3. Bihar. . . . . « ShriR, L. Bawa, Chief Town Planner.
. . « ShriD. G. Pandya, Senior Town Planner,
5. Haryana . . . . « Shri]. C. Chopra, Senior Town Planner.
e« « » SariR,K.Mechta, Town & Country Planner.
7. Kerala . . . . + Shri K. Thomas Poulose, Senior Town Planner.
8. Karnataka . . . . Shri N. Govindappa, Director of Town Planning.

g. MadhyaPradesh . . . Shri K. Kaplish, Chief Town Planner,
10. Maharashtra . . . « Shri]. G. Keskar, Director of TO"\A'n Planning.
11. Nagaland . . . . . Shri 8. B. Mitra, Senior Town Planner,
12. Orissa . . . . . ShriD. R. K. Patnaik, Director of Town Flenning.
13. Punjab . . . . +  Shri]. S. Ghuman, Chief Town Planner.
14. Rajasthan . . . . - ShriB. Kambo, Chief Town Planner & Arch. Advircrge
15. TamilNadu . . « ShriV. T. Thurairaj, Director of Town Planning
16. Uttar Pradesh . . « Shri]. P, Dube, Chief Town & Country Planner,

17. WestBengal . - - « ShriC. Mazumdar, Chicf Town Planner

18. Dadra & Nagar Haveli . » ShriD. D, Sunctankar, Associate Town Planner inchar
of Town Planning.

19. Delhi Development Authority - 1. 5hriV. V. Bodas, Director City Planning.
2. Shri . C. Gupta, Addl. Dirrctor (Planning).
a0, Goa . . . . . « Shri 8. P, Deshpande, Chief Town Planner.”

21. Pondicherry . . . » Shri Martin Kolandai, Senivr Ti wn Planner.

Co
Town and ngrr?huhcorn-

9. Shri P, N. Dave, Senior Rescarch
Officer,

1, ShriS. 8. Shafl, ChicfPlanner. 10. Shri §. S. Dutta, Senior Rescarch
Officer.

2. ShriB.N.Rahaikar, Town & Country 11. Shri M. B. Bhatia, Associate Indus-
Planner. . trial Economist.
3. ShriR.5.Chadha, EconomicPlanners
.  Ribei hi
'Pls:l!l:rf. F. N. Riheiro, Architect 1. MiwX. Idnani, Research Officer.
5. Shri P. G. Valsangkar, Town &
Country Planmr

Ministry of Works and Houvs'eg.
B :S‘l;::. C-Gitr o Comicy 1. Shri P.S. A. Sundarem, Dt pm,
7. ShriR. Is P. Sinha, Associate Town Secretary (U.D.).
& Country Planner. 2. Shri K. K. Saxcna, Dusk Officer
8. $wi N. Ranganathan, Addl, Town (UD-III).

& Country Planner,
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The important items discumed in the meeting of the State Cheif Town Planners’ and their
eecommendations are indicated below:

Items discumed Recommendations made

{a) Protection and Preservation of the (a) All States and Union Territories enact appropriate
natural setting and environment  legislation and keep necessary funds to ensure that
around Archaeologi ts  arcasaround ancient monuments and historical places
and Historical nlaces, are not spoiled and are adequately planned,

¥b) C-ntral Schem=for Integrated Ur- (b) Stress be given to the availability of statutory coms
bin D welopmentin M srmFoIian prehensive plans as the basis for integrated devel
citiesand A-easof National Impor-]  m=nt and a state level monitoring be set up
tance.§ association with the State Town Plannnig Departmeat.

i{c} N ational Urbanisation Poicy. z) Early formulation of a National Urbanisation Policy
and increased financial allocation to urban areas
particularly the small and medium towns.

(d) D=ceniialsurvey ofurbanland usc; (d) The need for decennial of urban land wse and
and evolving and adopting ‘Nation. that the first survey may with population
al Lan luse Policy’. census 1981,

{e) Integration of Rural D:velopm:nt (e) The State Town Country Planning Department and
Programmes within asp:cial plan the Town & Country Planning Organisation, New
frame, Delhi, may be involved in evolving asettiemaent system

of basic villages, service village, service town and a
market town—well in advance to help the State
Go?.?;:mu in formulating policy decisionsin this
regard.

f) D:vclopm-nt of National Inform1. (f) Itwasreiterated thatall States should de adequate

tion Systrm and establichmesnt of funds for huilding up such information system at the

D ita Bank for each State, state level to aid ur and regional planning and
locational decisions, '

(g} Comtitution 5FM -tropolitantrans- (g) Eearly action be initiated to set up metropolitan
portauthoritiesin the m tropalitan transport authorities and the subject of urban trans-
~cities, ' Bort be dealt with by the Central Ministry/State

cpartment dealing with urban development.

{h) Qreation of State Urban Develop-  (h) An urban development fund be immediately set up
meat fund and earmarking of sc- by all State Governments and resources for contribu=
prrate fundy urder l;r!nn Eevelmup-
m:nt programpss for red urban fund be
‘mnt schems and@ b-.-.unt!hﬁa.m- Boards mwbere m:-y othenrhem Suub'!;o;n
‘programmes, Planning Departments, )
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SHRI MUKHTIAR SINGH MALIK:
Part(h) of the Items discussed says:

“*Creation of State Urban Development
fund and earmarking of scparate
funds under wurban development
programmes for redevelopment schemes.
and beautification programmes.”

Has any such fund been created for the
development ol the villages in the rural
arcas?

SHRI SIKANDAR BAKHT : This is
a recommendation tmade in the meeting
of the Town Planners. It is still vnder the
consideration of the Government and this
particular recommendation relates to the
recommendations made 10 the States.

SHRI MUKHTIAR SINGH MALIK:
This is in rgard to urban development.

SHRI SIKANDAR BAKHT : These
are only recommendations. These re-
commendations have been recrived by the
Government and they are under consitlera-
tion. We have not yrt bern able to take
any decision,

SHRI MUKHTIAR SINGH MALIK:
Tt must be within the knowledgs of the hon.
Minister that there isa grear hue and cry
in the rural arees because the Town and

, Coul:llry Planning Department in the State
acquirres very fertile land for setting up of
matkets, industries and new  rownships.
Will the hon, Minister direet the Town and
Country FPlanning Departmenisin  the
States to acquire only barren land and not
fertile land, for this purpose ?

Mr. Speaker, as industries are very im-
portant, agriculture is alo very important
and somr of the cultivato s are deprived of
their whole holdings when the n and
Country Planning Department acquire
their lands for the setting up of new indus-
tries. Will the Minister give directions to
that effect o the Town and Country Plan-
ning Deparmment ?

SHRI SIKANDAR BAKHT : Sir,
housing is a subject which is in the State
sector and this acquisition of }and is done,
in fact, directly by the States themselves.
The gumwn of direction hardly arises,
but I have noted the suggestion of the hon,
Member and I will try to see what can be
done in this regard.

ur of

tow of town planning has become one of
national importance. All sorts of unplanned
townships are coming up throughout
thris country which arereally going to create
tremendous problems in the twenty-first
century. Is the hon. Minister ng'-m

DECEMBER 4, 1078
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any series of clear guidelines to the Statca so
that now that this new development is
taking place b initio there ahnultrh: some
planning, or are we sitting hack and
allowing this unplanned growth to go?

SHRI SIKANDAR BAKHT : With due
apologies I do not think that this question
arises from the original question asked, but
still I would like to say that the Goven-
ment is very much aware of the problem
pointed out by the hon, Member and we
have alrcady tried to identify seme :mall
towns for development, we have roond
about 4oo small towns with a populatitn of
one lakh to two lakhs. We thi:nEudml this
population should be evenly distributed
tl:rnuﬁhuul the country. Wre have identi-
fied three towns for development and for
the provision of complete infrastructure so
that those counter- tes are provided
in those small towns which are llluﬂimE
people to the bigger cities and that, I thin
should be able to check the unplanncd
growth of smalle: towns.

DR. SUSHILA NAYAR : Sir, many
years ago scme of thest concepts were
talked about and discussed and it war alro
decided that there should be certein bread
guidelines for not only the tewns, but alto
the villages. So many villages get wathed
off by the flocds. 'I'ht"’y are again built in
the some haphazard [ashion. Would
the hon, Ministcr please give us scme idea
of how soon some of these concepts can be
put into practice? Any new constructicn
should not be dune in a haphazard fashion
and guidelines from the Centre which have
been talked of for, God knows how many

ears—I was in charge of this Department
iyn 1962 and from then onwards all these
concepts are here, bur nothing scems to
have actually been putinto practiee. Can
we hope that some of these concepts will be
put into practice in the near future.

SHRI SIKANDAR BAKHT 1 Sies
the hon. Member has already had the
experience of being in charge of this De-
E-rlmmt,dae must have given guidelines

erself. But I just would like to say that
again the Centre can only make suggestions
or make recommendations. The things
have to be carried out by the Btate Gov-
ernments themaelves. 'We are our
best to make it an organised effort and thay
development should take place in an orga-
nised manner,

MR. SPEAKER : Question No. 218,

SHRI JYOTTRMOY BOSU : Sir, X
rise on a point of order. ' '

MR. SPEAKER : This is the fourth
time you are rising on a point of order.
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ieition No. 218 —The Questionser is not
E:.rr - N». 219—~The questioner is ndt
here . . N> g20 The questioner is not
here. Now, Qaestion No. 221,

Baddha's Monumemnts in Kushinagar

+

*221. SHRIMATI PARVATI DEVI:
SHRI ISHWAR CHAUDHRY:

Will the Minister OF EDUCATION
‘SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether it is a fact that two of
Tluddhist's holiest places located in Kushi-
magar (U.P.), the temple where Gautam
Buiiha attained nirvana and the giant
circular stupa standing on the spot where
his mortal remains were cremated are
sinking because of water-logging and re-
curring finods in the area ;

(b) whether it is also a fau:l that the
main d to the mor is from the
rising sub-oil mr table and the yeear
rmnd wate-logging, contributed by many
-small rivers and rivulets around which join
‘the river Gandak; and

(=) if ©, whather Government  proj
tn alwpt n')hnnrairl enqmccrmg tecg:'e
:qmllllnc!hr one employed i

<xcavation sites ¥

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CUI..TURI
(DR. PRATAP CHANDRA CHUNDER) :

(a) There is no report of sinking of th
Ramibhara stupa and the Nirvana 'I'el:l'lE
ple and the attached stupa, situated on an
<levated platform at K.n.illnlw

(b} In th=low laying excavated remains,
wiater-logging  has been noticed which is
dia t3 s23vonal rains and rise in the lnb-omi
water table. The

accumulated watcr
being pumped out periodically nmt.

(c) The situaton, now obtaining at the
site, does not warrant an

1echnique to b tdoﬁed of the
actions already taken respect of the lﬁly
¢ f the stupa under renovation.

" wvernment take appropriate lupl
v sen situstion so warrants.

Waf quilt ¥ : worw A,
MIT g7 ¥ Gifeer w7 afex et D

gdwy R & fay wi wowe &
w1 v ot £ 1 voad ww e fieaeft
WA AN ST AR ! R e WY
g & T w T el g
g goeTT & frdteai W ca oy § 7

DR. PRATAP CHANDRA CHUNDER¢

Year Special  Annual
Repairs  Repairs
197536 . . Rs. 31,805 Rs. 13,702
197677 . . Rs.61,0309 Re, 9,708
1977-78 . . Rs.27,496 Rs. B,743

Provision of Rs. 60,000 for special
and Rs. 20,000 for annual repairs has mg:-n
provided in the current year.

MR. SPEAKER : Is it the opinion
given by the experts?

DR.PRATAP CHANDRA CHUNDER.:
1 have already said that it has been found
that there is no substantial report of sinking.
Becausc they are low-lying arcas there is
water-logging duc to scasonsal rain and
the sub-oil water table is also arising.

thndmgerwﬂlhc there. 3o, mmtmmu
and special repairs are beingdu_tle.

WAt qie) W : wwa 4T
¥ i & aeafraw g sfe o
WY G W & depfy § gt
v § 1 wrea wie fadwi ¥ s
AT o W R § 1w wiehw
e Tty w1 s ) g A g
wg wgrag eree wefy o feame dwT
wreir e <3 §, Wi feftr @R o <d &
Wt gonTC fiadl  ®Y agraaT & w3
wOAT TAERT WY EgraeT & ¥ W< ghadd
o mr ¥ forty Grwre Wl 7



DR. PRATAP CHANDRA CHUNDER :

WRITTEN ANSWERS TO QUESTIONS
Sugarcane Dues in U, P, and Bihar

*204. SHRISHYAM SUNDER GUPTA:
. SHRI G. M. BANATWALLA:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased 1o state:

{a) whether huge arrears of Cane Grow-
'wers have been outstanding towards Sugar
Millsin U. P. and Bihar States; and

(b) if so, the names of such $ Mills
together with the money ou g and
since when ?

MINISTER OF STATE IN THE

THE
MINISTRY OF AGRICULTURE AND
I%NBéEGIJ)'LTION (SHRI BHANU FRATAP

plamd ) A
(Hacadmhh-u‘ySuNo. LT-ag6a/76)
Revislon of Delhi Master Plan

*205. SHRIMATI MOHSINA KID-
WAI: Will the Minister of WORKS

IN be pleased to state:

(n) whether the land-use schedule as laid

down in the Delhi Master Plan, is being

revised to accommodate the unauthorised
Colonies in the Cefpital; and

A statement Is laid on the

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA.
BILATION (SHRI SIKANDR BAKHT):

a) In the process of regularisation of
) colonies, change of land use
will be considered wherever necessary.
A level ﬁdﬂn
oD o e b
hulundybemmupmmt:hlhepw-

muﬂlnrhdnobmu lﬂhdmm
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Centres
Agro-Sexrvice Opersting in

*207. SHRI P. KANNAN: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

ek ot L
t counf
various States; i

(b) the precise services offered by these
cenfres;

(.g‘ y study has been made
ﬁlm:dmal ntilhy of these centres;

(d) steps, if any, proposed to be taken to
cfiectiveness of these centres <o as
to make areal denton therural econcmy ?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA):

(u) State-wise distribution of 2,864 agro
service centres in operation is given in the
Statement attached.

(b) These centres are rendering one or
more of the following services.

(f) Custom of agricultural
machinery for

mﬁnﬂ;
land development !uu-venlni
E:tﬂfh::mm o::'lum;, dril

(#) insallation, maintenance and
servicing of farm equipment,

(iii) plant protection services.
(tv) sale of fertilisers, pesticides, seeds,

of agricultursl
Ehm’ » fuel oils, Tubricants, ete.

ments of the farmers as pomible. le
minmgemfor thest entreprencurs
has redesigned so as to give more
hmcmd atiention to aspects conmectd
with (i) trading in fertilisers and other
inputs, and (if) busines and aocounting
management, ¢ Agro-Industries Cor-
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tions and the State Govts. are being
md to alio use them increasingly for

gc hmh:nd hpimlgﬂnult\lrll inputs,
Statement
Centres
operatina
1. Andhra Pradesh . . 235
2. Asam . . . . 10
3. Bibar . . . < 42
4+ Gujarat . ' . 109
5. Haryana . . . 125
6. Jammu and Kashmir . 2
7. Karnataka . . ' 163
8. Kerala . . . 10
9. Madhya Pradesh . . gor
10. Maharashtra . . . 346
11. Orisa . . & 34
12. Punjab . . ' f 275
13. Rajasthan . . . 334
14, Tamil Nadu . F N 182
15. Uttar Pradesh . . 203
16. West Bengal . . . a8g
ToTAL . . @064

Winding of Rehabilitation
.’w

*208. SHRI SHIV SAMPATI RAM :
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased tostate

(x) whether Government had decided
t&;mduptbenepumemofmmﬂu-

46

(b) the number ofha:thpioyeu in various
categorics working Depar
of Rehabilitation ; € Sass

(c) the number out of them who have
already been absorbed in other Depart- )
ments along-with the details ; and
(d) when the remainin, of
ment of chnlﬁlim are
hkdy.; ;n be absorbed in other Depart-
men

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABIL]TATION (SHRI SIKANDAR
BAKHT) : (a) The Department of Re-
habilitation would be progressively

wound up on the tasks amigned to it bein
completed. .

(h) The number of employees working
Dcpnrlmmt of Rehabilitation nnder
u.mmn categories is 1
Group ‘A" . . ' g0
Group “B’ . . . 138
Group ‘C* . : . 330
Group ‘D’ . " 168
Torar . . . 666
(c! and (d). Do not arise at L,
in view of answer to part (a). em-

ees of the Department as and when

pﬂlrziered us will be considered for

iate absorption elsewhere through
Central (Surplus Staff) Cell.

Implementation of D Water
Schemes in Rural

Fl

g09. SHRI . KESHAVRAO
DHONDGE : Will the Minister of

ORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state :

{a thenumherofvﬂhgumwhk:hﬂ:e

) for drinking water to

in rural areas has been im-

plemented by Central Government and
the expenditure incurred thereon ;

(b) the pumber of (state wise),

which have benefited by this scheme and

the amount of the financiul amistance

msaugwmuwmm
t
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(c) whether some amistance has also
been received from the World Bank for
implementation of this scheme ?

THE MINISTER OF WORKS AND,
*HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI STKANDAR
BAKHT)j: {a) and (b). A rtatement con-
taining information in regard to the
number of problem villages fur winch
I'l.ll‘lJ. warer luw!)f schemes were

for implementation by the State

DBECEMBER 4, 1978

ments, the amount of
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48

grant-in-aid re-

leased duﬂn; 1977-1978, the number of

problem

villages covered during that year

audlhcﬂlnwhnffundlmllem

() No, Sir.

Seatemmens
(Rs. in lakhe)
No. of No. of
S.  Name of the Stae/U.T. i for Amount E.apmd.- villages  Amount
No of graat- covered
for supply of  in-aid :nclmed during during
drinking water relessed during 1977-78 tgﬁ&
were aj during 1977-78  as re- for
under the Cen- 197778  (as re-
i o
Frog. during Sad  UTe)
+ duri ta 'Te.
:g?r-rﬂ' UTs)
1. Andhra Pradesh 5 569 152° 30 150 92 200 250
2. Asam . 49 5760 49'88 54 150
' 'I-'
3. Bihar . . 1551 242'80  240'40 1417 | 500
4 Gujarat . . . ' 572 33280 g50r00 212 200
s. Haryana . . 144 142° 10 151°24 66 . 165
6. Himachal Pradesh . 1006 22060 22008 308 fs30
7. Jammu & Kashmir . . 175 152.80 15080 23 200
8, Kamataka . . . 1074 142°30  140°00 241 140
9. Kerala . . 107 1092*00 101°98 6 260
10. Madhya Pradesh 1150  asaro0 25681 50 270
11. Maharashtra . 400 gqiz°80  g12°54 648 310
1. Manipur . . . . 42 82 % 4327 3 [50
1. Meghalaya . . . 140 2500 19°86 . 100
14 Nagaland 96 7750 75'92 3 75
1s. Orissa . 2619  182'Bo  1Bo-o0 1658 180
16. Punjab . . . . 458  10ar10  161-23 148 10
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1 2 3 4 5 6 7
17, Rajasthan . . . . 777 252'30  250°00 150 250
8. Sikkim . e e e . 51 3650 35'97 . 35
1g. Tamil Nadu . A ’ 5 714  217'30  215°00 124 ago
g0. Tripura . . . . . 927 Bo: 50 Bo- g7 184 87
21. Uttar Pradesh . . . . 2600  g52:80 48122 52 508
22, West Bengal . = " . 1303 242'80 24000 965 500

U. Ts.
1. Arunachal Pradesh . . . 128 20°00 677 . 40
2. A. & N. Iilands 20° 00 18+62 2 25
. Delhi ., . . . 4 1000 o . 16
4 Goa, Daman & Diu 12 10* 00 " - 15
5. Mizoram . . . . . 12 1500 14'8o . 25
6. Pondicherry . . 21 10* 00 1018 . 15
Note: 50°% of the amount alloested for works during the current financial

leased to States in August last as the first instalment of Ceniral grant-in-aid.
;:ar:h‘::s:mt-in-ni‘:l (nsr ';I' Ssseu amount allocated for works) is being released to

States/U.Ts. on the

Supply of Water and Electriclty to
Hm“ under the

Housing Scheme

%310, SHRI HARGOBIND VERMA :
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state :

(a) whether it is a fact that arrangement
for supply of water and electricity has
not been made in the houses and public
conveniences comstructed under  the
Special Housing Scheme in Delhi ; and

there and ifnot, the reasoms
therefor and ifs0, by what time ?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-

mmﬁn?mml ‘%I‘KANNR
BAKHT) : . ter

B tnteded provide th oy i

t intended to e them to indivi-

e I e i O e
ightin e

Fuhli: hvatm'Et cte. Imrepu been pruvid:l’

or groups of tenements.

of reported progress of expenditure.

T in A -
Netnte ia Kemdriys Vidysiiras

*312. SHRI MAHI LAL : Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to refer to the reply given to Unstarred

Question No. 4579 on 38th August, 1978
al ties in int-
mentsin yas ..mm 1

(n) whether the requisite information
has since been collected;

(b) if 8o, the details thereof, and if not,
reasons for delay ;

(c) the total number of TGT and
PGT teachersin the Kendriya Vidyalaya
Sangathan and the number of Scheduled
Castes/Scheduled ‘Tribes persons out of
them separately ;

(d) whether th.e reserved quota s
complete in all the categories of posts

¥

() if not, the reasons for backlog ;
and : o

(f) when the backlog will be ed
from amongst the candidates enrolled in
various nt exchanges in Delhi
and in the country ?
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THE MINISTER OF STATEIN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
&SAHRIMATI RENUKA DEVI BARA-

TAKI): (a) Yes, Sir.

(b) Information is givenin the State-
ment laid on  the Table of the House.
[Placed in library. See No. LT|2969/78].

(c) The number of TGTs and PGTs
working in Kendriya Vidyalayas (as on
:-8—:91‘8) was 2164 and 1799 respectively,
The category-wise e
number of Scheduled Caste and Scheduled
Tribe tcachers  is not available. How-
ever, there are Bg2 and 145 Scheduled
Caste and Scheduled Tribe employees,

ectively, working in the Kendriya
'cg ayas out of a total staff of 1:.75:-
(including ministerial and class IV
employees).

{d) to (f). The recruitment of teachers
is made through open annual advertise-
ment and applications are invited through
the Employment Exchanges. 159 and
74% of the total posts arereserved for
persons belonging to the Scheduled Castes
and Scheduled Tribes, respectively. All
efforts are being made to fill up there-
srrved vacancies but even with the re-
laxed standards it has not been possible
to fill all the reserved vacancies by
belonging to Scheduled Castes mm
duled Tribes.
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Correspondence Courses by Delhi
University

*#216. SHRI A. BALA PAJANOR :
SHRIgAG.\VALU MOHANA-

RANGAM :
Will the Minister of EDUCATION,
WELFARE AND CULTURE

be pleased to state :

(m) whether itis a fact that lessons for
the e Courses opened by
Belihi University are supplied very tar-

iy 3

(b) whether it is also a fact that the
situstion is particularly bad in the case of
B.Com (Honours) Course for sccond year ;

(c) the reasons for the tardiness on the
m of a premier University like Delhi ;

(d) details of any steps taken or
to be taken to ta mu{fcﬁ
mprovement ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
g)l. PRATAP CHANDRA CHUN-

ER}: (a) Aocording to the informa-
tion furnished by the Delhi University,
there has been some elay in thedes-

tch of lessons due to the paritial strike

the Karamcharis of the University.
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(b) and (c). Yes, Sir. The Delhi Uni-
ty haa stated that the reasons for the
delay are the time taken by the teachers
both in and outside the School of Cor-
respondence to prepare the lessons  and
to get them printed.

(d) The matter is studied by the
authorities of Sdrool:gn&rr dence
Counses and the Continuin, ucation
and the Snﬂ' Council of the School is
being urged to take adequate steps  to
improve the situation.

" Non-availa of Text Booksin
et

*218. SHRI SUKHDEQ PRABAD
VERMA :

SHRI G. Y. KRISHNAN:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state =

(a) whether Government are aware of
non-availability of text books prescribed in
Government Schools in Delhi, especially
for Class IX to XII; and

(b) if so, mecesary steps Government
propose to take in the matter P

THE MINISTER OF EDUCATION,
.TURE :

WELF,
(DR. PRATAP CHANDRA CHUN-
DER) : (a) The NCERT curriculum
upon which the new pattern text books
have been divides classes XI
and XII into four semesters, the Fimt
Semester in Clas XIand the Third

8ém in Class XII starting i
and endin InNombu,and e A
ester in Clas XI ud the l?ourth

lp”Chl Iﬂhicb ina p'la'ltz
U:t baok from whish mﬂ;m\e chapter
will e lvnhhle
Deeember, 1978.

For clames IX-X, all the text books
were made available in July, 1978 except

for the History text book forclam X
which was made available in the first
weekol'Nwembu 1978.

b) (i} The Central Board of )
Pd(mtwn has since modified :m
fecommending  text books for we  in
schools at the Higher Secondary stage
from the Academic Session, 1979. Books/
MSS have been invited from _publishers]
authors, a suitable set of which would be .

recommended  after evaluation.
NCERT books wuld also be got evaluated
along with other books that might be
submitted. The major difference be-.-
ween the present position and the
posed policy is that the latter visua iu:
& set of recommended books with freedom
given to schoolsto choose any one of
tllmm place of justone prescribed

(ii) NCERT's books alio are being
planned well ahead of schdcule, Since
the material has also been prepared for tbe
current academic _session, mnextyear it is
only a question of reprints and hence this
problem may not arise.

G t datlon with
R TR
SAD YADAV : e Minis
WORKS AND HOUSING AND
SUPPLY AND REHABILITATION b-

pleased to state :
hether it i fact that many
Qe e fo_n G o ey

ment accommodation in spite of their
having their own houses ;

(b) whether it is alio a fact that
many Central Goverpment employces
have not been sllotted Government mc-
commodation as they bave their own

H
veasoms for such a different
ue(‘i'znt:‘:tmudﬂhemﬂﬂ)‘ﬂ-‘“m
Governmen'

t?

THE MI‘NISTER 01? WORKS

Y AND
AND HOUSING & %smu IKANDAR

: (a) A Few homwwn‘ﬂl

lmlillll sliotted Government

ﬁummw‘,‘m Delhi/New Delhi.
(b} Yes, Sir.

differential treatroent,
(c) nﬁuf'm::ns M are eligible

as all
Governmen
pa m‘fu medamd&mwhﬂh
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which are reckoned from 1st 1

subsequent dates in the cﬁ]cu:?o L:'

:lhune priority dates fall after the said
te.

*220, SHRI A. K. ROY : Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state :

(a) whether Government are aware of
th~ problem of unanticipated siltation and
soil erosion decreasing the capacity of
the the reservoirs in all the important
River Valley projects in Eastern India;

(b) whether it isa fact that excrssive
rmphasis on enginecring and cement
enonstruction and neglect of soil comst-
ruction and environmental geology is the
prim= factor rexpounsible for this;

(c) whether it is a fact that the dimi-
nished effectivencss of the Dams in Bihar-
Bengal borders is the cause of recent
finod havor in thess two States: and

(d} will Government make a thorough
probe into the matter?

THE MINISTER OF AGRICUL-
TURF AND IRRIGATION (SHRI
SURTIT SINGH BARNALA): (a) and
(b). From the observationsso far mede,
the indication is that the rate of siltatiom
in reservoirs is more than that  assumed
at the time of project formulation, but
further in-depth_studies would be essen-
tial before a definite conclusicn can be
arrived ar, For this purpose, a high-level
committer of experts has been consti-
tuted., As siltation of reservoirs resulis
from denudation of forests and wun-

- acientific land mangement, this Commit-
tee will also suggest suitable €
for sedimtnt control.

(c) The recent extensive damages in

and the damages :& B;::il; are

imari due to unpreceden eavy

\’;?dﬂ;:?ad rainfall  concentrated in

limited period and spread over extensive
areas.

(d) Does not arise.
Setting up of small Bakery units

1984. SHRI CHATURBHUJ: will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government ownq:l
Modern  HBakeries have received appli-
. cations flom new entreprencurs disirous
of =etting up small bakery units in smaller
- towas 3

DECEMBKR 4, 1978
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(b) if so , the details thereof ; and

(c) what technical advice, help and
emnm_?gcm: have b:c:mplvrlh to

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
;ﬁIGATION (SHRI BHANU PRATAP

GH): (a) and {b). Yes, Sir.
Modern  Bakeriea  have received 15
preliminary  enquiries from new entre.
rm"' desirous of setting up small

kery units asking for informatiom on
technical assistance, t report, con-
sultancy services, etc.

(c) The applicants have been pe-
quested to contact  Modern  Bakeries®
nearest iocal units. Tt is the local units
of the Com who will give necessary
technical advice in all ssprets of bakery
to the prospective as also existing entre-
prencurs.  Bakery Extension Officers
are already in positicn in a few units.

Pollution

1985, SHRI 5. G. MURUGAIYAN :
Wil the Minister of WORKS AND
HOUSING  AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether Government is aware
that in M. Block of Laxmi Nagar
(Trans-Yamuna) Delhi certain hand
operated cing Factorics are work-
ing day and night polluting the atmos-

ere §

(b) who?dég it il: also l‘ fact that on
account chemical water ad-
ing on the m.z every day in lar, .‘::m-
tity, foul smell comes m{in' it incqoye.
nient  for ncighbouring people ;

(c) whether Health wuthorities of
Delhi Municipal Corporation have faield
lodnie prompt action in the matter;
an

(d) if so, the steps Government will
take in thematter?

THE MINISTER OF WORKS
AND HOUBING AND SUPPLY AND
REHABILITATION (SHRI SIKANDAR
BAKHT)t (a) and (b). One ﬁglu
factory is ting at irregular inter
vals in M’ area of Laxmi N
The waste water from this factory h?i‘:
posed of into & swamp marshy low lying
:l:el, &3 NO scweTage system is provided

ere,
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(c) and (d). The Health Department
of ,the Municipal Corporation of Delhi
is taking mecessary action under the pro-
vision of D,M.C, Act against the nuisance
created by this factory. During the last
three months the owner of the factory
has been prosecuted five times,

s-b.nﬂiul bousing schemes for
Plantation Workers

1986, SHRI AHMED HUSSAIN :
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleas~d to state :

{a) the d-tails how the Central Subsi-
dise 1 Howsing Scheme for  Plantation
workers  is being implemented in  the
country and if so, which States have been
henefited by thisscheme;

(b) the nurnber of Plantation workers
that have been benefited by this scheme in
Awam; and

fc) what are the salient features of
this scheme with regard to allotment
cligibility and how it is proposed to be
intensified ?

THE MINISTER OF WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKANDAR
BAKHT) : (a) Section 15 ofthe Plantations
Labour Act, 1951, makes it obligatory on
every planter to provide and maintain for
every worker and his family residing in the
plantation  necessary  housing accommo-
dation. ‘The model rules framed there-
under provide that the employers  shall
buildhowsesfor at least B9/, of the resident
workers every year until all of them are
adrquatel nguuu'd and that no rent
shall de charged by the employers for the
same. Many planters were unable to
meet  this statu obligation due to
financial  difficulties, Consequently, a
Schers known as “The Plantation Labour
Housing Scheme' was  introduced in
April, 'Si!ﬁ 10 help the planters, eapecially
the smaller ones, to fulfil this obligation.
The Scheme, which was included in the
State Sector  ordiginally provided for
grant of loan amistance only to the plan-
ters to the extent of 80%, of the spproved
cost of b:um The  balance s_;?é
Was to be contributed by planters,
Scheme was modified from 15t April, 1966,
%0 a3 10 provide subsidy in addition to
loan, ~Accordingly, ~ Central
Smistance was provided to the extent of
:.r& of the m&r ‘l:-; l::

subsidy, balance 25
borne by the planters,

As the Scheme did not make much
headway, the Goverinmnt of Ilpdia
transferred the Scheme from the State
Sector to the Central Sector w.ef.
1~4-1970 with a view to relitvicg the
States of the financial burden for imple-
mentation of the Scheme, as they were |
finding it difficult to provide quate
funds for the purpose out of their cwn
resources, Since  plantations play a
vitalrole in the grwth ofnational eccre my,

Central  Gowvernmnt  decided  to-
meet 874%, of the expenditure in the shape
of 50% loan and 37§% subsidy under
the Scheme w.ef. 1-4-70. The plan-
mﬂ:aﬁwﬂ reduced (rem 95‘}:,;,‘ Il::a
1 . = co~operative societics of the

lantation workers aie also eligible for
‘hﬁcial a:inorwg for mﬂ;mi;n hc!'

owWn ounes Indcpcnﬂrnl y of the
employers, to the extentof 909 of the ap--
proved cost of houses—659, loem srd
259, subsidy.

‘This Scheme is at present, being imple-
mented in the States of Assam, Tripwa
and West Bengal in the Eastern Regicn
of Karnataka, Kcrala and Temil Nadu
in the Southern Region,

(b) Outofz,05,180 cligible plant-tki;n
workers, approximat 1,11,6C0 workers
have been benefited t’hu’ Scheme in
Aszsam,

(c) The houses built under the Schome
arc required to be allotted to the eligitle
lantation workers on rent frec basir,
¢ allotment of houses construct: d by the
employers  under the Scheme is 16 be
entrusted to & committee, consisting of #n
cqual number of representatives of the
employers and their  workers, with a
chairman nominated by the state Gevan-
ment concerned. The «mployer «in

allot upto 28% of the hcuses, at his dis-
cretion, to eligible workers. ‘The

remaining houses are to be allotted by
the above mentioned ccmmittee to the
eligible  workers in accordence with
such rules as may be fremed by it.

The houses comtructed by the co-
operative socicties of the werkan are to
be allotted by the socicties mdina“to
the allotment rules to be fikmed by them
with the approval of the State Governmeht
concerned,

e Sore et g0 ool
Cen tor w.ef. 1-4-1950

i 1 ef
m-ﬁwt:‘mleuu:- thcp‘;:_r:'mh

perience has shown that the tempo in the
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caaitrustion of houses after the transfer
of the scheme to the Central Sector has
already gained momemtum. A i
to the information received from the
State Governmats, the number of houses
sanctioned and completed from 1-4-1970
to gi1-10-1978 is 20,675 and 13,218 re-

.spsctively. In  ord:r to maintain the
existing tempo in the implementation of
theschsm:, theCsntral Governmnt has
bzen releasing increased financial assist-
ance to the State Governments. Out of
an approved outlay of Rs, 5'00 crores
for the Fifth Five Year Plan for this
achem:, a sum of Re. 4°50 crores was
released to the coacerncd State  Governs
mts during  1974-75 to 1977-78. A
sum >/ Rs. 160 crores has geen  provided
for the current year,

Repairs of Roadsin Delhl

1987. SHRI DAJIBA DESAI: Will
th= Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION b: pleased to atate :

fa) how much mincy has bzen allotted
fur repiir of roals etc, for Madan Park
and Chinnamal Park and Manohar
Park in Ward No. 8g;

(b) wasther no repair work has been
carried out in Ma1dan Park roads for the
last over five years;

c) the steps Government pro| to
-utilise the funds allottedin & right way;”
and

(d) the time by which roads of these
colonics will be repaired ?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE.
HABILITATION (SHRI SIKANDAR
"BAKHT) :

(al Azcording to M.G.D., funds for
repaiirs to roacds are not allotted Colony-
wise or Park-wise but Ward-wiw, For
“Ward No. fig, (Kwrampura) in  which
Madan Park, Chunnamal Park and
"Manchar Park are included, the esti-
mated cost of annual repairs and  main.
tenance of roads asa whole amounts to
‘Ra. 3,02,080.

(b) Som* works were carried out on
aporoach roards  to these colonies viz.,
gs‘inn Park, Chunnamal Park & Manchar

ATK, .
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(c) Thercis a proposal tospend Rs.
,000 in Kedar . (Mn;:n park,
unnamal park) and to take up the

main road of the colony first ofall. The

balance available will be utilized for im-

proving other roads of the colony.

(d) According to the M.C.D, the work
is likely to be completed by 31-3-1979.

Compensation to Gujaranwala
House Bailding Cooperstive

1988. SHRI  NATVARLAL B,
PARMAR : Will the Minister of
WORKS AND HOUSING AND
SUPPLY AND REHACILITATION be
pleased 1o refer 1o the reply given to Un-
starred question No. 1799 on the yrd
April, 1972 regrding the amount of Ra.
1 lakh paid by the Gujranwala House
Building Co-operative Society, Delhi for
the purchase of land of Gulabi B:gh for
housi urposes and the statement  laid
on the Table in reply to Unstaried Ques=
tion No. 5646 on 1st Ausust, 1977 siating
thata sum of Rs. 19,38,425'90 has been
;!ud a3 compensation to the Gujranwala

suse Building Co-operative Socicty ltor
acquiring the land by Governmen: and
state which amount is correct;

(a) when the purpose of acquiring the
land was the same as that of the Soiety 1.e.
housing, the reasons for acquirig thr land
by Government; an

(b) whether any land for that land is
being now allotted to the Society?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE.
HABILITATION (SHRI SIKANDAR
BAKHT)

The Society has reported that it paid
Rs. 1lakh as advnce to the land mpt
;nr urc;:se nf!;nd from them in Gulabi

. 19,38,425°g0 was paid
Government to the gncirty as mmpm.‘;’f
tion for acquiring their land.

(a) Theland was acquired in  accord.
ance with the policy of the Government
under the s:heme ofh:gc Scale Acquisi-
tion, Develor and Disposal of Land.

(b) No, Sir.

HOliteracy in Gujarat

1989, SHRI AHMED M. P, :
Wil She Minirier of r.nucf‘l%lﬁ'
be pleased to state : '

%) the population ah i '
u&amh Gujmt;::;m e ll'“
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(b) the number of literate and illiterate
Fn-wnl among them separately male and
‘emale; and

{c) the steps taken by Government to
reduce the illiteracy in the country?

E MINISTER OF EDUCATION
CULTURE

TH
SOCIAL WELFARE AND
(DR.PRATAP CHAN DRA CHUNDER):

(a) The population of Gujarat State as
m: and ig71 Census Reports is as

Year Persons Male Female

1961 % & % . . . N 20633,350  [10633,902 9999448

1971 « o+ e« .« . 26697475  13B02,494 12854,9%1
ﬂgﬁ)ﬁenmb«dmdeffmdeﬁmuandmmpupuluimddwm State is a8

OWS f—

Literates Illiterates

Year Persons Male Female Persons Male Female

1951 . 6283,26 43,73,373 19,09,883 14,350,004 6260,529 80,89,565

97 - 9555238 63,693,748  3191,490 17,042,237 74,38,746 97103491

(c) The Government have resolved varicus agencies, including voluniary

to wage a clearly conceived, well-planned
and relentless struggle against i-]’;imrll:y
to enable the mawes to play ana-tive role
in social and cultural . Literacy is
now been r as an lclgd rt
of mlimi;idlm "s E;mmlity. e E&
tional ult ucation Pogramme
formally launched on 2nd October,
1978 aims at providing educational faci-
lities l.o‘m;:r about 100 on;illim illiterte
persons in the age-group of 15-35 within
the period 1978-70 to 1983-B4. 'The
major objective of the programme is to
develop the countrys human resources
in this Vlt:flii!fﬁ-gﬂnlpmd enahle the vast
majority iterte persons to participate
effectively in the process of N.‘t,:onal Pf)eu

et -l O L Programame,  besidra
providing basic numeracy an literacy
skills, also aims at up-grading the ' func-

tional skillsand creating social aware-
ness  amongst  illiterate  memes, For
the successful implementation of the
Programme, a National Board of Acult
Education has been set up at the Central
level.  Steps are being taken to  establish
State Boa~ds of Adult Education st the
Sratelevel also, Sultable agencies are
also been created at the District level for
coordination and for  involvement of

organisations, in the Programme.

Use of Tenements for Commaercial
Purposes in Kalkaji Colony Delhi

1990. SHRI NATHUNI RAM : Will
the ~Minisier of WORKS AND

HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state :

(a) whether some of the allottees of
Rehabiliiation Ministry tenements in
Kalaji Colony parsicularly in ‘G’ Block
are using their residences for commercial
purposcs;

(b) if so, whether this is in aom.form:‘!
with the letter of allotment or lease dee
ifnot, why it was not noticed by the
L&LO and necessary penal action  taken
against the defaulters;

(c) whether in the ‘G* Block of Kalkaji
home residences are being wsed for Ginne-
ing thus cnulma: health hazard
‘lfnn rom  cloggi ¢ drains and
€ cotton pieeum to the houses

in vicioity; and
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(d) the reasons why the L&DO In-
tion staff could not notice it and bring
¢ defaulters to book ?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) '

(a) Yes, Siv.

(b) No, Sir. Whenever any breach
came to the notice of Laxl and Develop-
ment Office, it has taken action agminst
the defaulting lessee in accordance with
the terms of lease,

¢) and (d) Only a portion of the pro-
Eu‘ly{ll GI;A,) y‘i Ewbcing used  for
inning purposes and action has already
he:nh" initisted against the  defaulting

Demand for Amendment of
University Act

1992. SHRI BHAGAT RAM : Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased

. tostate :

(a) whether  Government arc aware
about the demands concerning to the
amendment of the University Act ete.
raised by the Coordinaion Commities
of the University and College Teachers
Or?_nntim of the Punjab and Chandi-
garh in its meeting held on gth  Oecrober,
1978; and

(b) what is the reaction of Government
thereto 7

THE MINISTER OF EDUCATION
SQCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER)

(a) No, Sir.
(b) Does not arise.

Adult Edacation Centre in Gujarat

1993. SHRI  AMARSINH V.
RATHVA : Will the Minister of EDU-
CTION, SOCIAL WELFARE AND
CGULTURE be pleased to state :

{a) the number of adult education
Ceatres opened in Gujarat State, District
wise; and

(b) the amount earmarked by the Centre
to the State of Gujarat for educa-
tion Scheme for the current year ?

MINISTER OF EDUCATION,
WELFARE AND CULTURE
{DR. PRATAP CHANDRA CHUNDER)

DECEMBER 4, 1978
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(a) Information on the number of Adult
Education Centres opend in the State has
been called for from the State Govern-
ment,

{b) During the current year
central grant amounting to  Rs. 30?57:.-5{3
11".}"' be:nm:eal;aulfﬁnt; the Government of

ujarat t Bducation Programmes,

er the Centrally Sponsored Schemes,
as follows :

Rs. 23,69,700 under the scheme of
armers’  Functional Literacy
e,

Rs. 3,091,640 under the Scheme of
%‘on-fﬂ'mﬂ Education  Pro-
gramme for personsin the age
group 15-85.

Rs. 2,77.250 for strengthening  of
administrative  structures for
Adult Education.

The above mentioned central grants are
in addition to the grant approved for
voluntary organisations in the State for
undertaking Adult Education Program-
mes, for which an amount of Rs. 19,894,650
bas 30 far bieen approved 10 30 organisa.
tions during 1978-79.

Hudoo's Role in Housing

1 SHRI KUMARI  ANAN-
'l'l-lm: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
sate

THE MINISTER OF WORKS

AND HOUSING AND SUPPLY
REHABILITATION (SHRI
SIKANDAR BAKHT)

(a) : Re. 137-22 crores.

Actusl loan
®) @ Actunl loan moc- oyt
@ Lnnmlw * be 108.00
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(iii) Number of dwell-

ings sanctioned 1 74,3501 Nos.

(iv) Number of dwell-
ings likely to be
sanctioned

Dryland Farming Drought
Prone Areas of Mabharashtra

1995. SHRI S R. DAMANI: Will
the ~ Minister of AGRICULTURE AND
IRRIGATION be pleased to state :

(a) Whether  Ministry have at any
stage conducted any case study of the
Dryland farming being done by the
Government of Maharashira in drought-
prone areas like Sholapur and Ahmeda-
nagar districis to find out the level of
productivity and economics of different

crop enterprises ;

(b) if %0, the outcome thereof ;
and

{c) the steps taken or proposed to be
taken to give Eiip to dryland farming in
other scarcity areas of the country ?

THE MINISTER OF AGRI-
CULTURE AND  IRRIGATION
(SHRI SURJIT SINGH BARNALA).

a) No, Sir.
Ebg Does not arise.

(¢): Centrally Sponsored Scheme of
Integrated Dryland Agriculturual De-
velopment is being implemented iril:;.
projects in 12 States. The dry-
technology as  developed on land

Z.
g
;
i
!
?

each year, where, apart from crop hus-
bandrv, soil and water m::n:rcnmt,
animal husbandry, grass-land fodder

t  programmes, including
demonstrations and training are taken
up. These projects are demonstrative
and probative in nature.

y

]
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Rs. 32 crores have been spent till Sep-
tember 1978. The technology that is
developed at the ICAR rescarch centres
and the Integrated Dryland Agricu ture
Mﬂcﬂum‘ Projects is al:o utilised in
the ught pronne districts in  the

Adoption of Water
Coni

Pollution
{m&:, and ) Aet

1996. Shri R. K. MHALGI: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to siate :

a) whether it is a fact that the

nment of Maharashtra have been
requested to the Central Govern- ~
ment’s water ution (Prevention and
Control) Act of 1974 ;

(b) if o, when and whether it was a

wrilten communication ;

(c) what was the response 10 1he faid
communication and whether any further
fol up action has been made; if
%0, the detsils; and

(d) what is the latest and final re-
action of the State  Goverrnent  of
Maharashtra ?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKMT) : (a) and (b). Yes, Sir, Jn
July 1974 the Government of Maha-
rashtra _were roquested to alopt  the
Water (Prevention and Control of Pol-
lution) Act, 1974 which was passed
the Parliament in March, 1974. 'This
wis & writlen communication  frem the
aguw!:ile Einh‘ler of ¥tate for Works and

ousing, ressed to the Chief Minister
Maharashtra, '

(c) and (d). The State Government
are yet to take a final decision in this
regard.

Preservation of Mozvments
Constructed by Chlansysn: {Farii

rs}?::. SHRI BAFUSAHFBPARUTE-
KAR: Will the Miriaer f FTU.
CATICN, FOCIAL WFIFARE AMND
CULTURE be pleascd te yefer 10 qle
reply given e Upstonsed Question N,
1007 enzist  Nevenbo, repoiding

servetion of Merimengs comstaneted
E;c Chhatrapati SLiveji  red staic:
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(v tar deriils of 2xtinsive structural
repairs mad: to forts such as Rajgach,
Sivneri, Panhala, Vijyadrug in Maha-

tra ;

(b) the amsunts sprat  for extensive

sfructural repuirs on cach of these furts
in the year 1977-78 ; and

(c) if the extensive struciural repairs
are not  made, the reasons for the same
and what t Go T
to spend by end of March, 1979.

‘THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
DR. PRATAP CHANDRACHUXDER)
fa) Structural  repurirs executed on
these forts includ-: R sstoration of st-
rustares, strengthening  of  breached
fort  walls, w u"r-right'-ning the  wall
tops,  plastering, pointing and water-
proofing the structures.

(Y The expenditure incurred  for
spocial repairs  during the yrar 1977-78
for #azh of these forts is as fullows :

Rs.
Rayzad, District Kolaba . 6B, nyuf-
Shivneri, District Poona . Nil
Panhala, District Kolhapur . 14,914/-

Vijayqqurg, District Ratna-

girk. . . 5,034/

(c) The Survey is undertaking ex-

tensive structural repairs during  the

current financial year for which an

amount of Rs. go,000/- has been pro-
posed to be spent as detailed below :

Rs.

Raygad . . . . 45,000/~
Shivneri . . . . 20,000)-
Panhala . . . + 25,000/«

Winding op of Refugee Camps

1998. SHR1 K. MALLANNA :
Will  the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION he pleased 1w spar

(a) whetherit s a fact that Goveyne-
ment are implementing a time hound
programme of action to wind up all the
refugees camps and  rehabilitate the in-
mates § J

(b) if so, whether any such plan has
been preparcd ;
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ms;jir s0, the details of the !tm;'

(d) whether  displperd  persons from
Pakistan who came during the 1991
Indo-Pak. Conflict have been rchabi-
litated uptill now.

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKAN-
DAR BAKHT). (a) Yes, Sir.

(b) and (c). It is proposed to com-
plete the settlement ol new migrants from
former Tast Pakistan by the end of the
year 1982-83. The camps for the
Chhamb displaced persons are likely 10
e elosee by the end of the financial year
1978-79. The displaced  persens frem
West Pakistan in Rajasthan and Gujarat
wonld ke settled by 1999-Bo. The wirk
relating to the rehabilitation of Sri Lanka
repatriates will, however, continue upio
1989-yo.

(d) The work relatingto  the dis-
placed persons from West Pakistan in
Chhamb is almost complete. Schemes
have been formulated in  Rajasthan and
Gujarat for the rehabilitation of dis-
placed persons as a result of Indo.Pak.
Conflict nl':z:: and the camps for them

are likely to wound up by the end of
197g-8o.

AreareT ) Frert W wreww waArAy

1999, =Y T : w1
foronr, o weTw wWar oe sfr weft
7g TR W FN T 5230 H A
%! foretr T AU % aF F=TAT SAYFHT?

fomrr, snm wewmr wire d@eif
wua § T w@ (et tper b
wowrre) : farear qewa: oF oo faeg
W & AE # 9w GO w1 A
Friak FEI RN 1 W WA %
fog 1 oo Fraffca ot
oy gt |
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Unsuthorised comstruction of a Hotel
on Sardar Patel Marg, New Delhi.

aon0. SHRI DAYA RAM SHA-
KYA : Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state :

{a) the names of the persons who have
huilt unauthorisedly  a palatial  hotel in
an area of 52400 8q. ft. on  Sardar Patel
Marg

(b} whetler the N.D.M.C. has served a
notiee for this unauthorised  eonstruction
and imposed a finc of Rs. 3240021 and
whether anv pressure is being put on  the
NDMC for the reduction of the fine; and

(e} ifso, whether  Government have
investicated the matter; if so, the outrsme
thereof ?

THFE. MINTSTER OF WORKS AND
HOUSTNG AND STIPPLY ANT? REHA-
BILITATION  (SHRI STKANDAR
BAKHTY & fu) Ml 1.T.C. 1td, has bnilt
the hatel an Sardar Pate]l Mare on a piree
of land measuring 6 acres leased out (o them
by the 1. & DO through the Depit, of
Tourism. The Hotel Prject of Mfs T.T.
C. Ttd, wasapproved by the Deptt, of
Tourism after  inviting tenders  for  the
construction of n hotel in the above plot of
land. The 1.& DO has entered into an
agreement with the Company for the
lease of the land for this  purpose. There
is, therefore, no unauthorised construction
of the hotel on the above plot of land.

(b) No fine has been i the
N.D.M.C. on the Com nml:,mnpo-
sithon fee of Rs. 12 Ink was  however
demanded bythe NDMC by servinga
notice on the company for starting cons-
truction without first getting the plans

« The construction was within
permimible F.ALR. and condonable on

yment of composition fee tothe N.D.

A.C. The constructions were otherwise
within the purview of buliding bye-laws
and master/zonal plan regulations, that is,
the plans as per exsting construction at site
would have been sanctioned by the N.D.
M.C. in case the party had applied before
carrying out the construction. No pressure
whatsoever has been put on the N.D.
M.C. for reduction of this amount.

() Does not arise.
léh-d-l.dﬂum bes in
e [Tl Clase I
2001. SHRI BHAUSHAHEB TH-

ORAT : Will the Minister of AGRICUL-
EJ:I? AND IRRIGATION be pleased to

(l}i;b:hnumhcr oagl::“L;nd 3“ I
posts ¢ various ts e
culture and Irrigation, department-wise
as on 15t April, 1978 and department-wise
percentage of Scheduled Castes and Sche-
duled Tribes ;

(b) how many posts of class T and class IT
officers have been filled up during I.heput
g yrars department-wise in the Ministry
and number of Scheduled Castes candi-
dates appointed/promoted ;

(¢) whether the rules of promotion and
recruitment to the post are so framed a8
to ignore the Scheduled Castes candidates
and what checks have been provided to
ensure the recrnitment /promotion of ean-
didates from SC and 87T to the class Tand
class IT posts against the reserve quota ;
and

(d} how many class I and class 1T posts
are lying vacant for more than 3 months in
various departments of the Ministry and
steps taken for immediate filling of such

posts ?

THE MINISTER FOR AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to (d).
Information is being collected and will be
laid on the Table of the Lok Saha.

Extension of dreaght prome area
programme

2002. SHRI ANNASAHEB GOT-
KHINDE : Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state :

(a) w!lctll_nrbléhc l)rmmdxgh :xl Prone Area
Programme is ext to 24 more
districts this yurh,smd ¢

(b) ifso, the district and State-wise
details regarding the same ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH) : (a) No, Sir.

(b) in view of (a) above, the question
not arise.

Soyabean Production

2003. SHRISURENDRA BIKRAM :
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state :

(a) whether Government have _uken
steps to raise the output of soyabean in the
Country ;
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* (b) how much soyabean is being pro-
duced in the country presently and the phas-
ed programme to maximise its production
in the country ; and

(c) whether soyabean is falling short of
consumption in the country at present ?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI SUR-
JIT SINGH BARNALA) : (a) Yes, Sir.
A Centrally sponsored scheme has been
sanctioned [or implementation by the Go-
vernment of India for the development of

bean in the country since 1971-72
mainly in the States of Madhya
and Uttar Pradesh,

(b) No official estimates of the pro-
duc of soyabean in the country are at
present  available. However, an arca of
al;b:\g 2 l.:rlh hectares wr oo;-wd under
t entrally sponsored scheme for soyabean
development during 1977-78 and ﬁn‘: tar-
get is to extend the arca under the crop to
340 lakh hectarves dnrins‘ 1978-79.

(c) No specific estimates of consump-
tion of soyabean in the country are at pre-
sent available. Soyabean is being deve-
loped to supplement edible oil availa-
bility in the country in order to bridge the
continuing gap between the demand and
supply. Efforts are being made to in-
crease the production of different oilsceds
which include soyabean as well,

Levy of nwml& Flats

2004. SHRI PIUS TIRKEY : Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILITA-
TION be pleased to refer to the reply

:::ll to tl;ejl.l[mu.rted Question No. 161

17th July, 1978 regarding | of
I;:I‘::alm of M.l.a. flats by DDTM

(a) whether it is justified to sur-
charge on some of the flats mlhoumm
ing the public through advertisement and
brochure while calling for applications ;

(b) whether it is justiied when the
DDA is not competent to levy su
under Delhi Development Act, 1957; and

(c) whether thisis not an arbitrary
decision ofthe DDA during the emer-
gency ?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b)s It is permissible to
have inter-category/area subsidies while
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fixing prices keeping in view the larity
oiﬂ:hge particular :-u Thoum in-

crease made was not indicated separately
the allottees were apprised of the cost,
chargeable for the flats,

(¢) No, Sir.

Housing Loans to the Central

Government Employees

2o05. SHIRT D, AMAT : Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND RFHABILITA-
TION be pleased to staie ;

(a) whether itis a fact thar  Central
Government employees are being granted
75 months basic pay as loan for the con-
atruction of houses;

tht as the cost of material of constrm fiom
hawr gone up very much, will Goverpment
consider to raise the amouniy nndl

1} ifnon, the resons for the sonee D

THE MINISTI R OF WORKS AND
1 NI SUPPLY  AND RE-
HABILITATION ‘SHRI SIKANDAR
BAKHT)

(a) Yes, Sir.

(b) and (¢)s There is no proposal to
increase tne quantum of House uil:li.::
Advance because of paucity of funds a
heavy demand. The advance being &
limited amsistance, the applicants are
expected to mobilise their own  resources/
savings in addition 10 the advance aid to
them. Any increascin the preant limiw
would mean availability of funds for lesser
number of applicants, Ewen at present,
it has not heen possible to meey, with the
available funds, thr present demand for
House Building Advance.

M.LG. Fiats sllotted jn Ashek
Vikar duriag 1977

2006. SHRI KISHORE LAL : Will
the Minister of WORKS AND HOUSING
AND SUPPLY AND RFHARILITA-
TION be pleased to state :

1a) whether it is a fact that Rs. 15,000
extra have been charged from the allotrees
of Ashok Vihar, Phase ITI | Pocket ‘C') In
1977 and utilised for Resettlement colonles
g&:liof to weaker section) Family Planning

‘rogramme etc. ;

(b) if 30, the reasons for financing
these schemes by taxing the allottees o
MIG flas who were sllotted flats in
number of eolonies during the yesr 1977,
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(c) if not, the reasons for substantial
difference in disposal cost as compared to
the flats allotted before 197€; and

(d) whether the Government will

consider to refund the excess amount
charged ?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT)

(a) No, Sir. Excess premium charged
ranged between Rs. 200 to Rs. 1800 only.
The amount so realised was utilised for
giving subsidy to Janta/LIG ctc. categories
of allottees of flats in various housing sche-
mes and not for resettlement colonies and
Family Planning etc.

(b) Does not arise.

(c) The positionis explained in reply to
{a) above.

(d) No, Sir.

S.F.D.A. in Orissa

2007. SHRI PABITRA MOHAN
PRADHAN : Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state :

fa) whether the Central Government
are aware that the Small Faimers De-
velopment Agencyis in operation in a
few selected distrite of Orissa including the
district of Dhenkanal among others; and

{b) whether the Dug-well Scheme adop-
ted by the Small Farmers Development
Agency has been examined and approved
by the Central Government to be an
effactive, encouraging and helpful one ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION SHRI BHANU PRA-
TAP SINGH

(a) Yes, Sir.

{b) Yes, Sir.

FET GIFTT F ATAE HaeA A

2008. =t 7" fag |gm@: #0
fantor wT s qan gfq sk gate
HAT aE A &1 FAT HG (F

(%) ¥ Ty R
AFTAT FT Higed F 7 747 A ;

(@) foT wmeesl & wmER 9%
HHT a9 & FAfd &1 Sy §; WK

(7) greea wams & fag fafred
st wiT et 1 & g ?

frafnr sitc A aar gqf| A
grata "war (=t fasas 2e1) @ (F)
qTE TCHTL AT F1 FAiaed qTHT-
T ST TIETT & HGTL T 4T Toaw
#1 ara@Er & #ra 9% T sar g o

(F) FT ol F Hwiger S
TG & 5T & A H FIAT TIWBT FT
OF I T4 & 916 g | 56 FaAar
fafiear mmaTe X W1 AR gf@r F
et TeTa %1 979 & Araer § afg wEdy
Bt geAr & &9 wEm & AT o
ofeadw ¥ fau sdaa &<@n g, af@a
FI FIA(T g |

() fafreaT o o oEeT &
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TF FAL Tl

T FH ATAT

& FAATL
wfgar FAa1d

700 ®90 SfawmE 1000 =90 wfaam
700 TIU AT

700 90 sfaHTE
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Contract Labour System in F.C.I.

2009. SHRI A MURUGESAN ;
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state :

(a) whether itis a fact that the Contract
Labour System is still in existence in Food
Corporation of India and if so, in how
many places and how manv are employed
under contract labour system and if so,
why and when they will be given employ=
ment as permanent staff; and

(b) whether it is afact that Food
Corporation of India Workers’ Union is
agitating and ifso what for and what
action has been taken to redress their

grievances ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION(SHRI BHANU PRATAP

SINGH) :

(a) Yes, Sir, in 2091 out of 2181
Storage Depcts  (owned and  hired),
The number of workers with contractors 1s
not known. It varies from time to time at
each place according to the quantum of
works. Engagement of labour as perma-
nent Staff of the Food  Corporation of
India irrespective of the quantum of work
and their output is not considered advis-

able.

(h) Yes, Sir. The Food Corporation
of India Workers’ Union has been agi-
tating about a number of demands, in-
cluding aholition of contract, system,
increase in ratesfor payment to labour,
deployment of aepartmentalisea labour in
newly constructed depots, further revision
of wage structure of the deparmentalised
workers, implementation of incentives
scheme, granting of family pension to the
families of the deceased workers, recognition
of Union, etc. Periodical meetings are
held with the Union to sort out various
issues, The last meeing was held on
2on<! November, 1978 with the Chairman
and M.D. F.C.I. and the grievances are
being worked into.

Financial Assistance to ‘“Bharati
vidya” Institutions

2010. SHRI VAYALAR RAVI :
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE

be pleased to state :

(a) whether the educational institutions
belorging to the ‘Bharati Vidya® receied
any financial assistance from Govern-
mene, and

(b) if so, the amount paid during-the
last three years ?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND (ULTLRE
(DR, PRATAP CHANLRA CEUNLER)

{a) and (b) No educaticnal instituticn
belonging to the ‘Bharati Vidya' has
received any financial assisince frcm the

Ministry of Educaticn,

Setting up of factories for Canning
of I'ine-Apple in Tripuza

2c11, SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state :

(a) whetherin view of the plentiful
yield of pine-apple fruit in Tripura, the
Central Government have considered the
desirability of setting vp facteries  for
processing juice and slices canning of pine-
apples in Tripura, for exportand internal
consumption ;

(b) if so, whether such factories
are to be set up in the private, joint-
co-opertives or public sectors; and

(c) whether any propesl in  this rgard
have been made by the Tripura Govern-
ment or private parties?

THE MINISTER OF STATE IN
THE MINISTRY CF ACRICUITURE
AND IRRIGATION (SHRI EHANU
PRATAP SINGH):

(a) to (¢} The North Eastern Council
are fully aware of pine-apple 2nd other
horticultural potcntizl of Tripura and
they are taking varicus measures to de-
velop the fruit processirg indvstiy in the
Regicn. The State Goverrment zre
considering a prcpesz] to set vp one fruit
canning fetory in North Tripura threvgh
its Small Industries Corporaticr in additicn
to one pine-apple canning factory alresdy
functicning at Agartala,

The State Government have also re-
cently requested for Centrel assistence
in the preparaticn of a Feasibility Report
for setting up processing units in Tripura.
This matter is under considerticn.

Ifem 77 a7 T T # TosEEar
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L).G. Flats in Ber Saral, New
Delhi

2013. SHRI RAM KANWAR
BERWA :  Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to state ;

(a) whether it is a fact that inspite of
charging high prices by DDA for LIG
Flats in Ber Sarai substrandard material
bas been used in the construction of the
said flats ;

(b} whether because of the substandard
matcrial having been wsed in the flas
many dangerous cracks have appeared
in the wals, roofs, balconies ete. and the
joints in the wals have given way causing:
grave danger 1o the life of the allottees
and the site staff of the DDA is not attend-
ing to these cracks despite repeated com-
glainu made by the allottecs of the said

ats: and

(e} if so, the reasons for showing in-
difference by the site stafl of the DDA and
when these cracks/defeetr will be removed
8o as to avoid any los to life and property
of the ailotices ?

THE MINISTER OF WORKS AND
HOUSING SUPPLY AND REHABI-
LITATION  (SHRI  SIKANDAR
BAKHT) (a) No. Sir.

(b} No. Sir.  However, a complaint
with regard to cracks in a balcony was
received.  On thorough examination and
conducting load test. the bhalcony was
found quite safe. The Complaints re-
ceived from the allotiers arc attended to
by the Delhi Development Authority
prompily.

(e} Dines not arise.

Rural Ronds in Sikar Rajasthan

2014, SHRI K. LAKKAPPA : Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to sate :

(a) whether Government arc aware
that the progres of rural link road from
Dataram to Reengus in Sikar District
Rajasthan is very slow ;

(b) if so, the reasons therefor ; and
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{c) the reasons for not starting work on
a portion of rural road between Baigaon
.n?th?

THE MINISTER OF STATE IN
*THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH) : (a) to (c) : Inform-
ation already laid on the Table of the
House on 27th July, 1978 in fulfilment of
the Assurance given in reply to Unstarred
question No. 4267 dated 27th March,
1978 ;

wgrore ¥ gAY WEmE @A W
farsy

2015. =Y @o WYo ZE¥ : T
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MRE :

Amount granted to Flood-affected
States

2016. SHRI M. V. CHANDRA
SHEKHAR MURTHY :
SHRIR. V. SWAMINATHAN:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether Central teams have made
several rounds to the flood affected States
during the carrent year ;

(b) if so, whether all the departments
of Central Government have made diffr-
rent surveys and submitted their reports
to the Ministry ;

() if so, whether the Union Govern-
ment have considered these reports slong
Wi:Ih the State Government’s reports
an

{d) if so, amount granted to these
affrcted States and how much is still to be
given to them ?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) : (a) and
(b) : During the current year, Central
Teams consisimg of a representative each
of the Planning Commission, the Minisiry
of Finance, the Departments of Agricul-
ture and Irrigation and the Ministry of
Health and Family Wellure were eonsti=
tuted for making on the spot assessment
ol the situations caused by floods and re-
quirements of Central assistance for relief
operations in the affected  areas, The
Teams visited the States of Andhra Pracdesh
Bihar (2 visits), Haryana, Himachal Pra-
desh, Jaminu and Kashmir, Madhya
Pradesh, Orissa, Tamil Nadu, Punjab,
Raiasthan, Kerala, Uttar Pradesh (g visits)
and West Bengal (3 wvisits).

f¢) and (d) : The Central Teams
while assessing the situation caused by
natural calamities take into consideration
the factors like intensity of natural cala-
mities, the extent of damage, the resour-
ces of the State governments besides the
Mrmnrand? submitted the Si?le Go-

or

g req s
of Central assistance and submit their
report to a High Level committee headed
by a Member of the Planning commission.

On the basis of assemments made on-
thespot by the Central Teams and the
recommendations by the High Level
committee on Relief, the following quanta
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of advance Plan asistance and foodgrains
(for distribution as gratutous relicf) have
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been sanctioned to the flood affected
States during the current year —

State Advance Foodgrains released
Plan assis-
tance Wheat Rice
(MT) (MT)
(Rs. in crs.)
- n-: Bibar . . . . . 44 92 40,000
2. Haryana . . . . B 15" 30 2,500 .
3. Himachal Pradesh . . " . 699 9,000 -
4. Jammu and Kahmir . . 0-26 217
5. Punjab . . . 675 8,000 .
6, Rajasthan . . . . . . 958 7,000 .
7. Uttar Pradash “ " . 5422 35,000 -
(50,000 allocated)
8. West Bengal . .

8- 00 g,
93 50, nuow 000 Tt

The question of providing Central
assistance to the remaining fl affected
States of Andhra Pradesh, Kerala, Madh
Pradesh, Orissa and Tamil nadu is un
active convideration.

Monopoly Procurement of
Agriculture Commodities

2017. SHRI VASANT SATHE : Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state the
view on government regarding Monopoly
procurement of agricultural Gommiodities?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SITRT BIHANU PRA-
TAP SINGH ) ¢ No body Monopoly
procurement of agricultural acommorlities
like foodgrains, pulses, tea, cardooom,
rubber clc. is being made by the Govern-
ment of India at present,  There is also no
proposal to unlertake monopoly procure-
ment. In regard to cotton also there is
no such proposal. Government of Maha-
rashira had been operating a scheme of
monopoly procurement of cotion under
a State Legislation, which is however,
presently under abeyance. It revival is

to be under the consideration of
the Government of Maharashtra,

Linking Ganga with Canvery

2018, SHRI K. T. KOSULRAM :
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state

her Government willseriously consider
afresh about the linking up of the rivers Ganga
and Cauveri to avert devastation due to

flood this year in such a large scale in the
North-Fast and West and to mect the
dn:ught condition of arcas in the South ?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) : TPaper
studies were carried out for the scheme of
inter-linking some of the rivers including
Ganga in the north with Caruveri and the
Cauveri in the south some years ago.

Before investigations on any such long-
term scheme are taken up it is essential
to first stucly, in depth, the positicn of
surpluses and shorotages in various hosins,
sub-hesing  and  regions and  determine
possibilities  for  inter-basin - and  inter-
regional transfer of waters taking into con-
sideration mmimum needs of drought-
prone areas.  Such a study is en hand by
the Central Water oommission.

Application for Homse Building
Add ding in Educatl
Directorate, Dethi

go1g. SHRI  ARJUN  SINGH
BHADORIA : Will the Minister of
EDUCATION , SOCIAL WELFARE

AND CULTURE be plrased to refer to
reply gi;fﬂ Am Unstarred  question ]'\Plo
2g71 on ugust, ing appli-
a?t’iml for House Building advances p?;td-
ing in Directorate of Education, Delhi
and state :

(a) whether all applications for House
building advances especially those  which
were pending as on g1st July, 1978 have
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been cleared by Dircctorate
of Education, Delhi as promised in reply
to part (¢) of the above mentioned ques-
tion and if not, reasons for abnormal l‘f:lvcw
in granting Housc Building advance;

L]

(b) number of applications which have
been cleared as on goth November, 1978
and number of applications which are
still pending as on Juth November, 1978;

(c) the date of the longest pending
applications ;

(d) steps taken or proposed to be taken
to clear the pending cases, which —are
pending for more than six months now;

(e) reasons for not clearing all the appli-
cations and the time likely to be taken to

clear all pending applications ?

THE MINISTER OF STATE IN THE
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
SHRIMATI RENUKA DEVI BARA-
TAKI) : (a) According 1o information
furnished by Delhi Administration, 182
cases out of z62 cases prading as on Jist
July, 1978 have bern cleared upto joth
November, 1978, All the pending appli-
cations could not be cleared within the
indicated time due to dislocation of wink
consequent upon the deployment of the
ataff for floodl duty during the month of

September, 1978.

(b} 182 applica
hy qoth November, 1yH.
number of prading applications are 145
including the applications recrived bet-
ween Ist August, 1975 to aoth Novemiber,

1974.
(c) sr--1970.

(d) and (e). The pending  applira-
tions are Dbeing taken up on fop priority
basis for expeditious disposal within  the
shortest possible time.  All pencling
applications could not be cleared due 1o the
deployment of staff on emergency flood
duty. All possible efforts are heing macle
by Drelhi Administration to clear the arrears
ascarly as posible. Applications pend-
ing for over six months shall be disposed

of before December, 1978,

ans have been cleared
The  waal

nwenw F qAE-AE T

2020. = e TR WV

o wpiw

w1 g e frand Wt ag SO
ot g % fr

DECEMBER 4, 1978
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(%) wr qww aderr ¥ wpwe
TroregT § faTaT fadr & gereT, siegy
forr & areer, @ fox & afa,
argaye ey & S T AT &
ST e & wrr wren ¥ foand & Iwgnr
w1 A Iy ¢

(@) w1 g qArore @
awt wqr wirer da i feqw § wET
wry for st o @y § Wi Jee
¥ feafy # wfewman §; aix

(m) afx &, @ e ¥
farrft i & feramé wt ¥ dvoe &
w7 7 gy A #1f wwaag ST
FaT T § 7

sfy sl fawid g (st qroim
fﬂ'ﬂ_ "Fll';'n'l) H ("F] FT Qifqm
I AE T O AIRIY FTIH qAGY
soE et aaww Y A
7 9= 7 1 oy e aw wge
afritai & Az for m s
¥ ey gl § g s A A &
17 ¥ qar <=1 3 ) 5 G ¥ i
fae7or w0 &0 :

(@) simgz, drerAe, SRR
st arewv fosii ¥1 qan o= dat &
w7 # effger faanm mar § Wi ¥ fody
HEATE AT ST & A o § o
gy dgw fomr oy fewe s
& s W O§ 0

() separr & fis qfomr ow
Arar &, faawr ¥=0 qfvmr o A
F oty forrforr w7 o fawrfor oy 8,
WY 50,000 BT & fewrf &
WRRTE WTAT ST e § ) T AR
Igren et %1 frrfa v} & fag
TS FEH IS W ¥ |
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faaem

e % afrawt Wirerad foalf
% afre oo WY gawfer G qeww &
fqe fawsw

¥t i A Arr A od 1967~
74 % da ofewdt da FdERT,
FAGE, AFAT, WA, I, HwY,
A, A foret # 2 g aw ageER
qfraYaATe STow ¥ | g feEe
& g=nTa AT 1,00,000 77 fFo o
1 agraar & Py frar aan

(%) @Ay, @veraz foa

™ & & wfwm w= afure
T & FOr ¥ AT TG UGG
#1 Al qor (fordy «'ﬂzﬁ) ¥
O 912 gAr # fasor & 1 qrr amd
FATT A F1 ATAT FIT T AGT ATHT
= AeATS, § 1 AR1AF g7 qHAT & 1

(=) ardzy, WraT o

T X 3900 o franier &
A ECRRE NI e RE R Cl
T7a7 51 faqet 7z 7 161 a5t firo w0
¥ OF OAT a3 Foras rer amar ¥
A o swwew § | W T
Aataw ¥ wfowd 248 s o A Iw
wt Irfew &1 WA ¢ 1 @ Aa
AYoET wer frwrer 124 WTM EA AR
¥ W & wEI 124 w9 T FT R
forerar ey & 80

¥ wfioe ow AF gro W
ik ferfewii & separen ¥ T STETC
65 W #HrzT wfy w27 feearor = 30
TSt w1 fwir wO AT & A
10 W Aoy fiafirer ey %7 ST
T 40 Towdt ¥ gw frame 78 wrw

wr Frzr & soww o Frere 2o
FIUE 40 FAFT F AT @ q9aw
&7 I9avT & 7 gfwm aw woveht
9T Q1Y oI g9 &7 3@A §F o,
@ S 7 W ufus fawm £33 §1 51
srory fagr T

() wiar dreT e -

14,464 o7 fFe o @a m,
Forrit amite, e W gwg foy &
waw: i, ofeait qur zfad wmr
urd &, fore ada T foar mr oW
& ¥ 20 ¥ 60 THo aF &Y wgand
1 oF ofege oy q@  (QRTER
wétfram) fasr @ 1 77 iy T e
% a9y T agE ® 9,850 @
ﬁoﬂoa’ﬁ“tﬁ'ﬁwm
S| 3000 fro dro THo X wW ¥ |
= frm & o= & gw . qfr—amrem
241 Woﬂo‘ﬂh qffgd & =vm
g famfor at o f&F 42170
Fwzrr A i % faard & fag 97
w41 &1 g7 fmfor Fmar =m0

I GCHIT T 59 HATHA
%t 7% frere Friww & agw fasfan
Fr o7 fmre

(a) a7 Wiz d@mi wA—aEe

saaay foer #§ Ay Wi T=T—
TET @ ¥F 10,000 TF firo Mo &
¥ mrow w¥eer W1 oA 57 T
oY arar mr fF 3272 a1 fe e
o ¥ qfomr st wnfed mem
el & s W o dared
®T AT 150 HYo FT TEUE TF AAET
Qe fFm R W R B
I AT T THTHA 58 UHo HFoTWo

wfr af & serww § W T AW WY
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fawrfow %t m€ fir T smmar w1 faerw
FOT & faq oo A7 ¥ 42 Wiy A
I TART R 7Y |

. g o w7 war fr wifs g
o9 gt ¥ Qe A qmar #
BT &, WA T GATHAT FT 7§ AN 7T
fasfar 0 & qfamw s o grfse
ST GEAT | AT AETL A TEN
JTATTE aar g0 wra fawre wEaedY
T & dgT 21 AN F7 famto
A sl frr g W waa
¥ werfaa faegdraor &1 #1840 @ @
s (foad fro oon faepiteon
W GO FEARY TG & AW A
o AT §) = Aot F Fator w7 Ay
SToW FT faar s o

T+ wiafem Tog 7w fo Yo
#Yo FTEHA F TLT TEA & 250 TAHI
&1 frmfor & Y &0

fazfrar facgr werdl &) oz
W

2021. $To AFH AN AT T :
g1 fagin d@r weng A gl AW
TAatg AA1 47 T 000 F AT A o

() #r feaAy frmmr mrfpr—n
F SrfF TEE R O AT TT AT
qeredt HAT AT & 7T frafoem
faegz FPEAT F1 T4 carz wrafea frur
qr qg wAr 4 IR Fommarn
a2 wrafea T &1 @ A gav 2;

(=) afx 7z, 7t == & fasg
-mmﬁ#r{rﬁﬁt L 158

() 5 gq7 ¥ fag fFadr qfa
grifea ) 7§ & A g Fraar &1 1
4 ?
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faafor wtt wremaw gfr  otx
grwie wat (st fawat wen) : (%)
o, 7o

(') =roer ¥ wravas FTFANE
£ ¥ o fassr faera arfgsTo &
FEITATE N

(w) wa wrafeq femr w &=
30,583 & W & 1 qgelr wiw faely
fagra srfgson grar srEfza 7Y @
¢ qr ?

ATETC! WATE FT WA

2022, st TaTAt : w7 fmiw
wYT wrrw At Qi site QAR HA7 A
TR A PR o

(%) 37 =7f7vqi & a9 77 &
foreg 3ot e 77 qrATA ArdfeA faay
ot &, fare mrare o7 oA gy aidy
%1 fafaza feaz # saarfzar w@rar;
=T

(=) #rr sArrar wdr § T H
g% wabrgy fagir fror 2 afz &, &1
g7 wafaps fagor 1 gz & fag
a1 Fraargr &k & 7

faafer bt wam aq gfr eie
qrata wat (st fasac wer) : (7)
Y T T far v safw w w7
AT gl fzar g

(@) =, & \ wafaua fawior
w1 getx ¥ forg 37§ qF Afew fear w@w
91 %1 3747 Ia% fawrdia § |
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Wastage of Urea at Madras Port

2029. SHRIMATI PARVATHI
KRISHNAN :  Wiill the Minister of
AGRICULTURE & IRRIGATION be
pleased to state :

(a) whether huge quantities of Urea
fertiliser are being wasted at Madras Port
due to cullousness of the concerned authori-
ties and the F.C.I.; and

(b) ii'-u. the action being taken, if any,
to awnid such a waste ?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION  (SHRI

SURJIT SINGH BARNALA) : (a)
No, Sir.

b} Does not arise,

g2 frarat Bt 39 cF A dtaet e

2024. WY TR g WA o
w1 wia site fawr st a7 Ty A
Far w40 fw

(%) s F2 frarai o 1ty
v # ot aEdt o 9T Ao 2™ F
ddg ¥ o QAT T A ¥
fraroedw & W

(@) afx g, @ drora ¥ wraw
w7 & W 9% few wee femfaa
O o7 fare ¥ ?

ofe s fawrf s (st graia
feg womerr) @ (¥) e (@), @R
farait wY qafor avaT ¥ v Fedt o
% gdTr 3 F Pag qreE WAL ¥
faerendt X T TF AFTC AT A
fardter oy b & | arrfir, 4 ghafewa
F i fag b faml 1 IT6 I F
Y qatey qrar # A fad, wacw
aat ¥ wfaw ¥ wfe & qra faww 3%
&Y & forg swarg sae fAq a1 g &
A w7 W@ FA & (7 G2 T
drry framit 1 e 20 F fag

I uAl # g g g E et am
fara & faiv wrdsd 7 ;A
FERIQE Aqr TRTATE IFET 0T
OF Tgrqar €1 91 Wr § | 08T &,
wdradi & far goama w5 fagwr
% @ frardi/drara Fasi &1 Ad-
faaar Ir AT @Wr g 1

Declaration of National Disaster in
West Bengal

2025, SHRIDINEN BHATTACHAR-
YA Will tee Minister of AGRICUL-
‘TURE AND IRRIGATION be pleased to-
state the reasons of not declaring “*national
disaster™  and act  like  that  while
in West Bengal 12 districts were inundated,
erugis covering 2+ 8 million acres had been
deeveyed, niillions of catle had  died,
millions of houses collapsed, roads had been
breached and many bridges and culverts
Ll collapwed, 18 thousands schools, all
crllicrirs and  indusnirs  were  affected
sevionndr die ton fleeds?

THE MINISTEROF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA:

The cxisting policy and arrangements
for financing the expenditure necessitated
by natural calamitics arc based on the
recommendations  of the Sixth Finance
Commission. According to these arrange-
ments, the States are primarily responsible
fur provision of relief in case ol natural
calamitics. For this purpose, the Sixth
Finance Commission has provided amounts
by way of margin moncy which is Rs. 661
lakhs in case of West Bengal, If the ex-
penditure necessitated by a natural calamity
excerds the margin moncy, Central
assistance is given to the State in the form
of advance Plan asistance which is to be
utilised for accelera :t-;on-gu:'ns Plan works
or taking up approved Plan works. There
is no provision for treating any natural
calamity as a national disastcr and treating
it on a separate footing. The cxtent of
central assistanceis however always related”
to the intensity of the natural calamity.

The Gentral Government deputed Cen-
tral Teams three times to West Bengal to
make on-the-spot assessment of the situation
and the requirements of the State Govern-
ment for advance Plan assistance. On the
bais of the recommengdations of the Cen-
tral Team and the High Level Commitice
on Reliel. advance Plan  assistance of Rs,
8H- g3 crores has been sanctioned (0 meet
the additional exprditure necessitated by
floods, The Central Govt. have also

o0
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released 50,000 MT of wheat, 45,000 MT
of rice and 500 MT of masoor for dise
tribution as gratuitous relief. Apart from
this, a short term loan of Rs. 15 crores has

=en sanctioned lor purchase and distribu-
tion of agricultural inputs for rabi progra-
mms=, inistry ol Hralth and Family
W slfare have supplicd ewential medicines,
vaccines, disinfectants ete. worth Rs. 37
lakhs on credit payment basis,  Anamount
of Ry, 25° 25 lakhs has heen sanetioned from
the Prime Minister’s national Relief
Fund,

The Guvt. of West Bengal have reported
that no repeort sbout scarcity of fomdgrains
and abnormal high price of food-sifl has
been received from any partof the Staie,

Althouzh the food production in flood
aff:ctedd sreas have been adversely affected,
the overall food productionin the eountry
as a whol: and the prospects of rabi crops
are satifactory. Moreover, with an wells
developed  commoanications and  public
distribution systrm, localscarcityconditions
can always b remedied by mobilising  sup-
plies from other parts of the country.

Workl Group setup to Estimate
ﬂllll!:!‘l Raqnls;d for Block Level
lans

g20:6, SHRI M. KALYANASUNDA-
RAM: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
10 state.

(a) whether a working group has heen
set up to ~stimate the institutional finances
required for block level plans; and

(b) Ifsn, the details thereef ?

THE MINISTER OF STATE IN THE
MINISTRY OF ACRICULTURE AND
IRRIGATION (SHRIBHANU PRATAP
SINGH): (a) and (b).Noscparatc Working
Group has bzen set up to estimate the inati-
tutional finances required for block level
plans, The Working Group on Agricul-
tural Qeedit from Commercial Banks with

reference to Small and Marginal

‘armers set up following the Prime Minis-
ter’s meeting with the Chief Executives of
Banks and Term-lending Institutions in
October, 1978 has, howrver, made a quick
and rough estimate of Rs, 2500 crores as
the amount of institutional credit required
to match the provision of budgetary funds
for the programme of Integrated Rural
Devclupment in the selected blocks over
the plan period 1978-83. The estimate
be-m made on the assumption of an
investment at the rate of 5 lakhs per

block In the ~xpansion of agricultural and
allied activities under the IRD pregramme
which would attract instituticnal credit for
the programmes for the target groups
comprising of weaker sections.

Beggar Mennce
2027. SHRTPRADYUMNA BAL:
SHRI MALHAVRAO SCINDIA:
SHRI 8. S, SO;MANI'.
SHRIT SARAT KAR:

Will the Ministrr of FDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to states

(a) whether Government are aware of
the begger menace in some peree of the
eountry particularly wear historics] monu-
ments;

fb) il so, the measure: taken to end the
beggar menace;

(¢} the results achieved of the measures
taken so far}

fd} whether the measurcs taken so far
have proved incffective; and

() what other measures are proposed to
br taken?

THF. MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE
({SHRI DHANNA SINGH GULSHAN):
{a) to(r)s The prevention and control
of begrary is primarily the responsibility
of the State Governments. At present 14
Btates and 2 Union Territorien have their
own anti-beggary legislatinns and have set
up Institutions for the care, treatment and
rehahilitation of heggars, Besider persuing
the State Governments to enact compre-
hensive legislation against brgging and 1o
fmplement services for brggary control,
the Central Government is presendy en-
gaged in working out a draft Bill for the
prevention of Regging in Union Tertitories
which may eventually serve as 2 model for
the  States,

Study-.cume~Action Project on
ment Generation Bmdie
2028. SHRIP.M. SAYFED:

SHRT A. R. BADRT
NARAYAN:
SHRIR.V.SWAMINATHAN:
Will the Minister of FDUCATION,

SOCIAL WELFARE AND J
be pleased tostate: CULTURE



93  Wrilten Answers AGRAHAYANA 18, 1000 (SAKA) Wriiten Answers 94

(a) whether a study-cum-action project
on employment generation  activitits in
selected urban slums  has been jointly
launched by the International Labour
O rganisation and International Council
af 3 cial Wellare with U, N. aid;

(b) il so, the details of the same;

{r) the States where beginning is being
made ; and

(d) the cost of rxpenditure involved ?

THE MINISTER OF EDUCATION,
SOQIAL WELFARE AND (UITURE
(DR.PRATAP CHANDRA ( HUNDER):
(2} The project has been launclod by
the Intermational Couneil on Sociel Wel=
fare, Regional Office, Bombay witli the
finanrial awiztance of Tnternationz] Libour
O rganisation.

(b} Inrecent years several solutii ns have
bren proposed Tor alleviating unemiploy-
ment problems in developing conntries,
Practieally all developing eountrics are
faced with astounding population ard un-
emplovment growth rates. Tn such 2 ituas
tion it is imperative o identify and eome
prehend unemployment  patterns and
potential obtaining  in urban and  rural
wctors of the e nomy,

2. Thrt{;uqmr of this praject is 10 trst
out the validity and feasibility of alternative
employm=nt Renrration activities, As &
aprcific contribution it is -cted to gather
an aceurate estimate of the employment
potential of policies aimed at gencrating
emnloyment in respect of urban shim rési-
dents with a view to evolving a specific and
viable action programme.

() This study Project will be crrfined
to the Urban Slums of Greater B« mbay,
‘The I.C.5.W. envisages that it could ¢
upsimilar sturies in someselected countries
of the Asian Region, based on the experi-
ences of this Project.

(d) The study is likely to involvr n ex.
penditure of U.S. $ 15,800/~ The cost
gﬂl be mby the International Labour

World Qeaference on Correspondence
Education

2029, SHRI DHARMAVIR
VMI?&HT: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state the nature
of discuwions and specific proposals evolved
;:u:g' "lg World Conference on Corres-
rnce Education held in Delhi recen
with special reference to the Indian scene

. THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE

DR.PRATAP CHANDRA CHUNDER)1

e XI Waorld Conference on Coress

pondence Education, organised by  the
International Council for Corresprndence
Education, was held  in New Delki from
November 8 to 15,1978, One ofthe ite ms *
on the programme of the Conference was to
diseuss Indian problems and achievements
in correspandence education,

The proceedings of the Conference have
not yet been received,

ferelt & aqny fafrearmgl & ard

2030. 5 wrAwr Wik : ¥l
vy st e HAl gz FaTH &Y
FoT T4 7

(%) fredt & ow-fafromedt &
femar aqer aar faadr 3@ g
g% o\ wr A, wfgor feedt feqa
o fafreran &1 fraew faeor &
fo tead qea ) g Auv gHA
oife few o3

(@) = feeelt swmaT w o™
gure winfa sewgy, oy A T et
¥ & wTe w1 weaTe e g & e
@l ¥ wiw waT fF F T
frare qwit w1 fafaar & fody aard
Y &t ot §; afz g, @ gy AT
® wiw w1 7§ § Wi afe gh, @ @F
wy ofems fed; Wik

() wav T qoEt F A W
W Bw & fy s dE wm
& % Far =it wgeg sl ger W)
IR ST FT AT FT fges i aqr
Fafrear 1 gfaar sam 58 ?

g oy fawif wat (ot gooite

fog wonw): () ® (1) %
guy ¥ Sy foedr  fega
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dafad srfasen & CFer A1 o7 @Wr 2
T AT g T7 T9T 92 9% TG &1
ST |

Indian Youth Hostel, London

2031. DR. VASANT KUMAR PAN-
DIT : Willthe Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to stafe

(a) whether it is a fact that Indian stu-
dents living in  Government Youth
Hostel in London have been asked to vacate
the premises by the Indian High Commis-
sion in UK. ;

(b) if so, the reasons thereof;

(c) whether it is a fact that students are
demanding alternate accommodation ;

(d) whether the Indian High
Commission has requested the Govern-
ment  to allow them to carry out the
repairs to this Hostel, if so, what decisions
have been taken; and

(e) whether the Government is planning
to build or purchase for Indian students
Hostel in London ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUND-
ER) : (a) and (b) . Yes, Sir, The students
numbering about g5 living in the Indian
Students Hostel were asked to vacate and
have since vacated the Hostel and the pre-
mises have been handed over on 1-11-78
to the London University which owns the
building. The building is in a dilapidat-
ed condition and living in it can be hazard-
ous to the student. An amount running
into several lakhs in foreign exchange
would be required for even minimal
repairs, in addition to the heavy annual
financial  expenditure. The  London
University to whom the building belonged
were also not in a position to give a firm
commitment of a long term lease.

(c) The High Commission of India has
already assisted the students to get alter-
native accommodation in the Hostel run
by the Greater London Council.

(d) Does not arise in view of (a) above.

(e) No. Sir.

Buffer Stock of Wheat

2032. SHRI P. RAJAGOPATL, NAIDU:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:
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(a) the buffer stock of wheat we are
having at present ; and

(4) whether we are intending to export
wheat to other countries?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH) : (a) According to the
latest available information, the total
stocks of wheat with the public agencies as
on 1st November, 1978, were approxima-
tely of the order of 102+ 1 lakh tonnes.

(b} Under the present policy of the Gov-
ernment, export of wheat on commercial
basis is not being allowed. However,
limited quantities of wheat have been
allowed to be supplied on commodity
loan basis to some friendly countries to
help them tide over their current difficult
food situation. However, a quantity of
50,000 tonnes of wheat products has been
allowed to be exported through the State
Trading Corporation of India during the
current financial year 19782-79.

Loan from World Bank for
Providing Dinking Water

2033. SHRI  JAGDISH PRASAD
MATHUR : Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION  be pleased to
satte :

(a) the amount of loan secured or
details of the efforts made to secure it
from World Bank and other sources for
the purpose of providing drinking water
to rural and urban areas ; and

(b State-wise allocation and the ecri-
teria of allocating this amount?

THE MINISTER OF WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKANDAR
BAKHT) : (a) and (b) . World Bank gives
assistance for specific projects, according to
the agreements, entered into with it by
the Government of India. At present,
following projects are receiving assistance
from the Bank:—

SL. Nomenclature of the Amopnt'of
No. agreement credit in
millions
of dollars

1 Madras Urban Develop-
ment Project (including
Water Supply & Sewer-
age) . . . . 24
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2 Bombay Water Supply &
Sewerage Projct (Phase

I 5 g " 55

3 Bombay Water Supply

and Sewerage Project
(Phase II) . 2 g 196

4 Calcatta Urban Develop-
ment Project (Phase I). 55

5 Calcutta Urban Develop-
ment Project (Phase II). 87

5 U.P. Water Supply and
Sewerage Project . 40

Punjab Water Supply and
Sewerage Project 39

In addition, Haryana Irrigation and
Rural Water Supply Project is under
negotiation with the World Bank. Bombay
Metropolitan ~ Regional ~ Development
Water Sapply Projectis being approved by
the World Bank,

Statement

Irrigation Projects of Maharashtra
Pending Approval

2034. SHRI SANTOSHRAO GODE:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

{a) which are thc irr 1gs,twn projects_of
Maharashtra pending for sanction with
his Ministry ; and

(b) what are the reasons for

delay of
their sanction?

THE MINISTER OF AGRICULTURE

AND IRRIGATION (SHRI SURJIT
SINGH BARNALA) : (a) end (5) :
10 Major and 9 Medium

irrigation projects received from the Gov-
ernment of Maharashtra in the Central
Water Commission are pending approval.
The present stage of examination of these
projects, scheme-wise, is given in the
attached Statement.

S. No. Name of Project

Remarks

MAJOR

1. Bawanthadi (Joint Venture with Madhya

Pradesh}).

Mandur Madhmeshwar
Lower Godavari Lift

Sina at Kolegaon

Upper Tapi Stage—II
Warna Project . . ,
Tillari Irrigation

Lower Tirna

R

9. Modernisation of Canal Syqtcm of Girna

Project .
10. Lower Wardha Prcuect 1 .

MEDIUM

1. Hivra . w " .

2. Chikutra Project

Replies to comments sent by Cential Watcr
Commission are awaited [rom the State
Government.

The Project has been examined in the

various specialised Direciorates of the
Central Water Commission, the Deptt. of
Irrigation and the Plan Finance. The
consolidated comments are under compi-
lation for issue to the State Govern-
ment.
.
Do.

Do.

Replies to comments sent by Central
Water Commission are awaited from
State Government.

Do.

/3296 LS—4
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§.No. Name of Projects

g

marks

3. Kalyan Project . . .
4 Kasari Project. . " .
5. Kadvi Projeet . . . .
6. Kalu Irrigation Project . .
7. Neupur Project . . .
8. Karwapoa Nalla Project .

9- Anjani River Project ..

y¥¥

¥ ¥

Do+

‘The comments of the Central Water
Commimion are under isue.

Treatment to Officials of Food
Corporatioa

2035. DR. BAPU KALDATE  Will
Dﬁn.nm of AGRICULTURE AND
IRRIGATION be pleased to state :

(=) whethcr lhe Government  have

!b} if 30, what action has been taken i
this matter ?

THE MINISTER OF STATE IN THB
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH) : (a) No, Sir

(b) Does not arise.

Groandnut-Extraction

2036. SHRI D.B. PATIL : will ‘the
Minister of AGRICULTURE AND
IRRIG&'PIO‘N be pleased to state .

(8) whether Government are aware
that ndnut-extraction is a very good
natritious cattlefeed and as well an impor-
tant ingredient of Chicken-feed ;

(b) if so, the total demand for ground-
nuteextraction for cattlefeed and chicken-
feed in 197778 :

deamt " wae Dot ot _ peoumdant
was not a

extraction was allowed to be sad
ifso, the reason therefor: ar

(d) the minimum and maximum prices
of groundnut-extraction in 1975-76 , r976-',';.'
and 1977782

'nm MINISTER OF AGRICUL-

IRRIGATION

ES.}HJYU SURJIT SINGH BARNALA) 1
a) Yes, Sir.

(b) Groundnut-extraction in cattlefeed
is a substitutable ingredient and, there-
fore, it is not pmb'l: to indicate its require-
ments for animal feeds. The total oilcake
requirement, however, is estimated at
20 lakh tonnes, About 6 lakh tonnes of

groundnut-extraction ;ﬂ] estimated to be

(c) The exports of dnut-extrac-
tion were allowed after taking into accoun
the requirements on the basis
of estimated surplus.

of Rl ik g m
ut-extraction

quoted
at Bombay centre during 1975-76,
1976-77 and 197778 :

(Rs. Per quintal)
Year Minimum Maxinium
197576 . . 74'00 9500
197677 . . 92*30  170'00
1977-78 . . 100°00 19500
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OF BOARDE OF
EDUQATION

CONFERENCE
SECONDARY
2037. SHRI A.R. BADRI NARAYAN:

SHRI R.V. SWAMINATHAN:
SHRI P.M., SAYEED :

Will the Minister of EDUCATION, SOCIAL

WELFARE AND CULTURE be pleased

to state :

102

(c) the decisions arrived at ;
(d) whether the Conference urged upon
e hﬁnh@h?ﬁh el
tWo stage ight patterns
Committee ;
(e) if s0, the reaction of the State
Boards?

THE MINISTER OF EDUCATION,
WELFARE AND TURE

SOCIAL CUL
éDR. PRATAP CHANDRA CHUNDER):
a) Yes, Sir.

(b) to (d). A statement is attached.

(e) The Resolutions of the course were
(b) if so, the subjects discussed: adopted unanimously.

tion was held

(a) whether itisa fact that a Conference
of Boards of Secondary Educal .
i:dt:lehnmkdw. 1978 in New

H

Statement

‘b 1> (d), Statem=nt showing the subjects discussed and decisions taken in the
2" Baurds of Sacondary Education in India held on September 28-29, 1978, in New Delhi.

Subject Decisions in brief

1. " Vocationalization of Education at the The Conference recommended that the State
+2 stage, Boards should review their courses in the light
of the course patterns and other suggestions
made in the reports of the Adiseshiah Review
Committee on Higher Secondary Education
and Working Group on Vocationalization
to suit the needs of the community.

2. Im>slemntation of the recommendations The Conference recommended that those
of the Patel Review Committee for Ten  Boards which have not yet been able to ini-
Year School curriculum. tiate action, may do so at the earliest through

a time bound me as it is realised
that the curriculum rencwal is an casential
part of educational recomstruction.

The Conference emphasised the need for laying
greater stress on art and culture, a3 also
in schools

physical education and w0
as to develo all ality of the
‘ p an person

3. Srzinlly Ussful Productive Work - Resclved to recommend to the member-
Boards that to
to

mm treated as a com-
:Eﬂlu in the i
spectrum

it should count for
mwummmru":auz

down. It recommends ta

B ey by 6 Bosre aud
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Subject Decisioms ia  Brief

-d -

+ 4 Population Education The Conference recommended that Populativn
Education be reflected at all the stages of
school education and women into the cxi.n‘;:g
disci a1 to develop appropriate under-
standings and attjtudes,

5 Open Schoo] Project, The Conference commends the Introduction of
Open School Project to be launched by the
Boards as a part of their regular educational

programmes,
6 Alternative Courses in Science and Ma- The Conference recommended that the matier
thematics at sccondary stage. may best be left to the member Boards as

their needs and situations varied from Boaid!
to Board and it is not considered approprieie
to lay down any uniformity in this matur,
The Boards may decide whether or nut w0
provide alternatives or in how many subjecis
to doso. The Conference however, agrees
that there it a need to provide a minimum
knowledge of Mathematics and Science 1n
every student ; wherever alternative courses
are i a Board. Students of both
the alternatives should be considerd eligible
for admission to a higher course.

7. Project on Comparative Study of syllabi. The Conference d that & Standing Cem-
mittee of the E be authorised to strengtlcn
the COBSE Sectt. in order to enable
it to undertake such projects.

8. uival d Recognition of Exa- The Conference recommended that the exrmira-
ﬁmﬁo;‘.m - ' ° nations conducted at different levels hg-l the
member-Boards should be recognised en re-

ciprocal basis,

sty Ferem ¥ | () war sitg fretr &1 Y ward
' %7 $T4 A7 @757 57 oy ¥y v
o afe g, At weia sy g ?

2038. st Crverrwt wevw it ¢

«a frw, @ wer e depfy o, s we it depfe
ey ag warx A g w0 Wt (oo WM ww wx) : (%)
faaor g 1

. (@) wdww ad (1978-70) &

(%) faoae st *Y, TrewAIR, row, e oy formr wvber &
g W g weia, qEE: 15-35 MY W %
15 sra froaT 91 8 afenfor s

&1 y@TT § | W saw ad gfy

(o) uva aw @i fwg g argft aifs 1982~83 &% 6. 5 w0
SYg far &2t £, TIRATT ¥ET | st w wfrw femr s @%)
&, o wftwsy ¥ sl dwr gt ev g T weq =Y fafas Tt o ar faf
%1 yeara §; W ¥ farwrifsra foay may & 1 @ g fewr
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A e o

w1 gewe
& gear ¥ wArg ¥ TATC A foremt =t geare
e 7T § (1971 srrmogtr)
st WA FT .
(w) % et o 22. qfFmamA | 231. 44
Tt T weeTd % weray  wifesw
) - 23, swwT a1 e
s ¥, wgw quw A, e N
e et wfe 1 ear v &) e - .48
24, WEUTTR W 3. 45
fewrew 25. ¥¥rg . 0.67
lﬂ’ﬁﬂm’fﬁ' 26. E‘I’S‘(TW A[T
(= ___)_ g Y : 0,50
ey EE ST 0-4 27. AT, ZAW a1 T 3.62
¥ SN 28. F Iy . 0.13
froadi A gt 29, feeely ) 12. 35
(1974 FT) 30. AT ) 1.06
31, gifeqq 1.90
. wwuEw 267.95 S
2. WHH . 80.12 Rs. 199 Crore Plaa for 8lum Dwellers
3. fagre ) 368.83 3039. SHRI  RAMACHANDRAN
4. T . 132. s.; KADANNAPPALLI |
5. gfzaver g 5;'; SHRI AHMED M. PATEL :
6. femaw s SHRI EDUARDO FALEIRO:
iy 30.94 Will the Minister of WORKS AND
8 W . 55,94 HOUSING AND SUPPLY AND RE-
o afmay . 198, 54 HABILITATION be pleased to state :
.48 whether it is a fact that Union
10, masdw 257.4 (s) i "hin; e
11. WETOg ; 234.05 Rs. 190 crore plan for Slum-dwellers in
12. wfrgx . 5.65 the coustsy; :
b) if how many of the St
13. e . 5.53 A country will be bencfted
14. W% . 158. 42 under the scheme ;
15. AFTdE . 3.10 () the details of the proposl ?
T .74
16. N * 130.7 THE MINISTERE OF * WORKS
mEm I D Solhe e S A
18 T . 168. 56 BAKHT)  (a) The draft Plan 257803
19, fafiers . 1.47 .whﬂl an onthlv of Rs. g0 groce for
20. faywr . 8,50 slums. < -
21 SuTTiy

2,06 It in expocied that 13 million 4}
: N 56 . (b) ﬁl}%“ts slum

- e
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(c) The environmental
will i

Eri | sewerage, {mi pmn(s‘)of streets nuf
io pmwun atrines in the slums in

g040. SHRI JANARDHANA
POOJARY : Will the Minister of
AGR CULTURE AND IRRIGATION
be pleased to state :

(n) whether the Public Finances Insti-
w bave wged the Guvmttn
appropriatc stcps to protect
lﬁl‘l\fﬂlwmmlm limru.

b) if s0, being taken by Govern-
mf:ni in l.huwmgﬂd ?
THE MINISTER OF STATE IN
TH.E MINISTRY OF  AGRICUL-
AND IRRIGATION (SHRI
BHANU PRATAP SINGH): (a) Yes,
Sir.

b) An Inter-Ministerial Group con-

u&m of tatives of the Ministry
of Finance, %@t of Food, Pl.mmng
Commission, u of Industrial Costs

to L hmncsmd
_new e;panm:;m

high costs
wmmn report
olfhltj::‘Gmphcxpecwdmne

W, wrew ot vare & fog frifor
wt. ¢ ot & wfa frQiw srwe fody
W

2041. oY WO TET Wy ¢
sit wavee faw :
war gix wie fawd siefr oy word
¥ g w6 fw e
(w) wr @, e s o
r gft g wwarer fraifen o

t oot & WX ¥ ofy e
gfiafir our feamt & fadie wwe fear

s
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i stz fawrf ooy & e
(% wey s fey) : (%)
wfr gl O wargwre afify
g oriwimw ¥ www o
trm’f forgi ol & gt wix ag
W oy Ay Yewew d ol g
wrarr & &% ¥ wor o, A Ew
WIT ag & qew ag & fog wyr v
B o fear sarew ¥ qamgsTe
afafe * freesh dow & ol ¥
7 W wraw & i JE OC A
faeae swe feqe 1 aoe W wniy
g ¥ ¥e wwaTw W gy foer
g, wraw Wi M2 WA & fag ey
aget e A At A
(w) wx (7). fror b
1978-79 ¥ foq av/araw s A2

jass

faorr shew1970-80 % fag wfr ey
arim & Foild s s g A fe

HOUSING AND AND
REHABLLITATION be ploased to s

(a) stcps taken by Government to-

vhulmul im
mljmnmmdﬂuuumm‘ o

(c) if o, details thereof ?
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THE MINISTER OF WORKS
AND HOUSING AND SUPPLY AND
:.A!I-IAB‘IL!TE:')I}ON (SHRI SIKJ\NDAR

KHT) 1 t is presumed that
qncmun,rtllu to the Scheme for En-
vironmental Improvement in Slum Areas.
This Scheme was in the Central sector
durlnq 197273 a.nd lg','s-u and direct

provided
bylheGovemmutd‘lnduﬂorun
provement of slums under the Scheme in
20 cities, including  several State
capitals. With effect from st Aprii,
|gn.|helchumwutrud'emdtoshc
State sector, to be implemented
State Government out of the State
allocations, as part the Minimum
Needs Programme,

(b) In the draft Plan 197683, an
outlay of Rs, 150 crore has been
for environmental improvement of wurban
slums. ‘This outlay is expected to benefit
13 million slum dwe.'lhn. Government
has not evolved any national policy on
urbanisation.

() Th M Tk "
me will include Water su|
%mm. (i) pnvmmnf tuuu“:ln?
provision of latrines in the wums in
ur Aarecas.

G for C uction of Town-
ship ia Libyn.

3. SHRI M. RAM GOPAL
REDDY : Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to state:

() whether Government have secured
a contract for construction of township
in Libya ; and

(b) if so, the details in this regard ?

THE MINISTER OF ‘WORKS
AND HOUSING AND SUPPLY AND
REHJ\BILITATION {SHRI SIKANDAR

BAKHT) : (a) Yes,

(b) The National Construcs
don) tion g

mprisng 1000
305 howses at Ghat in bE:
mttmmdv:lmohhemmh G158
&3 Alorban township
i“ L“’!m understanding for
s. ing and execution has
.BG.C recently.

of the ot it
hlmm Project

Hindustan Steelworks  Constructl
Limited, o i
under the

sector  undertaking
of Steel and Mines

h-.nnquhwdmth Libyul{oum I

for the construction of N

The

ment mthrtpldbda.ign.ndmd-
services only has been discussed. It

:‘ to be ‘ shautly, b;)‘ll.bm
is finalised and accepted e

Libyan authority, contracts for the exe-
cution of the will be
. The value of work

for contruction is approxi-

a744. SHRI K. RAMAMURTHY :
SHRI  BHARAT SINGH
CHOWHAN :
SHRI CHATURBHU)
SHRI  BALDEV ~ SINGH
JASROTIA |

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE

be pleased to state 1

(a) whether it is a fact that text books
in many suf ﬁ:rduxumnmyﬂ
ready th the examinations are to
begin in the frst week of March, 1979 ;

(b) whether it is also a fact that the
Central Board of Secondary Education
has asked the schools in a circular to
choose for their students any textbooh
lhccrmgetm;’lhelﬂhhﬂi
an
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gmm.y hunb;:k fromﬁwhlr.h d?:l

a] to taught during ourth
Su:::er. u‘k‘h will become avail-
able in Deom'bet 1978.

(b) Yel, Sir. In order to avoid hard-
ship to the students, a circular dated 29th
Srptember. 1978 was sent by the Board to
its schools.

(c) (i) The Central Board of Secondary
Education has since modified its policy of
recommending text boolr.s for use in
schools at the Hij Secondary stage
from the Academic ; 1979. Boola!
MSS have been m\rlr.ml from publishers/
authors, a suitable set of which would be
recommended after proper evaluation.
NCERT boioks would also be got evaluated
along wih other books that might be
submitted. The major difference

poscd ;tle bt Imn .i:gal‘tm
pro icy is that atter visualizes
a set of recommended books with free-
dum muh;cld; ;?‘ chose  any

n ce Just one prel—
l:nbed book.

(ii) NCERT's books also arc being
planned well ahead of schedule. Since
the material has all been prepared for
the current academic session, next year it is
onlr a %uestmu of reprints and hence

lem may not arise.

fagre & 21597 w1 whar wrn

2045 Wt TAavw faw @ s
wfw vt fawrf ddY 7@ 0% Y g
w30 v

(v) fgre & ¥im oa W
oo femt aegy @R wE; W

wir it fqurd wat (st goofia
foy xoewr) : (%) ¥T e
it A fage & ww as fafw afy
¥sss gr Ifeg 0 § wH
¥ 464 WY T IA™T IAT ¥ afe-
it fiou g & |
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(@) @ Tw-gai & W A T
30000 YT (TF9 T &¥)
# fawr A w7 WA ATAT /T
g

dgrer (fagre) # sqod

2046. w7 Trsfewe qreawer
s fowr, @arw woom st gepfy
Tt 7 T N e G e

(v) vr fagre & dwrsy ow
agerqw T § W gt 39, 0, feg
aar qfeew wal #1 FAr §

(&) ¥ W@ R H TUIA
foamr w1 ®YE gfrsrd dwrer &
fadigm & faq «ft T g ;

() #ar ger§ & Frrely gAY
e et awr g A owd ¥
g T &Y ww ft € §; s

(%) were Fwret & apEréard
w4 UTOW & ?

fortr, s s vl depfa
qar (%ro sam ww ww) :  (¥F)
T gt

(@) m aw ¥ wreim
qaww ¥ 91 & wiiw wfirettal g
at & Wt qv  wivgen w7 afefiy
FQ@ U afwwfal ¥ Forel w1
frdmwr  foar &

(w) &wrer ¥ Il ¥ 37 g
UMY qUEey dugram,  dwre;
W HUETAT, 9EAT; AT o grery,
T, ATHAT GHYTET, T, wrefry
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(W) dareft § w1 wUF F1€F
avg %k AT A€

Demands of workers of Delhi Milk
Scheme

2047. SHRI GANGADHAR APPA
BURANDE : Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state 3

{a) whether Government have received
representation from the General Mazdur
Lal Jhanda Union, New Delhi, about the
long pending demands of the workers of
Dethi Milk Schemne ; and

(b) if so, steps taken to seule the
nands of workers ?

THE MINISTER FOR AGRIGUL.
TURE AND IRRIGATION (SHRIL
SURJIT SINGH BARNALA): (a) Yes,

Sir.

{b) The representation has been con-
siirred  very carcfully and appropriate
action taken by the Delhi Milk Scheme.

Criminal charge of forgery against
LLT. Employee

2048, SHRI PADMACHARAN
SAMANTSINHERA : Will the Minister
of EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

fa) what are the powers and functions
of the Boards of Governors of LL'T. Delhi;

h) whether the Board is competent
W alsolve an I.LT. employee from crimi-
nal charge of forgery and waive the
Punishment

(¢} ifs0, in how many cases the Board
pun(_'i:\remoruf of LLT. lfDu;l('l‘i l;m“ﬁ‘l:d the

ishment of persons fo on
acconntof  forgery by CBI; and Y

(d) on what considerations the punishe
ments were waived ?

: (;rcrfz MINISTER OF EDUCATION,

o Al. WELFARE AND CULTURE

DER) 1 (1 o po SHANDRA CHUN,
MI

the of Governors of 1.L.T. Delhi are

enumerated in pection 13 of the Institutes

g

of Techaology Act, 1961. The provisions
of section 13 are given in the attached
statement,

(b) Under Statute 13(10) of the ILT.
Statuter, the Board is compentent, as the
Appellate authority, to decide an appeal
l'mmfmﬂqberofnn‘ﬂ’ aggricoed by an’
Dordcrimn;wms penality pamed by the

(€) Only one such case has come to the
notice of Government so far.

(d) The inquiry in the case referred to
was held twelve years afier the commis-
sion of the act by the delinquent. It had,
therefore, to be based y on the me-
mory of the witnesses. The i '
Committee of the Institute, to whom s«
appeal was made by the official concerned
took the view that the agony suffered by
the officials for the intervening i
was, in iwelf, a sufficient punishmen;,
The Committee, therefore, recommended
that the penalty imposed by the Director
may be waived. The Board of Governors
of the Institute accepted the recommenda-
tion of the Committee and decided to waive
the penalty,

Statement

SECTION 130F THE INSTITUTES
OF TECHNOLOGY ACT, 196;

13(1) Subject to the provisions of this
Act, !h_eunufuﬂ t;:' any Institute shall be
responsible for the general & inten-
dence, direction and control ﬂfff]::‘:“iﬁm'
of the Institute and shall exercise all the
powersof the [nstitute not otherwise pro-
vided for by this Act, the Satutes and the
Ordinances, and shall have the power to
review the acts of the Senate.

(2) Without prejudice to the provisions
of subsection (1), the Board of any Insti-
tute shall—

(a) take decisions on  questions of
policy relating to the administra-
tion and working of the Institute;

(b) institute coursca of study at the
Institute;

(c) make Statutes;

(d) institute and appoint persons to
ic as well as other posts in
the Institute;

() consider and modify or cancel or-
dinances;

(f) consider and pam  resolutions
on the annual r , the annual
accounts and the estimates
of the Institute for the next fnancial
year as it thinks fit and submit them
to the Council- togetber with s

t of its development plans;
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) exercise such other powers and
- orm such other duties as may
conferred or imposed upon it

by this act or the Statutes.

(3) The Board shall have the power Lo
apoint such committees as it considers
necessary for the exercise of its powers
:hnd the performance of its duties under

is Act.

Acquisition of vocational skills by
Students at Secondary Education

2049. SHRI A.C. GEORGE : will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether Government have formu-

ed a policy towards providing for wider
acquisition of vocational skills by students
at Secondary Education level; and

(b) ifso, details thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
DR, PRATAP CHANDRA CHUNDER)
il) and (b) : TheReview Committee on
the Curriculum for the Ten-Year School
under the chairmanship of Dr., Ishwar-
bhai J. Patel has recommended that So-
cially Useful Productive Work must find
» ceatral place in the school curriculum,
The subject, which is of a practical nature,
has the following objectives:—

(i) to prepare pupilsto tise and per-
forni manual work indivmly and I:'v.':)l-
lectively;

(ii) to acquaint children with the world
of work and services to the community
and develop in them a sense of respect
for man workers;

(iii) to develop a desire to be wseful
mem| of society and contribute their
best to the common good;

(iv) to indicate positive attitudes of
team work and socially desirable values
ge self-reliance, _zignityof hbom:i'

erance, co-operation, sympathy an
helpfulness;

es involved in the various forms of
work; and

(vi) to lead children to participate in-

in productive work as they go

from onec stage of education to another

and, thereby, enable them to earn while
they learn.

'(l') to help in understanding the prin-
cip

About 20%, time has been recommended
to be allocated to the Socially Useful
ProductiveWork for all the students at
the Secondary Education level. This re-
commendation has been considered in the
Conference of Education Ministers of
States and Union Territories held in July,
1978 and in the Conference of Bonr:{‘l of
Secondary Education in India held in
September, 1978 and accepted for imple-
mentation at all these forums.

P.A.O. and World Bank for Study
of Garland Canal Project

2050. SHRI KUMARI ANANTHAN:
SHRI M.V.CHANDRA-
SHEKHRA MURTHY :

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state :

(a) whether the Union Government
have asked the F.A.C. and the  World
Bank to send ta to study the *Garland
Canal Project of Capt. Desture’ ;

(b) nature of the entire scheme;

(c) whether Government propesr to
consult the Indian experts regarding the
feasibility of the project ; and

(d) if not, why not ?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) :

(a) Government of India had consulted
FAO and World Bank regarding this
Project. They have offered to assist in
the matter. The form of assistance is
under consideration,

(b) The *Garland Scheme® envisaged
by Shri Dinshaw J. Dastur comprises
construction of two canals—one canal
running along the length of the souther
slopes of the Himalayas and the seconnd
to encom the Cental Plateau apd
Southern Peninsula to conserve and utilise
all the surface water resources of India,
The Himalayan Canal is waters of the
Himalayan rivers which are to be trans.
ferred to the Central and Southern Garland
Canal (which also will be  a continous
reservoir  both for the waters of the local
streams and for water transferred from the
Himalayan Canal) through two scts of
pipes—5 Nos. and 12 ft. diameter each.

'l'helml;%u!&y-n Canal will bed 1&
miles over integrated |
(each 30 miles lmgsnx 1 mile broad.
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and 9o to 1oo ft. deep) along the southern
sl of the Himalayas. Beyond the
Bm:‘rum and canal extends another
1100 miles with 40 more integrated lakes,
skirting the Himalayan slopes, The Canal
will bz at elevations varying from 1500 ft,
to 1100 ft. above mean sea level. The
total capacity of the system will be 200
million acre fect,

The subvidiary canals from the Hima.
layan canal run at right angles to the main
canal atintervals of 2 miles each carrying
the water from the higher elevations to the
plains. The differential head will enable
generation of electricity and water will
:tdll“ilue for irrigation also, The sub.

idiary canals are proposed to be 100 fi,
wide and go ft. decp,

The Central and Southern Garland
Canal is proposed to be conatructed bet-
ween elevations of 1000 ft. to Boo ft. above
the mean sea level having the same size aa
the Himalayan Canal. s‘l'he capacity of
the Garland Canal with about 200 inte-
grated reservoirs will be of the order of
400 million acre fect, Adding to this the
capacity of the rescrvoir at Nagaur at
200 million acre feet and reservoirs on
the Sone valley at 100 million acre feet,
the total capacity of the Garland Canal
with all the reservoirs will be 00 million
acre feet,

(c) and (d). Four Expert Committers
have been set up in the Planning Com-
missioN to examine various aspects ofthe

scheme and it would take some
time hefore a view is taken.

Quality of rice being supplied te
Kerala

z051. SHRI K.A. RAJAN : Will the
Minuter of AGRICULTURE AND
IRRIGATION be pleased to state :

(a) whether Government are aware that
the off«take of rice from the Ration Shops
in Kerala has been in a declining  trend
for the last few months because of the
inferior quality ricc being allotted to the
State from the Centre;

(b) whether the State Government has
| the Centre to allot coarse rice
and medium rice to the State instead of

inferjor quality rice being supplied
mn:!nd“y e ' “.

(c) if so, the details thereof and Union
fe) t'g 1 M o ?
THE MINISTER OF STATE IN

18

THE MINISTRY OF AGRICULTURE
=AND IRRIGATION (SHRI BHANU
PRATAP SINGH) :

(a) The off-take of rice from the Ration
Shops in Kerala has declined in the reenr
past and it is the usual phenomenon at
the beginning of the season  when avail.
ability is good. However, complain
has been received from the State Govt,
that par-boiled rice issued from certain
stocks moved from the North take a long
timein cooking._

(b) and (c) . Yes. It is not correct that
inferior quaity riceis being supplied to
the State. Food Corporation of India
have been asked to move asfar as possible
coarsc and medium varieties of par-boile
rilgc‘,ifn:iling which raw rice should be sup-
plied.

Examinsation

z052. SHRI RUDOLPH RODRIGUES
Will the Minister of EDUCATION,
AND CULTURE

Existence of more than one AllIndia
Secondary Education

(a) what are the reasons for the conti-
nued existence and recognition of more
than on All India Secondary Education
Ex:mlnatim;

(b) whether Government are aware of
the resultant educational and social pro-
blems and disparities that flow from such
multi-recognition ; and

(c) what steps,if any, Government
pmpmr? to take 10 rectify this  situa-
tion

MINISTER  OF EDUCA-
EIU?.N' E(D%.L'mwfgp“c%{mm
cm:l%%n): '

ng} ‘The reasons for the existence of the
Indian Council of School Certificate
Examination and the Central Board of
Stcondary Education, which are conduct-
ing cxaminations on All-India basis, arc
historical as well as education. Historically
the former has been generally looking after
the educational interest of Anglo-Indian
and the Public Schools in the country
while the latter acquired ap All India
]ﬂnrhdiction in 1952 to later to the needs of
a%pnpﬂh on who needed & common’
ﬂﬂ;mm thltlh:ir“m !rlﬁs& do ‘not,
hardship when they are trans-'

ferred from one  place to another. This
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has been re-inforced by setiing up schools
Sangathan -

bé the Kendriya Vidyalaya

liated to it. Ttalso Ioois after the
educational interests of Union Territorics
and the State of Sikkim, Educationally
they cater to the needs of different groups
of sgudents.

(b) and (c). There is no disparity either
uduc.{nomflly or socially involved in hav.
ing two All India Examinations. Both
of them are recognised as equivalent for

purposes of em?oment and admissions to
mll.lmuonl of higher education. Even
the curricula on which they are based
are by and large comparable. The ques-
tion of rectification, therefore, does not
arise,

Project allowance to Dandakaranya
Project Employees

2053. SHRI SOMNATH CHATTER-
JEE: Will the Minister of WORKS
AND HOUSING AND SUFPLY AND
REHABILITATION be pleascd to state ::

(a) Whether it is a [act that the Danda-
karanya Project employees are not gert-
ing the Project Allowance since  June
1978; and

(b) ifso, why ?

THE MINISTER OF WORKS AND

HOUSING AND SUPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT)

(a) Itis nota fact, Sir,

(b) Doeca not arise,

weT XA ¥ Tqwer W) swweat

2054 srgewfag:  ¥ar
fireior wite wrar e g wie prte
et wg Aty o g w0 fw

(w) = B =i F (1971
wY e & WETC 10 G W
T AT ) ¥ o WY quier swear
gt
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g &af & fog o= w17 Fomr
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¥ du Wit & feg Yo R "

2055 off gOx w1 §or ;¥
forsrfor st wrrere e gfer it gt
gt 7 gar &t wOr ow
f& :

(%) w1 ggawd frdw 3%
Jwzr Y o den T wfies @
Wt T ¥ ww Amw ¥ Ay efal
R

(@) wr TR S
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Open University.

2056, SHMC N. VIS\'ANATHAN
Wil the .-BD'UGA'I‘ION
§ WEL!’

(4) the exient to ‘which the mu-m of
open university hiw . taken roots - in our
m'lmu-y lrld ¢n expmd-ed; and

(1) tht murmmmcemdm:hnolm
available under this system ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
[;Zl;l) PRATAP CHANDRA CHUN-

[

a) The concept of O Universit

linl:ﬂlJ;r the oll:e ‘lj'hncmm I;.l ﬂlnlt.‘cr

United Krng\bm has no ttllm an
concrete ape in uﬂ!{: Y

some of the funtions of the Open Umm'ly
are performed by a number of universities
in India through correspondence courses
and provision of facilitics for students to
appear privately in university examina-
tions. 23 univesities in the country offer
correspondence courses at present.

(b) Correspondence courses in science
and technology arenot at presentoffered
by any university in India,

e
t um
Projects

2057. SHRI 8. S, SOMANI : Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state :

(a) whethe it is a fact that U.S. Go-
vernment has assured the Government
for financial assistznce for the Rajasthan
medium irrigation projects; and

(b) if so, the details rcgudmg the projects
going to be assisted ?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
S IT SINGH BARNALA) :
&:‘)‘m .S. Government has not amured

cial asmsistance for the Rajasthan
Mcdium Irrigation Projects but the ques-
possible financing of this project
nndcnthS. Fy 1 programme is
under discussion with the USAID authori-
ties.

(b) The details of the projects to be
Fc-s for asistance have still to be fina-

Effcet of Transportation of Fertili-
iser on its price
. SHRI KUSUNA K.RISHN&
THY : Will Minister
AGRICULTURE .\ND IRRI(‘ATION
be plessed to state :

(n} whether Government have decided
to transport fertilisers to the points ofits
use by road;

(b) if so, whether the transportaticn of
isers 'Ely would not entail in-
creasc in the prices of fertilisers; and
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(c) if s0, the manner in which Govern-
ment propose to neutralise the excess
charges, if any, on transportation of ferti-
lizers by road H

THE MINISTER OF AGRICUL.
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes Sir, This has been done to
supplement ransportation by rail,

(b) No.

(¢) Manufacturers as well as pool
would be reimbursed the differential bet-
ween the cost of road and rail movement
subject to certain norms and ceilings.

Charging of cent Licence
Fee from mwu D.LZ. Area
New Delhi

gos9. SHRI Y. P. SHASTRI: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHA-
BILITATION be pleased to state :

(a) whether it has bern decided
by Government to charge only 50 per
cent licence fee (rent) consccutively for
9 years from allottees of type IV and V
Government accommodation (Quarters) in
D.L.Z., Gole Market area, if they agree
to shift to some distant arcas ;

(b) if so, has this been done on the basis
of any past precedent; and

(c) if not. what are the basis and
reasons for giving this special favour to
a particular section of allottces of Go-
vernment accommodations?

THE MINISTER OF WORKS AND
HOUSING AND SUPPFLY AND
REHABILITATION (SHRI _ SIKAN-
DAR BAKHT): (a) to (c)s To imple.
ment the Crash Programme of consirue-
tion of a large number of quarters in the
‘1’3112 area, lﬁdﬂy for the low-paid r;:-

oyees, it has become necessary to de-
molish a large number of quarters of
various types which have, more or less
outlived their  livess Occupants of
these quatters have to be provided with
alternative accommodation. Since they
have been residing In a central locality
for a number of years, they would prefer

Ilnl s Al tl:e e:pcn:d ~
cen/ areas. vAcan-
cies in central arcas are limited, the
Government have decided to give a
concession of 50% of the normal licence
fee if they shift to quarters in distant areas.
This concession is, , limited to
a period of three yean or till the allottee

lity, whichever is earlier, Since it is for

DECEMBER 4, 1978
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the first time thatsuch a Crash
of construction has been taken

the first time,

T w7 e
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2061.  SHRI MANO, AN
BHAKTA : Will the Minister of WO!
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased tostate:

Poor Maintemance of Govers.
Quarters

(a.) whether cﬂmplllllu are often
received for poor maintenance of Go-
vernment  quarters by the concerned
CPWD enquiry offices ;

(b) whether  complaints  registered
at the CPWD enquiry offices are not pl'o-
perly attended to and the
neerj staff do not inspect !Tc proper
execution of jobs; and

(c) if so, |I‘:‘|=llll details and what steps
are bei to cnsure proper worki
of the ggwn authorities concerned wi
the muintenance of Government quarters
in Delhi?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION ( SHRI SIKANDAR
BAKHT): (a) Yes Sir. Complaints
are recorded by the individual allottees at
the Enquiry 6{5&1 regarding defects in
Water upply. Sewerage, Electricity,
rtc. Sometimes residents’ associations
writc to the higher authorities about
their common grievances,

(b) and (c). Complaints received by
Enquiry Offices arc properly attended to.
Higher  Engineering sta ﬂ’ also i t
the works periodically and also accordi
to the necesity and magnitude of the

job.

Inferior Quality of Wheatto Oriasa

2062. BHRI GANANATH PRA-

DHAN : Will the Minister of AGRI-

m AND IRRIGATION be
pleased to atate;

(l.] Whether itisa !hl:t that the Cen-
tral Government have the Orisa

Government with or quality of wheat
for distribution the fair price
shops ;

b) whether Governnu':iaﬂ ﬂglm
Any complaint from ¢t A
vernment to this effect; and

(c) if so, the details thereof and the ac-
taken by Government in this re-

THE MINISTER OF STATE IN
MM\’ OFAG!ICUL'IUIB
IRRIGATION (SHR BHANU
mru SINGH) : ( ) (:).
Some complaints were romiwd

investigation it was found that onmly
i‘A‘ & B;?eregonu of wheat conform-

to standards were being supp-
lrefi. However, the State Governments
have also been advised to have the stocks

|mﬁcmdh{mukm;thmmh-

pu distribution,

Mamoraadum from Dasdakaranya
Employees
2063. SHRI SAMAR MUKHERJEE :
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION be pleased to state:

(a) whether the

recrived um  dated l.ll
October, 1978 from Dankakaranya

*  Asociation (NG) ahout the
n oyment o u.a s o
‘T’)andnlm-glnya ct tlhrough Central

Surplus Cell ete.: and

(b) if so, the reaction of the Govern-
ment thereof ?

THE MINISTER OF WOKRS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR

BAKHT). (a) Yes, Sir.

(b) The points raised in the represen-
tation will be considered while making
arrangements for the transfer of Tagore
Hospital, Kon on to the Govern-
ment of Madhya Pradesh.

HDUSING ?ND
REHABILITATION be pleased to luu:

(b) the total mber:f employees in -t

various
R ehabilita when this decision was

taken;

' the number of employces in the De-
E‘&fn::f Rehabilitation a3 on goth
ber, 1978; and

126
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(d) thetime by which they shall be
absorbed in other departments and steps
lghe;: to protect their salary and senio-
tity

[THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION  (SHRI SIKANDAR
BAKHT) : (a) and (b). Cumulemly
with_the Government's intention to
g:mvely wmd up sections as and wi

ungned ftem of work contracts or

cted, 10 far 24 employees have

cn cll er absorbed in other Depart-

mu{fh or adjusted with the Department
1tseif.

Av on1-5-1978 @
Group A 3t
Group B 147
Group c 341
Group D 171t
" Teeo
(<)
Group A 30
Group B 138
Group c 330
Group D 168
666
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(d) The employees of the Department as

d) when rcﬂdcred surplus will be consi-
dered for appropriate absorption  clsc-
where their pay and seniority being go-
verned by the applicable rules,

Agricultural extension
g programme
2065, SHRT M.A, HANNAN ALHA]:
SHRI SACHINDRA LAL
SINGHA: .

Will the Minister of AGRICULTURE

and IRRIGATION be pleased to state:

fa) whclha' Intumtmml Devalnpment

in

Wet Beﬂull or the agnmlmrll exten-
sion programme;

(b) if's0, theduu.ill of the nchemcnnd
the area ovvered and

(c) the.details of the work donc, amount
spent and the area benefited by the imple-
mentation of theschemes?
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THE MINISTER FOR AGRICUL-
AND IRRIGATION
ESHRI SURJIT SINGH BARNALA) :
a) Yes, 8ir.  An agreement with the
International Development Amsociation
and the Government of West Bengal has
been signed on 1st June, 1977,

(b) The pmj,er.t provides for consolida-
tion and strengthening of the
service, upgrading of adaptive rescarch
facilities and staff training. The prog-
ramme envisages a coverage of the entire
State cxcept for District  Darjecling. A
centrally sponsored scheme  has bu-n
sanctioned for su I of this &
for an amount 48,20 la ﬁ
1977-78 and Rs. 34. 59 lakl‘u for :913.-;9

(c) ‘The information is being collected
from the State Government and will be
laitl on the Table of the Sabha.

Upgradation of Kendriya Vidyalaya
at Hoshangabad

2066, SHRI HARI VISHNU
KAMATH: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether itis a fact that the ("cneral
Manager and empl s of Security P
Mill, Hmhan bad have lubm:tl
representa or the uj ing from class
V to class VII of Kendriya Vidyalaya re-
cently opened there; and

(b} il so, whether Government propose
to m’nwdc their just demand ; and if not,
the reasons therefor 7

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
E\HRIMAT[ RENUKA DEVI BARA-

e Foceiel from the G M-
tion was reouuodl'w?l iy Pa Mana-
o L]

Euhmpbﬂl. for upgrading the E:tdr
Vidy:.'larn opened there from clams v to

(b) The Kendrwa Vidyalaya at Ho-
has this year with

classes 1 w\’.hhillw'chnu added in
each subsequent year until the achool
attains the secondary or higher secondary
level, The for opening of classes
uploVIl'I in the new school at Hoshan
bad could not be considered for ‘want of

suitable accommodation and physical facili-
“ties,
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Meeting of Experts from Asiam
Countries on Literacy

ao6fl. SHRI SARAT KAR : Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state:

(a) whetheritisa fact that recently a
meeting of Experts on literacy from somc
Asian countries had taken place to exchange
their views and expericnce in regard to
plans for eradication of illiteracy; and

(b) if so, the details regarding the
names of the ies participating and
the decision taken thereon ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER) : (a) A meeting of the Regional
Panel of Experts for Research and Train-
ing in Literacy in Asia and Oceania spon-
sored by the UNESCO Regional Office
for Education in Asia and Oceanis, Bang-
kok was held in New Declhi from Scp-
tember 19— 25, 1998,

{b} The name of the countries  which

articipated are Afghanistan, Bangladesh,
F‘urma. India, Indoncsia, Iran, Pakistan,
Papua, New Guinea, Philippines,  Thai-
land and  Vietgl.

‘The main recommendations of the Meet-
ing related v Coop saticn.  amongst the
pariicipating cous L in malters of pro-
motion of Research Evaluation and “T'rain-
ing,  Planning  and  Coordination: Fx-
change of infonation and expertize ;s aos
tane . fer undertaking,  veremch ant coni-
parative studies;  premotion  of  Co-
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osrative rescarch projects; strengthen-

tog of national and regional agencies
or research and training in literacy.

Power Tillesrs

. SHRI P. THIAGARAJAN :
will the Minister of AGRICULTURE
AND IRRIGATION be pleased 1o statc

_ (a) the number of power tillers in us-
in various States at present;

(b) the precise demand for the same and
the extent to which it is met; and

(c) the steps taken bmnkathel_nnum
mmin!‘ gmuc.inm of the utility power
t

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
smt.]rr smcu BARNALA) : (a)
'["he number of power tillers
in use :n \rarwus states is cstimatcd at
about 18200 nos. with statewise distri-
bution as in the statement attached.

(b) As against an installed capacity for
production of 12,400 power tillers per
annum, the annual production for the
past few years has been in the range of
oy Svmiabie 10 mst the prcseat tenel
«<apacity avai to meet present leve
of demand.

(c) Manysnt' the State A;ncul{;;r; De-
partments, Aﬂl'lcl.lh-l-llll niversi-
ties and the State Agro Industries Cor-
porations are making the farmers aware of
the uscfulness of r tillers through
demonstrations and (raining. Some of
the State Agro Industrics Corportions
are also promoting their use by providing
power tiller hire services un  custom
basis.

Statement

Estimaled siate-wise population of poier
tudlers

Population
Sl State as on
No. March,
1978
1 2 3
1. Andbra Pradesh 2 1095
2. Assam . 572
3. Bihar . . 898
4 Gujarat . . a 873
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1 2 3
5 Haryana . . : =19
6. Himachal Pradcsh 8
7. L &K, . . . 6o
8. Kamataka . . . 2194
9. Kerala . . . 1674
10, Madhya Pradesh . 8o
11. Maharashua . . - 6573
12, Manipur . . B o4
13, Mcghalaya . . [
14. Orissa . < : 84
15. Punjab . . . 414
16. Rajasthan . . . 46
17. Tamil Nadu 2 1 2164
18. Tripura . : . 55
19. U.P. . . . $041

20. West Bengal . . 791

21. Andaman & Nicobar . B

22. Chadigarh . . . 3

23, Delhi . . . 23

24. Goa, Daman & Diu . 55

25. Lakshdweep . . . B

2, Mizoram ’ B . 10

27. Pondicherry . . . B

28, Sikkim . : : 4

29. Others . i . 43

Torar . -“l-h;-.T
8-Less than 50

Nute: Since 1977 census  figures are
not available, statewise -
lation has been c::n.:it;‘lum
on 1972 census wi ts/
amumptions mdac as under.

1. No interstate transfers  of -
power tillers have taken
place during -the period in
question.
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2. About 508, of the power
tillers in wee in 1g72 s
likely to have gone out of
use,

3. The additions afier 1972 are
based on information re-
ceived from the power tiller
manufacturers.

‘g YwaeTE Qe wafw § iy qad
w1 i

2070. N IuEw : w7 gl WX
“Ferar€ Wt ag @A Y w7 #ER fE o

(%) &2t qaxdfa o1 safy
i F19-7 4 1 73 37 (e g W
37 9 f&mar sgq w77 *1 gEAIA
"t

(&) wmams, sme w7 fagre &
arg frdan & fao fea-fes afzgt v
frrartor it frar o g 2 7

sy st famif wal (st g
fag wonwr) (%) @@ F 2 A
wfrav ¥ @7 % f"m 1978-83
& armar wafs # gYerg gra & fao w5
ar weAifad agz fawior-wd ©gm
HrAaT qEATal AT AFE A WIT AN
et @ famto, sa-faams aifeat
FATAT AT IAH A FTAT, FZIA-L04T
FFH FIT0 AT FTAT FE F47 I3
af 1A F1 47T FT0 KT IF
femfag 97 | TEH, 680 FIIT
B ¥ DNFATITIAT T gEArT FEar
wqTqr, g YA A arg & gf erft
* A Y, ow afw & wrdr xfg fam
o Y gerT @ 1 W s & 7 xaf
# g qraa-nar Afgr 7 feerEa
¥ fir v oty FTATSAT faT wT
¥ fog o7 ag-fagas wrdwd = w1
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ot a7 frar war § 1 gw wew ¥
Fge #Td WY ATy W onfe
¥

(@) fsa wgeaq afedi 07 7
fagto-wrd gearfaa . F 4 2 wan &
qgwga, quATer, qratar, gEatad,
v fegim, s, feam, FrfeasT,
Taadi, sAATA W7 fzgi; afvaw
FwrA ¥ fwer &F F AA, THRTY,
TAATTAN, G4, FIALY, WA, FHAT;
qfesw WA & IWG HA T AREI,
SAREl, TMACF W HEEART; AT
fagrz & war, ww7, qP T,
AR, FHAT, K1, FEEal, AT
w17 ®iA, 3AgA, fafrgm a7 g<@T

Reduction in book load in Primary
and middle classes

2071, SHRI NIRMAL CHANDRA
JAIN : Will the Minister of EDUCA-
TION, SOCIAL. WELFARE AND CUL-
TURE be pleased o state :

{a) whether Government  propose o
wark out any scheme either in consulta-
tion with the State Governments or others
in which the book load and subjects load
on primary and middle clascs students is
redueced ; and

{b) Ly which time such scheme is hik oy
to be finalised and implemented ?

EHE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULITURE
(DR. PRATAP CHANDRA CHUNDER)

(a) and (h). The Review Commitiee
wneler the Chainmanship of Dr. Ishwarbhai
Patel, which veviewad the  svllabus for
the ‘Ten Year school recommended re-
duced syllabus load for all clases from
Class T to X. The reconunendations of
the Committee as endorsed hy the Gonfer-
cnce of Board of Secondary Education in
its meeting held in  Frebruary, 1978 at
Chandigarh, have already been sent to
the State Governments for implementa-
tion.

The Central Board of Secondary Educa-
tion has already reduced the academic
load in Secondary Schools affiliated to
that Board from the academic year 1977-78.
The schools under the State Boards o
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Secondary Education have their own
‘syllabi. In many States the academic
load of the syllabus in secondary schools
was much less than that of the Central
Board and further reduction was not
necessary. However, Siatc Boards of
Sec. Education are re-examining the
acacemic load of their syllabi.

fesfamen o foafanen s
WA G WA

2072. W TR faavd : oFar
foear, A wswwr W Hegla 5at o2
FATR Y w0 T4 7 fewgafaerg
SAZTT WIERT F177 77501 q97 &7 9
a1 % fafaw Faafaarmt £1 @ A
aqt & T\ frm am saEmy T adar
qGT TR AT 347§ ?

fam, aaw FFmM e gesfa
wat (ero @ I 9w) : fwafaamg
AAATA AAFGITENTE GHA1 57 717
wa A1 FG7 % ZrrA TreEi & fafaw
fasafaammt 1 far a0 famsg sz
91 A 97 @ fraen ¥ famm qn
g1 [wrarem & e war/afag dwar
Qoo -2964(78]

Unauthorised tion of Dargah
in Dcnllni

2073. SHRI C.K. JAFFER SHARIEF :
Will the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state :

(a) whether Government’s atteniion is
drawn to the hddian Express dated  the
28th July, 1978 about the “unauthorised’
occupation of a Dargah and the alleged
I‘I'I.'ll]l.[l'sc of its land by  certain persons in
Delhi;

(b) whether it is also a faet that the Wakl
Board has requested for an enquiry  into
the whole allair, including the alleged
anti-social  activities of the ocrupants;
and

(c) if so, the reaction of Guvernment
thercon 7

DBCEMBER 4, 1078
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) : (a) Yes, Sir.

(b) Yes, Sir.

(¢) It has been reporied by the Delhi
Administration that facts are being ascer-
tained and the mauter is under consideation.

Import of Benzene Hexachloride
Technical

2974, SHRIO. V. ALAGESAN @ Wili
the Minister of WORKS AND  HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state

(a) whether there was any unintended
Lenefit  reecived by any party in import-
ing Benzene  Hexachlonde  Technical
In 19753

{b) if s0, when was this irregulavity
detected

(c) whether the said amount was re-
covered from the party: and

(d) il not, what stcps arc taken to re-
cover the said amount ?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) :(a) Yes, Sir, One casc of unin-
tended benefit to a  party which received
imported Benzene Hexachloride Technical
through State Trading tion in
1975 for formulativn purposes come to
Government’s notice.

(b) The irrcgularity camwe to the notice
of the Department of Supply in September,
1977

{c) and (d) The claim has been referred
to arbitration in terms of the contract.

Agitation in Dandakaranya Project

angs. SHILIMATI AHILYA P,
RANGNEKAR @ Will the  Minister of
WORKS AND HOUSING AND SUPPLY
AND RENABILFFATION be pleased to
state @

(a) whether Government are awarc about
the agitation Notice dated 7th October,
1978 :u_md joimily by the various trade
unions  in  Dandakaranya  Project
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about the problems and grievances of the
employees; and

(b) if so, the reaction of Government
thereof ?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) :

(a) Yes, Sir.

(b) The Rehabilitation  Employees’
Union and the Dandakarnya Shramik
‘Sabha (Madhya Prdesh) are unrecognised
anions. As the payment of the Project
Allowance and the Bad Climate allowance
has been sanctioned by Government at
-existing rates upto 31st March, 1979 and
goth April, 1979 respecively, no cause for
any real grievance exists.

Availability and Utilisation of
Water

2076. SHRI K. PRADHANI : Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) what is the total quantity of water
available in this country on surface and
underground ;

(b) how much of this water is being
atilised at present ;

(c) what is the maximum percentage
of water that can be utilised : and

(d) what steps are proposed to be taken
for optimum utilisation of water resources
for irrigation ?

THE MINISTER OF AGRICUL-
TURE_ AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) : (a) to
(c). The National Commission on
Agriculture (1076) have estimated the
total annual basic  water resources of
the country to be 185 million hectare
metres (Mham) comprising 135 Mham of
surface water resources and 50 Mham of
ground water resources. There is, how-
ever, intterchange at various stages bet-
ween the surface water and ground water
besides some recirculation. According
to the present assessment, the utilisable
surface water will be 70 Mham and the
utilisable  ground water 35 Mham,
The present utilisation has been roughly
estimated to be 25 Mham of surface
water and 14 Mham of ground water.

(d) The wvarious steps taken to
maximise the utilisation of river water
for agricultural purposes are as under :—

(i) Higher outlays for early comple-
tion of major/medium on-going
‘schemes :

(if) Taking up of new schemes under
the major/medium irrigati;u
sector 3

(iii) Maximum priority in the al-
location of funds within the State
Governments resources, mobi-
lising  institutional investment
from banks with the support
of the ARDC and the World
Bank to the maximum extent
possible ;

(iv) Systematic renovation and mo-
dernisation of existing irriga-
tion systems.

(v) Giving maximum emphasis on
accelerating ground water
development in the States of
Uttar Pradesh, Bihar, West
Bengal, Assam, Orissa and
Madhya Pradesh which
have comparatively much more
ground water potential for
further development,

(vi) Giving more emphasis to public
tubewells for providing irriga-
tion in pockets with prepon-
drance of small farmers and in
areas where private tubewells
are unlikely to make headway—
giving greater attention to better
management and utilisation of
public tubewells which have
presently considerable scope of
improvement.

(vii) Stepping up the tempo of rural
electrification programme which
i§ the backbone of minor irriga-
tion.

(viii) Givine  maximum emphasis
on acceleration of ground water
devclopment in the command
areas of surface irrigation pre-
jects where ground water deve-
lopment would not only help in
increasing the intensity of irriga-
tion but also in controlling
water logging and salinisation
and reducing the demand for
horizontal drainage.

AT, FET G2 | GIIT THT
stfzreror &

2077. STt |AEHAY AN ATIF
a1 wh w1 Ta=d 947 aramre, 997
T2 H GEr AT gfowmw FeE oFr
AT F AT H 24 JATE, 1978 F
qATCiwT 99 HE4T 1044 ¥ 397 F
qag ¥ az Y F1 FA1T F4T 5F
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(F) T Fa GLHTL q ATATHIE,
HET WIW § HIwe X giwge &=
Faifas w37 & ark § wfeaw forg 3
faar ; @

(=) =fz zi, av sfowo 3 &
HTGH ERIT 7

Fia = faad @&t (A7 gaem
fag awawn) : (F) IO AWS 9%
ol faarfFar T w@r g

(=) wzagradigari

Conference of Social Welfare
Ministers

2078. SHRI S. R. REDDY : Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state :

(a) whether it is a fact that recently a
Conference of Social Welfare Ministers
had taken place in Delhiand they discussed
the problems of destiute kids ;

(b) whether Governmnt have taken
any decision in pursuance of the recom-
mendations of the National Children’s
Board; and

(¢) if so, the details regarding the sugges-
tions made therein and the reaction of
Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKATAKI)

(a) Yes, Sir.

(b) and (c). A statement regarding re-
commendations of the National Children’s
Board and the reaction of the Govern-
ment on the recommendations is attach-

ed.

Statement

The Nationa[ children’s Board which
met on 22nd July 1978, under the presi-
dentship of Prime Minister passed 5
resolutions as per Annexure.,

2. These resolutions were forwarded by
Minister of Education, Social Welfare &
Culure to State Chief Ministers/U.T.

DECEMBER 4, 1978
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Administrators on 14 August 1978 to
take necessary action at their end. The
State Governments of Andhra Pradesh,
Himachal Pradesh, Kerala, Maharashta,
Uttar Pradesh and Union Territories of
Andaman & Nicobar Islands and Goa,
Daman & Diu have informed that they
are taking necessary action on the resolu-
tions. Replies from other States/U.Ts.
are awaited.

3. The Union Government have already
taken action on Resoluticn 1 and have
forwarded the National Plan of Acticn for
the International Year of the Child to
the concerned Ministries/Depriments ol
the Central Government and to alb
State Governmnts and U.Ts, for imple-
menting the plans 8nd programmes spell-
ed out in the National Plan of Acticn’

4. The constitution of Naticnal Child-
ren’s Fund, as per Resoluticn 11 is urder
process in the Department of Sccial Wel-
tare,

5. The proposal of constituting a Stend-
ing Committee of the Beard as per Reso-
lution 111 is under consideration of the
Prime Minister.

6. Integrated  Child  Develcyment

Services scheme, which incorperates
integrated approach to Child Welfare,
has been expanded by expandirg this
scheme to 100 projects duvring the year
1978-79. In this scheme priority is beirg
given for coverage of 8.C. & S.T. arces
and urban slums during the sixth Plen.
(Resolution IV).

7. Action to conduct a survey 1o assces
the megnitude of the problem of destitute
children is under precess. In the mezn-
while concerted measures to tackle the
problem of destitution through institu-

tional Tand non-institutional services are
being taken by stepping up the coverage
of beneficiaries under the existing scheme-
for this purpose. The resoluticn ccncern-
ing handicapped children has been for-
warded to the State Governments for
necessary action, In  so far as the Depart-
ment is concerned, they are mnegotiating
with UNICEF to evolve a progremme
involving the free supply of Braille beoks
to needy blind children, training of teachers
for placing handicapped children in ordi-
nary schoals and the supply of professional
books and texts to the National Institutes
for the Handicapped. (Resoluticn V).
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Resolution passed in the meeting
of the National Children’s Board
Held on 22 July, 1978

Resolution I National Plan of Action for

International Year of the
Child
The National Children’s Board ap-

proved of the broad strategy proposed
in the raft National Plan of Action for the
International Year of the Child subject
to changes to be made in Chapter 5
consequent to withdrawal of the Adop-
tion of Children Bill 1992, by the Govern-
ment. Emphasis may be given to health
and nutrition eduction. This
could be best achieved through methods
which a poor family can afford by making
maximum use of locally available food
commodities. The attack on malnutri-
tion and poverty should be on many fronts.
It was thought that under education,
there should be appropriate emphasis on
moral and physical education.

Resolution II National Children’s Fund

The proposal to set up a National Chil-
dren’s Fund and similar Funds at the
State level was approved. Rather than
the Fund be confined to the Year 1979,
this should be a standing fund for which
contributions should flow from the public
on voluntary basis. Prime Minister agreed
to issue an appeal to the public for dona-
tions to the Fund and make contributions
from the Prime Minister’s Fund.
Broadly, the Fund is to be utilised by
voluntary organisations for extending
various child welfare services, including
rehabilitation of destitute children, accord-
ing to a high priority to Scheduled Castes,
Scheduled Tribes and other backward
classes.

Tae Fund may be administered by a
Board of Trustees at the national level
and Comnufittees at the State level.

Resolution III The Standing Committee
of the Board has to have 5 members to
be elected by the Board frem zmeng the
members of the Board, The Board re-

uested the President to nominate the

e members from among the members of
the National Children’s Board,

While considering matters relating to
the International Year of the Child, the
Standing Committee may coopt. as mem-
bers Regional Director, UNICEF,
Secretaries, Ministry of Informaticn and
Broadcasting, Planning Commission,

Department of Education and Secretary

(Expenditure).
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Resolution IV Strategy for child Welfare
in Sixth Plan

The Strategy for child welfare in Sixth
Plan should be an integratea apprcach to
child welfare with priority for coverzge®of
Schedulec Castes and Scheduted Tribes
and urban slums.

Resolution V. Special programmes may
be initiated to look after handiceppea
and dertitute children who are uncared,
unactended and unloved and bring them
up in an atmosphere of love and_aﬂ'ec..
tion. Endeavour shall be mace to take
care of every destitute child in the coun-
try in five years’ time.

watfea 9 mivst &1 faw

2079. =t wa fag =@@m
=Y wgew

Fa1 Ffa W faw 54T ag aqrT
1 For w41 2

(%) =ar fawit & Havar qur g
arSsTaW & WXt § Sfet grer Arfeat
FI IFT QT §; HIT

(=) =fz gf, 1 T9FT 9T oA
FT WL T d1 Fuf & g1aa faagr
& for wrgwae g g gog qre=<
fear mar ?

Ffa AT faard wat (st gesia
fog awamn) : (F) S 78

(&) o & =&Y ar 1

q% a9 AT | gAwl & fog
argw Aea fraff@ s & fag am
# @ SR A T

2080. =t TW TF g : F}AT
g A fead A4t ag Fa &
T F4T fF ¢

() =adwrT @<rs wad 71T qR
watel & fau andw ger faaifa 5@
aug g fra-far amy #1 oA |
@ §;
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_ &) g waArA & fom qeaTC Y
FraAT wraT § THEGIAAT ITAGH HIAT
'Ii_'ﬁ; LI

() zyar? ¥ fafgm o g
+1 Far gfafwar § &Y% 37 9 FET
Fewr & Far fa=re & 7

i ot fearf wamm & Trew
wat (st Wy waw fag) (%) w94
FT GIFRIT, TOET KT ATOF I¢ ITH
wiFE, mEEi & g ¥ gfeads
wfea Wit waeti & s # afvada, amrea
qF0 ¥, JARH| F1 AT ATH W7
¥ § wg-sgaedy % feafajsfo g7
wranr &1 fawrfort w7 ea Towrd
& famrt

(=) TomEmar & A@r aEa
% et o frge weet § & 6 whawrea
HATAT, AT G7a, T F1 A, FFET
Far it qar 7Y a%T T AT
Ta¥ werar, Troagrger w1 faaier
T w@F g faat v faqs Faar
& IR Faw @<IF FIAT A7 JE HATAL
F @ # TwAgigAr wv i gATar
TET A& RN

() 1978-79 Wtm F fan
QT wATAT KT HEq T47 FGAT A 07
w4t ¥ 2vorA, sfawiw 77 waa whari]
wrr wfadt T 77 a0 T2 A7 AT R0
o | T A 1978-79 F faqoa
wyaw & fae wsa avwT gro uAA
faart 71 wgTa § w@we & faer @
g9 %7 71 "wAt (vE0e, /e,
e W TEY) AT gEw g5 wan qf
faszer Fratfea foar a1

‘Natioaal Institute for Visually
Handicapped

un3:. SHRI F.P. GAEKWAD : Will
the Minister of EDUCATION, S0OCIAL
WELFARE AND CULTURE be pleasca
0 state ;
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(a) whether the Department of Social
Welfare propose to set up & Naticenal In-
stitute  for the visually handicapped for
imparting  adult  ecducation hrough
hraille;

(b il sn, is it not necessary to imple-
ment the scheme rx_pﬂl:ilinu!]y in view of
qo lakh blind people in the country waiting
lor adult eduration; and

(c) ifso.steps proposed to be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF FDUCATION, SOCIAL
WELFARFE AND CULTURL (5HRI
DHANA SINGH GULSHAN) :

{a) to (c)s The Government proposes
to catablish a  National Institute for the
Visually Handicapped. The main pur-
poae of the institute will be to carry out
research, train  personnel and provide
certain national level services, including
instructions through correspondence  in
Braille, Work on the construction of
Imildings for the Institute is expreted to
begin shortly.

wr1gT & A dvw wy Frater

2082. st AdgT wm : Fq1 whw
wix faarf 74t 77 73 7Y T FT
fx .

(%) #a1 3T w2W AEHIC A
FAYT & 0§71 & fomfor & a1 7
T FTRITHIOF TEATa AATE; 91T

(=) afz &, @1 3% w7 a5 Fody
faer wrd AT wroT & 7
T wfa site fowrk st ( gooie
few acaven (%) o1, 7Y

() a% 5o Jeqw TEY g7 )

wsr SAW & Ay 9 wr qF)

2083. Wt YAW wWgwr: T
frater dte wrram aar gfa i grie
Tt 7g wary B ¥ w46 ¥

(%) = ag &« § f5 77 AW
FORI ¥ ¥qw a7 g faet
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& fow ¥y Yo amitor o woar
FAH & gt qawe qrore de
T &Y pfa F fag R €

(=) afz g, &1 gL e ATIAIHT
w1 FF TF A9 I ; WK

(M = wmilwa  anivew
wAré FTEwR qeq gaw ¥ fead fomi
#arow e mar g ?

frate wix wrw aar qfr witc
graia &) (s farc =) @ (%)
_, T

(&) 7ex 7qw FTHEIX § WTOW
foar war @ & ag = a9 & Qo
FrATEAT T AAL H A ATAT FRETC
T1¢ | afz I HiT grirars faet 7
srqte Frars B wwar g & mfaa
foar wa g A I9E weEEAe faare
faar s |

() ¥F¥wdry wafaa afoa wofto o=
qft Fw F wewig T WM F
43 faeti £ qyormot &7 w9 w1 fear
™ &

A 1 - M
Wam Supply Schemes

2084, SHRI S. B, PATIL :  Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state :

(a) the mmce or grant or loan

Karnataka Government for the

im‘ul W’aw Supply Schemes for the year
1978-79 ;

[b)hnwmu.chgnthubocnukcﬂby
Kamataka Centre and for how
many schemes ?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE.
HABILITATION (SHRI SIKANDAR

146
BA .
&f‘.:rn (a) and (b) aUtu:l.tzl the
Water Suppl schemes costing

Rs. 37547 akhn were approved by Cen-
iral Government and Central grant- ln-a.ld .
amnounting to Rs. 140 lakhs was relcased
1w the Government of Karnataka for the
implementation of these schemes last
yrar.

A further allocatiun of Ra. 140 lakhs has
been made to the Government of Kar-
nataka under this Programme during the
eurrent financial year, Out of this Rs.
70 lakhs were released in August, 1978.
Further relcase of grant-in-aid during the
current financial year will depend upon

the progress of implementation of the
schemes.

feeat # a v qre wratfaat o frafice
fear wrn

2086, S TRAL W GRA © FT7
frrmter Wit sy avav qfr e gawfer
HA g q@IT Y g7 FG ¥

(%) #r 77 ad aagwre afafy
F geAreTT ¥4 FrAdaEi w0 frafas
w77 &7 fgwrfor 7 o ;

(@) afz gi, &1 97 et &
arn 701 & fag 1978-79 § Frrafer
ferr o

() agAIOTT #T AqET 90w
FTAIET & 7197 WX e #41 § w0y
wAfaga wreifa ) 7 gerr fradr g
LA RS

(%) #r 3@ &a # #9  wafawa
wrarfat & frafaa w37 o faare @,
afy g, @t $2 aF Wl 74 o7 79%
@ WL AT E ¢

faata st ware aar gfr sic
gagta At (Wt fasae xem) : (%)
wafaga wreifaat & wirsy o frare
A wfae frgw ot wE afafe ¥
ot folE 26 wadY, 1975 %1 Q@
wt 4 7 fir faod gre v wfasy
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wrenfat w frafma w3 9 fewfar
w7 oY forst g o srenfaar f
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ory areh wafuyw Feifay & g
T 495 1

(%) feeshr fawrw mfgsmwr 5
aaran & i warer & favrie 16~2-77%
wrawi & gy Pafwa sy e |
gt 09 FIAMET 1 HGHET "I
g ar s 76f & T faar e |

(L g o |

197879 © drerw faeeit ferg wifin-
waar wrt Trafaa o o o 50
wretfral €1 a1

%% Ho WEM W AW
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W §o MY W AM

1. g i s
2. fmr ¢

3. fat X

4. frx T QR WA

5. gfien ‘T sarw

6. gfcrre ‘&Y s

7. gfcre ‘r aar € =
8. giceTT ‘oo’ s

o. gfore ‘g que g’ s
10. gfem &’ swme

11 R F T

12. ATV TET

13. TETFITE QUE TR

14. e A samw

15, TG XIS I3 FONMITH

16. TAFTE TIT GT FoNGH

17. AAFTE T 9T FHLGY

18. 97 T 9¢ FIg T GFISAT

19. STERY MET QRTETT

20. I[CAT FTHAT

21. |IET TR ORI

22, THTETT

23. fgm T

24. HfT AT

25. WEET qTE

26. TSN TH THTEET

27. § TV WHT TE(T

28. AT T T&fT

29. WHT T

30, W HTAMI F fame W T

31. FrERTa ¥ frwe Mfamgdy

32. WA T

33. TS T

34. TR T

35. AT AL

36. & AL

37. woTw Hger ()

38. WA AT FIHGAT (FreAr
TATTHTR)

39. Mfagd R

40. FrrraTE CAEE W

41. WEE AT

42. THERL 7L

43. T AT

44. ¥o ATFHT §&T FTAWT

45. areeT grag ot fifei

46. WTH T

47. VT AUT QOE QRN T T
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T o FHIAT F1 A7

%7 Fo FEAAT & ATA

48. 9¥ T
49. TR § A AN
50. YifR AT UUE vEEEA

faavor —]1

WERTT HA &Y 1960-72 &
aYua smagifgg wrAfaET EY qEy

Lo FTAMT FT ATH

1. T AL, WIERA

. fawna

FATAT AT

. TfEa qE

R AT (FE 9)
. fafrm <fear s
Licigtd

gfugor e

©om S AL

E

WIgET  uFHEw)

10, HIX  FIAHY

11. T 7T ATo Yo ¥

12. meET wiaife ST
12,
13.
14.
18.
18.
17. ®&TW

18. Wi AT
10, WTH %
20. g%
21. g9 WY T
22. wWrarary -1

ggég%
: = |
agéﬂ

25. #rag A T
26. WIE AT G
27. HIHZT AT §Y
28. wRT QT
29. HFT TATA
30. frm o

31. THEF 1%

32. 1§ g

33. feeaT q= aqr W AT
34. TATT TH

a5, AR

36. T qTH

37. e g

38, = Mfa= g7r
39. e Mz
40. warwAr @ -1
41, Ug 7

42, FTT 9IF

43, TEHA qTA

44. shar a%

45 WY U AN

46. TOTH OTF LAY qTH FHST-
~]

47. [ AmEEYT qOT  ww

48. W 1T LA WE W

1

49. frr g0 wERWA gt
qre JFeT—I

50. 7wy aw QTR W
T —

51.Ha;wr3ﬂ g aw  dwer—

§2. W wegra & free quw
s
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T Ho FIAET FT ATH

53. gawlA TrET AT wWEE
& fawe
54. ITHFIGLT FrmTA O
55. AXETT AT OFHIWA
6. WTHWIT 9%, WA
T

57. SATAT AT qHRW AT
(wErTdt  wrEET)

58. U AT wHr v

59. fafen {femr s & faz
AT I7F

60. TRA WL

61. fawre  ar  (@®r war

T )

62. MTe WTTo &7TF a4 To
HiTo 3ATF (Ao Fo T 9T
STET AT qAT)

63. wreY At /AT -]

64. TravaTR are, @TAr am—11

65. nfywd) medtarwz (Fograd

Laciciy]

66. TR T, AT @A™

67. A AT FrHETArT

68. AAT ATT FIA &AM |

§9. #7 AIfATT g7

70. HAITFAY  [rEY, q:iiﬂ
wry—I

71, TRTE G qTH =]

72. WIEAY AT, q2qT AW U |

DECEMBER 4, 1978

HIGIC A1q w7 gAwATRCr

2087 &t giw=r : w7 fraie
Wit warw qar qfe Wit gia
HAl g ward ) g ¥R
fs:

-
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(%) goerdr wrawi 1 wrAEw
ga @t § fag aq g1 affsor &
qIXT F7 @ fomr g

(@) ;a1 wowre & afrs ufy-
w1fat ®1 7w wrgza § wary ¥ AT
# g gremary if winem
2T & faav g ?

() afz g1, A1 magms
T §; HiT

(%) afy i, 71 g&& 41 F10X
g1

fanim ot wrne war gfa st
grata war (st farmcwew): (%)
frmexr, 1978 T am 4 wAW wEWM
T H |

(=) & (7). afs &= @<
s wfaefai s1 safwwar 23 w0
Frf gearg wff ¥ 1 AW QY }T
FO FAARL WYAT 97T § 4T F
ATy aEwT T £ 8 vt
Y aATy amAT F1 qdver gdr
AT & WX " mA w 9gy ary”
& WTarT 9T wraeA oy wmar &

e dl}&?.!.m
lhm Bﬂ'm
of India Press, Minto Road, New

2088. SHRI T. S. NEGI : Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state 1

(a) whether it is a fact that GP Fund acc-

ounu of the employees of the Government

of India Press, Mintu Road are not being
properly munmned

(b) whether it is also a fact that there
are a good number ol';;'_lmmg crndm in

drawal of money, specially at the time of
retirement;

(c ifw.thennmhern(uwmmu where
ts are mising and the steps Govern-
ment propose to take in this regard P -
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THE MINISTER OF WORKS \ [)
HOUSING AND SUPPLY AND RE-
_HABILITATION (SHRI SIKANDAR
"BAKHT) : (a) to (c). Provident Fund
accounts of employees of the Government
d'lndnr;?l,umwm.blwmm
arc, ]-I.P;C, bﬁlﬂx maintained
propubly However, mising  credits,
which have been noticed in a few cases,
are being adjusted on the basis of colla-
teral evidence.

Bale of Paddy in Anddhra Pradesh
at Low Price

208g. SHRIK.SURYANARAYANA:
Will the Minister of AGRICULTURE
AND IRRIGATION be plcased to state :

(a) whether the Government of India
are aware that the s in coastal
districts of Andhra Pradesh are forced to
dispose: of their paddy at low prices to the
local traders much lower than the support
price fixed by Government ;

(b) whether it is a fact that the Govern-
ment of India has not agreed to the pay-
ment of Rs. 15 per quintal as bonus by
Government ol Andhra Pradesh;

(l:} if so, the reasons thereof; and
(d) the ddpots opeued by F.C.I. fur

}}url:ha.\c of paddy in said coastal Districts,
if any ?

THE MINISTER OF STATE IN THE

to the specficati are

g Food Corpantiﬁ of Indin and the
te Agencies at Pprocurement price

fixed by the Government, State Govern-

and (c). The ueitimhmlchr.
(b) {"“ q

' Andhra

stated that tﬁhe p;iceﬂ;hou!dﬁ
clude a pto t margin n of 15% over

above th afm '5 v After
takin, lllm ounndcrshon the views of
mendations of the Agricultural Prices
Commission, the procurcment pricc was
fixed at Rs. ﬁgperqmnml for coarsc variety
of If, however, the reference
is to bonus on surrenders of rice to Central

Pool, it cannot be the stocks were
e m&e&nmo:lmerwebmu
ldlemchu:l been discontinued.

20g90. SHRI PK. KODIYAN: Will

the Ministcr of WORKS AND HOUSING

AND SUPPLY AND REHABILITATION
be pleased to state :

(a) whether Government are  consider-

any scheme to ide financial assis-

tance to allottees of house sites 1o enable
them to comstruct houses.

(b) if so, the details thereof; and
(c) the estimated cost of the scheme ?

THE MINISTER OF WORKS AND-
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHAT) : (a) Yes, Sir.

(b) and (). The Draft Five
Yelr Plan (1978-79) i that a

“Revised Minimum Needs amme"’
which ineludes “houses for landless rural
labour houscholds™ as one of the itmes of
the minimum is intended to fulfil
the promise pmwdlng essential m:l'ra—
structure social services wlu.ch

rate orl'lh y:-o—:so per site. This sum
plot, provision
awcllfnrso tn.pofumnlm-snrl ap-
proach roads.  All labour inputs will be
provided by the beneficiaries.  Approxi-
mately 8 million landless workers are
lihdy to benefit from the scheme, thus,
covering a substantial number of this
section of the tion. In addition,
schemes arc under consideration by
HUDCO to assist in the rural housing
programme for the ulation which is
not covered under the above programmes.
A statement showing the State/Union
Territories-wise allocation of cutluy  10-
quirements is appended” at® Annexure
staternent 1.
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Outlay requirements for the Revised Minimum
Nuds Programms  for the Fie year
Plan 1978—83 a5 sanctioned extimated by

« tha subject Divisions and communicated to

States| Union  Tervitgries
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Srate | Union Territorics R
Landlos

————

State/Union Territorics Housing
for Rural

ess
1. Andhra Pradesh . 66- 8o
2. Assam . . . 8-70
3. Bihar . . . 8170
4 Gujarat . . . 1430
5. Haryana . . . 8-70

6. Himachal Pradesh . Neg.
7. Jammu & Kashmir - o Go

8. Karnataka . . . 3560
9. Kerala ) . : 12° 50
10. Madhya Pradesh N 31°20
1. Maharashtra . . . 42740
12. Manipur . . .

15, Meghalaya . . . -
14. Nagaland o - . .

15, Orissa . - - 2120
16. Punjab . . P 12° 40
17 Rajasthan . . . 3500
18, Sikkim . . . -

19 Tamil Nadu® « . 62+ 40
20, Tripura . . . 1:80
21, Uttar Pradesh .  §I'G0
22, West Bengal . . . 1250

ToraL (All States) . 400°00

 — -

1. Andaman & Nicobars . Neg.
2. Arunachal Pradesh N -

4. Chandigarh . Neg.
4. Dadra and Nagar Havcli Neg.
35+ Delhi . . . o 6o

6. Goa, Daman & Diu . e
7. Lakshadweep . . - o

4. Mizoram . . . .
9. Pondicherry . o 6o
ToraL (Union Territories) 1"
ALL INDIA . 500'20

Blocking of Verandahs Shop-
lnqenhﬂulhlh‘:?

2001, SHRI1 AﬂE VISHVESH -
AR RAO : Will the Minister
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be

pleased o state @

(a) whether it is a fact that the Shop-
m Government colonics of Saro-

jini "\ Kidwai Nagar, Laxmibai
Nagar. rtau Nagar, Lodhi Colonv ete,
have again blocked the Verandahs of their
shops and are pr the s to
use them whil.c 1hoppmg. md

(h) if s0, the steps [kaken to prevent
keepers to misuse the Verandahs
in lll ment colonies ?

THE MINISTER OF WORKS AND
HOUSING SUPPLY AND RE.
HABILITATION. (SHRI SIKANDAR
BAKHT) :

. some

e on
mmdnlnofdlhmrhnupu u:slmﬂ.u
in Kidwal Nagar, Laxmibgl

keep

being prosecuted d\cNDMGanddldr
gmd:mmedd- Z raids. No encroache
mn;ehrepurwd at Todhi Cofray Central
rke:



T47 Written Ausasers AGRANAYANA 13, 1908 (FAKA) Written dnswers pq8

wove ot qunif qu fear W
L

2092. WY FER W WA : W
fowy; worer wewrer wite wepfie W
e ¥ afRIi F @@a s ¥
3 aiw, 1978 ¥ way<ifew gor g
5305 % IAC & d4q ¥ 7 TAX 7
T w47 ¢

(®) Tgraqy ¥qandi ¥ aqg 417
weqarai § 71 107576, 197677
X 1977-78 # w¥ % wAW
1,09,245 89 ¥ , 97,853.73
T M 18,706, 40 §IT & Achw
S&qT ary fed o wowm w1l w1
s R ;

(w) w3+ 33 &g Trvmpsifaa
fed wd ¥ oz oft f, &Y fredt g &
ZELATA §T W W IX AfEqi F vy wm
LH

(%) = 53 w7 famw Irer o
Tar war wr Wi afy gf, # 3awr @i
ey @ W7y faiw & arwr ofr Al
a1 wte afe gi, a1 Iwwr syrq W Toq
frrar & sty fawmrgrg gavsram
& fas Teg arvfaa e wg

(W) ®y easTw & wiweh s
Piagfas ear st vCgadr a8 awafe
weT T 7§ 7 78 A gy wiwsTdr
¥ w wgrap v feanar §; WX

(w) =fx g, &t *¥;r =woFre w
frare ga QU aro® oY wiw wR W 2
o ofe oft, f end wr wror 7

frrerr, qamw wenrw e eepfr
Wl (wte e w) (v) ¥ (x):
o 197576, 1976-77 91T 1977-78

o SROrSt Ny ¥ wreeer & o
HruTrner wowd W wd A€
fafzse o, fameitr wax 9 w1 o @e-
T WE AORT A W@ F gis
T A - F w7471 v
war o | fraior Y wgf % g &
AT §2VW; TGWEAT § gET w5,
iz R #eF g NinAes FwwAi o
freator i arfssi & =en wifs
afeafae 41 770w ¥ fag s
fefwm wmomr &% © weat o fufons,
U, afeaqt, wfewy, aad, dide, Y
8F wtcwdy, af 1975-76 a9qT 1976-
77 % TaH WRW: 46,165 T AT
28,468 ¥IQ ¥T FH MMAX I WA
wafaasi w1 smA ¥ w@d go fawniw
rqealeraqrar | af 1977-78
& Zraw wek ot sy wdf ey w0

(7) s dgrar# wft maw

fw g

(%) wme g 74t 950w

ted in the Distriots

-mlcr l-n'nted Rural Development
Programme

2093. SHRI NARENDRA SINGH :
W the Minister of AGRICULTURE
AND IRRIGATION be pleased s state :

(a) Progress of the smployment oriented
scheme introduced in 1976 in the 20 Dis-
tricts of the country m- ted under the
new intgrated rural development pro-
gramme ; and

(h] the number of persons empl,o
ng the year 1978-79 upto
:973

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI RBHANU
FRATAP SINGHD) : (a) The Intcgraied

m:hcod fi plmu'lg
I'ﬂ in1 CK im; tatian
ln a0 wkc 3176 was thﬂ."

taken wup in 16 districts. During
1976-7: a sum of Rs. 55 lakhs was

speat on the programme, During 1977-78
a sum of Ra. 8gr- szhkhlwucgnnl
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L)
ol

of the
rlidnmcn. Aﬂhc
were having difheulty
l.mmldm;lheﬁnunnn.l 8
Mmhﬂlhuﬂmdﬁﬂﬂ

whi amount ml?nﬂ Ou: : x

penditure of R, 180 lakhs been re-
utilised upto end of October, 1978
the implementing ics on  the
schemes. Al

-ber, 1978, 64970 beneficiaries had been
reported covered under the Progranume.

(b) Four lmpltmemmx agcm:m,
namcly these for Kutch (bugn.ral].
kur (Karnataka), Puri (Orissa) and Bln-
kura (West Bengal) districts had reported
t.s5. agb msndwtshd employment gene-
through amme  upto
Oml:c-r 1978. The nr.hep:usr ieshad gut
reported the employment genervated.

'A“Mhlh-!elmwyniﬁopn
. Children

. SHRI MADHAVRAQO

1A : Will the Minister of EDU-
CATION, SOCIAL AND WELFARE be
pleased to state :

(a) whether a 1 for institution
of an award in the memory of Chopra
Children  murdered in Delhi during
August, 1978, is under consideration of the
Government ;

(b) if su, whether it is also a fact that
Government have submitted the proposal
to UNICEF; and

(’c] il so, rcaction of UNICEF therc-

of 7

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE

MATI RENUKA DEVI BARA-
TAKI) (a) No, Sir.

{b) No, Sir.

 {c) Question does not arise.
Committee to Examine Bawejn
" Committee Recommendations

' 2005, DR. P. V. PERIASAMY :
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state

(a) whether the empowered cummitter
to examine the recommenclations of
Baweja Committee has submitted to its

Written Answers - 160
for :
m improving the functioning

oL 50, the pasticl

of the g Is;

THE MINISTER OF WORKS AND
HOQUSING AND SUPPLY AND
REHABILITATION (SHRI SIKANDAR
BAKHT) : (a) Yes, Sir,

(b} and (c) : l'he pmpolala are before
ion is yet te
’ne nkcn

NI AN AIE WACKT & T4qT wEX &
qATAN w7 WAy

2096, W wAwex faw :  ¥a7 Wi
W Feisd Wal ag saR w1 O w6
fF:

(F) 997 ETHFTTA 917 ATHE
i ¥ feg frraer 85 §aq wfyy fres
*1 &R g ¥ foi & o qew
LA

(@) =7 qoF1T ®1 W @l F
frmAt & w1€ wigr frssge €
i1

- (%) of g, &t Ay v W
T i a7 AN w R AT AT

Y

wfir ot Ferserd sfame & T st

(Y wrgwena i) ¢ (%) aye et
& Tt ¥ femifor 4@ wwy, o i
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RER [ ATETT, TT TN ATHY I I -

wivd, W g Ty ¥ gt sy # faw
], wrarl & qeat ¥ ofcadw, sfwady
wadt & qeut ¥ afcadn, TR N
affar ayfo aur 3w ¥ wd-sqaear £t

Feafy aiver avY G aedt M s ¥
warar ) wfa e san o fowfo,

a4 vy woRrdt Ay ww fed W
faay<i gt M $@ & 71T FOAC A
1978-79 famra dtan & fag =¥y
frew &Y ao qar W@ warst w7 A g
ger 85/ wiq afy ferw fifa
fipar 1 0 s fag® o8 % qegi & wfuas
g

(a) wrwrew fagors aYes 1978
79 ¥ faq a@% sw1di & fag
&3 qe7i Y qi7 577 NN FO wearAza
fod 4

(m) ot

Dairy Institute in Punjab

2097. SHRI  BALWANT SINGH
RAMOOWALIA : Will the Minister
of AGRICULTURE AND IRRIGA -
TION be pleased to state ;

(a) whether the Punjab Government
bave approached him for opening & dairy
Institute in Punjab ;

(b) if so, whether the Government of
Indis have - accepted the demand of

Pumged; wnd
ey -
TURE AND IRRIGATION : (SHRI
SURJIT SINGH BARNALA) () Yes,
Sir,

3206 LS8,

*

(b) No, Bir.

(&) In view of the fact that the Puajab
Agricultural University has an excellent

Department of Food Technology and a

very good herd of cattle and buffaloes, the
Punjab Government has been advised that
the existing facilitics of the Department of
Food Technology of that University may
be strengthened so as to enable it to take
up a Dairy Technology Training Pro~
gramme. Rescarch and training Pro-
grammes in Dairy Technology can be
supported by the Indian Council of
Agricultural Rescarch {through sppro-
priate grants to the Punjab Agricultural
Ulai ity. Es TR 8 1 Instit
on the model of the National Dairy
Research Institute, Karnal in Punjab may
hence be not necessary.

Irrigation Facilities in Tribal

sog8, SHRI GIRIDHAR  GO-
MANGO 1 Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state :

(a) the percentage of irrigation facilities
provided so far by the States in the tribal
sub-plan arcas through minor, medium
and major irrigation projects;

_(b) allocation made by the States for

irrigation in sub-plan arcas for the year
1978-79, State-wise; and

(e) assistance given by the Centre to the
States for irrigation in tribal areas in
197879 ;

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) : (a)
The information has been called for from
the State Governments and will be laid cn
the Table of the House as 3000 as recelved.

- (b)and (c) 1 The information s
given in the attached Statement.
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" Statewise approved outlay !‘cr %im in tribal sub-plan areas for the year 1978-79.
{In lakh rupees)

..t

P Aladicren Tosd
ajor and

Flow from Central Flowfrom  Central
: State Plan  Amistance State Plan
OQutlay Outlay
1. Andhra Pradesh . 6600 40" 00 472°00 Nil
2. Asam . . e 220° 00 65 00 Nil Nil
g. Bihar . M 950° 00 15:'00 Outlay for the State
a a ole is
Rs.10100" 00. te
outlay of tri area
oot indicated ¢
4 Gujarat ' . . . 263 oo 93° 00 541°00 Nil
5. Himachal Pradesh . . 95'00 20' 00 10° 00 Nil
';. Karnataka . . . 15° 00 Nil Nil Nil
2, Kerala . . . Nil Nil Nil Nil
'B_.' Madhya Pradesh 1000° 00 500° 00 500" 00 Nil
g. Maharashtra . 588-65 Nil 538 30 Nil
10. Manipur . . . . 868 00 1800 208 00 Nil
11, Orissa I. f . . 37630 190 0O 89700 il
12. Rajasthan . . . . 50'g7 105° 00 423'00 . [Nil
13. Tamilnadu . - 9°'00 Nil Nil INil
14. Tripura B 27' 00 Nil 400 INi
15. Uttar Pradesh . Nil Nil Nil Nil
16. West Behgal' . " g1'00 50" 00 526° 00 i Nil
17. Andaman Nicobar Islands . Nil Nil Ni INi
18. Goa, Daman and Diu . Nil Nil Nil Nil
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NI F gF F @ F w0
agel w1 afvaw g

2099, wit Mfaw ey ¢
1 TWSA AR GRA
St AMAYTT A ¢

#77 famior ST wrarE aar gia At
gela G T8 JOA AT FU FW (5 ¢

(%) #ar ag = 8 fs aqarore &
A ¥ wrawgdy, IeArAgY, AR,
fasell-153 § qgd AT afgat wdr agt
A1 frarasrd a1 F Fror 40 a@
g uafagsr gy € g

(@) afz g, at g<F1Tq ST |
Feil T qFT HIT Afwar #7 qEAT
FUA & fqT #ar FrAaEr S & aqr
qFATE 3T FT L FTAAE F1 2710 AT
2 T

(1) ga @;gRi = afqar o
HOHT T4 aF LA FATCAT?

frator sk wam qqr gfa =AM
gRata "ar (st fawe aw)
(%) &, gf, aqar are &a & TR,
IERALT, wrgaar feedt 7 ardy aaf iy
qMEF FIOT IR AR qfwql F;
ardl qFAT AT 2

(@) &tz (w) 7 Fraifagi & I
g arg &1 avA' fagar & & Towa w18
qreFd L faar T a1 AterFr Senra-
g7 wig ¥ faard ardt 0F @35 &
worRa wd g &y 901 fwar ST Iwr )
agai AT afadi F1 gzgz wewwq @
e 7T AE g | 93 @F ard Ay
- quad ¥ #14 ffadl & symsg a9 ¥
FIAT & fH7g Frdd

W | faow, w@as g faesy
Y gF A & TS a1 3% fzar
HAT .
2100. =t Ao Yo FHT: 7T
gfa st fawed dalt ag aary &1 gt
war fF :

(%) T & &t [§ acha @@
frme, s@as g w@edr arew faw &
et wraT & avd, 21 ¥, cﬂtﬁmwr
fear mar ar ;

(=) #ar 78 = & f& widw
ara fom gra fag 1o 3% &1 gen
# el T1er fae Y qwar aga F9
grzgfma Yag s aafeat & #3-
14T 47 ; HIT

(1) =W wEw FE FA F T
afesifeat & fasg mar srdasy # w8
37

giw =z faar dama § ea
dat (st wm wam fag) :  (F)
1977—-78

1-11-1976 ¥ 31—12-77 %
5367 ®iadlaq

1-1- 1978!1‘ 31-10-1978 TF
2636 Hrzlr a7

8003 Hrzdr zq

—

(@) #ed =edy aa faa @€
faeett & fafsrsr T3 gmmTady & daw
# weqa &= # wfafew 50 #edr @
Fr fafaw awar qarft g fafaer &
ot § gady fal & fETd/ag & g
qT &% 1 fafaa s@ra & fag g
sfaseg 78 & |
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(1) wwEw (@) & SO @
gfez # nfaFifal & fagg wrg Fraarg
A T WL &1 7A@l Faar |

Assistance to Rajasthan for Adult
Education Programme

2101, SHRI MEETHA LAL PATEL:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state whether itis a
fact that no financial assistance has so far
been given to Rajasthan by Central Gov-
ernment for undertaking adult education
programme in the State with the result
that regular adult education programme
has not been undertaken anywhere in the
State and if so, the reasons therefor and the
time by which finaneial assistance will be
provided in future and if not, the reasons
therefor ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTUFRE
(DR. PRATAP CHANDRA CHUNDER):
Central Grant amounting to Rs. 23,84,640
has been released to the Government of
Rajasthan as follows i —

(i) Rs. 22,19,340 under the Scheme of
Farmers’ Functional Literacy
Programme.

(ii) Rs. 1,65,300 under the Scheme
of strengthening of administrative
structures for Adult Education.

The above mentioned central grants are
in addition to the grants released to the
voluntary organisations in the State for
undertaking Adult Education Programme.

Clash betman Share-Cropper
and Landlords.

2102. SHRI ROOP NATH SINGH
YADAYV :  Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state :

(a) whether Government’s attention has
ever been drawn to the incidents of
violent clashes which took place between
share-croppers and landowners in Bihar
and ‘Haryana at the time of harvesting of
crops ;

(b) ifso, whether the Central Govern-
ment or State Governments have taken
any steps to confer ownership rights of
those holdings on the share-croppers with
a view to remove such complaints; and

(c) the total percentage or number of
share-croppers in the country, State-wise?

DECEMBER 4, 1978
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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) : (a) It has
been ascertained from the Governments of
Bihar and Haryana that no such clashes
have taken place.

(b) A number of States have provided
for conferment of ownership rights on
tenants.  Others have provided for se-
curity of their tenure and regulation of
rent.

(¢) Since a number of share tenancies
are oral and informal , it is not possible to
provide this information. However, 'the
data collected on the extent of share
tenancy in the course of the Agricultural
Census of 1971 are given in the statement
appended. '

State ment

State Percentage
of holdings

held on

produce

share
basis
1 2
[~

1. Andhra Pradesh . . . o'g
2, Assam ; . " : 0" 33
3. Bihar i ) . i 015
4. Gujarat . v . : 0*Cg
5. Haryana . 7 4 . 6'97
6. Himachal Pradesh i ' 6-gg
7. Jammu & Kashmir . ¥ 77 4
8. Karnataka : ’ . 1*23
9. Kerala . " i . 003
10. Madhya Pradesh. . : 0- 08

11. Maharashtra ; . ’ N.A.
12. Manipur . a . s 0 or1
13. Meghalaya . L 2-87

14. Nagalancl. : 3 . 3 N.A.
15. Orissa . " . § 1" 1g:
16. Punjab . . . . gr12
17. Rajasthan . . g . o 6
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H 2
18, Tamil Nadu > A . 124
19. Tripura . . . ‘ 018
20, Uttar Pradesh . . . N.A.
21, West Bengal . . . 072
22, Andaman & Nicobar Islands 2'00
23. Arunachal Pradesh . . Nil

24. Chandigarh . . . 9 30

25. Dadra & Nagar Haveli

26, Delhi g . A . 023

27. Goa . . . . 9° 91
28. Lakshadweep

29. Pondicherry . : . 1°0%

Request of Fertiliser from West Benga®
and its Hold up at Ports

2103. SHRI DHIRENDRA NATH
BASU: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(2) whether the Government of West
[Bengal have requested the Central Govern-
ment to supply 1 lakh tonnes Nitrogen
fertilisers, 40,000 tonnes phosphates and
45,000 tonnes potash against immediate
requirements of cultivators;

(b) if so, quantity supplied so far; and

(c) whether 5 foreign ships containing
~ fertilisers worth about Rs. 10 crores are
lying unloaded in Calcutta and Haldia
Ports since August last and the foreign ship
authorities having phoned the Chairman
of Calcutta Port Trust that it will not be
possible for them to detain the ships there
for indefinite period and if the fertilisers are
not unloaded immediately they shall return
the ships loaded with fertilisers ?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA) : (a) Yes
Sir. The West Bengal Governmen:
have requested the Governmeni
of India to increase the supply of fertilisers
to 1,40,000 tonnes of Nitrogen, 40,000
tonnes of P20052and 40,000 tonnes of
K20 during the current rabi season.

(b) According to the information re-
ceived in the Ministry the following quanti-
ties of fertilisers (in terms of nutrients)had
been made available to West Bengal during
the period from 1-8-78 to g1-10-78:

(Figuresinlakh tonnes)
N .. 048
P205 aw  JO° TG
K20 0-09

(c) Ason 15-11-78 five vesselscarrying
37,663 tonnes of fertilisers were waiting
for berth at Calcutta. In addition, at
Haldia two vessels carrying 15,000 tonnes
were waiting for berth on the same day.
However, no foreign vessel owner is repor-
ted to have phoned up the Chairman of
Calcutta Port Trust to intimate possibility
of any fertiliser vessel returning with ferti-
liser on board unless they were released
early.

Cost of Conversion of Sugarcane into
Sugar

2104. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased

to state:

(a) what has been the cost of conversion
of sugarcane into sugar in each of the 16
sugar zones, by each item of expense, during
the crop years 1976-77 and 1977-78;

(b) whether keeping in view the present
market prices of sugar, the sugar mills can
pay to the cane growers a price higher
than the minimum price of Rs. 10 per
quintal of cane and still make a resonable
profit; and

(c) if reply to (b) isin the affiirmative
what maximum price the mills can pay,
to the cane growers in each of the sugar
zones?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH) : (a) The zonewise
break-up of the cost of production
of sugar during the sugar years
1976-77 and 1977-78 is given in the
statement laid on the Table of the House
[Pleased in Library See No. LT-2965/78].

(b) and (c): The cost of production of
sugar and the profit margin of the sugar
mills depend on a variéty. of factors like
recovery percent cane, duration-of crushing
and the realisations that they getfrom the
sale of sugar, The statutory cane price
has been fixed for the current 1978-79




171 . Written Answers

season at Rs. 10/- per quintal linked to a
recovery of 8:59% and the mills are not
statutorily required to pay a higher price
‘than that. I?thcrc is excess realization in
the sale of sugar over the cost of production,
computed on the basis of statutory ‘mini-
mum cane price, it would be shared (50:50)
with the cane growérs according to Bhar-
gava Sharing Formula,

foeelt & Qfdews

2105. =it T fag @ @
farery, Tt FeE AR wepta wdt
ﬂamﬁﬁwmfm!

(%) =1 STHT AT 14 TRGAY; |

1978 ¥ “Remaw” ¥ “arx Nfedma
T faoelt cree” ofids wwram< &7 #
TR AT

(&) afz g, ar swr =R w=
2 71z fray aifedeiis @ o <) §
T Fq ?

foar, @R wew Wk [Eegfa
Fa@t (=10 wary v W) (F) 0, g

(=) faeely sonEs F, w4,
siifay w wg-fafrar aeaewt
Far @ra A gred gaey | foodt §
dra 7o arfeae fas wnfog 540 & geaey
# uF ST 997 9r | Afge Wy
A foer ofwwg #r z@ fafose
fawmrfn &1 sare § @ gq fa @t @a
qreTFR geaTfag wi gafofed a9
wfia &1 sTaEEmaTHT 9% AT g
=rfgd, SEaT FY ST F 1 AT IR

avfeare Wit % foag oe | stw
a1 facim agEan '

2106. St TOWE FAL A ¢ AT
gﬁﬁtfhﬂﬂﬂﬁ?ﬂgﬁ%ﬁﬂ
F4 fF 1
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(F) FT I T2 F FAA gAY
foat & = a9 #7910 oF 99w 9l
& FTTT ATGT Fod FHTH ¢ T F947

| ;
(@) afz g, @ sw& ofcom-

T g e wwrT fre

() T IR WM AT f A
YL@ g AR T JGr9 HAIX T3
wgraaT & far 3w gk ¥ fasim
AT AT § 5 A "

() afz &, @ fradr w1 &=
T TN 5 1R | o7 &1Ears F
w1 faar 8 °

giw stz fa=rd Aot (=t gesim
fag awmen) @ (F) o) (@) .5y
THIT & I AT & ATEATL TF aF
qrd et AR ardlt & g fa=ar w7
11,97,552 |FTAT &1 Afas 7.8 a7
quieq & afa g &1

(M) == (%) : usw g &
FF agraar & fag oy g 1 &
FRT T T a7 3l T 9w
qr | AT T GTXN WK JuT AL argr
q seaa fexfa &r 9@ o fodr & sgsy
I AT dadr 9o eqay afafa grr
#r ot fawrfat & amare gx a1gt &
afreq  wFTAYAfeA & gafamir
& fax feagra afim Jsmr  a@gEar
FETH 8. oomﬁem&ﬁnfwﬁmr
Eil i

Executive Directors of R.B.I.to assess
the damages caused to Cooperative
Credit and Marketing Societies

2107. SHRI SAMAR MUKHERJEE:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether the Reserve Bank of India
had sent its Executive Directors to make
an on-the-spot assessment of the damages
caused to cooperative credit and marketing
societies as a result of the floods in West
Bengal; and ;




Mﬂ.ﬁl Mdﬁ-m

THE MINISTER OF STATE IN THE

MINISTRY OF AGRICUL' AND

TRRIGATION (SHRI BHANU PRATAP
SINGH)1 :

() The Reserve Bank of India sent a
team headed by the Executive
, ACD, 10 amems the amistance
&p&ekmﬂukoflndhdut
Inld':l%wn‘:"mﬂldtheﬂoﬂin“'ﬁt
l!enpl.

R.wﬂ" out m. squ-ﬁl-&h;fwhi:h
2301 werein respect of current
Klnaaf :l*vmu_ and the belance of

waa overdues. The

Stal t has 1o send for
conversion of short term loans to the RBI
The lending l.mmcohhaﬁulh‘nl
Coop. banks/ the affected districts
furnbiﬂn.lmin Ilnbe!nwurbldoutlt
Ras. gB crores. To provide for the
iloans tof fi for

':14
MMhﬁwhﬂ
ud. “dnehh o far
ﬂm )
(c!mm_hudmtcw'mlm 2
beincreased.in
Eastern Region ;lnpaudtnbelu up

'"InA-ninﬂlenur futers; asd

(d) bow the Government plopiose to
provide scientific for
provs i mamme

'I'I-IE MINISTER OF Ma‘r

AND IRRIGATION - (sll:a.t
S‘URJI'!' GH BARNALA) :

(n) Yes, Slr,
‘(b)A ' Duck Breeding hm

ﬁn-needby Northﬂuiem
been established near Agartala (Tﬂp‘ﬂ)

with an of R». 20-go lakhs. 3o1,
day-old i of Khaki O-médl
breed known for

r.‘. .

been hnpoI Nsm Uﬁm‘ t
awnlomofm.dgﬁﬁga t”sm:e
8 S pored

ﬂ":pmpoiadwbei

. (9) Thclhgiw-lmnrwdin;?m

) -un'bluhad near ,to

meet the demand for
Khaki bell

b .
be taken up in the i ducks
at the Duck Breeding Farm esta~

nlw DESAI : W!ll
mmpumuheplm
to state:
how many of croming of effie
cle(:gy otmli:?mmin!dw
cation Deparfment of
tion, category-wisg:... ... -

{b) since when these are pending ; wnd

A e "ﬁsﬁ'ﬁ“"'f’""" e
mmm ormm’m'hm

 MATE BRNURA DAV BARKATARED 1
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T.G.T./L.T. . " . 382
Amistant Teacher/Junior
Teacher . - 196

o casss have since been cleared by the
hﬁnﬂkﬂxﬁm‘ Commiitee and
are under issue.

The majority of the cases are pending
since 11978,

B Buiiding Cooparative Sacisgye

e110. SHRI NATVERLAL B. PAR-
MAR: Will the Minister of WORKS
AND HOUSING AND SUFFLY AND
REHABILITATION be pleased to refer
to the reply given to Unstarred Question
No. 5 on the rgth December, 1977
repm:g layout plans of the Gujranwala
Houst Building Co-operative society,
Dethiand state:

(2) whether the information sought
therein has been collected and if s0, the
details thereof;

(b) whether Government now
to revise ﬂ:hc lly:lut plans and ide plots
ap per the requirements of the Left Out
Members of the Society who are waitin,
for these plots since 1959 ; and .

(c) if not,thereasonstherefor?

' THE MINISTER OF WORKS AND
BLITATON © (S}U?l{f" SIKANDAR
BAKHT 1 :

(w) Yes, Sir.

list of the soclety, the sodlety wias
asked by the DDA to iu;lu.l rised
Vi t
e m”é:u'mﬁw.m’.v;

Itisfor thesocicty to circulate the appro.
ved layout plan among its members, |

It may, however, be stated that the lay.
r soosrdanoe with

in
the provisjons of the Master Plas and not
according to the views of the individual
members,

(h) and (c), Do not arise. in view of

reply to (a).

Amount om Part 1 &k II Society
arri, SHRI NATVERLAL B. PAR-

MAR: Will the Minister of WORKS

AND HOUSING AND SUPFLY AND
REHABILITATION be picascd to states

(a) whether Government are aware that
huge amount which belonged to the Left
Out Members of the Gujranwala House
Building Co-operative Society, Delhi has
been t by the Society on providing
amenities such as light and water etc,
in Part I and Pary IT of the Society;

(b) ifso, the amount so spentso far.,

(c) the total amount spent for Part I
and Part II out of the development fund
created by the Society out of the sales of
fruits, trees and wood ; and

(d) the steps being taken to realise this
amount from the residents of Part I and
Part 1T and credit the same to the land and
development account of Left Out Members
of the Socfety?

THE MINISTER (ﬁ WORKS AND
HOUSING AND SUPPLY A -
BILITATION (SHRI  SI

BAKHT)

AT ,WI“ u m % ’ﬁ?ﬂ- !
g'm AND GULIDRE be

mwww ) “'ﬂ
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w) !&smthmm&e

@%ﬂﬁf

(a) and (b)s A Residential University
has since been cstablished by the Govern-
ment of Gujarat at Bhavnagar.

Poultry Development.
2119, SHR] AHMED HUSSAIN:
Will 1’1:: Minister of AGRICULTURE
AND IRRIGATION be plcased to stase:

( the measures taken 0 far for the
try develop in the ¢ ¥i

& the names of Statesand location of

entral Pou!u-{nmdmgrm in the

Omm al smount spent, Parm
wise, duun' the last two years;

(c) whether Government are co

Sadampant

(a) The. taken sqfar for
dwmm oMy are, .f&f‘m

Intensive Pa
waricin fnputs 4d mlﬁ"q.. .““"‘“"
(ii) Special Poultry Production Pro.

for asmall fi
and agricu] armut;mq-ﬁ..l
Immllhmupm&ﬂﬂlﬁ'ktlln the country,

(iif) Tomeettherequirementof tal

line of improved :Hr_h‘\ﬁ.;;

faur Central l’;l!lhzy Boulry Breediog Farms -

located at

Bom.tn% Bhublnmu (Orissa, Chan.
mhtentetupandm(::enml

Due‘l: Breeding Farm at Hessarghagta

(Bangalore) is setup.

(iv) A Central Training Instityte for
and Management hag
henemm-tﬂmrﬁnmww.}
i““‘-’" training in various

dum ines pouluypmdw:uunw poultry
1ndmmwhnof8hw;

UT/ privatesector

{VJ N the benefit of poultry pro-

lating or propose to set up a Central Poul-

try Breeding Farmin with speci-

fic caphasis on Scientific Poultry Breeding

for the benefit of the entire North Emcm
egion; and

(d) details of the proposal to locate a
Poulery Breeding Farm in Assam with
particular emphasis on scientific Breeding ?

THE MINISTER OF AGRICUL

TURE
AND IRRIGATION (SHRI SURJIT

SINGH BARNALA; :
(a,8nd (b). A statement is enclosed,
Le) No, Sir.
(d) Doesnot arise,

and consumers, marketing of eggy
an:l poultry at national and jonal
levels has been entrusted IONlum’:!mAm

cultural Cooperative Mark
tim(NAFBS;I rketing Federa.

vi) Arrangements have been made
issue Actual User's licences for unpi::t
of Marck's Disease vaccine.and Gumbores

vaccine to protect the poult,
t Mark's disease -n§° G;}u:bﬁ:
Biological

Mmuo{'thqeﬁmudmemmg t
onth farms in the last two mﬁ

£ No  Name of the Farm

wa !m; and 1977-78

WWMWMF&M

tta (Bangalore), Karn

2. Central Mbt:}y Breeding Farm, Bombay
Centrsl Poultry Breeding Farm, Bhubaneswar

(Orisia).

g

26- 50
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Government ml:.) Thasa (Ma-

2114, SHRI R. K. MHALGI: Wil
the Minister of WORKS AND HOUSING
m SUPPLY AND REHABILITATION

be pleased tostate:
(a} the mnl number of Central Govern-

iment-wise in  the
dhl:hct ﬁ Thana ( arashtra);
(b) the amount sanctioned for the majn.
tepance of the said buildings during last
three years, year-wise;,

(c whether the amount abrvesaid car-
marked for the mainteneance for the aid
buildings hes been expended;

oéd} if not, the reasons thereof and the
cers responsible for the srme; 2nd

(el} whether the unexpeeted smount
shall be done 80 in near future and the pro-
poser. measures to be taken by the Govern-
ment?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
;IABILITA'I'ION (SHRI SIKANTAR

(a) to(e). The information is being
tollected and will be laid on the Toble of
the Sabha,

Evacuee Property

2115 SHRIR. K. MHALGI : Willthe
Minister of WORKS AND HOUSING
AND SUPPLY AND REHAPBILITA.
TION be pleased to state :

lhtnatunmddrmlmfnegbmlmm
uct by Government of India dur-
m; last few years concerning ecvacuce

T displaced personsfremformer
& ;:l::’m?ow Pllfr.slan H

(i) the a; imate number of evacuee
tics in West Pakistan as for records
rernment of India

{:} in how many cases of evacuee pro-
perties the Government have settled with
the concerned authorities in the State of

Maharashtra ally in respect of Ul-
hasnagar and Colony,
District Thana; and

' whatis the total number of
ingu).nd lh;t Government’s m

settle

DECEMBER 4, 1978

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY -AND
REHABILITATION (SHRI SIKANDAR
BAKHT): (a) Nonegotiations have taken
pllm with Pakistan Government d,unn'

few years concerning evacuee pro
W““ left by dnplmdpem{n l'mmr
‘est Pakistan,

(8) The claims filed I:r;_tlw displaced
persons frem former West Fakistzn under
the Displaced Persons (Cleims) At 10ro
concerned  nearly 12 lakh properties.

(¢) The administraticn, ment
and  disposal of remainin acquired
cvacuee  properties and rnment-

bmlt ropertics in various Rehabilitation
in Maharashtra was entrusied to
lhc State Government with effect frem1-8-
197t. The properties in Ulharnagar and
opari colonies are mo! evacuce pro-
pertics as these were built by the State
Government out of housing loans advanc-
cd by the Central Goverr.ment,

(d) Ason 1-11-1978, 417 cases periain=
ing to payment of compensation to the dis-
placed ns from former West Pakiston
settled in Maharashtra were pending for
finalisation,

Cultural Institute Im
Mahbarashira

2116, SHRI R. K. MHALGI : Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURF bepleascd

to statc :

(a) the amount of grant: made available
to all-India eultural instituticns in Msl e-
rashira during the pericd 197%-58 and
1978-79, Instituticn-wite ; erd

(F) what is the criteria fot ?ving 1
grant to a particular instituticn?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
%RR PRATAP CHANDRA CHUND-
) (a) A statementgiving the financi-
agistance gnnml to the mﬂhuntm in
Mlhll.'l tra the Dep.ﬂm
ture a3 wellasthe Sangeet Natak Ahdmﬂ
is enclosed.

(4) Themain criteria are srtisticexcell-
ence , contribution to the field and the
importance of the project.
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= List of Cultural Institutes in Maharashtra alcogwith the emcints o Amisnc w1k
were made available to them during the pericd 1977~ }B and 1g5E5 g Immumr wit,

-

Sl. No. Name of Institution 1977-78 1978-79
, 1. Sangect Maha Bharati, Bombay . . . . 5,000 9:5(8
2. Gayan Vadan Vidyalaya, Nanded . . = & . 4,000 4,cc0
. Al
8. Shri Shivanand Sangit Mahavidyalaya, Weick . aloco 2,000
L
4. Usankar Balle: Troupe, Bombay . . . " . 4,500 4,500
5. Kala Chhaya, Poonal . s . .. . 15,500 6,000
6. Avishkar, Bumbay . . . . f f N 5,000 5,000
9. Nrityabbarati Kathak Dance Acadrmy, Pocna . . 9,000 9,000
8. Nrilya Sadhna, Bombay . . : . . f 5,000 .
g. Little Theatre (Balarangbhhccmi) . . . . 5,000 8,000
to, Bharatiya Sangeet Prasarak Mandal' CGondharvi Maha- X
vidyalaya, Poona . ' . . ' . ‘ 2,000 .
11. Ragranjan, Bombay . . . . . . . 2,000 .
12 Bal Natya, Bombay, . . . . . 5,000 .
13 Inlian People Theatre Association , Bombay f . 5,000 .
14. Rangsharda Pratisthan, Bombay N . " B . 8,000
15. Nalanda Dance Research Centre, Bembay . . . o 5,000
16, Indian National Theatre, Bombay i ' . . 48,000 50,000
17. ..khil Bharatiya Gandharva Mabm:dyullyt Mardal,
B\mbay ' . . . . N ' . . - 7,500
18  Ballet Unit, Bombay . 5 i . f B . 1,390,000 54,000
19. Mumbai Marathi Sahitya Sangh, Bombay . . . 95,000 3o
20, Dr. Bhau Daji Lad Museum, Bombay—a27 . . . 28,306 .
21 Bharata Itihasas Samshodhaka Mlnd&h, lgn, Ssdashiv
Peth, Poona—go . . 39,750 13,750
22, Mamedmpr District I-Iiuorlcal Research umm, Ah-
mednagar, Maharash . . . . 4,900 .
29, Prince of Wales Museum of Western India, Bcmbay . 2,00,000 2,000
24. Vaidka Samshodhaca Mandaila, Poonavg . . . 14,500 .-
u5 Rajs Digkar Eelkar Mussum, Puge . . . . 6,250 .

e, Shabaji Chhatrapati Muscum, New Palacc, Kolbapur . 9,000 18,000




a3
“Rotablishment of Libraries Abread:

SHRI BAPUSAHEB PARULEK.
Allll.‘:! the Minister of EDUCATION,
WELFARE AND GUL’I'U'R!f
pleased to state :

(a) whether Government have so far
established any libraries abroad and if so
the names of the universities in which such
libraries are established ;

(b) if not, the reasons for the same; and

(6) whether Government propose
establilish any such lahm-in abroad in l.h|
mear future?

THE MINISTER OF EDUCATION;
SOCIAL WELFARE AND CULTURE
DR. PRATAP CHANDRA CHUND-
¢ (a) and (b). No, Sir. The Central
Government da not establish libraries in
Uhniversitics abroad,

(e) Nysuch proposal is under considera.
tion,

Seoppage of milk purchass by Mother
lhlry from and Haryaaa

2118, SHRT BHAGAT RAM : Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state :

(a) whether Mother Dairy has stopped
taking milk from Uttar Pradesh and
Haryana the traditional supply sources
for Delhi for ages ;|

-(b) whether thisisthe resultof handling
ov:r of DMS to the common Chairman
of Mther Dairy, who is also , in addition,
th=Ca3irmnof AMUL, NDDB and IDC;

{e) whether milk is coming to Delhi
by road and rail from Anand and Rajas-
‘than, at high cost despite use of special
‘Jow fares, blocking traffic for esmsential
snt cn-)!aym-m oriented  industries;
Aan

(d' whisther it is true that Mother Dairy
is bring supplied WFP Milk powder at
Ry, 6/-, Kg. whereas DM is largely usin

milk paw 1=r at Ry, 12/- Kz. both suppli

IDC?

THE MINISTER OF AGRICUL.
TURE AND IRRIGATION (SHRI
SUIJH' SINGH BARNALA] : (8) _No,
Bir. l order to meet the consumers
giuin‘ rom k Cooperstive
Dalsy. Federation of U.P. from December,

Writhte. Anvwers . - DECIMRER 4, M8 Writhe.dnoeen 18y

*74 till Sept. . “The fi UP-
h:l 'l‘rg: l-l!-l m

oo surpine, the
not besnin a puithanlmylr -il
Mother Dairy. *

(b) Does not arise.

(e) Simce it has not besn possible for the

States of UP. & Haryana
ld:qulte quantities nl‘ l\-'n:nl'ner“:gmi
from Ragn-

thnn and Gujarat by md and rail.

(d) No, Sir. S.M.P. from gifisupplics

Mdm WFP A have prkm ::.dl{o bc;xp:ht
ies at the same c s

Kg. However, some lllm—lmlo? &"
have also been made to DMS by Govt,
out of rommercial quota at the pool price
of Rs. 12/- per kg. Allotment from the
commercial % uota at the said pool price
for Mother Dairy has also been begun in
the lasi year.

Delhi School Teachers UCs-oprative
Heuse Building Soelety

2119, SHRI MAHI LAL : Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased tosiare :

() the action taken by the Registrar of

Cooperatives  to remove  the irre-
pointed out in the Audit
S 1974-75

(b) the q:ocnﬁc reasons for which the
Registrar of Cooperative, Delhi, has not
sofar got conducted the audit of accounts
and working of the DSTCHB Scciety for
the cooperative financial years 197576,
1976-77 and 1977-78;

1c) the steps taxen by the Registrar to
:L and prevent the irregularities
cmmitt:db;uhl‘u and ea?imined
even now by the so-called t Manag-
Committee of the Dﬁa?‘n Sum'&,
unfair and unjust elections

declared in
during mﬁmma

(d) the date by which Audit of the said
society fonlwvemms-wﬂ.ls and

gnr-'m . be got completed by the
OF wonxs AND
nglmﬂw m
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(b) and (d) Accounts of the years 1975~
76 and 1976-77 have already been allott-
ed for audit to the Charterted Accountant
who has reported thatfor want of comple-
tion of account books by the Socicty he
sould not complete the audit, Accounts
of the year 1977-78 can be allotted - after
:-ompletion of the Audit report for 1976-77.

(¢) The issue of membership is pending
in the High Court and therefore election of
anew Managing Committee will depend
on the directions of the Hon’ble Court.
So far as - alleged irregularities are con-
cerned remedial |, action to be taken will
depend on the audit report that may be
submitted by the auditér who has been
asked toaudit the accountsof the society.

i & wfafafs s & qw o=t

2120. = YT qURT [
pfe wite faend @t ag sary =1 Far
w3 f5 15 faqwaz, 1978 F1 AW F
sfafafa g z12r 39% Faram F =fy-
F1feat & qryg fea faaat ¢ ==1 7 8
T qeqeae a7 7471 8 ?

wia witz fgard =t (v gesla
Targ acaran) o e gour sfzardr e
¥ forg wediedIT wae waEeT dEAT,
(zrg & T g ww w ), FIATR
(91 FHIT F AaAEA & w@faa)
F ag a1 a1 g1 0% fF iy faanfan
F1 oF gfafafades o & e ang
aq € ¥ FT I FT @, T s
agar afer (g & @) 9w
T #1 Aqnfa § zm afafafa ge«
F1 FB ATR 47 T A & Feamai a41 Fio
favafaaraat w1 g0 T &1 faaear
faar 1 gfa faafaat 1 os T e
“fafafa =@ ox garfug afga faams,
1978 ¥ WITA QUL | I9% &F4 *
gafa & v gg sfafafa =9 7 57
gamg & sfasifal qar e g
gag g afeaz & famfaai & qg a1
W § 39a ST waEaE qar faera

a3 %% fa aw--fordt 15 faawaz, 1978
ft wrfasr &, quarer fa=r< fawer fean
97 T FT FEaE dear 7T ofy
fawafamreat &1 ater fwar | @AY M2
¥ qwmifs qw-afawmel w1 s
Wt mn | e afafafa gew ¥ s
ST G491 {UES w0 g fwe
e F Ay qwfwe ) TEer H,
W, =raw, s, g, fow, difar
qaT aEr F1 faeat & 9o 3 8 a9,
farsr saaw v gfafafa de=
TR ot war av, g 6 TR E

Know-how for setting up of Gobar
Gas Plants

2121. SHRI D. AMAT : Will the
Minister of AGRICULTURE AND IR-
RIGATION be pleaged to state s

(a) whether United Nations Interna-
tional Development Organisation
approached the Union Government to
allow Khadi and Village Industries
Commission to be its sole contractors for
providing know-how and equipments to
developing countries for setting up Gobar
Gas Plants ; and

(b) ifso,the reaction of the Government
in the matter?

THE MINISTER OF AGRICULTU-
RE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) : (a) Yes,
Sir. The United Nations International
Development Organisation approached the
Government of India for appointment of
the Khadi and Village Industries Com-
mission as a contractor to supply the goods
and services needed for biogas technology
project in Upper Volta.

(b) The Union Ministry of Industry
has intimated the Resident Representa-
tive of the United Nations Development
Programme, New Delhi, that the Govern-
ment of India agree to United Nations
International Development Organisa-
tion proposal for appointment of KVIC
as a contractor to supply the goods and
servicesfor upper-Volta project.
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=rir.
2122, SHRI D. AMAT :
SHRI SUBHASH
BOSE ALLURI t

¢ Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state :

s) tlu number of Gobar Gas Plants set
up bythe Khadiand Village Industries
Commission (KVIC) during the 1978; and

(b) the location of each plant?

STER OF AGRICUL-
IRRIGATION (SHRI

MINI
8 BARNALA The
K 3“‘“’% e Qi
 hmrrip s oafot s obar el

(b) Information location of
s pant iy Sl

of the Lok Sabha as
£arly as possible.

CHANDRA

" Report of Gujral Committee
aray. SHRI NATVERLAL B. PAR-
MAR :

SHRIC.K. JAFFAR SHARIEF:

Will the Minister of EDUCATION,
S0CIAL WELFARE AND CULTURE
ibe pleased to state :

h(‘a) when the - r';.l Committer h:
t eDavclopmcnt o iU was pet up w

dts report was submitted and the main
recommendation contained therein ; and

(b} the reaction of Government thercto ?

"THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI.
‘MATI RENUKA DEVI BARKATAKI):
{ and (b) The Committee for Promotion

Urdu  under the Chairmanship of Shri
‘I. K. Gujral was set up on gth May, 1972.
Thereport of the Committee was submitted
to Govmmem on Bth May, 1975, Nn
decision has been taken sofar by t
-ernment on the report of the cmmdtlce

Drinking water projects in Rajasthan

aiag. SHRI GHA‘IUH.BHU% : Will
the Minister of WORKS AND HOUSING
'AND SUPPLY AND REHABILITATION
.be plemsed to state :

- - (&) whether it is & fact that & high level
ﬂ’!lr&ﬂlnkmhdﬂdwd-mm
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drink-
wwmﬁ&mm
(b) if 0, what are the other Central

amistance for
said project;
“(dc] when the project will be completed;

(d) what would be the arca of its bene-
ta?

THE MINISTER OF WORKS AND
HOUSING AND SUFPLY AND RE-
HABILITATION SHRI SIKANDAR

t(a) to (d). A Werld Bank

e esimainary srudy ofthe- Fropert
to & s t 1]
for rural water supply 6!.-. 109 crores)
and urban water supply (Rs. 53 cmru)
inRajasthan., The State 2
been advised by the Government of lud;a
to revise the Project lndcom with cer-
tain requirements so thata viable project
could be posed to the World Bank for assist-

ance,

Setting wp of special disaster assistance
programme

z125. SHRI SUKHDEV PRASAD
VERMA : Will theMinister of AGRICUL-
TURE AND IRRIGATION be pleased
tostate

(s) whether in view of the flood bavoc
in most of the States in the country,
Government are considering to set up
special disaster amsistance programmes 0
as to meet the future needs more effective-
Iy \;IIIIWI encroaching upon plan finance ;
an

(b) if so, the salient features of the masis-
tance programme?

THE MINISTER OF  AGRI-
CULTURE AND IRRIGATION (S8HRI
SURJIT SINGH BA'RNALA} (w)
is no proposal (o set ng“ disaster
amistance programmey

(b) Does not arise.

Gnlhhlho Ram College
Mmtadhﬂ“

2126, BHRI SHYAM SUNDAR
GUPTA :
SHRIMUKRTIAR SINGH

wmu.eum« mucmON
SOCIAL WELFARE AND CULTURE.
be pleased to sate : .

whatber has sofar been
o R RS TR

188)
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towards the cost of its Iand, buildig and
furniture, otc. L

(b) whether the expenditure incurred

on uauﬂn.xln of building has not
been paid by U.G.C. and ifso, the reasons
thereof ; and

(c) what » Government to
f;’l‘: ?w ml::l:nymmt to the me
t

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE

of college

ng, or annual repairs has so far been
sanctioned by the University Grants Com-
mision to the College as neither the land
anor the bui has been transferred in
the name of the Body, as per
requirem nts laid down by the Commis-
ugn. As h;:n account’ srl::ﬁ of ﬁ
Cllcge For parchase of furnipart and offlee
equipm:nt as the Commission’s share of

(€) Grants from the Commission
are paid to a ¢ and not to & Trust
w'iich sets up the college.

Refugees Ia Iadia

me7. SHRI HALIMUDDIN
AHMED : Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION bepleased to state:

.(a) the total number of refugees in
India as yet;

(b) whether Governmenthave worked
out any programn* either toasettle them
hore or send them back in the near
future; and

() if »o, the details thercof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKAND-
AR BAKHT) : (a) Ason go-11-1978,
=bout 21,500 s were  awaiting
resettlement,

” Settiement programme have been
vinﬁ}edwﬂ'wthm.

- (e) Itis p to ively settle
o migranes oo, formaee Basy Poktoten
mainly Dandakaranys extending to

in about !wi . The work

- ,em_'n(ld relating
ates will continue, consistently wixth:
actual rate of repatriation,

News ftem entitled ‘Ill.hn
m:rmmmm
Beaxiem™

2128, SHRI SHIV SAMPATI RAM:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state

(n) whether his attention has beenin-
vited to a news item which in
the “Hindustan Times" dated ﬂ':-eh yth

ﬂmbn,: under theheading
ool Tex riddled with sexitm’ ;

and

(b) if 30, the particulars thercof and the
reaction of Government thereto?

THE MINISTER OF EDUCATION,

SOCIAL WELFARE AND CULTURE
R. PRATAP CHANDRA CHUND-
)i (8) Yes, Sir.

(b) The E:u report states that there is
sex biasin the language school textbooksin
India. The Government is not aware of
thetools and techniques used by the author
of the article for collecting data and,
therefore, cannot offer any cormments on
it. However, NCERT has included sex
bias in its tools of evaluation of textbooks
as one of the points to be examined, parti-
cularly in language textbooks, The Na-
tional Seminar .hanutmoMommq in
1975-76 had suggested some ines
:31;.; ,::lllwed by the nuthoﬂhmgmdc-_r
micians working on textbooks. NCER
have advised all authors and academi-
cians working on their textbooks to keep
these guidelines in  mind.

Houses allotted under Special
Houslng Scheme of D.D.A.

2129. SHRI HARGOVIND VERMA:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION be pleased tostate :

the number of persons registered
mt?r special Housing Scheme in Delhi
who have been allotted houses ;

(b) the number of out of them
who have taken on of the houses;
and

" (c) whether complaints in regard to
démlnthewhomhl:ebeenm
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ed anaare mdino,

mm&mmh

MINISTER OF WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKAND-
AR BAKHT) : (a) 1

(b) jon lctters have been issued to
goe Aohen

(¢) Complaints regarding secpage, bad
flooring , white-washing etc, ‘éte sometimes
received and the concerned  Executivt
Engineer is directed to I:;!tmtothmem-
plaints . In view of this no separate re-
cord i maintained by the Delhi De-

velopment Authorityy which would show
the number of complaints received so far,

Gram Sewaks Employed In
West Bﬂﬁm

2130, SHRI SAKTI KUMAR SAR-
KAR :

SHRI M. A. HANNAN ALHA]:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased tostate :

(a) whether in the recent visit to flood
affected areas of West Bengal it was found
by the officials of the Ministry that a num-
ber of posts of the gram scwaks and other
are lying vacant in theSiate;

(b) ifso, the details of the observation
made by the officials and the communica-
tions sent  to the State Government; gnd

(¢) the actiom taken upto-date by the
State Government in tlm regard ? .

THE MINISTER OF STATE INTHE
MINIBTRYOF AGRICULTURE
SIN ATIC()I;T SHR1 BHANU PRATAP
a

(b Yo certain blocks afiected by floed
it was found that al mby

vacancies existed in theranksof theVI.Wl
and Agriculture  Extensjon  Officen.
Itwasr ted tly the locnl (.lﬁem thlt

some dehy in the tE':, mu;

W e T

d by a recent communication
from thc Ministry of Agriculture and Ir-
rightion.
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" Areasof 'West Bemgal

2131, SHRI SAKTI KUMAR
SARKAR : '

SHRI C. K. CHANDRAPPAN 1

Will the Minister of AGRIQCULTURE

AND IRRIGATION be pleased to
state :

(s) whether a number of OCentral
tearns visited West Bengal aftér the reoent
floods ;

(b) if #0, the tion of the
Central teams arcas visited date-wise ;

(c) the details of the reports submitted
by these teamw and the action taken
up-to-date on the basis of their reports

THE MINISTER OF AGRICUL-
TURE AND JRRIGATION (SHRI
SURJIT SINGH BARNALA) :(a) Yes,
8ir, The Central Teams visited the State
of We-t Bengal three times,

(b) The first and second teams con-
sisted of the represcntatives of the Plan-
ning Commission, Department of Agri-
culture, Minisiry of maboe
ment of Health and Department of
Irvigation, The third tesmn consisted
of npuununvﬂﬂl'l’lmnhi & Comadission
Ministry of Finance, Department  of
Irrigation and Department of Agricul-
ture.

the first visit from 1 to

g-‘p-';ﬂl.n‘the lelmd:dttd Mll:'l.lg. ’alnd

tricts. During the

sccond visit from  21-g-78 to  24-5-78,

the team visited the of 1y,

Midnaporc and Howrah.  During its
eﬁn!wﬁt bmveen 19-10-78 6 a8-10-

atenbynhmmdybynududﬂ vigited

the districts of M

(e On the basis of the r
the Central Teams ud 1
Cmmittee on Rdﬁ:f mu

anistance of Rs
sanctioned to meet &' el ,.::.
diture necemitated by ﬂoud'
'nu Central
e *

Iill Y ‘Lor



193 Written Answers AGRAHAYANA 13, 1900 (SAKA) Written Answers

Work done in Area under Rivers
Brahmaputra, Subanshri, Delang
and Bhorali for holding River Wate

2132. SHRI SAKTI KUMAR
SARKAR : Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state :

(a) whether it is a fact that the detail
investigations for multipurpose strong
projects on Subanshri and Delang have
already been taken up by the Assam
Government ;

(b) if so, the details thereof and the
work done up-to-date in this regard ;

(c) the details of the work done up
to date in the area under the rivers,
Brahmaputra, Subanshri, Delang  and
Bhorali for the purpose of holding the
rolling waters and generating by dro-
electrical powers ; and

(d) the details of the projects under-
taken up to date in these states ?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) :(a)
The investigations for the multi-purpose
projects on Subanshri and Delang are
being carried out by the Brahmaputra
Flood Control Commission of Assam.

(b) to (d). Field investigations are
being carried out in respect of hydrolo-
gical observations, topographical surveys,
reconnaisance geological survey of the
dam sites and reservoir areas, siesmolo-
gical studies, availability of construction
materials. Studies are also being carried
out on various alternative layouts and
heights of dam, etc. to establish feasible
and economie projects.

Investigations for the Kameng Hydel
Project in the Jia Bhareli Basin have been
substantially completed and a feasibility
report prepared earlieris being revised.

All three Projectsites are located in
Arunachal Pradesh.

Representation from SC & ST Gov-

ernment of India Press Employees

Welfare Association Maya Puri,
New Delhi

2133. SHRI MAHI LAL : Will the
Miiister  of WORKS AND HOUSING
AND SUPPLY AND REHABILI-
TATON be pleased to state :

(a) whether he has received a re-
presenttion from the General Secretary,
Scheduld Castes and Scheduled Tribes
3296 Lt—7

194

Government of India Press Employees’
Welfare Association (Regd.) Maya Puri
Ring Road, New Delhi regarding atro-
cities being inflicted on and intimi-
dation of Harijan Employees in the Press;

(b) if so, the grievances or difficul-
ties raised or pointed outin the said re-
presentation which are being faced
by the employees of these communities;
and

(c) the stepstaken or being taken
to mitigate them ?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) : (a) Yes, Sir.

(b) Itis alleged in the representation
that three. Harijan employees of the
Press were suspended and implicated
in false disciplinary proceedings. On
investigation, it was found that the dis-
ciplinary proceedings were initiated
against the three employees for  assaul-
ting the Caretaker of the Press who also
happens to be a Harijan.

(¢) : On considering the represen-
tation the suspension orders were with-
drawn and the three officials were rein-
stated. The departmental inquiry isin
progress.

feecht ¥ Az fafug el & g wawan
FeaT

2134, =i aint wew fag: v
fafor itz sramaaTgia i gEatE
AT TZ AITH FT FAT HLAA (F -

() 7ar weFe 7 fae=t § 39
a1 &, St g fafoes 441 § afmfaa
T2} &, 39 arq qX AW @+ ¥ fag fF
T Fr waafa F frar i fafeg &4t
g wFral FTfAATT A g, R FFSar
zeqar wfsa /AT g,

(=) afz g dr FeEgar AT
FaT & A afT A&, I ITF AT FIIA
g, ; AR
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() &= fafeg @ulf & wwml @
TEY & fqg v & @m0 W
waw TSy wr g ?

+ firhwr eftc  wrare war gf et
gt st (s frerre wer): (5) &
(w): faeeht 3% fafag guar ufrfez
el w7 Tar o1 @i Ty § 1 Freeir
fagra srfaso, fawt T faam Ak
af faell ATIforsT woa wow fai &
AT A wqa garg fasm af@-
aret ar waw fastor Iv fafadi & faelt
o) SAETI FT IERET weh feg
wefaga fmior o sare @@ €

Adalt Literacy Programme

2135, SHRI GANGA  JBHAKT
SINGH : Will the Minister of EDUCA-
TION, SOCIAL \WELFARE AND
CULTURE be pleased to state :

(a) the illiterate population in the
country (State-wist) and the number
:; males and females among them, scpara-

Y3

(b) the Stato-wise break up of fands

ﬁtg?y;%ﬂ;ﬁwmmdr
1 1 a8 aguinst the

funds spent dutin;gzg 77 ; and

. (c) the expenditure to be
incurred on this account in Uttar Pradesh
during 1979-tio ?

THE MINISTER OF EDUCATION,
SECIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) A statement showing the number
of illiterates of all  age-groups, scx-wisc,
according to 19-{: census In various States|
}.;niun Territorica is attached (Statement

(b) A statement showing amnunts
provided in the State Budget for Adult
Education during 197B-7g is attached
(Statement II).

During the  years 1976-77 and
1977-78 almost all himwb?:i.un Terri-
torics have been budgeting their expendi-
ture on adult education _programmcs un-
der the Head “'Other Educational Pro-

ammes"” and no separate provision for
adult literacy have been indicated in
the State Budgets.

(¢) The expenditure  proposed  to be
incurred on adult literacy programmes im
Uttar Pradesh during 1979 has not
been determined as yet.

STATEMENT—I

Stutement showing the illiterate population ip the vountry (of all age-gionps’, State-wise
and the numbes of males and femaley among them, scparatcly, based on 1971 Ceusus

8. No. State,U. Ts. Illiterate Male Female
. population
1 2 3 4 5

1. AadhraPradeh . . . .

4 Gujarar . . - . 3

—— ——

+ 386,744,690 172,005,865 214,738,825
. suBisoi  ,70n6 18,107,877
. 10,661,978 4,952,488 5,709,480
- 45115756 20,007,549 25,100,207
o 17,142,287 T498,746 0,708,407
- me97,619  8.971.88¢ 3,965,705
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1 2 3 4 5

6. Himachal Pradesh . . 2,354,009 1,008,765 1,350,844

7 Jammu & Mmh . . 3,758,668 1,800,655 1,95 8.015

8 Keala. . . » B440,303 8,533,755 4915548

9 Madhya Pradesh . 32,431,085 14,438,679 17,652,556
10. Maharashtra . . 33,659,627 12,758,372 17,874,355
11, Maaipur . N . 714,663 202,292 47,371
12. Meghalaya . 713,387 343,193 370,192
13. Mysore . . 20,063,887 8,740,537 11,323,350
4. Nagaland . 374,931 179,493 195,528
15. Orima . . 16,199,216 6,813,277 9,385,039
16. Punjab . . 8,088,637 4,332,234 4,656,703
17. Rajasthan . . . . 20,851,513 9,608,048 11,243,565
8. Sikkim . . 172,613 84,083 88,530
19. Tamil Nadu . . . 24,042,775 10,044,238 14,898,537
an. Tripura i . " . 5,074,260 479,109 595,151
a1. Uttar Pradesh . . 69,167,174 32,304,006 36,963,064
21, Woest Beagal . , . . 20,600,272 13,404,096 16,106,176
23. Aodamar & Nikohar Isl, 5 63,042 39,867 21,075
24. Arinachal Pradesh . 414,720 206,455 208,265
2%, Chaniigarh . . . 98,880 48,5fs 50,205
0. Dadra & Nagar Haveli . 63,065 28,585 34,289
2. DelMi . . . . .« 1,764,093 Big,247 944846

28. Goa, Dam.n & Diu . ) 473,907 197,036 a7€,8711
29, Lakshadweep . . . 17,921 6,997 10,924
30, | P : 254,649 101,261 153,368

Pondicherry .

*Includes Miso dlstrict, now constituted an Union Territory of Mizoram.,
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Statement—II
Statement showoing amdunts projided in the Stale Budgel for Adult educatim during 1978-79.
(Rs, in lakbs)
3. No. State/Union Territory Amounts provided in
the State bi.dget for
Adult Educatioz: (1978~
1973)
1. Andhra Pradesh . . ) 8.05
2. Assam . . . 27.6
4. Bihar . . 70.00
s Gujarat . B . 59.00
5. Haryava . . . . 20.00
6. Himachal Pradesh . . . . 6.94
7. Jammu & Ka Lmir . . i5.00
8. Karnaiakay : . . 23.80
9. Kerals . . . . " . ' f 80.00
10 Madhya Pradest . . = N 12.7%9
tr. Miuharashtea . . . . N . f . 6.91
12.  Munipar . . - " . 3.57
13. Meghalaya . . . . . . . . 6.40
14. Nagalaud f " . N 6.458
15. Orima . . . . . 22.09
16. Punjab . . . 11.56
17. Rajastha~ . . . . 31.00
18. Sikkim " . 3.00
19. Tamil Nadu . . 25.00
22, Tripura . " N 15.00
at. Uuar Pradesh . . . . 123.7%
22. Weit Beugnl . . 33.36
23. A. & N. Islanos . . . . 0.70
23. Arunachal Pradesh . . ’ . . . . 2.0
23. Chandigarh . . . . . . . ' 2.10
g6. Dadra & Nagar Haveli . . . . . . 0.20
27. Delhi : . . . . 66.00
28. Goa, Daman & Diu . . . B . . . B 8.60
29. Lakshadweep . . - . 0.77
30. Mizoram . . . f . . . . 4,00
g1. Pondizherry . . . . . . 1.03
ToTaL 639.28
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Conversion of Teen Murti Nebrn
Memorisl House inte Prime Mindoter

a1gy. PROF. P. G. MAVALANKAR :
Will the Minister of WORKS AND HOU.
SING AND SUPPLY AND REHABILI.
TATION be pleased to state :

(a) whether Government  propose to
convert tlhc present l;l'een h_!nruin NM&:
Memorial House an premises b
official residence of the Prime Mi::imr
as it was earlier for years ;

(b} if 30, when and how ; and
() if not, why not ?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION  (SHRI SIKANDAR

): (a) to (c), The buildmg is under

131-; administrative control ofof l&ll?“ ol

ucation Department ture

which is using 1‘( for the Jawaharlal Nlhn);

Muwecum and library. “The questiln of

ing alternative use of the building will

arise after the Department of Qulture
decides to vacate the premises.

Book/Test Books Banned or Pres-
<ribed

2138, PROF. P, G. MAVALANKAR :
\'\'tllss'thg Minister of EDUCATI
WELFARE AND CULTUR
be pleased to state :

(a) whether there are any books andfor

textbooks banned or ibed the
mun lg',:rymd

(b) if so, full facts thereof ;
(c) reasons thereto ; and

(d) main indication of Covernment's
guidclines, if any, in this regard ?
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(d) Tas guidelines have beon evolved
by, NCERT with a view to p
s:1e of national integration among the
schaol going students and also to identify
th: material and th= approach which may
dirzetlly or indirectly perpstuate untou-
chability. casteism, communalism, reli-
gious  intolerance, linguism, regional’
chauvinism, etc. The intention is to
advicz schisls against prescribing such

lcinas and Prof

D:patiag Azade
Confereace

to [ILateraational

2139. PROF P, G. MAVALANKAR :
Will the Minister of EDUCATION,
SOJIAL WELFARE AND CULTURE
bs pleased to state :

(a) whether Government sent or depu-
ted one or mire academicians and profes-
sors to one or mare international confe-
reace during the years 1977 and 1978 ;

(b) if so, full d=tails thereof, giving names,
dzsignations,  qualifications and expe-
rience of such acad-micians, etc. who
visited which countries for what assign-
msats and conferences ;

(¢) whether Government met their full
or partial expenses ; and

{d) if 0, facts thereto ?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE AND CUL.
TURE (DR. PRATAP CHANDRA
CHUNDER) (a) to (d). The information
is bring collected and will be laid on the
Table of the Sabha in due course.

"DECEMBER 4,'1978 = Written Answers. .

m.’.

Grants se lastitntes of Histerigal
Mq, Calcutta

2140. PROF. P. G. MAVALANKAR
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state 1

(a) whether Government have given
financial grants by way of outright
amistance or loan to the Institute of
Historical Studies Oaleutta, during the
years 1976, 1977 and 1978 ;

(b) if so, full details thereof, year-wise;

(c) whether the Institute has reques-
ted for continued and enhanced financial

assistance, particalarly for it project
of National Biography Dictionary vo-
lumes ; and

(d) if s0, Government's response thereto?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER)
() to (d). The following grants have
been given to the Institute of Historical
Studies, Galcutta during the years 1976,
1977 and 1978 1—

Year Purpose of Grant Amount released
197677 «  General Maintenance grant . B . . Rus. 5,000/
197778 . 1. General Maintenance grant " . N Rs. 15,000/
2. Special Publication grant . = . . Rs, 15,000/~
8. Grant for Dictionary of Ni ' ’
tional Biography Pro}etc.:r. . . -.' . Rs. 30,000/~
19784719 . 1. General Maintenance grant + .« .« . Ra 15,000/
2. Special Publication grant P R4. 15,000/~
\ .
h 3. Grant for Supplem:atary Dictionary of NIﬂUIIi -
Biography « & = = Rs. 40,000/«
CRE Wl
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Awmtd'la n.p lakhs has al-
Drettonmy . of Rasocal Biogtrinr o

ject out ofvrhu:h Rs. 90,000/- hu hcm
released in two instalments and four ins-
talments of Rs. 40,000/ each, will be re-
leased in four years. No request for en-
oz‘ c‘onfo l.;e Dimcul of
icularly for ionary
Nmon lmgmpby Project has been

Rehabilitation of Bangladesh Refages
in Delhi

2141. SHRI SUKHDEV PRASAD
VERMA : Will the Minister of WORKS
AND HOUSING & SUPPLY AND
REHABILITATION be pleased to state :

(a) whether it is a fact that number
of displaced of the then Eat
Pakistan, now in Delhi are
yet o b:pvm a.plotdlmduduin Ean
Pakistan ? Persons  Coleny
(Chittaranjan Park), New Delhi;

(b tl'w total number thereof and
of action taken to increase the num-

ber of plots of land in the area in acoor-

dance with Government assurance given
to thesc perwms on this count carlier;

(c) whednet duﬂng the lul. loteery
scheme conducted by the then Depart-
rment of Rehabilitation only about 100
such applicants out of many could be
o lands in the said area; and

(d) if so, what alternative efforts have
becn made to rehabilitate  all of these
registered displaced persons in Delhi ?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITJ\TION (SHRI SIKANDAR

a) (b). The w:pe
of the scheme for the allotment of
in Chittaranjan Park 1EPDI' COLO!
in Delhi has already fuﬂy availed
of. There is no proposal to increase the
number d"f'lnu nOr Was ANy asurance
given in th

(e) Dnrlq the last lottery held in 1
Ba inel
T e e

)Mlﬂtll‘hinﬂlﬂ"ﬂlﬂ
w(m 5 above. -y
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Probe into Breaches of DAMS
Affected by Floods in West
Bengal and Bibhar

Mm SHRI SUKHDEV PRASAD
Will the Minister of AGRI-
EU:;:;URE & IRRIGATION be pleased

(limthef‘mw Government
have ordered a probe into the causes and
circumstances ka.d:ﬂgdm the breaches
of the various dams affected by the recent
gi?dlintheSuteofWutBengﬂud
ar

(b) whether the floods could h
been checked had the upmscﬁd.lm
dvuhmdlmndm:gubmm
ful about it :

(c) the total amount of 1 suffered
by thesc dams and barrages by the floods;

(d) actlon being to check the
recurrence of such am

THE MINISI‘ER OF AGRICUL-
TURE AND IRRIGATION (SI{RI
l§]n" SINGH BARNALA) : m
On the request of the West
Guvu-nmcnl & Technical Com-
mttee has up by the Central
Gmnmttogo into t.h: causes of the
damages a %dm and Tilpara
barrage in West during the recent
fioods, and to suggest suitable remediable
megsures. The committee is to give s
report shortly.

Slum ' Population in Delhi

2148. SHRI SUKHDEV PRASAD
VERMA : Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be plrased to state :

(a) whether Government have recently
made an assessment in regard to the slum
muhﬂnu in the Union territory of Delhi

(b) ifuo, the steps  Government pro-
to take l'or H vement of such
pﬂe vy mpro

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BIL!TATION (SHRI  SIKANDAR

a) (b). Nﬂ such 'ml'ru

However, It uﬁmnud duuhmu
pu;uni.lhm the notified
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Aressin Delhi., The following steps are
being taken in this regard 1—

i) Im ement of private katras

@ .i:m in :Iump::m by issue
of notices ufs 4(i) of Slum Areas
{Improvement & Clearance)
Act, 1956.

(ii) Provision of amenities such as
brick paving of v
community type lav, blacks,

water supply  t hand
pumps/water hydrants, opea
surface draj

sewers, sreet

lighting etc. under the scheme

Environmental Improvement
of Slum

maodation to the Shurm dwellers in
the newly built tenements at the
outskirts with betiar facilities,
12,671  tenements have already
been comstructed and allotted.
1,384 tenements are nearing
compiction and it is praposed to
take up for construction another
1,908 tenements during the
current financial year.

Progress is Rural Housing

2144. SHRI JYOTIRMOQY BOSU :

Wmﬁe Minister of WORKS AND

HOUSING ANDSUPPLY AND REHA~
ATION be pleased 10 stase :

(a) total number of houses planned to
be built, State-wise under the rural .
scheme during the year 1977-78 and tot
amount of moncy sanctioned for the
purpase ;

(b) total amount  actually  spent
and total number of housss actually
built during the said year ;

{c) total amount sanctioned and amount
disbursed to date, Statc-wise, under
this scheme during the current financial
year ;

d) total number of houses planned to
b!t I.'!ll.ilt. State-wise during the current
financial year ; and

(e) factors responsible for slow pro-
ltuz of the scheme ? we

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI  SIKANDAR

tieir  cooperatives  for construction and
Tmarhmnu ) 'O & maximum
of Ra. 5,000 per house. latber scheme
house-sites free of cost to land-
warkers in rural areas who do not own
a housesite  or a built up house or hut
on land of their own. Both of thew
c3 are in State Sector and as such are.
being implemented by the State Govern-
ments.

2. Central financial amistance for all
State Scctor Projects, including housing,
is released to the State Governments in
the shape of ‘block loans' and “*block
granty’ without theix being tird to any

rticular scheme or head of development.
g"he State Governments arc free to utilise
funds for various State Sector programmes
acocording to their priorities,

3. The Central Government do not
have information regarding (i) the pum-
ber of houses planned 1o be built during
1977-78 and current financial ycar by the
State Governmenss, (i) the number of
houscs actually built during 1977-78, and
(i) the smount actually spent during
1977-78.

Irrigation Projects In me

2145. SHRI A.K. ROY : Will the Mi-
nister of AGRICULTURE & IRRIGA-
TION be pleased to state :

(a) the number and details of medium
and minor irrigation projects undertaken
or to be undertaken in Chhota-
nagpur Area ;

l(h} whether the Prnlj'cﬁu are T f'
sluggishly despite availgbility of fu
from the State and Central Governments
with great dissatisfaction of the people ;
and

(c) theaction taken by Goverament
to introduce and improve medium and
small Projects in the interest of the com-
mon people ?

THE MINISTER OF AGRHIUL~
TURE AND TRRIGATION (SHRI
SURJIT SINGH BARNALA) : (a) w
(c}. Theinformation about the number
and details  of i:'rlglti:ll tchtm:;
in Chhotanagpur ares given
the statement laid on the Table
of the'PBeuse. [Placed 1n library ses NOI-
LT-2966{78.] The potenti: itiex dfirri-
gation development in Chhe * nagpur are
comparatively less as surface  ater availa-
bla inAhis segion islimited  hile 3

‘water tial -is nigo m  aceoumt -
ot’bur:i.mﬁn. Fove helem, she-
State Government have acc ded a very
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Oyrsats for Qommrasity Tube Wells in
Biher.

2146. SHRYT ISHWAR 'CHAUDHRY :
Willthe Minister of AGRICULTURE
AND IRRIGATHON 'be pleased to stmte :

{a) Wasthw thr Bihar  Government

the Union Govern-

ment to provide Frants for installing cam-
munity tubewells in that State : and

(b) if so, the details  regarding the
assistance given py the Ce=ntral Governt-
ment m a\at State during the last two
years ?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRA
SURJIT SINGH BARNALA)(a) :
No, Sir. The Bihar Govt. have nat
ached the Union Government to provide
grants for installing community tubswells
in that State during the lasttwo years.

{b), D=s not aris in view of (1) !'.'l'wt“

Plea for Take-over of Floed Coatrol
Dreinage and Eroslon r
and Kosi Projects

2147. SHRI ISHWAR CHAUDHRY :
Will the Minister of RICULTURE
& IRRIGATION be pleased 1o state :

{a) whether Bihar Government has
decided to set up a high level experts
team to work out a feanbility study  for
‘Imcketting' the Ganga from  Buxae

nstreamy o Farakn

h(b] whcthc:d the Bihar lemnnmem
as a| hed  the Central Government
rmmhc Gandak Control Board and
reached a consensus in its recent meeti

thmt the Centre should take ower ﬂo::ﬁ

control, drainage and erosion side of the
Gandak and the Kosi prefects ; and

{c) If 30, the reaction ol" Central Go-
verament in this regard ?

THE MINISTER OF AGRICUL.
TURE AND IRRIGATION {Sllkl
SURJIT SINGH. BARNALA). : (a)
During the 5th meeting of Gn.np Flood
v 058 the problers of bank  eroson
31 19? e problem erotion
ﬁrec s wis discussed wien ri‘:h was

t. lor preparing m comprehen-
sive plan of ‘amti-erosion messures for the'

afy. du.mum'wmr & Pal--
Rm Station, Poona for carrying out

{lI} N“'%_‘ TR R O e
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Eifect of 1a-buile Stability of Agri-
sulture on Vagury of Wenthar

2148. SHRIA.R. BADRI NARAY AN:-
SHRIR.V. SWAMINATHAN:
SHRI M.V. CHANDRA-
SHEKHARA MURTHY :

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased 1o state:

(a) whether Indian Agriculiure have
achieved an in-built production stability
and now unfavourable weather cannot play
havoc with the overall national output;

(b) if so, how far this is true ;

(c) the factors responsible in achieving
this stability ; and

(d) whether they are | one ?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH mmuu )
(d). Over the ycan Ap‘lcultu.te

has been  slowly pimng in stabiity.
Production of rice and wheat wihich.are
the cr':lolym cereals P:i the country has

n been mdy. ﬂmﬂa
g the severe cyclone in Andhm h'ldgm
:gn, rice production in that State was

than in the previous year. It
however. he‘r:-mtm to say that
unl'amr‘ may not affect
advencly the overall national output, in
case abnormal weather prevails over large
parts of the country, The country is bow-
ever, much loss vulnerable to a great drop
in food output now than in earlier years
ll.he :966 'P”' when considerable areas
by severe tl:'euhl %

ma improvement

lhhlllqr of production are j—

(a) The larger area under irrigation.

{b) The mblmy of mulupk cropping

b:i i ﬂuh—
mmm w

h m'.muﬂm
uction programme to compensa ﬁ:rthe
lows due to floods in kkerif season “

{e) Increased of inputs like fertili
Dﬁg':idc andp‘:de -r.-edw fertilizers

() Mbiliw.ufim.méuein' alternative
cropping atra and
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(e’nd u'upsliz:m ofwamt

in saving ier

mt‘mcs and the introduction of imy ovtd
farming practices under the DPAP and

v other programmes.

Barring wide-spread and unprecedented
weather abnormulities, pnli:uh.rlly drou-
ght, itislikely that the country will conti-
nue to gain in stability of production.
The two major causes of instability of
production have been unfavourable weather
and the incidence of pests and diseases.
The vastly ::pandcd irrigation program-
mes and the i u;;grnnve research and devel-
lopmental efforts now being undcﬂa\:eﬂ
dn rainfed areas should help to
the adverse impact of aberrant weather on
food outpyt. Suitable cropping strate-

are also being devel for chroni-
cdly flood- g::nr nrrat, in order to make
as the main
agﬂcultuul seasnn National
pests  surveillance and control incasures
are also being strengthencd. Seed reser--
ves mll be built up so as to enable the
impl ation gency plans dure
ing unrlwunblr weather.  Agro-
meoteorological  rescarch  is also being
mnsthcuod hb-we all, thro a
remunerative  pricing  policy, farmers
have been given incentives for producing
foodgrains, 5o as to render  early wam-
and timely advice to farmers posmsible.
Anghewa; stability of production has been
iven as much importance in our national
m sccurity system as improving tecres-
trial and aquatic productivity,

!
Movement of Fertilizsers to Centres
of Consumption

argg. SHRI AR. BADRI NARAY.
AN

SHRIR. V. SWAMINATHAN:
SHRI M.V. CHANDRA.
SHERKARA MURTHY :

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether  Food Cerpmtinn of
India to move 3 t0 35 lakh
fertilisers every

month to d:ﬁetent Consumers Centres;
[b)ifln,whmthewlshhly to be
; and

e he total tonnes of fertilisers upto
5 tSeptxber durln.g 1978 moved to
different places
OF hGRICUL-
ATION

DECEMBER 4, 1978
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about 3.6 lakh tounes of imported fertilisa
ens per month from variows portsto difi-
erent  consumi States under normal

circumstances, , d
flood, heavy rains, difficulties at ports and
strikes etc., this capacity will go down.

(c) During the firstsix months of 1976-
79, Food Corporation of India has moved
11.47 lakh tonnes of imported fertilisers
from the ports.

WIC wwdt wETE g

2150. it Qaave ware o=k : a7
vt st ek 5cfr g 7oy & Fo
w4t fr

(%) =z a3 srarmg Gywqr wr
s e g

(=) #1 20,000 T3 #fy gf
YT OF UTH 59TH & 80 UTHT F whrstw
qrardt AT HF wAwer g o T,
form®r T oYwaT F TTOU OF wOTRAT
mm@ﬂwﬁ;

(n) w1 £ A% v F Gw0F
Faew 9T sfagw gwrr o¥wr foed
wrai sfas I 1 AT, wife
owE € g § qfy aF o w7 arar
g

(v) =1 @ warwg ¥ fafofgwix
gardy ar ot Y frard & fag o
Jgwen g §rT W I = e
ATIY %mﬁtmm
FTaAT; W

(%) w1 @ pwEnl dwAT W
oY% B ¥, o doAr & werw fewr
# farg weatfeer wfn & goe & @i
ot wfws i Sqwee gvft, fakr 47
*OF To ¥ AFT 100 ¥AT o AW A
ey fawk dor &t Q@
e o fenfer e o frerd
¥y A wrEwar? o -
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wir e foark Wt (st goehe
fig wormm) (%) fegre & e,
ot e e forelt ¥ oifa & aga
a¥ & # fawrk dad sravasanat €
ofa & frg gue st s af@=ar
] faarf W ag-gor ofdear &
®7 & dart frar mar § 1 ga qfcdrsar
Fag @ g frart W g
T 3736 FRETTF wury A AT Fowrd
& forg fagre & frdrarg fordr & Srereitae
T & fage Al W Sear afzatf
% @ ox fogy ¥ oF atw &1 frwin
ofwwferr @ @ww%  wfafw, oA
FaTi T AR AT AT 26081 3FAT
&uﬁﬁwﬁﬁ:ﬁq:ﬁun&r*ﬁm
# w24 frariee gl 9T arwdia
¥ 74t 9T uF fosuw faae w1 Frator
FTY F7 T ge17 § 1 37 wfcdon #
aTEq F WFATE F W 415
freriteT 32 o< feqa adara avX faax
F AT wewla 22581 INETT B
Ferarg & fercar arar o afesfeg £
W afef R 9T 4501.810 TiT wTTY

®T ST WA w7 WA |

(=) ofcdraar fati & qETT
60 maf ¥ werar g arer g A
16000 TH¥ (6475 §e2aT) ghm |
o swwifie wiet ®) afciorr o ¥
32 freete & s & e g
T ATH &7 ey § |
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(7) & (¥). fagre woeTe & guar
stk § o e A Y e

B rdc ik e R

f’pl‘, of Foodgrains under Food

for Work Scheme to States

a151. SHRI RAMACHANDRAN
KADANNAPPALLI : Will the Minister
of AGRICULTURE AND IRRIGA-
TION be pleased to state :

(a) the total foodgrains supplied so far
to cach State and Union territories by the
Union Government for the jmplementation
of food for work scheme ;

(b) whether some of the States have de-
manded more food ; and

(c) whether Union Government have
not supplied them the quota they needed?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH ) 1 (a) A statement in-
dicating  the quantities of foodgrains
released to the State Governments/Union
Territory  Administrations during the
year 1977-78 and 1978-79 is enclosed.

(b) and (c). Requests for release of food=
grains  from varioms States continue
coming from time to time as the work
progresses, Actual rcleases are, however,
made on the basis of their Tutilisation by
the States of at least 50, of the foodgrains
released earlier. ‘Thus, the Government
of lndia aliow upto 509 of alloted food-
8TAins o remain in the pipe lineso that the
work 1 not held up in a State.
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s
Statement ) '
1— PROGRESS OF IMFLEMENTATION OF -FOOD FOR WORK PROGRAMME
Quantities of foody allocated ‘relsased and ulilized are indicaied belosw
(As on 15-11-1978)
uantities of foodgrains antities of foox ins
allocated during the year released during the yrar
State - Remarks
(Mawic tonnes) (Meitric tonnes)
Winis Mo orbro wepat Ml TR e
1 2 3 4 5 6 7 8
l Mra Pradesh .. 55,000 g6,000 10,000
2 Amam. 71800 " 7.800
3 Bihar . 30,000 2,00,000 30,000 1,A0,000 25,000
4 Gujarat . 50,000 as 15,000
5 Haryana 14,000 2,000
6 Himachal Pradesh g4o 3,000 ‘940
Karnataka 1,000 1,000 50,000 1,000 1,000 15,000 e
8 Kerala 6,000 ., 50,000 6,000 .. 10,000 s
[ Mndhrl'hhduh 10,000 1,25,000 10,000 56,000 =
10 Msharsshtra 11,040 450 7,300 11,040 450 v o
11 Orisea. 30,000 2,00,000 30,000 1,55,000 25,000
12 Punjab 8,000 63,000 B,ooo . 16,000 "
13 Rajmathan 6,000 ., 1,28,000 6,000 95,000
14 Tripura " 10,000 4,000
15 Uttar Pradesh 42,000 400  1,11,000 00 400 45000 ..
16 Wcu Bengal 51,300 ., 2,05,000 51,200 B7a00 1m0
17 - Mizeram i e 1,200 - . 1,200
2,04,580 1,850 13,36,ac0 '.n,q..;lfol 1,850 6,837,700

?n,goo




299-  Writton Awewers ATRAHAVANAGLS, MOORBAKA) Woithon Anesoere 278

- Beogemat snaerring
m: .lnlnnny“

21 n SHRI BAPUSAHER PARUL‘E-
Will the Minister of EDUCATION,
'ARE AND CULTURE

be pleased to state :

Government mgnhe
Iu[n:)sui&mhr llﬂ"lﬂlu
freedom ﬁ.htu-nndngrut rhe

country, an rmportant personality;

(b) if so, whether G
to observe his anniversary in the coun-
try ; and

(c) if not, the reasons for the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
GULTURE (SHRI.

WEBLFARE AND
MATI RENUKA DEVI BARKATAKI):
(a) Yes, Sir.

b) and (c). ﬁmuntpmmtnomch
pm(spzna'l ]s) ormally Government observes
anly centenarics.

wifes 8 Py 2w ew o wraT wrn

2153. st gfc viec agd : ey
Taren, e weare ofte depfh Ot oy
T oY g

(w) =31 mgroeg gew 3 arfas
# uF Nfadsfrr v army & wearg
qT 7 geer { qgafa qbft § ; W
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was fis Tox ¥ fesar sxeas g
gifayr W davr edary edrpa wfawi
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i dawiic Dew # opgher
wifivat & foreril o g W
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(") & gawT Iy wgrE TN
¥ fore frft errarfor P Y ok & 7

i wire ferart st (st gooiter fg
o) : (%) o Qe ¥
rfedt & el ) qoradef o qowrd
gfga wq fewr =it & forg oigewr
a1 Tt et & fag faefta agaer
X & wftmry ) it o7 wfwr g
aft foar maT Ko

(@) &1 (7) | Svdw (w)
dad gy v Tl g

Ashoka Metha committee report
.uhuil,iul!.:j

2155, SHRI EDUARDO FALEIROQ:
SHRI A.C. GEORGE :
SHRI NARENDRA SINH:
BHRI R.K. MHALGI :

“’i 1l the Minister of AGRICULTURE
ARD TRRIGATION be pleased to state :

flghethcr the Committee on Panchay-
ati Enstitugions headed by Shri .Adwl‘
Mdth has submitted its Reportto Go way-
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#f 50, the recommendations made .
th-‘b wf j and b-:

(c) the mcﬂwufcommnhm?

THE MINISTER OF STATE IN THE
AGRICULTURE

IRRIGATION (SHRI BHANU
PRATAP SINGH) : (a) Yes, Sir.

{b) A copy of the recommendations of
the Committee is laid on the table of the
House. [Placed in Library See No. LT-
2g67/78.]

. t is under consideration of the
CNlenmear. "

e ww o oim ¥ e

2156 st guaw :  wqy fe,
e W WY Wepte we ag T
& g1 w31 f5
. (w) " og &= & f ifaga &9
A Ed I # W S aEna-
o TqT SETA far v g

(w) wr ofelt W ¥ afE
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wfw feark §
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we ¥ et o o wfe g€ &, Wy dw
& uw Wit % st oo @ & ol

o™
g . wra
e z= Liceiiis
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50,000 _—
50,000 45,0 00
T /YT 500

B ord wY s & o
(7) e goerd & e geans
& wegar T ary & swifaw grardt & wind

et T B —

U swwifag g€ smardy
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fagr 120. 48
FaT qEW 226,900
ofrrst Fme 152. 5§
I 499.03

(9) ¥=w gy 7 feafw st
AT §R ¥ faq @ v w1 wfen
QYT Fgraar qat fopew vge ¥ w9
faeor &7 & fors aremst w1 -
fafae wtaew fear § . —

Kup sfasr ST

JqErI™T
ﬁrzl_t 44.92 0%
INT AW 54.22 w3y
afeesfy smrer

'88.93- 0%

Price of Milk of Delhi Milk
Scheme and Mother Dairy

2158, SHRI NATHUNI RAM : Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state :

(a) whether after Delhi Milk Scheme
milk price was raised from Rs. 1.30 Etr
litre, sale of milk of Mother Dai as
gone up and if so, details of incre; sale
of milk, year-wise ;

Sb) why Mother Dairy was allowed to
sell Milk at Paise 70 per Kg. when  the
difference  in percentage was only one.
per cent and milk pricc difference was
ist between Mother Dairy and
f?.h{.ﬁ.. if so, the reasons thereof ;

{c) whether National Dairy Develop-
ment Board, a private organisation, has
been  syphoning of ment money
through Indian Dairy Corporation, if so,
what corrective steps have been taken,
give details thereto?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRT
SURJIT SINGH BARNALA) : (a) Yes,
Sir. The I:Il::gﬂu of Delhi Milk Scheme,
milk was raised with effect from 2-5-1978.
The position of sale of milk by Mother
Dairy since January 78, is given in the
statement enclosed.

(b) The Mother Dairy has never sold
milk at 70 paise per kg.

(e) No, Sir, The National Ih:rBB;
velopment Board and the Indian .
Corporation has a common Board of Die-
oMot v anfopaced e i st T vt

to terest o .
The Indian on is a Jov
Company estal under the Comanicy
Act, TLNItlom.l Dairy Develoment



Board was established by tba Govt. of

India mdntbﬂnm advisary

and consultancy y to Govt. of India

for dairy Development. '
Statement

Statemunt showing sales of Mother Dairy.

Month No. of  Average
booths ulc per
(in
uru}
compared
to Jan.,
78
1 2 3
Jrauary*78 . 192 1,735,748
F:Yruary *79 . . 193 1,B0,194
March'78 . . 193 1,86,243
Apvil '78 . i 195 2,14,084
Muay '73 8 . 199 2,410,812
Jua: 78 . . 200 2,47.631
July 'y38 . . 201 2,60,8g3
August'78 . . 202 2,706,165
September 78 . 204 2,81,268
O:tobar *78 . 205 2,635,408
November '78 . 207 2,46,201

Acconnts of National Dairy
Developments Board

9. SHRI NATHUNI RAM : Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state :

(a) whether the National Dairy Deve-
Iypment Board was given a grant of
+ §7,000(- at the time of its farmation in
4-65, aad is now earning over Ry. 10°00
'l as laterest ; and

B ke -

olsggnz the sccoumts d‘m
Duiey\ Davelopment  Hoard essmined
wc\m 224 If not, reamons theroat?

d th, d Rs.
%ﬁ*ﬁ:"ﬁnm'ﬁﬁm:ﬁ
- is
derived

from fees it from the
State  Governmen Iudmtr)ir in the
Country for services rendered by it to these
agencics. While it earns interest on its
deposits and funds, it also raises funds from
various financing bodies and pays interest
thereon. The amount of interest received
and paid differs from year to year. The
g:lw for 1975-76 and 1976-77, are given

ow :

197576 197 6-77

Rs. Ras.
(i) Raccived 11,58,341°00  22,65,846"00
(i) Paid 7.33.607'00 5,309,836 00

The National Dairy Development Board is
not a profit making organusation,

(h]. The National Dairy Development
is registered under the Societies
Rﬁhnm Act, 1860. Its accounts are
ited by qualified Chartered Aecount-
ants appointed by the board in consulta-
tion with the Govt. of India. There is no
ion in the Socictics Registration Act,
1860 to the effect that the accounts of the
bodies registered under this Act, should be
got audited by the C.& A.G. The Memo-
randum & Rules & Regulation of
National Dairy Development Board also
do not coatain any such provision. As
such, no to entrust the audit of
this Board to the C. & A.G. s under con-
sideration of the Government.

Milk Process Plant of
Operation Flood

2160. SHRI NATHUNI RAM : Will
the Minister of AGRI CULTURB AND
IRRIGATION be pleased to state :

(a) how many fuid milk procesing
rh;u mdllnn‘:;ulkupamdeamnuhcm
ts have set up duri
l plan ha I:-em P ng opera-

(b) whether Government are aware that
every qur.nulol'mﬂkmwﬂad into skim-
med milke

ves oo children
of(he:rm.\koutol“
from poorest familica?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT



215 Written Answers AGRABAYANA 13, 1900 (SAKA) Writtén Anioérs 226

SINGH BARNALA) 1 (a) Under Opera- (iz) Eawmology - _
dunim' mu::mmpoli‘:nddudm {#) Agricultural Economics
ries ¥
Calcutta, Delhl sod Madras have been ' .
and four new Mother Dairles (#) Agricultural Exteasion
have been established in these cities. In
addition, 17 feeder balancing dairy (vii) Agricultural Engineering
bare b bl do Sikded iy P B
t ' viii) ing
::h% are linkcrlle:p with the four metro- .
politan cities, (ix) Horliculture
{o) Whereas the requiremeats of liquid (x) Forestry
k for consumption remain more or less (xi) Genetics
uniform throughout the year, the produc- i)
tion of milk exhibits seasonal variation i) Microbiol
with a low level of production in what are (i) Microbiology
e e Y —

ohjective of establishing feeder balancing

gal::u is to c_nnmvn:ﬂ ;llmll.ll mi‘l:ddu!ng
scason into powder other ;

t:lair';rL products, after meeting the fluid () Blochemistry

milk requirements of local consumers and

city dairies, The conserved] milk powder

is utiIi.u;adifo; \;wehnq: theuiegwrxl and

season. mbalances in milk production oleri i :

and ;mcurr.mcnt. Thus, the question of () Vowrinary Scionee

depriving children of their milk does not . -,

arise. ' (i) Veterinary Moedicine

(xiv) Statistics

(&) Velerinary Pathology

{#ii) Veterinary Bacteriology & Vire-
Gujarat Agricniture University ' 1

oY,
211, SHRI AMARSINH V, RATM- i) Velerinary Loty
AWA 1 Wil the Minister of AGRICUL~ (@) Veterinary  Anatomy
TURE AND IRRIGATION be pleased te (s) Veterinary Physiology
state;
vi) Veterina Pharmacology
{a) when the Gujarat Agriculturs () ¥ BX
lrﬂmnity was set up and the names of it (vii) Veterinary  Surgery
tracles 3

(#iii) Livestock Production
ix) Viterin Hygeine and Public
) l{ﬂlthw o

(b) the main subjects taught;

-} wiether its main campus i3 likely to
bc(:hiﬁed ; and o

Pacasitol
() if s0, what is the latest position? (x) Farasitology

THE MINISTER OF AGRICUT. () Dairy Sciemce 2
TURE AND IRRIGATION (SHRI .
SURJIT SINGH BARNALA) 1 (a) The (i) Dairy Chemistry
Gujarat  Agricultural University was . . L
established on 1-3-197%. Teaching, ro- (ii) Dairy Microbiology
search and Extension Bducation™are the R
main functions of the Unlversity. (iii) Dairy Technology
'(b) The main subjects taught ia the (ic) Dairy Engineering
"'U_'a‘iv)udtr mul
(1) Agricditors ¢ {(v) Genetics and Animal Breeding
() Soll Sclence (6) No, Sir.
(iii) Plaat Patiology (d) Does not arlse.
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Secieties in Delhi wot given
Possession of Land

2162. SHRI AMARSINH V. RATHA-
Wa.: Will the Minister of WORKS AND
HOUSING AND SUPPL ¥ AND REHA-
BILITATION be pleased to statce :

(a) the names of societics which have
been allotted land in Delbi but the posses-
sion has not been given ; and

(b) the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR1 SIKANDAR
BAKHT) : (a) The details are furnished
in the attached siatement.

(b} Maulana Azad and Kailash Coop-
erative Howsing Building Societies were
offered land in 1964 in the trans-Jamuna
area, Since they l!i& not send their accep-
tance within the stipulated time their
cases were closed.  On their representations
the Land Allotment Advisory Commit-
tee has agreed to allot them land again.
The Dethi Administration has requented
the DDA to carmark suitable picce of
undeveloped land to 1hese societies,

The other socicties come under ‘Group
Howsing® scheme. Poasession of land is
given when the concerned society bas
made full payment towards the cost of
land allotted to it. Three socicties (No.
1, 2 and 3) have paid the full ainount,
Two of these have requested for change
of the area of land originally allotted to
them and the third society has asked for
allotment of land in South Delhi. 17
socleties (Sl No. 4 to 20) have made

yment towards the cost of land.
g:u‘m (S1. No. 21) has asked for allotment
of land in a place other than the one in
which it was  allotted land. Hence
they have not yet bren given possemsion.

Sintement
8.No. Name of the Society
2. Maulana Azad Coop. House Buflding
Society.

2, Kaflash Enclave Coop. House Build-
ing Soclety.

Oroxp  Housing  Socisties

1, BILL. Employess Coop. G.H.S.
2. Madhuban Coop. G.H.S.

g. Cabinet Sectt. Coop. G.H.S.

4. LLT.D. Employees Coop. GH.S. .

DECEMBER 4, 1978
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5. U.P. Rajkiya Coop, G.H.5,

6. Delhi  Col of Engg. Teachers
Coop. G.H.S. E8: Joac

7. Dhudial Coop. G.H.S.
€. Deﬁ-n:c Ministry Employees  Coops

9. Medel Coop. GH.S.

10. Indiun Oil Employces Coup. G.H.5,
11. East Dellij Coop. G.H.5.

12. Dakshini Delhi Coop. G.HLS.

13. Feroz Park Coop. G.H.8.

14. Balbir Park Coop. G.H.S.

15. Milan Coop. G.H.S.

16, Sangam Coup. G.H.S.

17, General Stafi Coop, G.H.S.

18. A.G.CW.&M. Coup. GH.S.

19. Kashmiri Sahavak Samity,

20. Ghalib Memorial Coop. G.H.S.
21. T.CP.O. Officers Coop, G.H.A.

Ty AR

2163 ¥ wmflw AEC WYY
sa1 wir gt fewid s a2 smd
g w G v

(%) Towears g7 dvw anyg fyaR
da W et g &

(@) wIMT 7g7 ¥R I
W A% qI7EY WA ;T ewY fead
wia W foumd 9 wadlY; v

() zawgeE famior & fon afia
THTT TuT W W @ fear e
a1 wew oy Tifin ey g€ & Wi rw g
W U wW ¥ fae ferd aw W Wi
wrwrsaT 3 wwT qg ufe few Y &
[Ty ¥y Wt ?
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e o e st (ot oo g
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Estimate of Food Productioa

2166, SHRT R.K. SHARMA 1 Will the
Minister of AGRICULTURE AND IRRI-
GATION  be pleased to state :

(a) whether Governiment have made any
estimate of the food production in the
coming  years ;

(b) if sa, the details thereof, State-wise ;

{c) whether the production will be suffi-
cicat to mweet our requircinents of food.
grains;  and

(1) if not, the estimated deficit?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
errr SINGH BARNALA) ¢ (a) Yes,

The projected estimate of foodgrains
pmduc:inn E:Dlgﬂi-&; is placed at 140.
5 million tonnes as per Draft Five \;'ut
!’ an, 1978-83.

(b) State-wise detailshave yet to be works -
out.

) Yes, Sir. The targetted cti
I (:xppcted to fally .n?; mm

(d) The question does mt l.r!n.
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Due Te Fleods in
. Tamiluadu Asd
: cherry
* g167. SHRI M. KALYANASUNDA-
ARM 1

SHRI C.K. CHANDRAPFAN 1
SHRIK.A. RAJAN)

SHRI K.T. KOSALRAM 1t
SHRI VAYALAR RAVI 1

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state 1

{a) whether Government's attention has
been drawn to the recent floods in Tamil-
nadu, Kerala and Pondicherry ;

{b) if so, the number of people died,
State-wise

(¢) lom to the property caused ; and

(d) financial msistance asked by the State
Governments and extended by the Centre?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION ° (SHRI
EERJIT SINGH BARNALA) : (a) Yes,

15) According to the Information avail-
able with s, the following is the position
about number of people perished due to
floods State-wise ;

No. of
P
mising
Tamil Nadu . 143 2
Kerala , . 6o 6
Pondicherry . 3 -

In addition, 14human lives were reported
to have been lost in the cyclonic storm in
Tamil Nadu during the 24th to the 26th
November,

The estimated loss of (hous~
) bnildhg:{mumm}
Tamil Nadu . Rs. 2489'01 lakhs
Kerala . « Rs. 718251 lakhs
Pondicherry . Rs. B8o'33 lakhs
uw{ﬂudﬁnhﬂ'l‘mhudmdyvﬂhd

affected areas of Kerala to make
| vn on.the spot amessment of the flood damage,

On the basis of its Report and the recom~
mendations of the High Level Committee
on Relicf, Rs. 11 crores have been allocated
as Advance Plan asistance to Kenala. In
addition, 12,500 MT of wheat and 12;500
MT of Rice are also being released for
distribution by way of gratuitous relicf
among food victims.

Another Central Team has also visited
‘Tamil Nadu and Pondicherry from the 24th
to the 27th November, to ames the
requirement of financial assistance and the
extent of flood damage. Its report is still
awaitedy

Financial Assistance To Poets
.. ,And Agtists

2168. SHRIP. RAJAGOPAL NAIDU}
‘Will the Minister of EDUCATION
SOCIAL WELFARE AND CULTURE
be pleased 1o state :

(a) whether financial assistance Is given
to the ports and artists ; and

(b) if so, how much is keing given?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
DR. PRATAP CHANDRA CHUNDERYs
a) and (b). There is a scheme of financial
sssistance to 1‘:“’01‘:! distinguithed in letters,
arts and such other walks of life who may
be in indigent circumstances., These
whose monthly irceme does not exceed
Ry, 400/- and whore age is abcve 58 yrars,
are elivible for grart of 2 menthly allow=

ance of up to Rs. 2cof-,

‘Rural Housing Corporation

2169. SHRI P. RAJ:\GOPAL NAIDTy
Willthe Minister of WORKS AND HOU S«
ING AND SUPPLY AND REHABILI-
TATION be pleased to state 3

{a) whether the Government fs giving
any amount towerds rural housing ; and

(b) ifso, the amount given in 1958 to ke
various States? !

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT) : (a) and (b). Housing is a State
subject. Central financial amistance to
;he State Gmmg c?'a"n :_l_ﬁlr State

ector grammes, uding, "Housing’,
is rcieugéu in the shape of “block loans’ an
“block grants® without their being tied to
any icular scheme, project or head of
d ent. The State Governments ase
free to utilise the 'block amistance’ on
their Plan schemes

in rural houting
according to their needs priorities.
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However, Howsingand Urban Develop-

ment Corporation—a Government of India
Undectaking—is giving loan awistance to
the agencies nominated by the State Gov-
eraments for impiemeatation of their rural
bousing schemesr. Housing and Urban
Development Corp as |
Rs. 163765 lakhs for 15 such schemes upto
q8th November, 1978, for construction of
nrm-g houses,. HUDGO  geacrally
provi loan amistance to  the
extent of 50, of the cost of the project
cost at the met rats of interestol 5%.
‘The unit cost of houses should net exceed
Rs. 4,000.

Udiverslty at Aviatapur

2170, SHRI P. RAJAGOPAL
NAIDU : Will the Miniver of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state 1

{a) whrther there is any proposal with
the Gwernmsnt to start Krishnadeve
Raya University at Anantapur ; and

(b} whether the State Government has
asked for it ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
{DR. PRATAP CHANDRA CHUN-
DER) : (s) and (b}, Thr Central Govern-
m=at hat no such proposal under con-
sid:ration. However, the Government of
Andhra Pradesh ha smade a proposal, for
the consid rration of the University Grants
Crmmiwion, to upgrade the existing Wsl-
graduate Centre at Anantapur as & ni=
versity, The propesal does mot mrntion
anv nam- for the proposed new Uni-

wersity

River Water Disputes

at7e. SHRI P.  RAJAGOPAL
NAIDU : Will the Minister of AGRI-
CULTURE AND [RRIGATION be
pleased to state

fa) whether any a ments were made

betw:rn concerned States regarding river
water disputes this year j and

{b) if %0, regarding which rivers ¥

THF. MINISTER OF AGRICUL-
TURE AND IRRIGATION 4SHRI
SURJIT SINGH BARNADBA) 1 (a) Yes,
Str.

{b) The details of the agreements are
as under =
mm i mz:iiT m:nn-jtx
exploitation of iver
" than and Gujarst on 541978

DECEMBER 4, 1978

L.

(2) Agrecment for taking up of certain
medium ircigation schemes ing Nar-
mada Tribunal's award and without pere-
judice to the States' claim before ie,
hrtweﬂ; Gujarat and Madhya Pradesh on
5-4-1978

(3) Agreem=nt on  utilisation of the
water resources of the Damndar-Barakar,
Aioy, Mayurakshi-Sidheshwar-Noon Beel
and Mahananda River Basina  between
West Bengal, Bihar on 19-7-1978 ;

4} Agrerm aty reached hetween Kare

nataka and Andhra Pradesh on 4-B-1978
and between  Maharashira,
Pradesh and Andhra Pradesh relating to
eertain matters nf the Godavari waters
pending final allocation hetween all the
Basin-States by the Goduvari Water
Disputes Tribunal; and

15Y Agreement on the utilisation of the
water resources of fthe  Subarnarekha-
Kharkai basin between Weat Bengal, Bihar
and Orista on 7-8-1978,

Central aid as Com o
Smull and “K.:r'h-l ;:.uﬂum in
ala

2172, SHRT S, G, MURUGATYAN ¢
Will the Minister of AGRICULTURE
AND TIRRIGATION e pleased to
staje

(a) whether the Karnataka State
Government had asked some financial
avistance from the Centre for payi
compensation to small and marginal lang
holders who loat their lands under the
Stater Land Reforme Act @ and

fb) if wn, the details and Government's
reaction thereto ?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURITSINGH BARNALA) ¢ (a) and
‘{bY. The Karnataka Covernment had
"moved the Government of India in July,
1978 for financial amistance to the tune of
Ra. 34 crores jn the form of a loan te
meet the eoat of compensation to small
and marginal landowners and land.
awners suffering from apecified disabill.
tien in respect of lands in which oeca-
pancy rights were conferred on temantr
under the Karnataka Land Reforma Act.
The plea of the State Government was
that out of the sum of about Rs, 4o crores
which wav payable in cash
to the landlords the Government
haen able to recover only Ra, 6-8g erores
from the tenants and  was ny it
difficle o ralse resources to meetthe
- ditare :i:onn . Y,

compenuation to the landiords, Abihs
Government of Iadia have no stheme o
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awist State Governments in phyment of
«compcnsation to  landlords, the Stage
Grvernmemt were informed that no assis-
tlu.ocH:y the Central Government was

possible,

Garland Casal

273 SHRI K. MALLANNA ;
SHRI SARAT KAR :

Will the Minister of AGRICULTURE
AND [RRIGATION be pleased to
atate

{a; whether any scheme * gurland canal®

siect by Capt. Dinshwan Dastur has

"n submitted to the Government of
India ; and

(b)Y if so, the decision 1aken by Gentral
Government thereon ?

THE MINISTER OF AGRICUL~
TURE_AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) : (a) and
{bi. Yes, Sir. The Garland Canal Plan is
presently understudy.  Four Expert Com.
mittees have been set up in the Planning
Commision 10 examine various aspeyts of
the proposed scheme and it would take
some time before a view iv taken,

Grants for Community Tubewells
in Karnntaks

2t74. SHRI K. MALLANNA : Wil
the Minister of AGRICULTURE AND
IRRIGGATION be pleased tn state ;

fa) whether the Government of Kar-
nataka hay  approached  the Central
Govermment to provide grants for install-
ing Community Tubewells in the State
of Karnataka ; and

(b) if 10, the details regarding the finan-
cial awivtance granted to the State of
me;mh during last two yean, year-

wise

THE MINISTER OF AGRICUL.
TURE._AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) 1 (a) No,
Sir. The Government of Kamataka has
not approached the Central Government
to provide grants for installing com-
Mainity tubewells in the State during the
Isat two years,

(b) Does not arise in view of (a) above,

Bad Climats Allowancefar Employses
of Dandakasnnyn Project
ar75, SHRT GANGADHAR APPA
!URIJENDE t Wil the Minkster of
WORKS AND HOUSING AND
SUPPLY AND REHABILITATION be
pleased ta state 1

(b) if so0, the reasmons themt ?

THE MINISTER OF wonw
HOUSING AND SUPPLY
BILITATION (SHRI  SIKANDAR

BAKHT): (a) No, Sir, the sanctiom
order has since been imued.

(b) Does not arise,

Invelvement of Trade Usioas in
Adult Education Pregramwme

LY SHRI K. A. AN : Wil
the ;(Frhmcr of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleated
to state @

(a) whether it ia a fact that the Govern-
ment have decided to deprive trade
unions from the active invelvement in the
adult education programme ;

(b) if vo, what is the reasan therefor §

(c) whether the Central Trade Unions

have protested against this decision of
the Union Government ; and

(d) if 30, the details and government's
reaction thereto ?

THE MINISTER OF EDUCATION,
BOCIAL WELFARE AND CUL-
TURE (DR. PRATAP CHANDRA
GH'UN'DER): (a) to (d). It is not cor-
rect to that the Government have
deprived the Trade Unions from active
involvement in the Adult Education
mme. In fact, the Governmens of
India recognises that the NAEP can only
be successful if all qc:hcg: including the
trade unions render cooperation.
In this regard, discussions have also been
held wi:hndthemwuuvu' » Ofih‘: m
unions r co-operation
wolicited to transform the National Aduls
Education Programme into a mass pro-
[Jrlmme. It is recognised that the Trade
Alons can help in creating the right type
of environment for this purpose and can
w:" tl:i lmnat; and ﬁ;u .l;:letl
m et to take e work
that Mém.: " of Tadis need not
the eat n
ﬁ‘ financial assistance to Trade Unfons
this purpose.

wm!ﬁh:lhtqofkdycaﬂn and Soc.:-l
'elfare has not received any reprem
tion from the Trade Unions. _



Myldl of Rice in Lew Lylag and
Deep Water Reglens

. SHRI RUDOLFH

RO IGUES 1 Will the Minister of

AGR!GUL'I‘URB AND IRRIGATION

low yicld riee
“mn‘lymgwm%wmw
regions ;
(b) if 10, steps, if any, proposed to assist
#uch fi with agro-techn
to mtmelcmy;dd; and rnsiony
ibul mad
é:_)ﬂimtr uo:r - eRby
ﬂm situation ?

Mmmgg.l OF AGRICUL-
AND GATION SHRI
gzmnsmcn BARNALA) : (a) Yes,
L]

(b) Generally the short-statured hPh
varieties are notsuitable for
land areas, 'I‘hwdwc,n number of
pbotb-muve. medium tall, promising
varieties with comparatively longer dura=
tion have been devel through re-
search efforts. Such varieties include
CR-1006, CR-1009 (West  Bengal and
Orissa) Chakia 59 (U P). CNL 31, CNL
53 ctc. which can staud shallow sub-
mergence,

" For low lying areas cxperiencing sub-
€ 90 to 50 cms. or above, varieties
= al"s'“zz.d:)’"fﬂ:ma‘.“ﬁ.&“*
—11% u=
kar (U.P.), Mabsuri, N C 1281, DW
snd C:M.S-l: ohamh, RP 6-12,
8ova, IET—:ﬁab, <tc. bave becn

mm cof the lines, like,
69&!08-3 higher degree of
sudmergence tnlen.nee

Besides identifying the above mentioned
e T
50 been rel
To extend the available techn
the low lying and flood prone aress, l.he
ICAR is organiting  operational
search jects to test ; dammue
and’ the technol to  the
g:nwl in Bihar, West gal and

I'GAR is giving due
3 ruwchw’-inl,hu T puae

| Weitten Aseers . dgp

like in U.P,, Puss In Bihar
amd in\'l‘m lanl

for rice research for low lying,

prome ares.

Sex Education in Scheols

2178. DR. SAROQ, MAHISHI 1
Will  the Minister EDUCATION,
SOCIAL WELFARE AND CULTURE

be pleased to state ¢

(a) whether Government have  since
taken any decision to introduce Sex Edu-
utmnmﬁchoohi- the country ;

(b) if so, what are the details thereof )
and

(c) by when it will be introduced?
‘THE MINISTER OF EDUCATION,
OCIAL

a part of tion Eduutm some m-
formation is being imparted in regard 10
reproduction  in plants, animals and the
reproductive mwm in human lmm;i at
the Secondary Schoal stage.
concepts on re-production and dcvclup-
ment in plants animals and human beings
are included in the integrated science also
syllabus of middle classes, sccondary and
higher sccondary. courses on life sciences.

Memorandum frm Dandakaranys
Empl A jation (NG)

2149, SHRI SOMNATH CHA-
EE: Will the Minister
WORKS AND HOUSING AND SUP-
FLY AND REHABILITATION be
pleased to state ¢

(a) whether he has reeived a memorans
dum dated zoth October, |97B from the
Dandakaranya Employces'  Association

if w0, the steps proposed to be taken
rbr::druthemmcs of the em-

REHABILITATION SHRI SIKANDAR.

MK.HTJ 1 (m) Yo,

" (b) The Amocistionbss malnly re-
ferred to thequatkn ufeun'tlnned gtul
M

mmﬂaﬂ%m upto



2180, SHRI SUKHENDRA SINGH 1
‘Will the Minister of AGRICULTURE
AND IRRIGATION be plemsed to
State 1

{8) number of districts or blocks in
which Integrated Rural Deyclopment
Prng:mn has so far  been implemented
in the State of Madhya PrtdeJ: and the
coverage thereof,

(b) the t of providing total eme

t to the rural people of the State

of Madhya Pradesh during the period
1978 to 1980 (upto March, 1980) ; and

-
(o) taken or being taken for monis
toring of this programme ?

- N

THE MINISTER OF STATE IN
‘THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH) 1 (a) 184
blocks  from )ﬁ’ districta have
been allocated to Madhya Pradesh under
the Integrated Rural Develo; t Pro-

amme for  intensive velopment.

e State Government have finalised
the selection of these blocks. An amount
of Rs. 300° 00 lakhs has so far been released
to the State for implementing the pro-
gramme,

b) It istentatively proj to provide
i'u.l& employmrent in lnogrmw the end
of March, 1981, vut of the 2000 blocks,
where IRD amme is being &
mented. The share of Madhya Pradesh
out of these 1000 blocks has not yet been
determined.

{c) State Level Coordination Commis
ttee has been comstituted by the State
t .for sanctioning the block

Governmen
mﬁ the framework of guidelines
ed "by the Government of India.

e _aro -being oonsidered,
*Arca have been appointed for
each state for and reporting the

2183, SHRI £.8; SOMANI:

e

Will the Mininter of AGRICULTURE
AND 'IRRIGATION b pleascd to
te t

(a) whether there had been repeated
attacks of locust in the Rajasthan E:Iri:rg
the current financial year;

b) if so, the districts which have been
affected in Rajasthan; and

(c) whether Central Government have
efforts to prevent such aitreks by
locusts

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (fERI
SURJIT SINGH BARNALA) :

() Yes, Sir.

(b) Names of tke district effccted
are —

Scriowsly effecteds  Jaisalmer and Bar-
mer,

Partially/nominally  Jodbpur, Bikiner,
affreted 3 uru, Jalere,
Jhunihunu. Sikar,
Juipur,  Nagaur,
Sri Ganganegar,
Sawai Ma
pur and Tonk.

(e) Yes, Sir,

Regqueat frem Sowtherm Chief
Ministers for Same subsidy
for Wheat and Rice

2182, SHRI JYOTIRMOY EOfU:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state?

(a) whether the Souihern Chief
Ministers stressed - the desirability of
giving the same subsidy for rice as for
wheat while deciding the procurcment
price of paddy and imue pric of rice firm
thchenunl pcol for this kharif sca:rn;
an :

(B) 130, what decision has beer taken

byt ¢ Govenment in this regard ?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRIQULTURE AND
IRRICATION (SHRI BHANU PRATAP
SINGH) t (a) The Ohief Ministers of
Karnataka, Andhra) Pradesh and Tamil
Nadu prupased that the procurement

i cofr..cld for the 1978-79 scason may

= fixed at Rs. 93/, 120/- and Ra.
137" 50 per quintal respectively. The Chief
z!inhtl".r of hTamil adu aqmoml:lt

ispartiy in the urement price at
and paddy ihnmcbﬂ corrected to safe.
guied the interest of the paddy growers.
Tar Chiel Minister of Kerala  proposed
that the clemsnt of sudsidy &+ is existing
in the cawe of wheat should be equitably
applied in the case of rice for purposc of
ficing a higher ;rim (or the procurement
ofpaddy. At thesame time, no inceasein
* the isue price of rice  should be made,

‘he ‘Laking int  consideration  the
recom ncondations of  the  Agricultural
Prices Commision and on the basis of
the discussions held with the Chief Mi-
aistere/Frod Ministers of State  Govern-
mnts on the price and procurement
policy of kharil cercalsin the marketing
year 197879, the Government fixed
the procuremeat price of coarse paddy at
R« B3/- per quintal in  1978-79 &« against
R, 77'- p 7 quintal in the las marketing

“aemsnn, The tsie price of rice for  public
distribution system has, been maintained
at lase year's level, As 2 result of this,
the subsidy on rice and wheat has been
rationalized.

Techuical Assistance for substitute
Crop for flood affected areas in

West

refiy. SHRI JYOTIRMOY BOSU :
Will the Ministdr of AGRICULTURE
AND IRRIGATION be pleased to state
what technical and other amistances, if
any. arebeing given to the Government of
Wast Bangal for growing substitute crora
in th= f od-d *vastated areas of the Smre

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA)

T. Th:ﬂcgmnment of West

has alre rawn up a compr
pmnum: for she intensification of agri-
calture during the radi and bere rcasom
in order to compenste, to the cxtent

ible, the loss caused by the recent
m.«. This agricultural strategy in-
cludes the cultivation of substitute crops
like vegetables, f crops, tato,

for these uction gra.
e o ot e
Forces consisting of suitable sceinitism
for—

Avseming the al "
'.tri'.‘l po.f.ﬂk in arcas com
sand ition ;

(b) Pest surveillance and control to
ensure the safery  of the rabi/bore coops;

(¢} Monitoringsoil health in the affected

areas;

fd: Organisation of vegetble production
rogrammes 0 improve income  and
nutrition in the affected areas;

{e} Development of feeding  strategies
based on thrp::richmm of locally avail-
able cellulmin  wastes  including  the
acquatic weed, water hyacinth for feed-
ing farm animals inthec flood devastated
arcas;

(1} Organisation of fish serd production
programmes,

In pursuance of the reeommendations
of the Task Furces, sceps have been taken
to organise relevant training and other
extension  edurcation activities. In
addition, some quantitics of sreds of appro-
priate vegeiable crops are bring provid-
ed through a grant from the Food and
Agricultural Organisation of the United
Nations, A Pilot project for demon-
atrating the value of emergency animal
feeding procedures has also bren sanction
ed by the I[ndian Clouncil of Agricultural
Rersearch,

II. The Government of India have
also sanctioned a short-term Joan of Rs:
1? crores for the purchwr::d tribution
of agricultural inputs for rabi programmes
1978-79 and an advance Plan amistance
of Re. 13°20 crores hay been allocated
for agricultural sector,

1 hrs.

MR. SPEAKER { Now to be
laid on the Table. FABES

o wex anew (FaeqT) s
wirzT, ¥ fraw 222 % qveeY o
fyfed w7 Stew frar X '

MR. SPEAKER ¢! I could ne¢ go
t;hhrou'h it. Ttls under my %

ot yree wvee § @ for % e wnd
mm-i-. # ]
" MR.SPEAKERS I was nothers. I
was out of station. AT

-
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PAPERS LAID ON THE TABLE

AxwyaL Rerort of Csntaal Boarp or
PrEVENTION AND rot. o Waren
PoriuTion, New Deuin ror 1977-78.

‘THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILTTATION (SHRI SIKANDAR
BAKHT) : I beg to lay on the Table a
enpy of the Annual Report (Hindi and
English versions) of the Central Board
Fellucion, New Delhrsfor the-your srrrs

ution, New i, for the year 1977~
ander sub-section (1) of section mgggtlﬁ
Water (Preveation and Control  of Polluy-
tion) Act, 1974. [Placed in Iibrary, See
No. LT-u954/78]

AxNuAL RePomrs AND Reviews  or
Ixpian  Instirvre of  ‘TecHneLooy
Bovsay, axp Inptaxy  Muessusm, Car-
CUTTA FOR 1977-78 WiTH A SraTeEMmesT,
Comeaxy L.aw Boarn (Benocu) Aumnr,
Ruwws, 1978 axp  MovoroLirs  Axp
Restmicrive ‘Trape Practices (Amor).
RuvLrs, 1978.

_THE MINISTER OF EDUCATION,

SOCIAL. WELFARE AND CULTURE

DR. PRATAP CHANDRA CHUNDER ) :
beg to lay on the I'able ;

1) {i}) A copy of the Annual Report
of the Indian Institute of Technology,
Bombay for the year 1977-78.

(i) A copy of the Review (Hindi and
English versions) by the Government
on the working of the Indian Institute of
Technology Bombay, for the year 1977-78.

fiii) A statement (Hindi and  English
versions)  explaining  reasons for  not
laying  simultaneouwsly the Hindi ver-
sions of the Report mentioned at (i)
above. [Placed in Library, See No.
I.T-2955/78].

{2)(i) A of the Annual t
Hindi and Bnglish versions) of the Lndian

Muscum, Calcutta, for the year 1977-78,
together with the Audited Accounts,

(ii) A copy of the Review (Hindi and
i e Bk i MR g
:?-‘:Im fi :Iu“ rndhn‘}ﬂ-M .Po'lﬂ‘(h'

or year 1977-78. i
Zibrar, Soe No. LT-s00b61 28], | .

lftlla dated the _}n.m} An.at’. J’EE

Gompanies, Act 1956. [Placed in "Lib
rary. Se¢ No. LT-ngsjﬂ‘;sj. :

) A copy of the Monopolies and Re-
ltr?:'!iw: Trade Practices (Amendment)
Rules, 1978 (Hindi and English vewsions)
i in Notification No. G.S:R. 5124
in Gazette of India dated the 16¢h Sep-
tember, 1978, under sub-section (3} of
section 67 of the Monopolics and iah-
ricted Trade Practices Act, 1969.[Placed in
Library. SeeNo. LT-2938/78]. .

THIRD AND FINAL REPORT oF P. Jacan-
MoHax Renpy Cosumsion or Iy,
witH Govr. MEMo oF ACTION TAKEN ON,
THr REPORT AND A STATEMENT.

THE MINISTER OF STATE IN THR
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL. MANDAL): I
beg to lay on the Table :—

(1 A copy each of the following papers
under sub-section (4! of section QIP. the
Commissions of Inquiry Act, 1952 :—

(i) Third and Final Report dated the
a3rd June, 1978, of the P, _}'qtnmnh.ln
Reddy Commission of Inquiry set up to
inquirc into certain  allegations against
Shri Bansi Lal, former Chiel Minister of
Harvana and Ex-Union Defence Minister.

(ii+ Memorandum (Hindi and English
versions) of he Action taken by the Gentral
Government on the ahove Report.

-

{2) A statement (Hindi and  English
versisns) cxplaining reasons for not
lang simultancously the Hindi version
of the Report mentioned at (t)(i) above.*
[Placed in Librarv. See No. LT-2959/78].

Anxual ReprorT AND REviEw oF
CENTRAL WAREROSING CORPORATION,
New Deuii For 197778 AND Nortirre
CATION RE DISTRIBUTION OF AMMO-
NiuM SULPHATE AND CALctum  AMMO-
wiom 8Y AnpuRA PrapEsH GovT.

THE MINISTER OF AFRICUL-
TURE AND IRRIGATION (SHRI
SUKIIT SINGH BARNALA): On
behalf of Shri Bhanu Pratap Singh, [
beg to lay on the Table : —

1) A copy of theannual Report (Hindi
nnSi.}Enﬁilh versions) of E: émtml
Warchousing Corporation New Delhi,
for the year 1 7‘-{‘-;Balongwiu1mu\udiwd
Accounts n.nc? e Audit Report thereon,
under sub-scction (11) of section 31 of the
Warchousing Corportion Act, 1962,

(a) A copy of the Review (Flindl and
English vernons) by the Government ga.
the working of the Oental Warchousing

, New Delhi, for the. ygar.



.:.M? mu

m."ps]’fd‘ in Lilsarys Se No.

() A copy of Notification No. G.S.R

g ) (Hindi mlimui

in Gazette of India dated the

agrd Augn. 1978, together with corri-
1 cod

in Notification

G.8.R. 1269 in Gazette of India dated

the a1t October, 1978, regarding distri-
bution and transport of Ammonium Sul-
te and Calcium Ammonium Nitrate
the Government of Andhra Pradesh
under subwsection (6) of section 3 of the
Easential Commodities, Act. 1955. [Placsd
in Library. Ser No. LT-2961)78).

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to reporl the
following mestagrs reccived framn the
Secretary-General of Rujya Sabba :—

(i) “In accordance with the provisions
of rule 127 of the Rules of  Procedure
and uct of Business in the Rajya
Sabha, I am directd to inform the Lok
Sabha that the Rajya Sabha, at jts sitting
held on the 30 ngbcr, :gyﬁ, m
withort any amendment to the 'l
‘(;l;l':.-v\.nn'|:m)|r and Control of Pollution)

endment Bill, 1978, which was passed
by the Lok Sabha at its sitting held on the
215t November, 1978.""

(i) “In accordance with the provitions
of sub-rule (6) of rule 186 of the Rules of
Procedure and Conduct of Business in
the Rajya Sabha 1 am directed to return
berewith the Additional Dutics of Excise
(Textiles and Textile Articles) Bill, 1978,
which was passed by the Lok Sabha at
its sitting held on the 22nd November, :g‘ya
and transmitted to the Rajya Sabba for
its recommendations and to state that this
House has no recommendations to make to
the Lok Sabha in regard to the said Bill."

QGAILING ATTENTION TO MATTER
OF URGENT PUBLILC IMPORTANCE

mmmn RON-TEACHING STAYY
o Duumy Umvensrry,

ll’tlﬁ_twmml (e ¢

L

# afywaoha s T & frefafon
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staff of Delhi University (CA)

fawa % wix fiven, wTwe wee e
wepfer Ao wr sy feover f wix
AT we § fe ag ve o # qw
g § —

""fewht favafame & dvusmw
FANTTCE TTXT ™ o & A

THE MINISTER OF EDUCATION,
3OCIAL WELFARE AND CULTURE
(DR. FRATAP CHANDRA CHUN-
DER) 1 According = tothe information
receved from the ity of Delhi, an

i t $ nﬂudm' at between the
niversity tives of
the Delhi  University a;ﬂcol'lege Karam-
chari Union on gth » 1977 in
regard to their demands, The agreement
inter-alia  provided thatsi:'} the case of
one yee, ' i E. Baid of
St. Stephena® College, thould be reviewed
a judge to be nominated by the
overning Body of the Collrge, (2) the
remaining cases of alleged Emergency
excesses d be examined by a Com-
mittee with the Pro-Vie-Chanceller as
Chairman, six representatives of  the
Union and six nominees of the Vice-
Chancellor, (3) in order to provide rea-
scnably adequate security of service 10
the employees of the University and the
Colleges, the Univenity should examine
the Act, Statutes and the relevant Ordis
nances and make necessary amendmens,
(4) efforts should be made to secured re-
tirement benefita for the hostel and mess
emp! , and (5) & Committee be cen-
stituted by the Uni ty to look into the
working condition of Karamcharies and
also the other demands contained in the
g:lrm; presented by it to the Executive




employees with the Uni
mﬁomd!hemeh considers«
Committes

of
also :heoher demands , rneunmbwof
timas and discused the demands of the
union with their represen
‘of the demands made by the union during
‘the course of the mseting was that the vics-
Chanellor, who is responasible for the ob-
ssrvance of the provisions of the A
Statutes, Ordinances and Regulations
‘the Univestiy, should him: uh the
final dscision on complaints may res
s or Ordiiances st t a1 ““,‘I:ofﬂ;
tutes or ces etc. in aay
care. This Comnittee hay already sub-
mittz is  recommendations and the
Univensity has taken action on som= ofl
ta: recomncndations, while others are
uni:c consideration.

1

In oac of thr mctings held on gth N»-
vemb=r, '78, the official side had proposed
that all the items which were to be looked
into by the Cimmnittee appointed by the
Uaivessity to losk into the working condi-
tivas of kiramsharis uander the charter
of d=mnds would be “considered and de-
cision takz=a latest by the end of February,
1973. Th=+ karamcharis, however, d‘;d
nat agres o this proposal. Thereupon the
Vic~-Chancellor asured them in writing
that h~ will hold one meeting in a week to
eomsider the service matters and charter
of demnds. Hawever, the karamcharis
w:nt o1 pressing that all the alleged vio-
1ations of the Actan Statutes etc. should be
setaside anl quashed by the Vice-Chancellor
imwnsliatzly. Qa ths ather hand, the
Univeesity aathorities el that these
shauld b eonsiclered by the Vice- Chance-

.

Wik effsct from 18th September, 1658,
th= 12 :1hi U viversity and Qall Karam-
chari Union  launched on agitation as
protest aTvinst n on-fulfilment of the agree-
aeat arrived at on gth December, 1977,
finitially by abstaining from work for one
hour, which was later increased to two
thours from 18th - October, 1978. This
was fucther intensified by abstaining
from wark for two hours in the morning
and two hours in the afternoon with effect
from '_rlh Novun‘rr 1&7& The Union
had further Univriesity that
it would pmeed on strike after 19th
Wovembsr, te{i but no strike call has been
wiven by it til l:late.

L ol

* Atin maeting held on 12th November,
1973. the Exscutive Council of the Uni-
vaeiite 15k nate of the ituation created by

the threat of strike and pastare of confron-
tation br the Karamchar! Union and
to suspead
) peot,emm':l"dm i, and in parti.
calar v uring the worklag
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bours which tentamount to neglect of
duﬂu.mdnnu&muuc

At u - subsequent nu:uin; heldon mrst
November, 1
the Karameharl

ued

T T A
1978. The also noted

since its last meeting, there were l:né:
the Vice-Chancellor mnd his

alis nwmauunnu that (a)

all of violation of the Act/
Edy and his Eml decisions announc-

ed. } in all remaining individual cases
cmergeacy excesses which were

snll pending, the final decision will be
made availble to the Union immediately

bu:d notd;terthmme mm# Jﬁ) gm
es m-uach.uglu made
:tndzhl aecordance with the Govern-
ment of llldil decision; (d) appointmens

to category ‘D’ posts will * be made from
amu workers on daily wages in
ce with the prescribed proces

dures; (¢) the University would wake
efforts to ide full retirment penefits’
to the em of the college hostels and
messes ﬁlgmoed by the U;Eg u?r;l\g :],’;;

tént o t
Negnhltwn?s Cmmm dis-
cuss o er ilenuad.s with the Umon and
deliberations by gist Decem-
be, :975'

Instead of withdrawing the agitation
on the basis of the assurance contained in
the University's letter dated :5-1:-78. )
mcharies i

the Union was i tation
ofmwn_mmtkm mﬂmm
most blatant ma-
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Inspite of the Executive Council’s
remplution dated 21-11-1978, the agitation

cootinued. At its emergency meeting
bheld on 11-1978, the “Execurive
Cauncil note of the further develop-
ments relating to the agitation and reiterat
ed the made by it and the Vice-

Chan to the Union to supsned the
ion and come to the negotiation
to discuss all the outstanding pro-

blems. The resolution pamsed by the

'{m“hi}uu' was cum“n‘mm :_J Uthg

Secrelary, 1 Uni-
versity & College Karamchari Union on
1-12-1978.

‘There has been no change in the situa-
tion. Government feel deeply concerned
and apdal o the Kara ri  Union
to suspend their agi'ation and resume
negotiations with the University so that all
outstanding issues are  scttled amicably,
without durupting the administration or
academic  activities of ihe University,

St W TN WIIRTe e

AYET, 7 AWAD AT § T W

wear w8 form # wfgerfai &

WTVTHA Y §99 3 0 7 $74 % Frooy

T IARYESOT T TR § FTO7 T

s geam WX WA &1 T

wierare #7471 a¥v | "rq St g AW

f& farc 1977 # st e

gt ff o FEmT § =wT vrw @

wegl A o7 raaz 1077 ¥ qfrafadr

¥ wiwfad ¥ wfafrigr s

*  DECEMBER 4, 1978 ching . .
-  staff of Delhi University (CA)

non-teaching. 353
e N A= o frew & vl §
I 6 §ur frgfn dwre & wwda
Tl witv dwer witey & ag W TANY
feq g\ poror ww @ fE oo
it ok wfee T T o fr fom
¥ qTH T sqTA A fRaT A1 T
a1 | wgt a6 fE arew wimeT w1
Tare & IER &Y up o w4 a7 fE
P A T T I 6AIA T |
I Ay wrf ¥R W W 9@
ATEN Y 39 & fgemr ok & oo amger-
ST AT AT § WA 41 IR
%1 W1 agi A arww sy faa
Tt At qufer g1 gem sAEr a=R
T 7 & freaon w3 ) agt ™
Ty Tar 41 E % fag fe ey
1978 & W % WET T BT ¥ 17 )
WA 78 @A war | 16 farET AW
wN R FHwfEt ¥ fedt avg W
¢ wrer A fear | Tifem 1o
T 7Y, s wrefre w0 TR 1 18
A & IR e oF % e
FT szvrr e fear, 18 faasat 1978
T T Y O W2, gt wy i
a1 €2 T ww v witar @t T B,
A2 W § 37 87 T 92 w7 TewAw
hn

o ST o W T Nt fF o
wrvTEAT W g T A o e aga
o W § weT | afer g 3
O ROAT AT 4T T @ 94T e §
fis v arr wepwrficat v 8, wfwetfodt
w1 & T | oo gt Qv e
ot Wk Avven Srw g wro ot &
Wit & AR wg wg § fs s
acg & TR W & I M q@ Al
for @ ow @
Ty, wwcd, sage o e
TRy @ fowire 75 e ofe we



ag

fiewarar 75 WrpAT &Y WY A § Iw &
X war e 7 s Tigan adg w1
W AT e w6 | wafem &
wrrfta Wy f & wgAr wpm v ag
areTaET X ¥y frsierd § wi e
BTN TR ATHN WY GO w0 |

wgt % afm & wrfaefat
saragaT i s R A gk & | A
wgh & e wiuwfi & oo & s
wfaeT &1 A A AT AW W
T AT ®1 9 ¥ & (g w7
JorT W | v wgw I o fad
ST % T X ¥ AT waw A frar
A AT H o IRTET WY K O F,
wifeady & o &%z ¥ 37 @ 70
0 A A wR 4T sTAd A &) AR
aY g O fear o AwaT ] 0 @t e
safag A ATE £ Jo, AW
z oiC qg wfaesT =1 §A q IqTAT
g f grarm A orait I & AT
& ey @Y wife T T oA
wr § f& @ wwfat & a3
o w¥e gfvaa 3 WY wuAr AR aw
fer g Wit g gffedy & wd-
wifeal &1 W Fga of fw @r g )
a1 Ty wrr Wl wwfaEi T f
Tt wfew w¥ze quETa a% Wt A
wft o oft & 1| wgt aF T w7 EEeT
§ v ot ¥ wx v af T oAEA W
o Wifew 71 Sawr QY T fv fod
fior ww I vl dv grfae @ IR
fex &t ¥ 1w ff & it ww A
® ¥ umawr Wt quwr &, oY & ¥ 1%
¥ s gt o vt 2 ot e
0 § preTcwT far o AT
fre o fmrar

K % QW WO W | W7
ag wiw wt 2t & e o fewwarg, 1977
& duirst ooy wedt, grfr are, 1978
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% U S0 &7 arvve fear mran ?
of g% wTwTe far W a7 o I
go ¥t wff fear war 7 fecmw wamx
faaeat as It Afgr a1 I= Fuwt
U w0 ¥ avs wrA Wi oA faar
mar ? feT wil 9 9 v T § W
w1t afrest 7 qaT| 4 a7 HT& W\
IEET qU FW N a6 s feaw
st !

DR. PRATAP CHANDRA CHUN-
DER: I have in my rather Jengthy srate-
mt;hmn i:ndiﬂtv‘::hlt have hem‘h
1o i tthe agreement of Deceni-
ber, 1977. Onc has been erred to a
retired Judge of the High Court. Then,
as regards the alleged emergency, in 16
cases decisions have been taken, only five
remain outstanding. The Committee which
was appointed had met 1 times, and
in that Committee, representatives of the
Karmachari Union happen to be
present.

So, it will be noticed that some of these

inis are somewhat time-consuning.

orcover, a problem is created by the
fact that under the University there are
scveral colleges. The executive commitices
and the principals of these colleges should
also be taken into comsideration, because
in many cases the University cannot im=
pose its will on these colleges, So, a certain
delay has happened, and the karmacharis
also knew this and pariicipated in these
meetings,

The University has not taken any rigid
stand. From time to time the Exccutive
Committee corsidered all these points,
and told the Karmachari Union that they'
were pre to concede some of the
other points, In spite of that, somchow
or other, the strike is continuing, I have
made an appeal, and [ should also request
the hon. Member to appeal, to the Karma-
chari Union to go back to work, and then
the whole thing can be discussed in a peace-
ful masaner,

@ yfcdw wge (W) o
wot ot ¥ o yw Wy § W W wdw
ot @ § wrerd g § o s
weow ¥ qW 59 g ¥ | awE
are qg § fr o fogme 1977 W
v guT w1 W wEY T v fis o



non-teaching DECEMBER
i s::-:ﬂ;o?m University (CA) -
bt gfesw agy)
Y ¥ w2 it X fe oz
% wrk gf § g wrr o ondh @ 9
Tt WY 31 WY 1978 AF AT AT
“qT | I qral ®y oeEtier o T fea
AT §F AT T AT AT ot
HEYRT gAY A7 & 1wy o TR
amar & IR A g o Gy Y ¥ 0
Wi IfqaT w1 qIE WY 3@ IER A
Jpar #Y JEE, we oftyee et
AT W T arer AT & 4T g
dral &1 freare @ w0 9970 F i
gz argat | fewfaaras &1 Avamg
F oft featd ey ot wy &t & ag @
TR g 7 § APy et
ot Srataw £ e o gAR o wifn
i@ Trfgr 1w waaifal «r am
aff q¥F 41 F1f o smavPax gawtar
& g1 awar &1 gafac g wEd
HaAr o & ATAAT ATY §  #A7 IR
qre B4 &8 qraeT § Faad wreTe g
& saafat aar fawafearay dyaq<
& Wt 75 afcss qi W e Hiier
L AT ITH §6 07 T o AT AG
w§ fr @ quaers e § fagi
wr§ wrE 21 fz=dr ®1 w4 garw T
ot & IFFT A g7 T ISAT AT WK
ST WAT A F ZEXAT § IF AWA FT
Frazrar ) 741 91 | ¥I7 T@ AET AT
#{ a5% q@ ot TAAR foaad 7o
Faeazey it g arfE qrezrai & aifew
gt FF e eaneft ofr & X gat ot §
T AFA QA AT E, ITHT LATHT AT
w6t fad i 9=8) & o= a1
v ? 8 o oft & wlrd o g R d
wawfedi #Y ardi #r g¥wr 7 w¥ afewn
et ety o qu A 2% o gar
Ral
DR. PRATAP CHANDRA fmﬁumri.
3&11':’ Il.lh.eudel.ly The steps have been

‘boonuist it involves many peoplé
and alss many iasticutions and colleges

Comm. Report .

under the Univenity, the conid
not be ited. Uni ty ﬂmu
cannot be respomsibie. However, the
Univenity has given fmh offers in the
letter which I have already mentioned and
the karamchari Union can take steps. The
parallel of IIT cannot apply here for the
reason thet IIT is only one institution
whereas the University has got a
;tumbﬂ'hggwllésu andl:r it. It i.;“l mu
arger y. So, thatis creating some
difficulty.

- It isnot & fact thatI am sitting idle,
soon as Mr, 5, M, Banerjee, former
Member of Parliament, rang me up Inst
night, I gave him time  and [ discussed
the matter with him this mommg Unless
le approach me, I cannot intervene
in a matter which comes within the pur-
view of an autonomous institution. I
up the Vicz-Chancellor; he was not a:
able. Certainly, if I am able tn solve the
problem, [ shall certainly do it.

SHRI HARIKESH BAHADUR: I
asked a very spr'nﬁc qunu:m as to whe-
ther he is going to invitc the management
and, at the sam~  time, the
nnion and have a  meeting  under his
chairmanship so that the crisis can be
solved.

MR.SPEAKER : I1» has replied thathe
cannnt do iton his own: sownebody has
to  initiate it

PUBLIC ACCOUNTS COMMITTEE
NINeTy-38CoND AND NINETY-FIFTH Rxror?

SHRIP.V. NARASIMHA RAO
(Hanamkondal: 1 beg to present the fole
lowing Reportsof  the Public Accounts
Committee1—

(1) Ninatysecond Report on action tl.kel
by Government on the recommenda-
tions contained in the Twen?l
Report rclating to Ministry of Home
Affairs,

(2) Ninety-fifth Report on action taken

by Government on the recommenda.

tiony contained in thc Flﬂt Repott
relating to Ministry of Defence.

COMMITTEE ON PETITIONS

oft gt fawy emewr (gnivmare) o
arwefn W, w9 W wpafrd @
eft otw gwr ¥t mfewr. ofnfy o
;ﬁﬁwnﬂm#hiwm

1 SR & Hy
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i as rs.) v
MATTERS UNDER RULE 377

MR. SPEAKER: Matters under rule
377; Shri P, Rajagopal Naidu,

SHRI EDUARDO FALEIRO (Mor-
mugao): On a point of order, Sir.

Some time ago, you had informed thel
House that the Rules Committer had
agreed unanimously or there was a cone
scnsus in this case of rule 977 statements
made by the Members that the Ministers
should reply or lay their statements in
reply on the Table of the House, Every
time, we are asking the Ministers to make
statements. But none of them is making
any matement in this regard. I want to
know when this rule is forthcoming snd
what is being donc abour jt.

MR. SPEAKER: The rules are to be
approved by the House, It is only there.
after that they come into force, The
final draft i» under preparation.

(i) RerowTEp DEMAND TO INCREASE THE
PRICE OF PADDY IN SOUTHERN STATES

SHRI P. RAJAGOPAL NAIDU (Chit-
toor): With your permission, Sir, under
rule 377, 1 wish to make the following
statement on a matter of urgent public
Importance: —

The Government is not treating paddy
roducers on par with wheat urers,
t is & fact that even wheat producers
are not getiing a fair deal at the hands of
» Gavernment, Even the prices fixed for
wheat is quitc unremuncrative,

The price fixed for paddy is worse than
that. Whenever the Government increases
the price of wheat. they have to take up
the price of paddy as the similar conditions
exist with rq'ln; to both fondgrains. But
it is not taken nota of by the Govern-
ment.

“The State Governments in south wanted

price to be fixed above Rs. 100 per
qulaﬁf&rpﬂdﬂl u;'ln‘:mla‘nnumther
cost of cultiva y in support o
their demands, It has been turned down
without due consideration.

g

for such antispensant decisiens,
Therefore, it should be recontituted wirth
more farmers and it should also base its
decisions on the cost of cultivaticn of the
crops,

I want, to add only two sentences. In "’

» the agriculturists have
written to me thai Phalguni paddy is not
being produced by the FCI and with re-
gard to Vijaya and Masoori, they are
paying only Rs. 69~~70 instead of Rs. 7
fixed by the Government. Therefore,
say, this is unjust, and I request the hon,
Minister to look into it.

(i1) Frew Finamoe CORPORATION AND THE
Inptan Mormion PicTures EXrorT
CORPORATION

DR. VASANT KUMAR PANDIT
(Rajgarh): Mr. Speaker, Sir, with your
W‘ under rule 377, I raise the
ollowing matter of urgent public impor-
tance in the House:—

The decision of the Govermment to
expand the functions of the Film Finance
Corporation, the decision to have one
Chairman for the Film Finance Corpora-
tion and the !I‘ldil: lr-loﬁm Picmr; E;-

t ion, the mﬂprrnﬂl " the
E‘I'r:\c’ that the production, import and
export of film would a monopoly
of the Government, the delay in sctting
up a Nni;ntl Film Devel mﬂ]llt (I.:.or-
poration, the protest lodged by the Film
Federation of [India, and the Govern-
ment's reaction to the press criticism
thereon.

T call upon the hon, Minister to make a
statement in the House or at least give
the reaction of the Government on the floor
of the House,

(iii) REroxTED FAILURE OF NATIONALSFD
BANKS IN RENDERING AMISTANGE TO
THE Weaxex SzcTions orF THR
SoctzTy AND To THE Suari-scatz

SHRI K. LAKKAPPA (Tumkur):
Before I raise the matter under rule
377, I would like to draw your kind
attention to this. Some time back also we
had raised it. This is a vital issue, an
important isue....

MR. SPEARER: Otherwisc, I would
not have permitted you.

SHRI K, LAKKAPPA: Why are the
names not oven slated on the agenda ?
'};Iobody knows what is happening in the

ouse, .

ﬁkhnmﬂhltmwa!‘ailny!
rendrring

of the natonalised banks in

suficient amistance to the weaker sections
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[Shri K. Lakkappa]
of the snciety and he "small scale sector

and the steps to be taken to fulfil the social
objectives.

. Banks were originally estahlished in
India by hig husinessmen and industria-
lists, but their transactions were mostly
urban and heavy industry oriented,

AL the time of nationalisation of the
banks, prople were told that the banks
were nr:wfrmnrd by themn, But with the

ing of years, prople’s exprctations
m helied. The banking .ymm. surh
bay not changed and it is eontinuing with
its urban, hig busineas hias,

The Sixth Plan document pointed o
that ‘the major beneliciaries of the bank-
ing systtm have bren the wealthier part
of the population both in urban and
rural arcas and the vast majority have
been barely touched’, “The real benefite
ace still bring derived from the nationalised
bhanks only hy the rich, and e rural

r who are baffled with several forma-
m'i:s and forms hardly derive any henefit
from the banks, even though outwardly
several schemes are publicised as intended
for the weaker sections. According to

hlished figures, 35 per cent of total
E:nt credin, till May, 1978, has gone
to the priority sector, But the truth is
that moat of the small units which derived
the benefits were only those which were
set up by the kith and kin of the big in-
dustrialists, Of the Rs. 1,718 crores lent to
the small scale sector, the bulk was cor.
nered by the rich in an  indireet manner.
Similarly it is the rich farmers who manage
to draw subatantal eredits leaving the
small and the marginal farmers to fend fo
themeelves,

Tt is suggested that, both in urban and
rural areas, certain branches of the Banks
should be set apart mainly for the small
farmers, small artisans, Harijans, cic.
And at such hanks the procedures for giv.
ing Inans should be simplificd. Production
of security deeds should not be insisted
upon in such cases, but only the ‘genuine
needs of persons engaged in small (armi
and rural industries should be assesse
‘and asmistance rendered to them. Banks
my alwe awist small farmers” associntions
by providing finance for undertaking cul-
tivation of uncultivated lands. They can

o d-visr m=thods for assisting rural arti-

the with the supply of raw materials,
tools, eic., instead of mercly advancing
loans, Similarly, thry can help in estab-
lishing marketing centres for marketing the
products of the small/artisans,

It is high time that people at the helm
nf affsire in the nationalised banks should
rralise that the banks have a ‘socialist
role’ to perform and take urgent steps to

]

achieve the objectives of bank nationaliza.
tion. It is also suggested that a Workirg
Group may be appointed to go into the
methods adopted by the nationalised
banks in rendering assistance to the weaker
sections of the society like the small fas-
mers and rural citizens and suggest better
methods [or the purpose,

Before I <it down, T would request
youi, Bir, to see that the subjects are pro-
perly put down on the agenda, so that

le know what we are doing in the
nuse,

PROF. P. G, MAVALANKAR (Gan-
dhinagar’: May 1 raisc a point of order
which i more in the nature of a point of
submissitn,

1 would like 1o stand in support of what
my friend. Mr. Lakkappa has said, becawr
in the last 2 months and mere1  have
bern carrying a feeling that your great
andt sincere fTort 1o cuable us, Members of
Parliament, 10 raire matters of public
imporiance  everyday including  Friday
is & very good thing, It meana, 25 subjects
are discussed every week. I do not knew
why you rould not consider the advisa-
bility of inserting those five points in 1ke
agenda so that Members know in the List
of Business whe are the members and
what are the subjects, All the more so as
1 find the papers to be laid on the Table,
Item Na, g2, wrrnlly give details of all
the paprrs to be laid and members know
what pern_ are being laid. Similaily,
it will be helpful for us and for the counury.
I hope you will consider i1,

MR. SPEAKER:T will look ingo i1,

SHRI HARI VISHNU KAMATH
(Hoshangabpd) : T will invite your anen-
tion to rule g1, sub-rule (2) to reinferee
the point mnde by Prof, Mavalonker.
According to their rule, no buginess shall
be included in the list of husiness withcut
vour permimion, and no business ghall
he transacted at any sitting unless it-is so
included,

MR. SPEAKER! We will try and ser
what can he ¢ because the selections
are sometimes made late in the night.
In that rasr, ‘it is not momible. But we
will try 16 sce what can be done, Gerainly
there is something in what you pay,

SHRI HARI VISHNU KAMATH:
You can supply a cyclostyled list.

(iv) REPORTED RECENT INCIDENTS IN THE
.; BORDER TOWN - OF POONN,
P e NPl
"DR. KARAN SINGH (Udhsmpir):
The recent incidents in the border-fewn 1
Poonch cannot but. cause grave . concerr,

.. Poongh ir situpted, on the. line .of aston]

- R |
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control and jts sensitive location makes
any troublc thete more than usually dan-
m.

Plir scveral months there has been sim-
mering discontent regarding the recruit-
m=nt policy of the State Government and
it has ly erupted in the Police firing
on Saturday in which a student has been
killed. Unless effcctive stepa are taken to
sympathetically deal with thr genuine
gricvances of the people of Poonch and to
generally redress the longsianding regio-
nal imbalances in the State of Jammu and
Kuhmir, there is cvery likelihood of the
siuation deteriorating further,

The State Goverminent will be well-
advised to appeint a judicial inquiry into
the Poonch incidents and also deal with
the deeper problems with sympathy and

expedition,

1234 hrad

MOTION RE: SITUATION ARISING

OUT OF RECENT COMMUNAL

RIOTS IN DIFFERENT PARTS OF
THE COUNTRY

MR. SPEAKER: Prof, Samar Guha.

PROF. SAMAR GUHA (Conwi):
1 beg to move:

“That this House do consider the
situation arising out of the recent
communal riots in differcnt parts of the
country.”

MR, SPEAKER: Motion moved:

“That this' House do consider the
situation arising out of the recent com-
munal riots in different parts of the
country.””

Prof. Samar Guha,

PROF. SAMAR GUHA: Mr. Speaker,
Sir, the subject that we are going to dis-
cuss to-day is & very sensitive onc_pnd
8 hours time has been allotted for it. 1 do
not know in what mood our friends on all
sides will participate in this debate, yhe-
ther it will be an acrimonious drbate
accusing one another, up,l):tm.bum
on one another, levelling allegations against
the former government of t

ill the problem

national -'Eupcﬁve and construce
t

d ; ary’ oheerval
T Awant to draw your atteation that.earlier,

by communal troubles or problems, we
wed to understand that there was scme
sort of trouble two religious cem-
munities like the Hindus and Muslims,

But, now, Sir, another blem which
has agumed rather a serg:: dimensicn
is the problem of the upper-castc Hindus
and the backward caste l!:lindu.t. That has
also asumed a kind of communal ten-
sion—communal problem-—in our countsy,
It has, further, becn aggravated recently
by what you ma call ‘the caste conflict’
by the issue on the rescrvation of jobs for
the scheduled castes and the tribal peaple,

Sir. before 1 go into the pﬂﬂﬂ:m on
how to tackle that, let us recapitulate for a
few minutes how this problem devolved
on us and why this ‘ﬁ:fo assumed the

as we find it to.day ? It is

known to all of us that the communal
blem or the conflict between the
indus and the Muslims is a legacy of the
British Imperialism passed on us; it was

known to that before 1gos,
if we go thi the history, we did not
find anywhere e ncwd ‘communal

instigation of the British Tmy lism, to
pursue their divide and , in 1905,
to counter the anti-partition agitaticn of
Bengal, the Mulims League was first
{omed: In Dacca by the Nawab of Dacca
for which Ra, 6 lakhs of moncy was given
‘That is how the communal riots started
in the country thereafter.

. skl;:' I come fr:lm Dacca, loglm, which
is known as a plague spot of communa-
lism. We had the hest of relations between
the two communities as & whole. But,
Sir, we know that when the communal
riots used to take it is known to all
of you~—perha cca was the centre of
headquarters. There were two h~.g' revos
Iudomz'dpnnies of Bengal and, whenever
there had been any revolutionary action,
some kind of killing or shooting of a district
magistrate or some kind of an official took
snd, within 12 hours, there were sets

of people by whom the communal riots
would start, This was the beginning, It
was cxperienced almost monthly, yearly
and innumerably, Wehad experienced this.
The communal virus that was injected into
our body-palitic and how it has assumed
and what it has assumed, its role, is all
known to us: the wornt feature of it, the
worst kind of it, we witnemed was, in the
days beforc and after tition, The
tragedy of it is that all cur national leaders
who were crying hoarse against commu-
nalism finally succumbed to the :sly pres-
sure of communalism and agreed to the
Elntiu'on of India ugr'rthc commlunal basir,
, afterw , mAnYy guilt rEtng

o rargition dlocovered & fiew word ecy.
1 ' fot it, The word ‘secularivm’ is
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nsthing but the admision of the guilty
coicience; there is no word as “sccula-
rivm'. [ d not now waal to dilate on it

But, Sir, that legacy of the British Im-
ialism is also the legacy of Partition is
still continuing. We , all our
leaders that if we acceped jon,
mw%ﬁwmmwﬂl settled

happened.
Communalism has taken the shape of an
ideological institution in Pakistan. Com-
munalism has become the political/theo-
cratic ideology of the State of Pakistan.
After liberation of Bangladesh we thought
that atleast in one part of our sub-continent
the communal problem has been given a
burial but, Sir, again that prol has
cropped up there.

Sir, many people some times felt wh
on the Floor of the House I was A
g:]:rl to nhc;h:muyw ﬂo!' i of

gladesh an issues of Bangiadesh.
T was misunderstood brafewofm;fmnds
from the minority community. It is not
known to many of you that 20 lakhs of
stateless minorities are roaming about in
West Bengal, Tripura and Assam. 'l'h?
hnebemdrhenwt&ombmtdnh. t
is not known to many of you because the
press also does not give anvlpublmty. The
minoritis are living the life of  serfi—
they have no political or economic freedom.
Horrible things have happend. I do not
want to create any sentiment in this House
but what I want to say is that because
regularly minorities are trckking into India
alonithe borders of West Bengal, Tripura
and Awam lakhs of people who are living
stateless, Our government does not waat
to give them citizenship and you do not
know that this is a potential kind of threat
to communal peace in our country,

Sir, I want to draw your attention onl:
to the fact that we are trying an
we will be t.rri:z’md it will be our regional
duty to see—I do not want to use the word
sscnlarism—a true nationalism does not
discriminate between any community but
if we are really true to our national
By g e DA T i A

e pro
State of Pakistan or the attitude of the
Bangladesh Government towards the
minorities at present, I am mentioning these
two basic aspects because they are the basie
gz!mnthl threat to our Indian nationalism.

knowing even that we have to take
bold and courageous steps to see that our
concept of natlonalism is not in any way
vidated by aty communal or
any caste consideration or any kind of
divisive consideration

Sir, with this preliminary observation and
agsin as a second prelim ol tion
'wane tn‘draw your atten nbmm

T T AT T A S g ¥
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statement afier Statement. try
to go to the Press, go to the , §O tO
the TV, bring isues on the ﬂoorofomc
fam? "Why should thess things hippen?
o
They hnn!nm gone into them. m
issues have not been h . Similar
is the with the Press, in to caste
conflict, the contradictions or the incidents

that are happening. We are very ha
with the constitution of the edul
Castes Comminssion, but we have not gone
into the basic issues. What is it that is
affecting the lives of the scheduled castes
and the tribals? That, we have not gone
into. But whenever there is one incident

It is known to all of you.

don’t want to mention. They posc as if
their heart is breaking for the harijans and
minorities. They cry hoarse. my
their heart is bleeding, They say, they have
& bleading heart.. .. ...

SHRI P, RAJAGOPAL NAIDU
Chittoor) : How can you say that their
blecding ?

isnot

PROF. SAMAR GUHA : Now, Sir
as 1 aid, in this country what we find is
this; ‘we don't go into the basic issucs, but

HiTF]
hiHE
3] giéan-
AEFcEgps
1
Tegx 12
Efreest

i
Ei%aﬁg
?a% 4
i

o
|
H
I
1]
i

¢
i
I
i
i

g
]
£
g
3

3
eif
HH

Ll
'1'§
o

SHRI YESHWANTRAO CHAVAN
(Satara); I have notsaid a word yet,

PROF. SAMAR GUHA :* Your face
gave an indication that I have utiered
some wrong word.

SHRI YESHWANTRAO CHAVAN :
T am speaking afier you.

PROF. SAMAR GUHA : T am very
bappy. Now, I want to
abott the communal riots. Is Aligarh the
only incident? - Hundreds and thousands
of vech incidents have happened earlier
also and these are ha ing now as well,
Are the atrocities on jjans a new
in our country? It is a social crime whicl
has existed for thousands of years and it is
the result of that.

Sir, what I was trying to im on the
hon. Members of this %lcn.-e that un-
fortunately the basic ismues relating to
minoritics, relating to Harijans ve
not been discussed by us in this House,
Only the communal happenings or atroci-
tics on Harijans have received the attention
of the House in a disproportionate way. I

we have constituted the ties
mision. I am afraid ,!.twillmthnl'::{
help, m)& utillllty at all. Wh;ge 1 will .
come to that later. setting
up of the Commission for Scheduled Castes
and Scheduled Tribes or reservation of
seats for them, will not tackle the real pro-
blem, mor we will be able to find a solution
for the ugly in the country, the
in the country that we
have today. As I said, it will not solve the
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was created. We have to welcome such
agitation from the minority community,
the Muslim  community particularly,
who have been the worst victims of parti-
tion; it is not the Hindus, but the Muslims,
who were the worst victims of partition.
We have to get rid of that psychosis. Their
leaders fled away to Pakistan and they
enjoyed all the power and everything, and

the others, the poor people, were left here. .
(Interruptions)

From that standpoint, whenever there
arc fundamental issues, we must see, how
and as early as possible, the political
distinction between the minority and
majority communities can be sorted out.

e can create an atmosphere, a socio-
cultural atmosphere and also  political
atmosphere—why I have used the word
‘also’, I shall tell that later—to create a
feeling in the country of oneness. We are
one, we are undivided; we may belong to
any community, we belong to India as true
sons of India according to the spirit of
Indian nationalism. In that perspective,
whenever there is an agitation from the
side of the minorities, we should welcome it.

_About the scheduled castes and scheduled
tribes, I am reminded of what Swami
Vivekananda had said....

SHRI NATHUNI RAM (Nawada) :
On a point of order. The hon. Member
is speaking at the top of his voice, but what
is the strategy being suggested by him in
order to eradicate this evil that has been
there in our society? How can we get rid
of the evil of untouchability and the attro-
(gltics? being perpetrated on the untoucha-

es?

MR. SPEAKER : There is no point of
order.

PROF. SAMAR GUHA: I had a talk
with the hon. Speaker; the communal
situation means both religious communa-
lism and caste communalism.

MR. SPEAKER: Prof. Gubha,
you have taken already 21 minuts, only
five minutes more,

PROF. SAMAR GUHA : Usually, the
practice is that the Member who initiates
the discussion on such a dehate gets half an
hour.

MR. SPEAKER 1 All right, I shall
give you halfan hour.

PROF. SAMAR GUHA : I do not
want to echo, but I would remind you of
what Swami Vivekananda said. He said:
e the upper classes go into oblivion; let
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the New India arise from the houses of
the tillers, from the houses of washermen,
from the houses of low castes and of those
whom we dealt with as shudras. There-
fore, if there is an agiation, even an excess,
from the side of the scheduled castes people
as the British used to name themes=,nd also
tribals and from the side of those under-
dogs and oppressed and suppressed people
who were treated as serfs for thousands of
years; we will welcome their agitation—
but not for political purposes. All of us
will welcome, and the country and all the
political parties should welcome the agita-
tion of scheduled castes and scheduled
tribes to assert their basic and economic,
politicals, social and cultural rights.

I want to know one thing: are we really
determined to see that these communal
incidents and class conflicts are blotted out;
are we capable and can we do it?  Yes, we
can do it, provided all of us —sitting here —
do not try to show our fingers there, or they
do not try to point their fingers here. We
must realise that we are all sinners, either
to-day or earlier. There is no qualitative
distinction between the sides, Earlier
there might have been some  sins.
To-day we might havej committed
some sins. But it is 2 matter of national
shame—what we have committed on mi-
nority communities shame for all of us. It
is a matter of national disgust for all of us,
It is most important to see whether we
will tackle this problem of the minority
communities and also the problem of caste,
from a national perspective. If we do so,
the first and foremost, crucial point is that
we have to take a pledge that we will deal
with all the communal issues and all the
caste issues —not from the party standpoint,
but from the standpoint of our national
objectives, (Interruptions) This is the pre-
requsite, if you really want to solve this
problem. If we do so, it will be possible
for us to create a national will — not by a
microscopic minority either of any commu-
nity or any caste—against hooliganism
or any kind of atrocity whether it comes
from this side or from that.

There are only a few criminals and un-
social elements taking advantage of certain
factors prevailing in our country, and of the
situation whenever there is any communal
or caste riot, In Aligarh, was it a commu-
nal or religious issue which was involved ?
There were certain conditions there.
Taking advantage of those conditions, the
criminals and un-social elements acteu.
What did we do? Immediately, we the
politicians tried to take advantage of the
position and to exploit the position for
party purposes and political purposes,
And there is a competition between one
another in issuing statements and in going
here and there and bringing the issue
before Parliament. We just point the
finger and say: “They are the criminals’’,
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taking advan of all those communal
happenings and also  the atrocitics on
Harijans, It is the paliticians, I shovld
‘" say, who arc responsible and we have
been the instigators, We have been using
the communal situation as vultures and
rats, We have turmed into  political
vulturisions and  political raws. The
vultures always try to feast on thinqz.
When [ say “We the politicians™,
1 do not distinguish between myself
and other friends. We politicians try to
take advantage of every paolitical happening
in this country; and like political rats,
we try even to spread the communal virus,
and even comnmunal conflict between Hari-
jans and others, only for our electoral pur-
, and political purposes. We say:
“f{ere, the Harijans are with us; there, the
the Muslins arc with us; and
clsewhere  the castr  Hindus are
with us."  All these things are done with
political motives. If there is any criminal
y in the country responsible for the
communal qupeniams. it is the political
partics as & whole and the political system
as & whole. ‘The politicians have created
a climate out uf which this communal situa-
tion has come about,

MR. SPEAKER : [s it the pleasure of
the House to sit for five minutes more so
that Prof. Guha may be able to finish?

13 hrs.
SOME HON. MEMBERS: Ya.

PROF. SAMAR GUHA : If
we want to deal with communal
happenings  or cante conflicts
the firt pi uisite is this: can we
in this House pledge oursclves that we will
not view these comm ings or
caste from party standpoint or
politi lhnm but from the national
M t? by we create a national
. all over the country. (Iaterruptiont)
If we take this pledge we shall tackle this
issuc on a national ive, it is the
duty of the Prime Minister to revive the

EIH Integration d(:i:aua_t:ii. not inﬂle
wa ita society, but
the Na%oml Integration Go;mn:ahbmld be
revived and i

g:liliul or a political clement should
given icity by TV or radio or news-

B ymmhﬁddnd by the
Enﬁonal Integration Council, only that
should be given publicity. .

This is not cnough, Certain administra-
tive measures have to be taken, Firstly,
the office of 1.G. has to be created for each
state; it should be strengthened by intelli-

ce cells, In each state sensitive areas
ave to be may out; a list of anti social
elements, criminals has to be prepared.
The anti social elements, the criminals in
e el ke ol dvantag of
L ify it r vantage of it.
1::11: suggest that'there should be special
courts to rgv expalitiously communal
offenders and caste offenders. I willgoa
step further; even tive detention for
one or two months in the case of communal
or caste offender should be reintroduced
for that purpose. 1 am d to collec-
tive fine; it is a failure of the government
and of the political parties. 8o or go pe
cent of the people are peaceful; by
method you apportion the blame on
them; imposition of collective fine is absolu-
tely wrong idea. I am not going into the
-social and cultural and other aspects. In
our country culiure, art, music are & uni-
fying factor. When you hear Bismillah-
Khan or Bade Ghulam Ali Khan or Vilayat
Ali Khan's music, do we think that we are
hearing the music of Muslims or when
Ravi Shankar plays sitar and we hear that
music, do we think that we are hul'lnE“lhe
muwic of a Hindu. In India we have
developed such a wonderful cultural
synthesis, a wonderful synthesis in art.
But we have not applied our mind to the
basic igue. 1 will end by saying only one
thing, The minorities commission will not
do; the Scheduled Castes commission will
not do. Even rcmnio:d of seats 1::‘11!,:01
do; reservation is taken advantage a
few vested interests of the oppremed, sup-
pressed and depressed classes, T have
no time to explain it now, but it is
necessary for the Governdient to constitute
a Backward Clases Comunssion  waich
wili go into the problems ofeconomic hack-
waranms not ; the scheduled cautes, rot
of Harijan:, but of the minoritics also end
alwo go through the social and other cons-
traints that exist. On the bayis of thay, a
Backward Clames Commussion should be
immediately constituted. We have talked
& Int about the devel nt of backward
areas, The earlier Covernment or this
Government can point out thar these are
the - areas where Harijans or backward
commumitics arc there. But’ have they
taken up- socio-cconomic development
progeammes for tackling the basic issues:
and for their upliftment? We have not
that, -
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MR. SPEAKER : You have made the
point.

PROF. SAMAR GUHA : Yes, Ihave
made the poinr, 1 will get some time vor
reply aiso. I will again conclude by mak-
ing _an appeal to all the political parties
togive up behaving like political vultures
or political rats. Only then 1, will be postia
ble for us to tackle the communal and caste
problem in our country,

MR. SPEAKER : The House stands
adjourned ior lunch till 14.035 hra

13.07 hrs,

The Lok Sabha adjourned for Lunch till five
minutes past Fourteen gof the Clock.

—

The Lok Sabha re.asy mbied after Lanch at
ten minuies past Fourteen of the Clock.

[Mnr. SpeaxEm in the Chair)

MOTION RE : SITUATION ARISING

OUT OF THE REGENT COMMUNAL

RIOTS IN DIFFERENT PARTS OF
THE COUNTRY—ontd.

MR. DEPUTY-SPEAKER : Hon,
Mcmbzrs whose substitute mwtions have
been circulated and who desire to moveany
of them may send slips to the Table within
;? minutes indicating the serial numbers

the substitute motions that they would
like to mave. These subititute molions
will be treated as moved.

SHRI VASANT SATHE (Akola) : I
rise to participate in the discus ion on the
mtion mved hy Shri Samar Guha on a
subject which i« at once of a very serious
importand importance for the whole coun-
try.

The first and foremost point that I
would like to make i that&omnmd riots
have been takiog -place in owr coun
becawse of the chauvinist attitude ohﬁ
majotity commMuaity, brcause one thiny
that has to be ‘remembered i that
communal riotscan never take placein any

tyat thei of a smallminor
ity In the pre-independ period it
was taid that thi, was done at the instance
e

. » but after i

ence , if the majority commupity had adopt-
od a correct towards the minon
ties there nothave beenany recur-

En this context, I want to the blame

tdquarely a} the doar of who have

. i wih
eq L

Riota (M) s |

3‘5’“‘.2‘&'.33“ ml!:'ﬂ'd hhpl:'io:"
ra or us. L
that they to the  Aryan race,
which wes superior tc all other people |
und races in the world, and he inculcated
that fanaiiciim into themings of the ytm_n%
people of Getmany. Rimilarly, Mu'st
also  started the Fascist movement in
Ttasy, which in its very meaning ‘ibwill

tical party repre cniing a nationalis

m&m against socialism and communism,
Thisis the meaning ofthe woid*‘Fascism™,
Tt was started in 1922 by the people who
Came (o er in [ialy, the Fascist Pariy o
Italv, by violent means, and it died only
n 'g43 with the defeat of Favci-m, of
Italy and Mussolini.  So, the base chars-
creristic of Facci.m is chauvinism, narrew
secaron religious fanaticism, which is incul-
cated an the minds ol the people,

The second characterisiic i: 10 crenie a
fanatic cadrs of people and (0 give para-
militar~ training. If you ser, the RSS
cult was based em the Hindu savkhavada
fanaticism inculeated in the minds of the

who were  caught young.......

AN.HON. MEMBER . You havr been
& member of that,

SHRI VASANT SATHE . 1 have wll
you before that. That is why 1 can say
with Knowledge. It is to caich them
young inthe name ofsport..; thev cdmeand
and they are tt-!dallt?fcm' historical stories
enti.cly luaded in favour of one religion,
one community, agains other communi-
ties, against Gandhi, against Nehru, against
everyone and, then, brain.wash  them,
make them fanatics with blinkers on.

When such a greoeration i created,
what you see is Navmans in Aligach, It
f.mot that Balasasheb Deoras or Subra-
maniam Swamy or somebody has to give

an order. What huh?mﬂl in Aligarh

who
hich is headed Shri
Wmﬂ wlywho,‘dmiw zib:!!:ma:l
Bibee: Sor 0 e can rske an Slre
] no one cAn e an ticn
that * are bimsed, What do they :ﬂ,’
n come

they
i P vrad thatand
i

IOn_ﬂRm first page, they say @

- * Even sfier. two week: of the major
events we felt that the stuation was stilf-
tenise. This ishecause the di-tarbamces
of Octvber 5, were not an bolated and
spOpianeous. .
batred

of commume!
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'l'hhw before October 6.

Then, later on they say in the repont
how the incident happened in  Aligarh.
ay ]

“We found Bhorey's death was not a
l*quel o lhe ﬁghl over a wrestling
i 12 ata Mela
Il.vr - miles lwa from Aligarh as was re-
ported by the Delhi Imﬂi national dail-
iea. From talking i\il|:l ncrmrrdmu?:
the le in Aligarh, we came to
émmip that Bhorey's death wasa
rﬂu[t of inter-gang t. Let us re-
capitulate the events of October 3 when

Bhorey wax stabbed™,

Further , they say @

“Qur team [ound from interviewing vard-
;::l wurtv?n it:l‘l mmmur:!] lm:-lrl:m

heen il up at Aligarh for
quite sometime ovnr'r certain iwues, One
of the main issues was the Aligarh Mus-
lim Univerity (AMT) Bill which was
heiore Parliam-n. and which sought
to reiterate the minority character of
the in\titminn In fact, among sume
of the mai resinvolved in the com-
munal r.l:lemr ncea of October 5, there
are iwu well-known Hindu academi-
Clans. e

I will no: name them,
The Report gors on to say :

“Ameeting was held in August this year,
said to be presided bv Mr. Shiv Hari
Sangal, another ersiwhile Jana Sangh
leader, and an :mportlm Janata

Pnr member and a la: cs
nr believed to hlw“ﬁn clr-ﬁ“‘dl

at that meeting warning  againat the
pasing of the AMU I!ill According to
these who attended the meeting, the
zpeakers  warned that if the Bill was
pased, “Aligarh would be made into
another  Marsthwada'",

Then, Sir, here is another :

s ,the climax of the communal feel-
steadily hﬂ‘t up h&:he ﬂ‘ﬂ.wlulr

ruch Euhdﬂnm Onoberg,"

“This :l:l mot & wu:{ugl 'M":MM

ﬁ %miqu&eMi'
The Report continues :

“We would new like to throw Iilhml

anothor cause of communal

B S

during the October :ima
tllrmc]l-luntbattirll mhlwhﬂn

trying to oust the Muslims frcm the arca
for quite rome time. There are hardly
ten or Muslim houses in the
Hindu dominsted area of Manak

i to Mr, Kumar
, Manak Chowkis a
strong RSS  beit. Mr. Krishna Kum.
ar Navaman’s houseis also in the same
Mohalla. According to the affected
Mulim victims in Manak k area,
the RSS eclements ssked them to leave
the houses or face serious consequences™,

Then, Sir, comes this portion of the Re-
port :

“From various sources our team came
to know that those who “snatched" the
deadbody  consisted  of nproplr who
were earlier dcumrd by the polwe but
were released ure, includin, g
gherao, by the mlw ile Jlnl Su:z
and RSS men led by Mr.

Kumar Navaman. We, therd'ore,
found the whole episode relating to the
“mamhmg"ufdud body as mysterious,
since such an incident could have hap-
pened even in their presence of the aim-
ed PAC and other scnior cfficials
particularly when there were tensions
since September 12, Alo, itiscoms
mon knowl that the body oranyene
killed from assault should be su hjreted
to post-mortem. But  in this case,
nothing of this sort peoed  and
the body was allowed to be “anatched”
away.

Thenthe Report says :

“"However the praise for the PAC
which wrltear?ly Aligath came from
the Janata Flrly?twdrm Mr, K.nllml
Kumar “‘Navaraan”, He feit thae if
the police and the PAC were not there,

the situation could have tuirn & turnfor
the worse for the

That is what Krishna Kumar bad to
"y,

Then, there is an eye.witness account
about Manak Chowk :

“We visited several houses in Manak

Riots (M), 274



a75  Récent Communal DECEMEER 4, 1078

[SHRI VASANT SATHE]

43. They  were fruit-vendors. We
were shown a long spear (about 5')
with which they were pierced to death
aud which was Ieft by the assailants.
Tae room in which they were  killed
was ucked. The folk wha
witnessed the scepe are still in a
daged state, The witneses complain-
ed to the public at the Madar Gate
Pulice post witich is in charge ol thi
area and situated only @ few hundred
yards [rom the scene along with a list of
names of the murderers.  One of them
is Satya, son of Aligach City g‘anua
Party President Mr, Krishna Kumar
*Ni ", (Interruptions) “Saiya
was seen with a gun  supervising the
muder. But till today, none of those
whose nam=s were given to the polire
has been arrested. While a few  huave
fled, others are atill roaming around
the area’’.

DR. SUBRAMANIAM SWAMY
(Bombay-North-Eas) : Sir, on a poini
of order. Rule 352 says that a« Member,
while speaking, shall nut refer to any

matter of fact on which a judicial decision *

is pending. There is a judicial inquiry

ning on in respect of the Aligarh matier,
‘aerefore, he cannot say anything which
may have any reflection on that, 1
would request you Sir, to prevent him
from raising this issue,

SHRI VASANT SATME : The very
fact that the discussion was allowrd........

MR. DEPUTY-SPEAKER : I de
not know what to do because the very fact
that the discussion has bern allowed is
bound to bring nut certain things which
might be pendingin the court,

DR. SUBRAMANIAM SWAMY :1I
agree with you that he can use the word
*Aligarh’. There is no obection  to that,
‘My pointis, how the whole thing happened,
who iv responsible, ete,, he has no right
to mention these. He can talk about
Aligarh Railway Station and all that,

SHRI VASANT SATHE. : Why are you
afraid?  (Interruptions)

MR." DEPUTY-SPEAKER : Mr,
Bathe, please (ry to avoid ralsing matters
which may be pending in the court of law,

SHRI VASANT SATHE : All right,
Sir.” Twill not name the persons...

DR.SUBRAMANIAM SWAMY : You
cannot raise any question regarding the
facts of Aligarh. .

l‘uigmzv{ SATHE : No Coni-
mission of Inquiry has been appoin t.
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MR. DEPUTY.-SPEAKER : Please
continue, Mr. Sathe,

SHRI VASANT SATHE : “Iu the ad-
joining house No. 3og, the owner Sarvari
Begum who was a witness to the seene 1old
the team......... "

DR. SUBRAMANIAM SWAMY :1
am sorry , Sir. He is again mentioninge..

MR. DEPUTY-SPEAKER : I have
asked him o avoid referenceato cases which
are pending in the court of law.

I hope he keeps o it.

SHRI VASANT SATHE : *...... thai the
body of one victim who was killed by the
spear, was cut into two and flung imo the
burni pyre, According to her, thr
RSS 'ﬁ-_‘mrm- tried to take possessicn of
the Muslimn premises in the locality abuut
two weeks {::k asking them o vacate
the houses or face dire conscquences”.

Let us see the role of the PAC, ‘This re-
port was made some time back. The re-
port says thatthe PAC made indiscri-
criminate firing against the people who
were particularly residing in the Muslim
locality. Thas is the charge.

T will refer to the report of the Minori-
tiea Commission. This is what they have
tosay. Do not go only by that independem
inquiry, Thisiswhatis said in the
Indien Express of today :

“The Minorities Commision has found
that the Provincial Armed Constabulary
(PAC) itself wasinvolved in the recent
Aligarh riots. It has demanded its
immediate removal frum the city”.

1 do not want tu readthe wholereport,

Thea there is Mr. Raj Nasain's siate-
mént alse. (Intsrruptions)

It is stated further in today’s Indian Express:

“While the Commision has not
:fii"an - about the involvement
t
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pany inquiries. Taks the famous Bhiwandi
uw.\rry where Mr, Justice Madan was
ted Commissioner. What has he to
say in his report 7 Page aa2:
“The behaviour of a laeti];n'::
Hindu procesionists, i
R.SS. and the PS.P. sections, was
calculated to provoke and humiliate the
st mom":d“g‘.m :
slogans were N ' was
thrown in such excess that it annoyed
even the police-officers and policemen
present re."

Again, what were the slogans shouted ?

He has quoted in the on %5,
‘Euidcm:: has establi that theplﬁlelo\w

ing slogans were shouted by the proces-
slonists:

“(1) ‘Gali Galli Me Shor Hai, Sub_Musal-
man Cher Hai',

(a) “Rashtriva Usas Mandal Zindabad",
Rashtriya Umav Mandal is an RSS
body.

(3) “Fo Hamwu Takrepega, Woh Miii Ms

Mil Fayega".

Gela Re Gela

(4) Aala Re Aala Hindu Aala,
y Landya

(5) “Lande Sare Chor Hai"

(G) “Dr Vyas Zindabad".
Dr. Vyas is an RSS8 man

(7) Ular Lungi Bajos Pungi.”,

(8) “Musaiman Murdabad".

(9) “Jama Sangh Zindabad".
This is not my report. This is Mi. Madan's
report.

O tar 52 Find, e Se Fa
{11} “Landpang Hakiun Luva".

(1a) “Hindu Dharamacha Vipgy Ax" and
(13) “Hindu Dheraws Ki Jai.

who are giving para. military tralaing to
th-.w";m-wnhmmm
this couatry ? It in .these peopls. who
Aan

i
!
!

i
|

Rashtravad when u  provoke the

when you sing she
;iwyufmm.mth:!ud-
jans will not be

That is why the first and foremost thi
that is necemsary is to evolve a mati
conscnpus. All partics do not give any
credence and do not harbour ten-
dencies which are a cancer. Any such ten-
dency of chauvinist cult of narrow fanatic
organizations if you lolu'ul;;mdc: what-
ever guise , you are to have a cancer in
tlnﬁr.ly itie, 'Iﬁltnflwhylny if you
want to this, there is no use of waxing
eloquent about generalities. If you want
0 uproot communalism from this country,
then uproot this cult of chauvinism from
the body politic of our nation. This is all
1 want to submit.

SHRI HARIKESH B; HADUR (Go-
rakhpur): I beg to move:

That for the original motion, the follo.
wing be substituted, namely:—

*“This House, having considered the
situation arising out of the recent
communal riots in different parts of the
country, seriously feels that stringent
legislation be framed to check these
riots and the persons found taking part
in 1 riots be ded 10 years’
rigorous imprisonment.” (2)

SHRI BALDEV SINGH JASROTIA
(Jammu): I beg to move:

That fur the original motion, the fellow-
ing be mhcitu:!, namely:-:

“This House, having considered

the situation arising out of the recent
riots in t parts of the

country, feels that all ible wa
and means inclusive dmlllkm
adopted to root out anti-national ele-
ments and age national el
for the f’qﬁ:tr of the democracy in the
country.” (3)

DR. SINGH (Bhagalpur): I
beg to move:

That for the ori motien, the follcw-
ing be i s Damely e

- “This House having, considered the
sltuation arising out of the recent com-
munal riots in different parts of the
country, dirocts the Government—

to f the Natie-
O ol Taregration Councit ater auir
ably reconstituting it;

constitute & three udicial
Ol samaiat aad decids vhich
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.[DR. RAMJI SINGH]
are commaunal

dnu?mwhw
which deserve to be outlawed;
(c) to strengthen the people's power,
e?u'umdl_milr Sant
Senas as envisged by
Gandhi and Loknayak Jayaprakash
E&faﬁnmam: basis;

(d) w publish a White Paper on com-
munal riots in India, their causes
and remedies giving in short the
views expressed by differeat judicial

bodies in the past on comm-
um lriots in the country.” (6)

SHRI RAJ KRISHNA DAWN (Burd-

wan): I beg to move:

‘Tnaz for the original motion, the follow-
ing be substituted, namely:—

“This House, having considered
the situation arising out of the. recent
commuanal riots in different of the
r::kuany, seriously f;;h that ment

e ropriatc and stringent measures
> provent the potitical wacers. fom
ingiting communal feelings to fulfil their
political motives.” (7)

SHRI B. C. KAMBLE (Bombay South-
Central): I beg to move:

Thnat for the original motion, the follow-
ing be lulnrhulzs, namely:—

“This House, having considered
the situation arﬁmﬂ' the recent
com:nunal riots in t parts of the

i distressed to find that
in the matter of protection of minorities,
the current measures to enforce law
and order have proved to be miserably
ineffective and tﬁﬂ the social structure
of Indian eis beeomlug more com-
mmd.&n%ﬁngdcmmmdmﬁn-
nal and therofore directs the Union
Gavernment to bring a mihhlem:

" DR. SUBRAMANIAM SWAMY (Bo-
rabay North-East;: I beg to move:

That for the original motlon, the follow-
ing be substimated, namely:— -

© *This ‘House, . considered
Wrbu in different parts of
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the country, recalls the apirit of brother-
hovd amongst ali communities expes-
jenced during the st against the
Emergency and while in detection and
despite all provocativn from authori-
tarian forces and calis upoa the Govern-
ment to convenc & meeting of all re-
pr ive cultural B i i

devise ways and means to recapture
that spirit of brotherbood ensential for

" (14)

ions o

SHRI RUDOLPH . RODRIGUES

(Nominated—Anglo-Indians;: 1 beg to
({4, . H

That lor the original morion, the lollow-

ing be substituted, namely:—

“This House, having considmed
the situation ariting out of the recent
communal rints in diffrrent parts of the
country, strongly [vels that the Govern-
ment should wgently evolve the practice
of :u0 moto placing before Parlisment
astatement on any communal dixiurban-
nce as soon as possible alter its oe-

~ currence anywherc in the country,

impose collective fines on the .praple
of the areas affected, ensure more than
adequate minority representation in the
police 1 in 1 trouble
spoti, ;.U'tl officers respousible for law
and «rder accountahle for commmal
disturbances  in  their areas, while
taking immrdiate steps to give the
police: forces in the country a proper
motivational thrust, forthwith ban all
provocative communal activitics, ema-
nating from any quarter whatsoever,
and periodically call together all reli-
gious and cultural growps to foster a
spirit of oneness in our land." (16)

SHRI G. M. BANATWALLA (Pon-

nami): 1 beg to miove

That for the original motion, the follow-

ing be substituted, namely:— |

“This Howse having comidaed
the situation arising out of the recent
communal riots in d t parts of the

i
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i fdmwmyr (o)
Arawe, ag wgw §F wEane s
el F s gt tw & W
wrewTfie 2 age o & arg fear
d dwx witg ww gt A &) oy ey
% wrewrwar mff & fo ow 5w qw W
frarom fafewr amoqe FOr 9T
JATE 9T IX 997 TW AW & AW A
qUT T I I Jerw Pear faawt
AT 4y et E v i aw v
& W a7 37 wuw gart Aw & fafww
wTt 7 ag TR greTfa® & 7w |
I & & FTeor gaTe Xwr o Gy e
w1 T far ot worr o< gwiesmei w1
qragar farr of | feed  wAw

T RO aed & oY o7 fsr o
o WAl & W] A ¥ O
TUTRT 70T W SH WTef %
EE. AT W I &7 fgaraw oie’

¥ gHff o< a1 ¥ ¥ 9, ¥ w T
't wars wreTef STewc R ...
(wwam) . ...

oft e S 3 v
€ o aroEw & qe, wg P @
w -

- miy gfoww wgrye : ArwwT, Ew A
T GrERaRIeET W) AT wr o gfe-
arc wwrar § « for @it & aronafrear
w1y w gieare A o fre



283 Recent Communal msczumgmm :

[shr gfckr wpige]

Y &, & adY Wrr o areEfoE g
¥ forg fordrare & 1 Pt g ot 4
o i Y sgTAr g, o g
qary & wdw wordfer @ ¥ sy
giesfos s H AW A go & o
T ¥ g grevTia WraATsY ¥ I
7 &Y wiforwr w@ § st 7 wfa-
WISaT %1 FATET AT § OrT weilandt
wrafgeed g mdwmr w i
% wifade safier W Y &1 Afer
wreafasar ¢6T i & | wrefawaT ag
¢ fis Q¥ s/ srwafas wreTsT wr
AR T &w %) fafaw oxei & farfore
T KT ORGH F@ § W WTY AW &
gmA Gar ga gofeqq  won Ay
§ fora & waror & g g e’ dwfr
F577 A7 qfw@ ® wowAr gar
et ¥ o woeitfe wor R g oY
oeE qF vt § ) wre wlt oy & O
Hife €1 gor &1 v ¥ aw, oot oY
UTH, FTAT A §T WTAAT T TOX W
TR #r wrfene gl W, g ¥ w1 wef
# wr wre § e gw 3w & owofy oY
aryofowar & A @it
wiife rsmifas WA 1 Iwmear Y
da st & fog o gaiifes gz
sl w ow §

RIQAL, AT W GIHTE WTw oW
I w1 Owd § oo A o wow
ORI ¥7 WX W ¥ GOHTOR e
Farqm | WA A @ o &
19 {TAAR AT WA W & gAr A
Wy, xw s # g & Wt

¥ frary awreront ¥avam ¥ g

A W ¥ 1 FSEE w1 ) ot we
s ¥ v forr Todt @@ owTe &
grorafes 1 @& § s for ooalt £
woeTé ¥ O Y et €, 3w qwit
¥ wgt. & wrae o qoRTT werd ¥
i €1
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T, yw § yaree fewfaarey
&1 T 97, 39 999 & yA Wy v
¥, o f§ 39 oag IuwETEAT €, TR
& wox qre & W) fe Segia amror fo
faurer # figeft WY widiol wrar & warw
TR T ) (vawwEr)

ot wx W fay (TrTowd) o
v SArAT A §F w1 ¥ fag wfawr
L 4

Wfeinmgye . oy s
wHdY off ¥, om® ITwww HA K-
o ol & vy w1 fs N T
aeTe & faadi WY A Ow gl 4,
WO W Fefaen T & w
WY oF it W o fis arwerfoe 9
sTd & 0 fis arefos 3@ O off
i &, St wrar ¥ EwAwr Q@

sy, el anenfedt ewgfdt
wire ot Foiid g & Wiy ) v
Hoft | seXmEARTTsgr AT R
fo @t o @ FEM AN ¥ o
@ | qwrT ag v aw § & AT e
g W o ¥ wfe
FTeTT ¥ fog Ty srews g e § fw
wre A ae G ormgl o gt o fi
wresfaw 1 ©F £, 2wt a¢ v g
e woit oy fore ¥ et & e
W ogr s R ol @
a1 arenfed wfrdy & ot & figt
w TAT W YA A wiew W e -
A f@ s Y Foid & g oo
#ifen Juret & Ff mw § ) FE W E
mﬂ#ﬁm#«imﬂﬁ!i

- s, W &lﬂm“m*
qwq&tﬁumwﬁ_mw
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9 & sneteqny & win forar 1 gw A oY
agw & Wit & Oy ord ot E f o
oF agi &, A FT AT wfAEC 9T, IAST
FrawT aff fear T | gEr g QAT
o¥ar s ot safirr ¥ wTe § weaTew
W TEE A Y g  ww
& sy #24Y g & W Sw W foE
arz ¥ wrany #fe 08 afesfal
w1 gresifas o & fae fordmre €,
ITHT agt & gETAr wravaw B F &
agi a% wga fs it ew swrT ¥ LN w)y
e A wed & AT TgN ¥ W Ww w1
GRLTHT AT T AT FT FIE Fraard
aé w7 #, O mfwwfal w19 ==
frefra o1 giewe fear omg, afes
w1 A A i ag WY g % fig
f Bl s wY Al & s s
& S ¥ AT wfgy | wiifE O W
wre werd & fom wE &1 @R W
O B @EAH v E | g
T8 AHHT GO W qQAIT FE QY
B 3 ara w1 OO werar gy an
wgw w1 W gr fw few et & Q9
W A GO WY T frar § v
& o ff G W W v T
aofwr sr &1 @ ¥ fanw qeh
¥ froed &Y mravwar &

- wrmEy, &HwE ¥ oaeEr R
¥ g g 5 avew vefafados &
fieey, qawwm QW1 o & GHTT @
wIH WTfgU | TE G RO WA T
& WYCHORTO R ¥ T T AT wr g
- Ry, A avwarfaw gy ¥ fora

gt &1 qwarr gar, fa afeard
& e A, Forar oy g @y wat,

wewTd R, S W e gfede vt
- 8 wesdyerer fiear et wifigy | @w g
Qwmmwd | xw ¥ fog & soere &
e wew . R ag T 9T e 2
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araae, foa awa 3 &7 (OO T,
gt s %) Foeis o ¥ frg wefrrg
wmﬁuﬁum ¥ ol w1 FR)
aifew fed 7 & W7 THA g @
gugHra w1 fear ar g & fag &
waré & g § | G orat w; xawAY o
VAT HY M A AL | AfHT 6 TAFAT
Tt W4 5 g aa forar somae ¥ 99
vt %1 fgls arra & feay
wwd, qre AT W % (7T | ag wga
figatagiamd ; Sz onfes
TR WY AIFAT FeyH FTA! ATGH F,
ATNATaF T FT ATATEACT FATAT
wTER & & AT AT o7 q™e RA Y
s foar ot & ear 7Y frat
€H AT W1 L W wHET Arfge WA
wfwwrdr 7w & forg forrare gf 7w
wfeem fear s wifgw

NIHEE AT TG ¥ WW 0F
wfaaren s § o 97% FTCET amar
farelt ofY woT7 w7 wemAre  wgw W
o T FFAT Y 1 I 1A T AHTC
¥ arewarfes ZaY ¥ wir A% § IR
TH §&W 00 g0 F7 € 99yr ¥y Ky
s d ¥ T ) syaeqr DY =fed
afg wraems g1 31 1% fag dfram §
dngA WY w7 Afgd 1 9 wiwwrd
g fora faedare qm and ar Sl
qm AT I AT § Famrer omg W

I o I # <o 9T

o gl o7 T4 oy ¥ AW O
¥ =gt o amfes Aty feg amq
w wiwar any & oy wifgd | gy
e gfaw ¥ werEsEl € s
deat ¥ wolt w7 wrl sfgd aifs g
RETT ¥ arewTias 29 ot wE T T EY
QY gt 7T wABIE B AAT AT H

wre warfey & fraer ar &% 0
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[sfr gfedw wyrge]

E g T o A T
s WY § g & anwaiee
i TORE ITTCITRTTR FE AL
el wfgd o T wfed e
% ¢a¥ fely Y qeTe A qrr A AT Q)

aq & orar wfafea) &1 ™
fwgr o o wravgw § faw & oY
Tt 2@ & sy Y, it aiepfa®
gwaat & Wy gl arfe aerer ¥ qRvrar
W qTENT T ATATATT FATAT ATEE |

greyifa® qFer & fag o &
o R & TF WP W T
fwo, arry Y WY srrewT ST wIfEd |
o=y % & wgar wrga g 6 a9
¥ g o ager wefrean & arg fawre
FIAR AR firwriy vy = § |-
fare ot 7 g, 2w F wrewETiow sqaTA
T qTAFAT &7, THAT FT AT G,
FRATE WY ATFT T WATACT A 1§
aw ¥ foreardy aTHI 1 Y A Y
wifgd amq §t aT% g TF LA TT WA
Ty ¥ awAT afgd ) AT B
k) g § g Al v o s
§ o & ag it wgar f e xa A el
qwifes T we giafaa oFf
g wfaer vy o fes® qrewar-
fow o ®) g # fad qurer far
AT o
SHRI YESHWANTRAQ GCHAVAN
(Satara): Mr. D«g:_:w Speaker, Sir, 1 am
participating in this Debate, which is a

wery important Debate from the national
point of view,

. Bir, for the last few weeks or for a few
months, I would say, the country is full
. of an apnosphere of conflict and . con.
frontation between the different sections of
‘ the community, sometimes in the name of
caste and sometimes these communal

“ troubles. And 1 think, it bs & very good

thing that we hive 40 disniss  this
Question on“ﬂn floor of the House,
Prof, Samar Guha in the said

that this question needs 1o be | into
from a national perspective. I don't think
anybody would dispute that point. But
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divcusting & questionin narional perspectVe
does not mean to make it quite academic
the results of which ultimately - will lead
to no conclusion. We are today provoked
to discuss this question becausc of what
happened in Al . Therefore, Aligarh
becomes very important and sym.bolic,

The sense of insecurity in the mind of
minority of this country is the greatest
disease that a democratic society can face,
1 would thercfore feel that what has hap-
pened in Aligarh is something w
serious. I know it has not only happene
in Aligarh, because, that also has happen-
ed in Kanpur, Lucknow, Sambhal and
many other places, and in Hyderabed abso,
I don't say that it has only happened in
U.P. Ithappened in different trmes, at
different places. .

We have a long history of communal
troubles in this country. At one time
we used to say that there in a communal
trisngle, Hindu communalism, Muslim
communalism and British ° ialism
this was a triangle responsible for these

of communal troubles in the .
At the prescnt moment there is no British
Imperialissn to be blamed or to be made
a scapegoat of, But‘ thix problem is con-
tinutng. And if at all we want to meet
thin challenge or this problem seriously.
I think, we will have to sit acrom and
rriﬁuly think about what is responsible for
t.

The root cause for it is the communal
politics in this country. It is no use running
sway from thisfact. There is a certain
communal politics, That communal poli-
tics has taken the place of British Imper-

is ultimai 1 to the killings of
mﬁ' %e:{'dhmm of thia M.

s spee as ow
hwturiblcathh'ltm be, We have

- always found thay this communal trouble

starts from & very small paltry incident,
Ta case of Aligarh, it In very sirange and
?iahenhlmful that the trou imﬂl
{4

nogtake place only but f¢  tock
pHCE tuice I two phases—ance in October
and then in November, And admi

oo i Mo g s o
S e
e iy
-MwlebaM!h@nﬁ.
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AN HON. MEMBER: What abou
Hyderabad 7 At about

SHRI YESHWANTRAO CHAVAN:
Ifitisin Hyderabad, ifitis in Bombay,
ifitisin any other place, I won't make
any exception. Let us take the case of
Aligarh, which is responsible mainly for
the present discussion. (i ions) If at
all we had discussed about Hyderabad,
I would have said the same thing. (inter-
ruplions)

PROF. BAMAR GUHA: Sir, I have a
point of order. Just now our friend, Mr,
Chavan, has said that we are discussing
the situation in Aligarh. We are di

the communal situation throughout the
country,

SHRI YESHWANTRAO CHAVAN:
I referred to specch and I said
that it was to consider the question
in national perspective, But at the same
time you cannot make it merely an aca-
dmic and thin issue. We have to take
certain  concrete measures and Aligarh
is a symbol of what is happening in the
whole country.

SHRI C. M, STEPHEN (Idukki):
The discussion is based on that point.

SHRI YESHWANTRAO CHAVAN:
It is no use running away from the fact.
What has Iuﬂpcnnd in Aligarh ? So, it is
always said that the trouble starts from a
small paltry incident. May be you could
have avoi that paltry incident, but
when a paltry incident develops Into some
sort of an explosive situation, it is not
that paltry incid that is responsil
for this trouble, but it is the atmosphere
which is created before that paltrv incident
which is ultimately responsible for this and
that is what was responsible for Aligarh,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): As the root-cawme. ...

SHRI YESHWANTRAO CHAVAN:
And the root cause is the communal poli-
tics and I epdorse what Mr, Sathe has
said that R.8.8. has to take its d3mc of

the ponsibility. . . . (fnterra )

SHRI R. K. MHALGI (Thans) t
We know him for 3o years.
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MR DEPUTY SPEAKER M
knaw sach other, Let bim contiaue,

SHRI YESHWANTRAO CHAVAN :
If we merely give compliments to each
other, what is the we of it, Ifatlllrou
want to find a solution to the problem
fﬂ‘;l' communal trouble in India, you

‘There are three aspects of the \
problem ; the administrative  probl
the political blem and the socio-
coonomic The socio-cconomic

problems also have their own placein
these communal troubles. In this, I
would invite your attention to the ad-
ministrative aspect. The best way and
the best time to stop communal trouble
is to'stop it before it starts. It is very
difficult to stop communal trouble when
it once starts, The only right time when
you can stop it is before it starts, You
can stop it only if the administration has
a better organisation of intelligenee. ...
(inderruptions). What ed in Aligarh.

There was only oneincident. A pro-

'cative ised certainly it has
tributed to that, buttherc was a
hostility ually built between

of Mualim s

is that in Aligarh, it is the Muslims who

have entire target e

trouble, The intell is, therefore
].mﬂl"hnt. y

have been a
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ministration ‘at any time considered
this aspect when they post somebody as
Deputy Commissioner or Collector or
Commissioner of a particular area, whether

he will be competent to take care of that
area ?

PROF. SAMAR GUHA :1have
gested a special Inspector General of Police
+ o« o(intrrruptions).

SHRI YESHWANTRAO CHAVAN :
I would say that the most important
person in the police investigation and in-
tell cein these matiersis not the
!. ., but the head constable ; he is more
important because hesits in the polier
station and he knows whois what and
knows what anti-social element is there,
Sometimes, unfortunately, they are hand
in gloves with them. .., (intrrruplions).

Wearca democratic country and
they are bound to ments
of different partics in difierent States
and we have to acccpt this reality, but
we must accept one point that when a
communl riot is aboutto start or has
starte?, no itical person or persons
who hold office must take any partisan
attitude., Unfortunately, in the case of
Aligarh, we have found that even the
Ministers have taken a partisan  attitude.
This hasto be stopped.

There is another aspect also. It has
also a eertain  socio-economic  aspect.
Itis a question of recruiting the people
from minority communities in the law
enforcement services. . (interruptions’. In
the law of enforcement services, in the
cadre of sub-inspectors, in the cadre of
L.P.S. and cven in the constabulary, which
is much more important, you can recruit
more people from the minority come
munities. The question of unemplur
ment will abo be solved. And there will
be some sort of an assurance to the people
of the minority communities. AsT told
you there is a political aspect of it, There
18 & socio-economic aspect, Poverty is being
exploited by the veterans on both sides,
and the leaderms, to further exploit the
position for political purposes. The com-

mon masses are being exploited—who
unnecemarily fight and kill ~ each other,

15 hes,

T am verv glad indecd that the Prime
Minister has called a meeting o0 the
leaders of the parties and groups some
time next weck, on 17th or so, He
has invited us; and certainly we will try

in to put forth our detailed view in
the maiter. 1 dd not want to attribuee

DECEMBER 4, 1078
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anv motives to icular person
or Minister. Re::?; %ks‘ng. as far
ax 1 troubles and bl

pr
are concerned, no aspect of question
ha. remained undiscus.ed threadbare.
Everything his been discused, not once
or twice, but may be even a hundred
times. But there KI! been no-follow-up.

Sometimes we took it when we were
there, We have certainlv taken some
firm action, The main peint that ] am
trying to make is that we will have
to take the matter very seriously. It is
not merdy a question of Hindus and
Muslimu, or of a minoritvstraggle, There
are al:o Scheeuled ca.te problems and
other caste strugeles. Let ux not add
to the burning problema-—problems  fiem
which we are suffe.ing by addin, to
them another new dimension- -for notﬁing-
If we want to  discuss this matier come
pletelv, forgetting our party affiliations-
in this matter, and reach the ba.ic issues,
it is good, but there i one itsue  unless
we are prepated to face it boldly and
comageously—I mean the question of
communal politics and communal organi-
sations the question of this communal
trauble will not be solved by a hundred
discussions like thi.. 1 would, there-
fore, like to make an appeal to those in
power, because they matter to-day. They
must make up their mind; and ifthey
want to do it, I will say that we will
certaiply cooperate with them as far as
possible, in this particular matter,

Al wge (wgree)
wafe fegdr wfwe amm, wror @18
ATgE A T g7 Y T TEgw K
T fis oy Sareram & aga AT gl
¥ 1 fwx qft ag s ¥ ewarw §
I QY a I & g Y e ) 6T
s agamrr Ayt § fw
WTCo THo qHo firgem  wawr &
for fapeitere & 1 wre I W WY
wTY ¥ ag dar §, Y ag ATHY ¥ wraw
& T s w3 g fiew e
ag frod g e & aey § fe
Ao Qe THe WHIAM A H1—
wrarfe et sarog et 2000 wRT
waTarr g §—a & Ind quAr wIgar
¥ it i G qeerT Y WY Wt oheE
i Sewr &, oY quwwrat & e
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reali.e that they had come on a
i, A i, But n tha

case we oce that their hands are there
and it i~ no use denying the fuct. (Tmwr-

tishers had invented it and perfected
E:i g0 years of Congress ]'ulrl‘olhwﬂl
the same pattern of administradon and
m:;'m at did the thinkers say;

say ¢
*The need to restructure the adminis-
trative machinery in trouble 3

arear to lend it greater eredibility
lighted the Dayal Repert
:‘n m nmbﬁ riots II'X:‘\E Reddy

on the Ahmedabad riotr n
W .How failure on this front

We must get at the root of the whole
thing and not tinker with the surface.

We have sern that whenever the Bri-
tishe.s wanted to confront or cruh the
big masive movement for freedcm by
the freedom ﬁﬂhttﬂ'— or thet: ade unkns
or the kisans, they brought in a communal
riot. When the Hindus, Muwlims and
other communities join hands again.t
the capitalists, again.t the exploiters,
there came @ communal riot - and

jolt was given. That was the wayir
was being done. :

Tt i .trange that in 1971. when Mn.
Gandhi came back to power with a
mas.ive mandate, and with the .}
garib-haiso—1 am not going into that
atthe present mrment—what h.

see they
have been shedding a ot of crocodile
tears, I have got the figures, and the
source ir the annualrepoit of the Home
Miniiry. In 1967, when Cong. (T) of Mrs.
Indira G i came to there
were 209 communal riots, Since then the
riots are as follows :

1g68—346
1969—519
1g70—sat
1971—321
1972240
1973242
1974248
1975205
1976—came down to 160
1977—188

So, the avriage of communal  rios per
year during the golden rule period was
286,

We know that the RSS are hand in
with communal forcer, They are
creating trouble ; they pave created trou-
ble in the past. I had been to numerous
places of rioting when Shri Chavan war
the Hrme Minirter,

AN FON. MFMPFR : Befcre or afta
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SHRI JYOTIRMOY BOSU : Brfore,
duiing and after. Ihad e to Meerut,
Bhiwandi, Ahmedabad, Ranchi and
Bhagalpur. We understand one simple
thing, the reiationship of the Government
of Mre Gandhi with the RS5. We had
a gentlemaa  here. Shri Hans Raj Gupta,
He was .he second in command of RSS,
H: was the p~rson who in a public meeting
in Delhy suated that the Muslims h.:ve ne

lace in Hindustan ; they shou!d gn to

=cea ; and ths Communist: have no
tace in India; they have to gnto Kremlin,
t was the that was given to
Shri Hans Raj Gu ? ‘The reward (¢
him was a Padma Bhushan. I wanted to
knowhowa man who was behind the bars
uIi. given ;ll‘ldmlfl:hmhmh 1 h.a?ds“}
a reply, jurt.fing  (he aw o
l’& Bhu.han. .

There ic another organisation called
Anand Masg, which was being financed
by Me. Gandhi’s Government. .. Jaterrup-
gions), I have got documentary evidence

« o (Fntarruptions)

‘Mr. Deputy-Spekear, no doubt you have
read the letterwritten by Shri Balassheb
Deoras during the of Mrs,
Gandhi, prai her t
and thcm that the emergency
had brought about, It was due to mutual
understanding and  friendship. Is ft
not a fact that Shri D.P. Misra, once
Chiefl Minister of Madhya Pradesh
i copies of-

Jected when he was in jail and Mr,
Gandhi was aware of that fact ? Yet,
no action was taken inst Shri Bala-
saheb Deoras, because had an under-
ltgm)lmg We know that,. . ([Iaserrup-
{sons).

It is such an interesting fact about the
Home Ministry here that if you want
details about the communal riots, the
follow up actions taken thercafter, the
details of prosecutions and convictions,

cannot get it. With great difficulty
ﬁ'fm been able to get some sort Dm?—‘h"
which only covers up to1g972. e
number of persons killed to 1972,
according to the figure that they have
ven, is 1078, Sir, that is
figure with the Home Ministry.
Unfortunately, particuarly Muslims in
‘this eountry have heen c pawns in the
hands of unscrupulous politicians in the
country who wanted to s ully ens
trench themselves in power. For 10
‘years they have used the Muslims as
wns at the time of elections and then
g:nlt with them in the way they liked
§t. There is no second way of describing
it

Biots () = gad

i o,
and what is the outcome? What
d after that ? The resolution of
National Integration Council in its meet-
ing held in June 1968, the recommenda-
tions of the Wor'dn‘s Group of the Couneil
in the meeting held on 27th  November
1976 as well a3 the recommendations made
by various Commissions of Inquiry weré
gone into, It wassaid that rally
the recommendation with regar the
legislative action have been fully imple
wented, but  with regard to the recom-
mention relating to  administrative
moasures for preventing and controliing
communal disturbances, there are certain
aspects which have not received adequate
attention. The trouble is, yougo
through the drilland you go through the
tf:llom’ but when ;Emc com:lud o
w up action, you quiet

nothing at all. ﬂirT thewp Govern-
ment has made no worthwhile departure
and I say that RSS has a big sayin the
functioning of the present Go:le‘;nm:t r
amvery sorry to say that we
share the with  them for saving
democracy in the country, for saving the
country from the hands of fascism, yet
we capnot but condemn this that since
the prescut government has come, a
sence of insecurity  has come  into the
minds of the Muslims because the RSS
bhas not made a sincere departure from
the past, (Inirsruptions).

Sir, what happened ? Today we
are talkkng about Aligarh, We con-
demn those who are behind it unequivo-
cally without any reservation. We
have heard the other day, within 6 miles
of the then Prime Minister’s residence in
Sadar Bazar, near Jama Masjid, there
was the case of Miss Farida, a girl of s
who was shot three times when she
was in the second floor of her house. It

cdinJulv. It is not RSS aloae,
it uhth:h..: inistrative chinery, itia
in the Congress ruling 30 years that they
have done it all the ime. And it is being
continued today.

Sir, if the Home Ministry lays on the
Table of the House the str of
military and police forcesin the country
and the number of Muslims in that—
you will be surprised 1o know that whea
the Meerut riot had taken place Prof.
Hiren Mukherjee, late  Baker Ali Mirsa,
late N.C. Chatterjee and mysclf  went
there and wuumwmln know that thmu l:
42 cent jpopuation in Meeru
:ﬁm was not a single Muwlim Sub-
Inspector or Inspector - in_the ice
We enyuired about it. at is
the explanation about this ? How many
Muslims are recruited  every year in the .
Defence and how many Muslim
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{These are’ the thi the House has a
ahnn know. knpw late  Balshi
alam Muhammad, the then Chief

Minister of Kashmir, one day told me
that since they camc into power,

the rocruitment of cavalrymen
from  Poonch area, Why ¢ Becausc
they are all Muslims. They stopped their
vecruitment. Jasked Sardar  Swaran
Singh, the then Defence Mmister. Why
is it 90 ? There was no satisfactory ex-
‘planation. Thatis the inside story.

15 33 hrs,

[SumraaTs JPARVATHI

KRIsiINAN
‘n the Cha'| .

* [Thercis an attempr, willy nilly; some-
times are caught with it, sometimes it
s invide, embedded in your heart, that
you want to cstablish a Hindu rej We
are not allowing that 1o happen, we are
‘not allowing you to do  that. It is meither
‘here nor there, let us make clear to

you.

AN HON. MEMBER : But you
supported them.

SHRI JYOTIRMOY BOSU : Becawse

‘we wanted. to safe the county from
Fascism, that is the reason.

SHRI SAUGATA ROY (Barrackpore):
RSS is not Fascist ? Y (

BHRI JYOTIRMOY BOSU: Mr.
'Home Minister, I caution you that there is
a big penctration by a set of people whn
Mniguﬁﬂngmdu‘;-}? in the ad-
‘ministrative machinery. en a I-}‘-"'-'“
‘officer or an army:xine retired, if he
was & Hindu, he used to join the Jana
‘Sangh, and if he was a Sikh, he went to

Akplis, This is a very sad state of
affairs. Why is it that in the administra-
tive machinery, in the police force, in the

i forces in  the military

there thould be only peaple who
bolieved incommunalism s & basis of
life ? That is what was taught in the
lq:haqyun and you must do away
‘with 1t

sort of & retlt:r and said it was 59, We *

got out of his room, we drove st-aight to*

to the hospital, we went to the Superin.

tendent's room, and we wanted to know
how many had been actually admitted,
Tbem?bu'quuo. That is the type of

0 action had been taken against
the man who was sitting a1 the Jg:'ia

Magistrate who was directly, openly

abetting the criminals, Mr, Chavan was
perhaps the Home Minister at that time,

he was forgetten the statements so that he
gave. Mr. Gandhi was the Prime
Minister at that time. Everythingis

unchanged, the same thing, the same

Procedure, the tame method.

* SHRISAUGATAROY : Flying away

from the issue.

SHRI JYOTIRMOY BOSU : No,
I do not want to.

In Aligarh, the People’s Union of Civil

Libm wmtfur.ln ‘“rt‘];w:vhu;cdd!
ispassionately an e whol ing.
They have " that the immediate

cause was that a Hindu, criminal wrestler
named Bhorac was stabbed by a setof
criminal gangester. I am told that this
Bhorac was very ardent Cong. (I)

y but with the change of power,
mthejm Party opening the flood
gates, with tickets for r y, he
switched over to  this e, because
they have no political character, neither
here mor there. (Inkerruptions).

The root cause, the begi in Ali-
garh was this, my friends can bear me
out, that it started with the stabbing of
Bhorae, and then it spread. People
were waiting, and the district authoritics
naturally thought that they had a duty to
do to pleasc certain politicians, that if
they pleased the set of poliicians who were
'in power, they were likely to e rewarded.
Therefore, they shut their eyes. Things
were allowed to deteriorate. And the

in Aligarh werc agitated. As my
. friend has very cloborately stated {‘m:
now, the Aligarh Muslim _ University Bill
is very dear to them, They want the
rainority character  of the university to
be retained. That Bill was hanging fire
then, it is hanging firc now. No decision
can be taken. e area _;;e_t_ul‘
, wc arc prisoners of indecision.
Pl:nn'l. u have a national seoinar, &
national te, on this and take a de-
cision once and for all, and call it a closed
chapter ?
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{Shui Jyotirmoy Bosu}
Madam, this was not done.

Now the team PUCL is fully convinced
, that the Provincial Armed ulory
fired indisciminately and  deliberately
made muslim houses as target, parti-
cularly in the Manek Chowk area. Tall
Hindu houses were used by PAC as watch
towers towards aiming at muslim houses.
nalthough they declared the official figure
of deaths as 12, in Manck Chowk area
alone, there were 12 dead.

In areport that has been submitted
to the Janata Party High Commanl,
therc was a chapter which condemns
:hh: mduct]:f R?‘S quil{.:mtok! that

t icular chay been supp-
ressed. We world R:v,to be elightened
on that by the Janata Party High Com-

mand.

DR. SUBRAMANIAM SWAMY :
Why don’t you ask the PUCL itself ?

SHRIJYOTIRMOY BOSU: We
would like to find out from here,

(Inierruptions)

Madam, the judicial enquirics, I am
sorry to say, have become farce, time-
_eonsuming and producing no result.

(Interraptions)

MR. CHAIRMAN: I amsorryto
may that your time is running out.

SHRI JYOTIRMOY BOSU :
Mathur Commission Report of 1971 on
Aligarh riots, submitted after three years,
was never seen by this House, never pub-
lished and mno action was taken. Cul-

its, civil servants, policemen, who

irectly or indirectly connived remain

mﬂiprhh m!:mmt .I'i le in

as convic ng thirty

years when there were no lﬂ‘ than
six riots,

I congratulate the brilliant people in
e T oo e, o
t cat em ,
;ho m:-\re'-:l-:le a‘}nluwed this widmr frenzy

enter iversity campus at an
time, althou htmeo{rb Clerks died t}
bullet This Aligarh University

Certain suggesti
But mytime is short. I, therefore,
request the Government to take serious
action, I would like to ask, what happen-
ed to the MPs Standing Commilwel:gmt

Ricts (M)
which the Prime Minister has
mdmx or months I
like that also to be covered in the
reply. We want aspecific reply on the

fame.
I do not want to say anything more.

E & wmd
g 9 qmA & fee g faoar
ag o% Q5T g 8, fowd @1

i o ot ¥ 1 W ST TR
w1 aR w O & fag aief of 3 ferft gwr
ot st oY qrar amE, Ivare fed
WY o 3% et & farg g ol & fimwre
gq, aferT gu 1 g ANIT %Y GaT W
a1 fr o wferara & o i g o,
w1 iw & a1 g« Sfew dur framd
Zor ¥ fin 1w &% er w7 W€ worar iy
¢, oud 1€ wrarT Aw AT @

T N wpAw AR, a1 g vaew,
o1 wTRE qaEE B & o fin ofr wegrer
¥ wgr §, 9% 9@ mifefor v gar
g fefors s =@ & foo
wew fme feg ok & s
wrT T avan § | qR wwmr A,
wgt Sfeer whit o ¥ g o el oY

ATAT 4T YT OF Jug 9T ) W ? g
¥ wwr g vl 7 fadt wafen fis gfon



339 . Recent Communal AGRAHAYANA 13, 1900 (SAKA)  Riots (M) 330

wigq gfwcen worw sefr o | gAY
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wife aife S ¥ =& gn et &
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foa aw & wod wrT WA Amw
gn & Towy qur ¥ A wew
ot § Iu% fpet &1 wawa TEi @
Wt o i & wre a7, Sefafaewe
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v O § a1 fepert 8% & s
w, & oy fiw s wifge
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gt § | R et § fe e Sl ot
ot ¢ & | qury Aqelr ot oxfafrfen
fewrt . w9 & Jociw ¥ 1 Fqom
wight § s efefeew w1 @
A ot 2§ afew eefafrSvar et v
T qT9F AT W wr? g sam
# umfosito gfaw §, ag Iferm w1 warar
) I & 39T Wl Fre TR A
A% OROE FET weAT Wy
Tefafrgm fefgre e o w@d
* wifow s @I 1 AR e
wag wRw A | freag ¥ fefew
et B oy ¥ wer awar & 7
Wi waT ag gewa 7 § . fow g
THYHTE WY ORI 0 9T, WehTg #
wiez foar wmar a1, 3y Pl siferat
¥ g ¥ o fmar mr ? i et &
wew e ? sy A qag ?
ITH AT T A fear @y ? oWy
gt Yoy forar o7 W & 7 X www
woft wgrew & frer wrw & ag e
et |, W AT ew qw w1 Jufwfa-
gw gEe v wigd § @ wroey
fefegee waweT w7 fodr 1 sure et
TATAT I W AR G fawnr oad
A FW M | IEw witw § @k
wiwwrdr sfar w fordr %, 3 wrawaw 3
.. (wewm) ., ..
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[ 1o gaitar amay)

wg ae! y ag of s fomrere gt
foedt wfawat a1 sy, ot it W
fes wfasrd ur, o 3¢ fosr &
wfafmw & fag wifeam a1
0T gAA IAF HIL TATAErd A IR
& § Ffpa 594 goifer Y faegw
wigwr #< faar §, ey faegw o
faar & 1 sufae @ <o W gE
W ERO

& oy ag | vgw g g fa
aimg ¥ [ErA Wl wU4 & fog
oo zfecra 1 gEre fisar 74t )
faiar ary @ @y §, ofadfoe o
wod oy § e R AR ¥ A
AEHATT 1T § WIT T AT qHo Qo B
§ ok @ ¥ A E ) ag wraww § fw
AWt *Y g T FE | WIo qEO qFO
AT WO T HY [UET FF, FAGT AT
W Iy woaT wE, wivw (W) ATy 0
WA T & T S WX wwar ol
arey oY ST HY OET FE | AR AT
firg vt I7e) Ty g Wl ¥ 9Ty
o wate GraT wifgy 78 wafr 378 @7
fiwar amit = fis fieelt STwT 9T SR T
fieqy w1¥ | v aw g TowTdT e A

of, s TeE e A §F

¥ frdea ¥ s oF Amaw dfedua
wifeer o o Saer wvogaT 7 o
U FAY oY o TUsfw oot W
¥ o agt o &5 w7 x@® I foky
foar oy 1 gheaet w1 waw, figg
T AT, FHAR FATH—AE

awry ware &, frdt oF arél w1 3
wwrer ff 8, wefg Tfere qx qw
wrer &5 w2 TR A {0 X | U
e o7 afbre 7 forer o ¥ forg g 4y

Riots (M) 33
a afem T A WE—
TE T W L | g AW T o g
s ad § fs U< wvw @,
WETHRET &1 GLA g, I | o
qTEA &1 |

SHRI 1f. N. GOVINDAN NAIR
(Trivandrum) : During the last two
months the whole country was  discussing
the developments at Aligarh, Commissions
and counter Commisions have gone into
it. The Minorities Commission also
looked into it and submitted a report

kﬂt

SHRI M.N. GOVINDAN NAIR!,
‘The Busines Advisory Committee has "
its wisdom decided 10 discus this ques-
tion in this Hom: . Well T feel that

we gl ourselves o
be called the House of Elders : let the

mnnum'h‘m,ud hee,

s 1t

we will have an opportunity to discum the
whole affair. As one of the Leaders o
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. SHRI RK: MHALGI : It is all imagi-

SHRI M. N. GOVINDAN NAIR : It
s not imaginary.

SHRI R, K. MHALGI :
ience have you about RSS ?
!hm}ﬁuu).

SHRI M.N. GOVINDAN NAIR : 1
should not be attacked by RSS here, 1
shousd be protected.

They say that they are a cultural orga-
nizati The 1 that they are
#preading is the culture of murder. In
our Shate, recently, & number of Mar-
xists were murdered. ...

mli!-ﬂ.l. I;AH.;SAHEB PARULElKAR
atnagiri) : 1 ca i ist of
Mundreds of RSS workers | who were
murdered by Communists in Kerala,
(Intermplions).

_ SHR1 M.N. GOVINDAN NAIR :
They te murders, murder of the
culture of India. That is the most im-

They are the anti-thesis of what Indian
culture stood for. 1 hnwwgninnn\y
ama-

igh
ticfeaturesof our Indian culture, and
have destroyed these

Swami Vivekananda and oibers and alo
the leadens of the sections, com.
bined with the ] movement, that
t!hdhobdﬁmdcmwic society
l!t&undwh:!: bymhhsrinnmt
acceptance our tution, Now
she whele thing has . So,
if you want to restore the democratic and
secular structure in_this country, unless
you are to fight against the RSS
ical i of the RIS J the Jao
m’!:lu-'blb ansther soclal
thﬂmm."ﬂwm
They jointly function and

the Bumte Govern-

of _Pradesh nor the Cenwal
hefe tant dare to- b sny

action against the RSS-Jan Sa h combi
their support.

Iam ing statements  afier state-
ments from the Jan SBangb lezders.... *
26 hre,

DR. SUBRAMANIAM SWAMY :
Ther is no Jan Sangh.

SHRI M. N. GOVINDAN NAIR : 1
mean, the Janata leaders like Shri Madhu
Limaye, 8hri Raj Narain. If it is enly
an inner fight to bring scmebody into
the Ministry, I have nothing to say, but
if they are very scrious about what they
say they have no place in Janata aslongas
the R55-Jan Sangh combine is there in
So I would request
if they are serious
about building a de ic and 1
societyp

8o also, when T heard my friend, Shri
Jyotirmoy Bosu, 1 was amused and i was
taken aback and I wondered if even to-day
Shrimati Indira Gandhi is ruling the
country. Now Mr. Desai is there, He
is ruling and what is happening in AHgerh
or what ilm-ha.mmhg in other parts of the
country y is something for which:
this government is responsible ...,

SHRI JYOTIRMOY BOSU : You
did not hear me full-.

SHRI M.N. GOVINDAN NAIR : }
heard you fully.

MR CHAIRMAN : Mr. Boru, ‘e
you without.... (Interrugiicns).
Please do not mrerrupt him,

SHRI M.N. GOVINDAN NAIR : I
t him to come out of his E:I:ll
ce with RES.Jan Sangh Ccmbine...

SHRI JYOTIRMOY EOSU : We
do not trail behind anybody.

SHRI M.N. GOVINDAN NAIR : X
know.

Where I differ with Mr. Sammas Guhe is.
he thinks l.h:;! il-:' |h‘r’ lfminimgiht lrali
chipery is st t. then everything will
be .ﬂ{ right. That  wex a i:ilule.
After indepencence, the recinl mcve-
ment thst was built vp durirg the pre-
indcpgh:;dmm pericd waw given 1y erd
now

r socil-eccremic refoims you are
irg upon the Collecor ard the
Trspector. That way wil' rot

work. That is why I seid—F s pot
asking to come out of the Janzta Party.
When 1 my ‘Y
let us jointly go to the districts ando cenvey
this mesppe tothe mames aed (ry fo Taild
8 democratic snd secular society and

ou come out’, I mesw,
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[8hri M. N. Guvha.du Nair]
? 44 onll by figh - and
tis ting catcism com-
manllun‘; that wgc will bz able to
baild a | ic society.
lnthuletlll:heuuhrand democraiic
mind=1 p+1pls join together and I want
tham to fight against the narrow chauvi-
aism of the RSS and their friends.

@t famz e wegiar (zforw
Tasefr) : wrwafus @0 9T agw w1
q4rq dav g A ag warw a1 e ved
IR A 9 @ AT e
fear amgar 1 Afer qR wedw }
T fea¥ o wrer & o =y wgw w1
WYY AT § AL TOHT WA o wIAw
w47 § 1 w9A grfas g fay s
®1 § ¥o gy ¥ wifow & af § Wi
% gat a¢ fardae & fear mar &1
* FEd W @y WA 6
wifew ¥1 7€ &), Tav Ak frarg
fear 1 agt a¢ agw @ ¥ X = ok
§ Paasr ware 0 & aed ganm
£

WY B . T4 ¥ gwar fw
frey 1w T ¥ awmE greenfus
WM TN YL gwdr F 1 q
oW F W oag A B &

TAq aga fr gaivage &, 7 wgE o

wafrenat & arr § 1 k7Y &% fear
WA wifgg 9 1 qK WX f s
WHETE A 1T § FT w7 Prgw AT
wiRg & ga2 9iv ag wF e Iam
T A wifer w@ § ) T AEE
2w ¥ O fufreer QL v ag g
fufirex ¥ ax I werwar ¥ Uw
Fwrw 2w wifaa o difer gf dr
gt I AGT ¥ g I ¥ )
v ay ag fam T @Y A H &
fedt WY Wt wefidiz w3 i Wi
oy Qw fafrely WY o< ¥ aff ¢f

@1 19e7H R EUITId T

TN et S omwr gt &

I weltwer & ot Franfol ofr f I3
¥ or qr Wt wae W fiear W@y
wafae aff fsar mav fs whig ot v
TR AT R WA il fe
Arew ¥ e iy, ferw € i @
A qEaATAr & Nz e frwy N
vt xg AT @ v Y ) ww oW
W ara w1 AW fF 1977 ¥ ol AR
THTHT wew 1 9% fgrg W qEew
e #T dvw & w1 oF frmr W
T | AW WTEE & &F qi avy ¥ wer
e ¥ 1 Wi ft wew dr Ay mE d
TAHY A w o Ak W I/E A
widg t am fis wie g Eeaw
fody <@, W Iy wroE # AT Wy
A IEA T avadver v A A arforw
¥t | IEX &if f qEaTa W 1 W
agf 9wty ¥ &R =t fors fear
ar Ty ww g A T A A
A w7 arrey § i Fore forr ofrefy
g widt wetrmg * s oF Wt ¥
wrrforer 1% ¥ Forg o ofF aw e
¥ 'y fraY wft omere ¥ ST wAamwy
sA g e adt ¥ 7 o 3 AW
WO W HIT W) W ¥ & g A
& w3 ot ¥ g, Wl W W
mq, Wt afew  qEwwT et
H T gl oy ¥ g gt &7 £y W
AT 94T | 99F WAL st w7 feer
feear a1, €@% o ¥ oww g
caw Fwk o wreor § o dfew o W
% fe agt ox ¥w § fig Wi e
£ $1AT Y O R & F T & Qe
% frg ot ercrgardt amedf § & O
mt{f{ 1

WW.‘F(‘_"‘@ Tl
firmr o et ik 1 oty & G
ik bal L TR R
AT Wit Wy v nft o o wwar
¢ 1 fowwdt ¥ miy @ TN wr
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E o wfr it G i g e
e JvaT fgey, BY w7 AEerHT wreha
fergert §, sowr v g aT g
ey & wox Q=i ¥ qoT wIERT 2
& o s wrefiorg Wy s 9wl S E
fNEwm T NA LYo
AMET TATT T WY g1 wE off | ow
AL TT AT AT A W7 ¥ A Fgrge T
AFA? wav gt T gwrdM ArewErfaw
T AgY 91 7 war gEw & w9 g
& & gaT w1 W F S ¥ q7 FHT
AR ¥ T N Nfww A ? wev
F AR A woy Al v WA fgyg T
AGAATT T FATH A4 & 0 ¥@ &
®1 w7 & wawar § e wror wre 4
Fadre arlr gfamr & AT v A
Worwr st or & & 1 fegear &
Forerdr oy &t g &, sore oarcaTe Wit
# fodi o, W fedvdw o, ok
g g &Y fode oF, wowr g
wm fe dm fgg o qEEmE
T WX ¥, &t Y 3o A wewr v
& o g A a7 wRgAe @ o §
imﬁ«ﬁwmtmmm%wqm
AR W § | T AT T e
T o W wor wgd & 1 g
& qgararT wew ) X §, vy awde dw
wtar gy &\ K awwar § fe R
TR §t wraar s W s
T o1 WY & ag qarer I5TY 7 Ay ey
WTTNT WY qg wgA wr 5T Fae
fr frgam # aAtfche o g
Hrauw § o & ogh vy W e
figg ot spwevarmer wr e Y et 4 0
T qarw frgenfis w1 §, W
W1 g v fgrger §, sEwr
T g wr & foc w3 @y dar
Mw\‘mz‘rmwif,mn
!"!mtmwmmm

ke G5 st

T q%d § fis Iere sdw & oty @it i,
o, wly, W aATE § &0t &
T AW W W § oo fgmd W
s Wy § 7w oW oA &
qTEH T T v § R oA
a1t oY Srew g v, a1 g
H gu E & Aoy A £ Fw vy g
aT Ao At fempet # e wfiee
frwdnft? oyt ag vy *< e gaeam o1
FANAH P ETY, AN O et e
T AN K ey FaraT g §
fr g ¥ oot sremfcds & for
ayt % agEems Wi 7 e gay
i < & fodr, woAr e awad
v oy v e E 1 WO ww
T W AW, W@ oy A oA g,
¥ w a7 ford gz w1 % fa
wg T £, e frgeam ¥ st o
aAAT 1961 ¥ 1971 ¥ IRW
30 stfererer w Y & o< fegwii #7123 wfar-
ety feii Y o s
ot ot & iz qEaaY #r a7 d
Tgwt Qg ? eafr fis frgenm
. (weemw)

fegeam & Ot R w1e 3w s

e § v A 1w T aw
YR 1t ¥ anfae A o Tew awdrc

T E ... (v
ﬁwmm&nﬁmﬁm“
e gy Ay, Wt ogd Ak w0y ey
R ¥ forelY dar wz wT wiw 60 W
T uf § 39w wioer qurr gt
quet ot | | A A T A
L

(wwerm)

S.Im JYOT!RMO.YH ml'i.:“:l
mlm,m these re L]
in&hdhhh P

- i putting his
S ot LA o i
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ot fem warc wegor % Wy
T # fir g & ool 3 aw & samer
. Pavary sy srenfd § wwe
¢ o ag firgem § 1 ey it
® w1 ¥ war fawrw fgger A
fiemr &

SHRI JYOTIRMOY BASU: Bangla-
desh is a friendly country. not make
adverse remaks here ?

Wt foaw wwz wegtar: & s
g fa e deet &5 y e ag war
WL AR AAAY | TG 9T
W7o UHe UHe WIfedt & AT I
woa ad& ¥ Tofas wdl w1 g7
7% ¥ g T wd 6 9w Wy §
g woa foo¥é § Wi ¥ @@ @
¥ FER w1l F Wie THo Qoo &
< %) fan€ wor g g o faeA
o a1 oy g7 W F i vk § g w
T 5gTEE ATET § | WY i wree
THe Qe %7 frdfl qawary a1 giw
aff Isra, afew Taw fawde wre
HEARHTT T K ARG g AT W7o
Qo TRo FT AT WY G T AT ¥
Y awrdw | forw gy ¥ s A
o dw v R Y, vy e Gff &
o wefrg WY & o W] e
agt feweT samar qEETT gWT §)
#ro dYo THe ¥ I THHY WAL FTT
oo wifeon & faers werk 7 4 oy
W ag B W fgara fraa o ¥
¢ g ¥ Awafaow &Y Qe
T §, I W e Wy § oY ag
e Brorrer Yo s wo Y o o g IR
are it § 1 W AY W oy e
oo o ¥ A vy we
® T R & o s wrgen § fe
T wg T ries amd oo e
X W AW FT T 1T e
Tqo THe & STHY T TR ¥ Py

et & wA ¥ ww aav P § Wi
AT g A A § | WA AF@ ¥H
ara #1 8 fn gy A graAA QR g N
¥ a9 Wg, qgi ¥ g w Ay
A ety wr fgem oy w1 AfwT wiw
37 ¥7 &fw ¥ qrerad| w1 adf ary
2T wEY

& sz g 3 Fr efafgfer
RV ZAT & ) w7 T T wwT K,
foaaa ot vty 7% § 3Ry fre
BN ATRA &, FRTT ATRY Ao LTAAT
Frafer & ol &, Sx aa F1RT 7T
Atz &4 #7 w8 § 1 T
wat X g Sred # A
LURIE AR LR ICRIT SR 1 A
T A § 7 o A A wfawy
& wig o e gY an fgg 9Te e
| & wit Wi sfufaeifes wifsT
qr Igar faedardy 3T W@
¥ wra¥ e dYfed} v W@ awar
g, For vt war | F O Y AEW@ § T
% gaw g e o e fafree e
AuTER, ITA FhOWT A AER | @
IR F IR AN A foar
@ taftfas and & sror TR
FymIgama & 1971
¥ grfaon oo @y aefigg, ot gaw-
gt &t argfey & fray ot MY
. . (wawerr)
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that even after 31 years of independence
eommumal unnrsl' contimue to rock the
dountry. From Belchi to Alj it isa
sordid record of oppresion violent
penecution i

The"point is nor the number of riots. The
point is that the graphk now shows
steady rise, The number of unal
riots indicate that there should be mo
room for complscency. The frrt s
that there is not only & rising trend in
communal riors, but there is aleo an in-
ty in these communal

wiotss Riots in Aligarh have
thisfact. We find that the present Aligarh
riots take us back unfortunately to the

Such has been the increase in
sity of the communal violence that nows
the country .

hiling of tne Mvalim minority steited
on toe 5th of Octcber, the cepanen Findus
did not ]nnidp-tr in that. It vwes a
communal carnage perpetrated ty the
R.S.8, uooligam and toe commer Hincus
did not pirticipate in that Farticulsr
thing. But Msarm Chair-perien, at1é
we bave all records broken Eecsuse in
a marter of 31 days’ that of, again on the
6th November, tac seme tewn was rocked
with ghastly Lillings cf the muslim mi-
mority, This is a matter which is a grent
;Iur md th‘em ::n?un"]_i;lmticn. l‘:l:]
appened iv Aliga: is was perpetrate
by the R.S.S, hooligans sided and atetrd
by the PAC snd the law and order ma.
chinery which was ssid to have existed
over there, This is what Mr. Inder
Malhotra says in the Times «f Irdic in
toe issue datee the 11th Novemter, 198 =

““Prr tuc fresh ﬂ“-up in that un=
fortunat: univessin wown, exectly
& montu after the Coicler 5
riot, bespeaks so alarnirg a
situation that cnly these indi-
flerent to naticensl unity can
fail to it up,™,,

Theretore, there is a nerd frr erul
searcring. et us rog merely Lirp demn
our heads in abime, Ier us }eve soul
searchirg #nd let us fzce thai fretr ps tney
are, It cannot be denied (Fet the peie
sonous indoctrineticn by the F.i.S.
has a major hand in the carnege of the
minority ccmmunity. I will net dweil
on this ];lrtirw!r subject fer it is well
known, I. will mrrrflf quote fiem a
weckly magazine “Sunday” dated 5-11-58.
At pave s, itsays :

“Mr. Golwalkar categercelly maid i
1 that the ‘non.Hindu d;:;

in Hindustan must
the Hindu culture and

m must learn to rerpect

. in reverence Hindu

religion, must entereein no idea

but these of glorificaticn of the
rate ano cuture, "’

Madam Chair-persen, 1 must ray that
after tue WII'IMPO? the Jenatr P'.lh in
E\Irr, there is slso & gualietive difsrrnee

the indoctringgicn,  Fers
merly the R.5.5. called fer the indien.a-
mton of the Muslims sru  ctber Ton
m,hh}tgnthw a];ellhohml-oldnm .

ev eall for not mere Ianaire ticn,
but Hincubeation of ol the nen-Pirous
and T sty 30 on thesuthority of the edjtoria¥
wat written in the Creerirer deted
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[Shri G. M. Banatwalla)
in the country, I know that the time is
limited at my disposal, otherwise I would
have read out the eatire editorial

The R.S.5, and communal hatred are
inter-related and the R.S.S. has a long
record of iavolvement in communal dis-
turhances. Such have been the ﬁnd-lllcl
of Justice Jagmohan Reddy who enquired
intoriots at Avm :dabad and other Gujarat
towas in 1969, Justice D.P. Madan who
e uired 1nto cae riots at Bhiwandi,

%.:an and Mahad in May 1970 anu tae

thil Commision which enquirea
into the Teilicherry incidents,

There is not much time and I would
only { that the Aligarh riots were pre-
plannz this is quite obvious from the
various facts and I need not give more
iaformation. I would like to quote
Srom the Ezonomic and Political Weekly
dated 18th November w‘?” where at page
1832, the [acty are ¢l brought out.
About the involvem nt ui' the P.A. C.

I may read out from the same magazine,
1882, the findings of the People Unior
Itor ; Givil’ Liberties. It is stated :

“The Provincial Armed uonstabu-
ilry (PAC) of Uttar Pradesh too be-

Hindu communal sentiments
by shooting and hllmg innocent
ahd unarmed Muslims."”

There was such an orgy of violence
created - by the P. A.C. themsdvu that
thereisalottosay, Whenthe procession
came after snatching the body of Bhura
shouting *khoon ka badla khoon', not only
the processionists, hut the P.h.ﬂ. thems-
selves also indulged  in lootingetc, I
wauld give the example of a shop at Phool
ka Chaura. The P.A.C.entered theshopand
loat=d it.  In their frenzy of lwting the
sh23, they ev-n d-opped their cartridges
in that particular ﬂ%! have with me as

mwny av four cartri d

ropped by the |
P.A.C, ina Muslim shop at Phoola ka

Chaura, How will the P.A.C. account
Tor the 1oss of these cartridges ? With your
‘permission, Madam Chairperson, I hand
over these cartridzes of the P.A.C, rifles to
the hon, Minister to make an enguiry and
find out how the P.A.C. have accounted
far the low of thase cartridges.

Then, bym’ihive beeawed to  blast

. the ho Rllq‘; hnf lsh" mm;i:yﬁmwﬂm '
by the mligans, =re is the photo-
marking:

gran' ofa bym® with the military
on it.

CWhlt th2 G waenm mt try to find out how
t’:ﬂ; boa9 minufattured in the Indian

0 $inyazs Fazrories have found thelr m :

the hands of the R.SS' PR

MR. CHAIRMAN : 'rhtpdmhq
already been made, Will you
conclude now ?

SHRI G. M. BANATWALLA :
the time is running out, I have ﬂ:ppol
over a lot of details,

3T mcludc I must say that ;hut is"a
romplete shaki confidence of the
ﬁnmhen:i:%hc law ?:d order hinery.
t t a complete re-structuring
the Provincial Armed Constabulary., Let.
there be an anti-riot force, specially equir
to face these mmm;;,nmzftrhc:

AVC & Proper represenia Mus~
lims and minorities in them. Let there
be a ban on the para-military activities
of RSS shakkas. e Minister of State,
Shri Patil had made & very uncharitable
remark when the students of the Alj ]
Muslim University approached
Hesaid that the Aligarh Muaslis
University was creating tension, with
all apnlogies to you, Madam Chair-peraca,
this is published in namplperl
apology is due from Hi Ali
MmﬁmUmmw ludf.nu and others

been peaceful, and their role has been
appreciated by one and all.

MR. CHAIRMAN :  Mr. Banatwalla,’
vou must  conclude. [ am sorry you are
overstepping your limit.

SHRI G. M. Banatwalla : le'ﬂy,
mast say thatthere must be an occupss’
tional rchabilitation of the victims of the
riots, so that the trators of the riots
rle not go away with r.hrﬁu.iuoftherloﬁ..
The Commission that is ted, most
b:a g.man aommuunn. with one
at least from the minority community, Le.'
the Mulims.

MR. CHATRMAN : Mr. Banatwalla,
I just wanted to  draw" 1.,
-;:e rule that is thg:l-le. You said chet
through m=, hand
you were &?y:lu;nng to the "Minister.. I
think you should do it i It is met

chmpt, sl & i iskle e o
to do it
personally.

m=nt. You can always do it

-2

SHRT G. M. BANATWALLA .m
hand it over to you. Itlssuch =
Imtter,
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. it g rp ot (wrewe) -

7 eTgw, ag w¥ gu Sraw g fw
ot a™ ® weTd ¥ arg W @w O
. ‘mgt o I are ¥ wai w7 @ § fow
WY A g ewTa farat ST Tfg
qr | femrEt W el ¥
Lttt SEUCREO i o]
WY T 1 W A AT K G G
fr o ¥ fewmet & &=
¥ ffe Tt w1 g fadi § oW
=% frar | wiead & g,
&8 B ¥ wlT w9 dEAaEwi
Y wreadi & fao fow od % Tedi &
o {7 5 @FT ae WA ET &
wetfere g AT T ¥ ATCTE ¥ STy
fewd | & vg wrgatg e €A aream
w} Xir % fig soTe W WO AT AT
Y qF AT gw aTA WY A & feo Agre
g '

o1 ¥ guma ¥o gfagw 3
s wiTa % go sfwe & frT
wfew, fer, Eari, ot wie g —aly
e red ¥ aT g wEr-aE gy § |
W oord ¥ qo wAgrH  Agw
o, T § TS A § et
g & wifE oy 2w # wrordy W wgnd
ot | T sz Wiy srefaaT & warde §
form - —umTATTEAS Y AR FAT
ot g E o wresh fewrawafyd
e g vwier w1 afefede

& uq w7 wgaT f—ww W
g} ? wee gw W, A gy
ww T & framr st 8, gTAwE s
Pfefiearey fear o1 wr ) ag
ST ST W fed el o
aff § mfs qigeaie o g1 aTY, TEET
Ar.qw w0 & Terdifa §, e § 59,
dgHye | wrawiygideracs fea

sitadt  yfa et weft %
qudY & femY # @ wifes F o
T | I® aw fagre ¥ awpe avew €
fafawdt dY 1| TR ¥7 & ow feeere
HTEHT T WIGW GAN T GBI GWT |
FRIN TFT GT—FAAHTI AT FAgTT
# a0 1w forg wor @ & fr awgh
w7 5 Welt O EemTy § WK ag 39
qaenTy qET HET WY gETAT AR
& 7 wre 7 fagma w1 A
Lo F W ®) o wTy ey ¥ g
X aF o 7wy 2w foaaw WY
g1z Hfsd— gz | )

uRaA AT A W A A &
qUTE ¥ £ W gRAT 9T ) g W
fafret ¥ wg—gt warl o= &
wee o 43 gq §—Foui ®) oma=
* faenw oofieww & fger &0 3T
wifed, waifs fowf o7 A€ onar=i 7
¢ oy AT i 6 fearaw w11
¥fer g 7 wp—dY, o fgewr &1,
yat faars wdfZve ¥ gw 97 &7 |
W e g 7 geiwE Al 9T 99T
arg fear

& ora & Wl ST AT A
w1 Tex ¥ ford oYferdiee sTeqwe W
Ehed, ¥ w1 A Qifedew ot
o7 §TCo THo o TT AT FA |
xq w7 aregew &, ft o e qu
i & W X W ETewa A g,
A e are ¥ § fr q¥ar Sy awing
wyag vt § 7 SO Ami & Y
rRaE ST A E | I R WA
W en g | Wi war § 7 ot o
g‘tw«wmﬁﬁﬁf% L S
e g EE T FgRE
afew gare awere Taw A AT
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(o wawr fay vynfam)

1 o v ¥ el w0 o Ay A

frmrwran 7 19 A H0 SIA-BEY T

qT €41 A1 A

& gt IgaT g-ro-farAT am
wad@raft g v §, fea i aw ¥
Qe T ) st &1 g faserd

e —ATgAf i w1 |1 fasrd
& wrc Aafdr oy oy fasqardy § WX
g ot foedardy & fo o g
TR ATE | AT S A
4 wifd wrat #1 frederer samar -
ga fad fe & a2 § Fradt & 3ol
arary sarar § 1 xA fad & wgar wgn
g——w & & wifirs aw, fafer aer s
frfam T N & 1ga ¥ wreafcfre
" wHrwE AT —arr e d aT grererai
%! By Ofaq, s s w0
S g ¥ Qfeg-—Sweft
ar ¥ g% § A ¥F frer & amat
Fragak ¥ g dafdr o gy
FIHTE WY WA AT FTHA BT www
s, IR s E—mH oy, A
I & Syer " foar Faw )

1 e ¥ wgr o1 fe WA W
waaT 76 o g § 1 e ¥ Wi ax
ure fremfei & wrd wy ff & hiford )
TN AT %7 A T aar, e few
w1 sgoar—% forrd fwT W g
e wit, Ig T aEw W wRY §,
farw 7 famrrar na & fie wrar oo ofy
9% WU T FT TF a7 6 0oy
foorr g & 1 Aty ofr ag ww W
# 1 Fresrd ofr 7 ox frore BT e
31 @ F Il Forer & P vl qaor
AT AR T Ay § 4 wper
£ T wre 2 7 5T, s e
a8 ¥ s ary # e wnl ¥ dgvnht

7 iforg 1 ay &t &1 e H off
agt wTar g A R o A fean®,
w6 Wi war ot 9% o e frare? )
wearoft 15 T qEgw w7 wew §1 K
7 frre & wig ¥1 0§ w7 g
fr firg g gl ool 33 F g
i forarr a1 1 Ty WrEATH ST Y
wafed, ga 1§ 35w 7 § N e
Mfeat & 713 aTg | FATL AT FTAYL
# At 0%, aqeET ¥ wy o, fawl
# vt @ 1 & Wi w) wovAr g g
fis fiswr orcg & x@ ¥ prly dwoelt A
et § 1 g 7w oy 3 fovarr wrar § —

g war dwrH fee
& gw W AT WY :
raHsaw oW aq & e T f—
WTAT QAN WO
|TY WET IO BT
g7 wT NqT IWT QT
7 &=t gary et )

g vy deewht & 1 g W e
¥ &1 T qig wFT o § W Sww gy
N g iw i fawr § -

Adulterates the Gurbani, inter-mixin g
it with ghoit-written, anti-Sikh compesi+

tions ; B

Establishes the Order of the Sevenin
place of the Five Beloved Ones ordained
by Guru Gobind Singh;

E‘?il"ﬂ’lﬂﬂilﬁﬂu '!
@ gy T oY are gy &1 & g
atdfy X ot YAy wmar e fawr
% W ¥ v aw, fow o N
et wer wdr e oy v
wY fecairrfen qrady? fear mr | SR
oo Tre & 11 ad o e fegr, voet
ar e ¥ 7 4wy & qo wwl o
oM WY WTHT e gy wyw fer
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qmr1 %9 ugg & menfEa ¥ el WY
wie firar 7ar | Foc A g § e
qreET AT & wnl ¥ ol
grT | W ¥ a § I ax7m feur
w1 g § 1 <@y WYl e i P

oT Yo Qo e ¥ W fEvaTyTa
A fowmfrwn e
TRIT, Fowaary,  (Wefe i
ér-adr faai & arfas wire 5 Wi o
g4 & a9 9T g7 QT sUd § 1 9w
-Hwt % T FE |YXAT EP A

wifae % & wgar wgar § fw
anEfdt  wifmm w1 g wfawere fed
G | AW ETAT F @A, AW
waaeg & are ¥, sy &
faurdt & aX ¥ IX FEwr w@ w0
wfwsTe faar og 1 A fEd s
¥y w1 ofr frwrae ), &t o @), faan
Y g1, e ), Tk F wg i
dgar w2 | frdt WY i e & feg 3w
T WA w1 Afwer gy )

ot wWw wgw wew (wrET):
wafear, @< g argw A ferdargar
waTeve & faafa ¥ agt svwr Tur fisar
& W 9w s 7 wa-
WA WUTHT ®T qEF KT fear @ 9w
& wrely gy oY off ¥fer @ gres
¥y ¥ AT ¥ weam W
THORT ®1 FowTy < & farg, wgw
€ TaTRr ¥ Wt 7 qwwd ¥ frg Wi
™ wErEre wr e W faarer 93
qF ® ST 9T FETW A AATHRTS
A & g degoiraft & o o wrd )
T w7 qR agy gy aeem § 0 &
YF FrIe ¥, wge qare H gl ey
¥ &7 7y e WA e wTC R W
e o 7t F2 &, ov wve € e
iferaraiz wr T gl 8, o oy Oy wAE

fr gt ot ared 4 & AT TR 0 -
7 amt & whemroe § for @i W

Tofiri, g & wm 9, wifveae §W

® A, woww I ¥ aTd, qwg W

et & 9w W wror amar 1 e

WATE W1 qwTg fear amar §, Swel

waRE & 70 v fear o &) @

o T W1 g ¢ fe wor & v

forgit @ s w1 s §f Ty ag

HETSTT AT F, TATGCATS AGE &, Howr

SR T wTTs &, Wiy & fg wgfedt
& aTR] T AT AT € AT e

werfirdt ¥ aveqw Twy AT T &

W & wrr Fasey g1 o e o

w f qrivarifz & qwT T T

w1 qu e, o qrefaw s

o &, 1y qera g e i e frad

Tafr -

wgi % feamera w1 aegw &, T
e 3t waak, wy fey TEwAw
* W a1 wff yewwrw fgy w1 oWl
Farer T T ¥ T T AT wifgd ¢
qra ot wrar § 2 fog ¥ fog Q8
i o8 @ forere § Wik I
o T Wt §, 3T o e o fewt gk
oY | IEEY CEATE 7 g1, WrCEn W g
wgeTy ¥ 5% {6 T g w7 e &
w ¥ forg, WEw ) 73 ae AT W
ow ¥ dgE T oWy €, il I
gk § wrwrr Wy & WTE 4, W
W w O § ArerwaTy off §, o R I
wRTE g & 1 W A g @ o
R vider § fs forg o ¥ v qre &
ax wiiw ¥ gERT wY weArw ¥
figar §, et g s T A pRTA W
s ot are vz @A AN g
qEeTe v wifgd | i @ W
o e, wre o frgw | s gw 5E W
%1 O G w7 qer ww & fag,
aw & iy, e, fiw, ek forer & o
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[ofr wgar wgw awiw) -
wifiee & I gl oY aoT &
forg dwrer it wC ah, Iaw Rt
* werw A8t v Ew, frw ds we W€ da
we{e dar 7 W ah oy g ok e T
B R ST AATER HER T | (R S
wi wreft § o g vk €y it
¥ qawm W figg, ¥ w2 e W
o g ¥ gre womT av figg W 0
[T X ¥ TIWT | AW W R
Iu fravee & avi o, fis a fggerme
o wfeen o R A g &
ox Fravaa Ot o ot g fae v
®T q¢ w23 ° fr agr fgg qEemTT
ywaTITR g G W wETesT ey WY
ag sy 93T f ¥ aroafam ¥
¥, & woafr # O wrowdl W
Quelt femrf & & a7 g wwy WiT
wTRirT w2z ¥ # feard ¥ ¥

&t 3% qfrarae &1 qaw § fam 9
W TR ¥ 0 v W S
fisdm ¥ ) W W qEE ¥ qEEn
fenir< i & oY wrawr oy dwgwiow
foret wiTT FTCwTT W Wy § dwrh
o dwwar ) o sk §, W
firer w7 TF T 18 FCATCY W1 EAWT
ga & fag e ¥ 1 R gy WA
oo & s & e § fe fwft o
) forer orrrar o T § ) QI AR
w1 g fgrpeaT A wawe Wy e
s § ? AR Wmg  wHAw AT
ww wgeT agw X vy fr syl
wrerdy 3 oot gver § b ATl
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Y aoff AT | W oy s ol W
favefmy ¥ uomrt o) off ST
Hfr matitz v v R, Be et wglr
trem At A qr e} ?

T fpgerm & 65 wOw WM
AT § W1 T weirry Y, T Yy av fanft
ot Mg Wyt T FATERY §O AHEAATH
ﬁmm‘r_l

1 do not want to-exploit the sentiments
of anybody nor have I the intenticn of
hurting the sentiments of anybs dy. bui
purcly as & human being, I want to teke
into confidence this avgust Heure, which
represents the entire country, which aserts

_that we are sovercign and secular, which
asserts that we have to shape the destiny
of this great country. 1a this the methed

or A W W frR w3 # Jmmr
AT | g WeATE ¥ 0 g9 i aw
oyl §, o e et w6y ey
AT @ o ,

Three children have been burnt  alive,
Should we not take note of these thing: ?

T T e ¥ et Wl § e gy
ForeRramy s § v g T o wfigd?
& Fénizw W Ty mff v 1 QW
feafedr § forewy ¢ oo wied o
o W Aedw o ot o Wl
v, o qfew 30 W ¥ wEweR
w1 AT AT TN WY e &
T ¥ W e ¥ vy wrdr ) 9
wgy T g dw e ot !

We arenot holding brief for Bangladesh.
If in any comerof  the world, there is
slavery, we shall condemn it. If there are
communal trocities in #ny part of ke
world, wemust unitr, get up and cendeme
it with all the force  ut our ccmmend.
Equally, " L uay we must shake up the
,Gcntrl.{ Governsaent apd pull them -Vp-
Tt is unforfunate that they sre Jocked up
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in their own internal trouble, This creates

suspicions, Itisnot good. Administra-
tion is completely dead because they-are
locksd up in their own internecine war.

qH 7g eI X@T wTiga T A fwar ?
UF qIIU@ § | ATT 33T FI Q@ & 98 #Y
TF qITE T | AfRT 57 T FeN1H
AT ¥ AT AT (AT AT T FeAH
1o & e ot waer w1 g0 1@ e
FFAT |

Weall * owe a collective responsibility
to the country. ¥fweare unable to dis-
charge thdat responsibility, my humble
submission would be, we must .all say to
the Government, “Get out and have fresh
elections,”” They have no right to be
there,

&Y Tg graTd ST agr aar (5 T
TeF & TR, A TEIT ARG F G
FI TE I9 FT T8 ¥ g9 T FT (qC wH
%Hﬁm Tifed, T8 39 499 F &),
FAE FETATHIE AT ST | T GReATIE

='T$GTET3?I‘TIﬁTW$‘@ﬁF¥fT$T
ag o g1 £ g HEries F1 78 ST
SIS &1 g T § ag | §W 9T §
TIT qFTEAT FLAT AT ST § Foaq &

MR. CHAIRMAN : Please conclude

now,

Al FAIIT WL ARIT : TAAHE
N TEMAag & A4, fggam
F G FT ATl F & o, [oF
¥ FY WTE-ATL FY TEACHH TET B
I, ToF F ART UF I@AATT AT
9@ FW a9 & (a7 73 qode
2 5 weaqiie sfw GwTY 97 AreS
9% FIHE FATHT FIFAE ASETH
SHE W & [T AGAT GfAteFA ATe-
T ARl F fag FwEm w10

wfifgm ¥ =t S&f aF
Frezaadl F1 Jleq® &, 77 FFeq7 A
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faar ar 7 qaewmEl a1 fordeE-
mwaﬁmqﬁ%ﬁr%w%?

That was dinied 1 me, ar . nct
admitted. I want l| 1at Muslims f]\(. t}tl
get due represeniaticn n tbe  polic

services, proter.‘.t!n n forces and al]
other agencies of the Government.

TFATHT §TEE 9T Sl agaar W
mw%ﬁ#a*rﬁw%nfwmm
qref & gEAT & 9 wem ¥ .
(saaen) Sd@r qOF ¥ a:ra’m‘ri’r
TTTRT  THRETET TafaATT q]T FET
m&umaﬁg‘mﬁwmaﬁt
qor 21 FHAY

oY ey T wrmEaTe (FeTaT)
Tarefa oy, a2 St aerirEar
T gEETiE 24§, 9aE sfaew av
T ST & T qeq IH g, W S
T T WA TG FT 79 MO
AT AEAT 1 (swuwA)

oy W q@ FmRE (FIE) ¢
gafa wgiRg, §ag se g &
HANE T g, A7 § qrod & fag 7@
T8 3§ A A gy | w0
qeTa & o @I A g @r R |
(smawm=) ST wwfagq &, 9 9T 941
Traq & faw a1l ard &1 5 W@ g )

UE RIAT Q9 ¢ T qANEG *
g1 wiwt fawmr ifzg 1 (eqmaw)

MR CHAIRMAN : You discuss it
with your whip. I have to go by the if:-t
given to me by your whip. Pleasc
;:l(\n t bring lhr- intere-perty diffcicrocs
1L,

MR HARIKESH BAHADUR : On
a point of order. The hen. rajd mim-
ber belongs to Aligérh and therefo e Le

-
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[Shri Harikesh Bahadur]

wints to sprak.  That is his first privilege.
His s2cond privilege is he is a back-
bencher.

MR. CHAIRMAN : I have under-
stood what the hon. member stood.
The hon. members are not understanding
what I'said. I said, I have been given
a list and the usual practice is that I go
by the list given to me by your whip.
Kindly argue that point with vour whip.

o QAU NrggaT™ . FETha
g, et @t sEy dar
1T T 0 FT JTOG TLAFT TTA &
I ATHTT IAHT AT &, IAH ah
# AI9FT A ARAT g T AT
ATHIT FEAT AGATE | TR AT TE &
o ow g e uw 3w # fgeg qaerT
Y ATEATERT TFAT A T FEET E |
T a7 7y § for forg & wemmw &1
HANTE ATATET & qT% & AT F WY ST
AT

7@y faem gat o= @A T
=0 3w ¥ faex 30, 31 @l ¥ w 0w
TH EAC I ZC 3 | IAH T ey
T mieft & wraw H—aft ot s
7G 7 "wet aw fFg w77 300 3
ELATA G § | 67T 37 370 F1 qrirat
97 frmg =™, @t WiT 9T @ 9eR
T ATAT ATAT |
17 hrs.

ST @F 1967 F THT F I T AT
2, faere & 9w a5 ¥ suqer WY, o
FIL 31ET, 7 AT 78 1 7 qww<
F GG § qg AFAT AL F fzan fF
T qwadl § 91§ wiwar #%
TTEATE AT AT | 37 F G F A0
B & F2T 9T 79} T qEATT g1 |
U.fr%ﬂ“rrg'é, ﬁﬁﬂw%ﬁ'@'
ATL AT T, FTERTT AT AT TGO
SIETHT ATfAAr X T | AT g gAT
o =T F 37 Y 1A | SEE NS wwas
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ag ar & agt e sy faar syaft Fe-Fiaey
T A, Fawt frear w1 i
‘%

IEF q1% 1970 ¥ 47 g0 | 7gT 9T
ST 9O Feed g fog [TIraer o
I g9 T @i-—9 &l ghmm fE
1970 # &IF FET AW & AL |
1971 % T8 30 § IATA I aT4T 4T |
I AT & 9B 1970 F Feradt, e,
#TZ A HgARMETRE § 3 3¢ | Sq%F
a1z 1971 H i qar F1 7€ | 99 gfagra
F JTE A ATT FT &4 @ia=T qTEar

g

17.01 hrs.

[Sari M. SATYANARAYAN -RAO in
the chair.)

Sa 1971 FT 17 w4, at fada
T ¥ AEAARHT F G T AT T T
¥ fao—=z fafreex w fimrs, »
fewAT FeATE ATER 3 gU 7, A I
aTa ¥ arfes g1 =T ateg #iz
At agon ¥ afa & afem awfaa
& HET, AT Jege Fera Harir F, fore
FT TAFTA g1 IHT &, ARAT 547 |
FrEtar a8 9t fF 3T & w1 g
S w1 Tl fean s, gfew wiw
IS 41 7g TLHTL HEFHI H AAAATAL B
9 Fr A@ET F fgata & AT ¥
SR WIT 99 FT ATAT ggEar ¥ fau
ot w17 AT sm3em

HZH Ga 1 AAFTL 297 A1EAT 3
f& 9a wety 1 IETY A1 qOF FI
I IFd TF TGN & ATE, 5T a% f wa
qTET A1 7 Egw @ gw ¥ g
qr7 ayar fFar w@r g, gH ST W
T IE A HE @IAT A Farar fF 3w a®
FT RAT gHT 9T | I7% I a5 &
afai # 7g ama faey w€ o1 | graifs

R RS
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Rrzwrd ¥ ¢ w1 Gorr A fear
e A wferal § gas F Aw
w1 G foar amar | s § fa
o oW w1 g Tt 1 Nz fm,
wrs Frmr |TEa & qage § o § FaAr
INT T AT W |

fow oo § vow s (sh
wfewwTe Iewig) : AT IR AT
o I T & A T

sff T T WTUEWTY . AT
ardf & o fad, fee ol ot =
T T 7 |

1971 ¥ N WA gwr, & W
YT W Wy ¥ oY 2@ oy
¥ =¥ T AT WY gy & fa,
TR AT FrET T ¥ Fore, &7 g
1071 ¥ wrg & ¥ & gwr v,
Wﬁ'lﬁﬁsﬁﬂaﬂuwi‘rw
worr fear qr |+ I v @t e
o it fipeams & & g & famr &Y
R w1 AT faer 99 a0 F qwde
TATgUT & 71 W, 7 3w vw § W
ST agt 9T AT wrwarr wre & o
aeitt aw ®Y 9% & 97 ¥ o aft qur
awar § e wa gwr oft o wafteeg
Y gt & Ay TUF /T O WY A
rR AT AT ENT § )

YE® qg¥ 7w & qar gur
a1 X0 I %) 2w fif fiva g Fgem)
¥ ¥ ww gy gur A Fewre A K
QW aN ¢ ¥ wgt & feg AT
W W agr & 0w fafres
W ET ¥ W agt gw grIw & A R,
0 89 ¥ geter @ £ Jorr w2Aw
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T RF G | wATT HA oaw ¥
B T T OEA TR F Far gwT WA
T YA ¥ A wiwd am oAy few F
FZA 7w wrgAn fafret Ay oy
a3 ¢ wg 39 % wifgr § s a7 0%
®T WY AT ¥ 47 A der T
qATaET ¥ Fg1 T fv F@es 91
TR & W O W w5 A
WL AH | W A ¥ Ay ;W
T AAEE A s o 3w
¥ AT TN W AT AT T W WY
wifiw Wk ) R war W a fae-
WG FT AW, EREIGT €T AT
"R WYL T A™ A1 g T
magfmmar N & oy g
T ma AT ar N gy
a3t wTed ¥ wr o

™ & ag¥ WY ot agrar famn, a4
37 Y ama Wt & wvy ®Y arvx fawrw
wTgAT §, &1 37 ¥ whaq qfew o
& e w7 % R @ 9 v o
T WA ¥ FHAT KT qTAwT ¥ ST
ofver forer o€, vt frer ik ol o
TITTS W wrafEay o awry I Ay
ez ) ok gorw & Wi AY I
wfeww r ®y v fear, ey
wTEw 7 gy faar oarET A ot ¥
W 3g o w1 war & are ¥ am-
wrdt & forg AT W §, wefrgoorar
* I wry afY fawer ¥ srivr oY oft i
¥ SR uE vk wangT W oft
f6 TR TATER W AT A fire e
worer ¥ oY gw ey W Y ax
w9 5 & forg Aare §, dfer s W
ear fear war, afirg it oy
AT W WEITT WY {5 Fw w7 weETw
& war fAe w W aF gw o @
¥ vt xa azart w1 g four off awr
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[=ft v oy e
L S TR (wrwam) .. .., &, AR
qre ot ¥ 7g wrar fagr

foe & ae wgar g fF 5152
¥ W & N w0 W, 56-57 ¥
T & A w1 2, oy W ofr A
sRie 9 faadt a0 s @Y
§ It agw I % wfY A o oF )
AT AwA Wr ¥ 7 warfom K
g fr g A A€ WA @
s wiwr 83 o qe ¥ afe
¥ TT  AMY W] Td—They
should take stock of the whole situa-
ti on and reduce their own inference.
ag §1ar wifgg | Ffew g Wt a®
F0 Gt § Wk o g gy,
SR AT F 7T O AL ¥ B g
¢ wrTes oW §Y WY ook g,
yafaq owdt § s @ 0% @ @
¥ 1 ohg # fag o & gn vy
§ 37 T o o 2 W g &,
A gragar Y fegn or amw
¥ ITER ar Aff A¥ G 1 I35 fag
KarrsAfarz g, .. (weem)
g N7 fﬁﬂ'ﬂﬂ'{"ﬁ’lﬂl‘ﬁﬂ'ﬁt
fthqa:ﬁmqrﬁﬁﬂwl IgF
ag ¥ fr frey Tﬁwrsmﬂir‘:
s tﬁmﬁ;rﬁwﬂw;mm
: u’qu‘rﬁzfﬁrwnrrt&iw\"nx
-Mu‘g qrﬁir%wfzu&*'fﬂ
Wt FeinemieErcd, a2 0wy
R &, R I W s F«mr,
Coaredt vy €T garc o wifgy
S 01T T 2T N 729 N i A
e X qaaarl o wrw 3
gt g ook MAcdnwg
Wemv § - wy At wr e g At

w1 seledy oA arfeong e
T} | Ay % wARie fF g Tax
¥ wa e e as faw w7 3FE A
AT o s wYfoor s8R ar g gaTC
BT arT qgd Wt on TF e o
FE MY, & 37 Y g0 A0 g T
M F wgr Aar wre Aifgar Ay AT
TR Tiamdy an fgg gomars a=
—5AT ¥ ¥FC 9 as—dr 7y
Fg Hra w7 O fyar, G arg e
IR ¥ qEer gar gTa ¥, ady af
X ¥ g7 a% 71 {5 T8 Wi TUq 47
AN § ey I wog & o xdr, MO o
WA I W § 6T ofT § TAW T
o ag du g awy § Wi an s
feafar gue awt & 1

SHRI C. K. JAF.I"F.R. SHARIEF

Nonhﬁ MR& Chaiiman,

am to you giving e

tbe ‘uty to take part in r.b: dis-

cumion which is of vital national impor.
tance (Im}

- Comegunal riota in.free apd secular
India are the most disgraceful and painful
T

s of the country has t wmin an
ver of hatird ‘and
biterness, It is 1 time that we -
dered over this problem which is
the antion's . wolidarity.

: Str, th: recent attackes on Huhﬂ.

and on Sikhs is a clear evi-

d-n of the existing coalfitions of rmindri-

ties in this country, the attitude of the

G: ﬂhm& Iat uf&he hititude of thrdnujo-

nw s thy, poin out
frmad::?h

me of m
—he wm uym wall
that duri.ng thr regime Congremn,
the Muslims never hard rhr crurage to
speak. T want to lr-t the reourdmm
It is not true,

‘ﬂm‘*ﬂmhl”lhﬂe; i dayy i who  fought,
ke et i A
were “never “afraid

\«.rE 'ua\ @'&’tﬁ{ﬁ" ""ﬂ;‘ afdxv
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‘It is very unfortunate that the majo-
ty community does not realise that

aperson takes birth in this country,
does not make an application to Brahma
at he should take birth in a particular
ymmunity or a particular family. Other-
jse  there would have been many
ay Gandhis as Kanti Desais.

I am one of those who have been
ht from the childhood in the Congress
isation, from the days of Jawaharlal:

, we always thought that ol all

ions as

AT—a AT & TF 79 2 |

‘T would like to quote what has been
by one Mr. C.P. Rajendran from
Delhi, in the Indian Express dated 2nd
mber, 1978. He said in his letter
the editor as follows :

3S is supposed to be a cultural
sation.  which has nothing to do
politics. According to its suppor-
_the main aim of RSS i, to form. a
d_ Hindu community. But how
drills and other militarv-type training
p, Indian culture ? Why is RSS
ling = military-type  cadres? Is it

with lathis and drils that our cul-
T e‘c:lair'l be made gocd and the country
1

RSS is growing stronger day by day.
are tilising their people in the
vernment for, this pwpose. They are
Ang to inject cnildren with their phi-
ophv, The recently-hield  children’s
p had a marca past by cailaren hol-
Jﬁg guns in their hands,”
B

‘What does this' demonstrate ?

‘Why is the RSS or any other commu-
nisation beld  enough to raise
tedag?  In another prominent
of this country, it has been writ-

. “Fascists can’t figat Fasciem: Today,

0 'l the . Prime Minister has lost the
.« support of all his colleagues bar-

% ring. the Jan Sangh-RSS. rump
. which hold him captive:”

- SUBRAMANIAM SWAMY =

are you gquoting from ?
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SHRI C. K. JAFFER SHARIEF:
From the Bliiz, your favourite,

1 come from the land of Tippu Sultan,
who was a gallant freedom fighter, who
fought the British tooth and nail, who
was the first freedom fighter of this
country, If the Government wants to
learn how to run this country with a secular
character, they should read how Tippu
Sultan had conducted his administraticn,
how secularism prevailed during his

regime,

I do not know why the Prime Minister
is allergic to banning the RSS. We plea-
ded 'with him that if he did not want to
ban the RSS he could at least ban its
drills, :

DR. SUBRAMANIAM SWAMY :
You also went.

SHRI C. K.: JAFFER SHARIEF :
I also went, but when they knew me
to be a Muslim they threw me out,

If any section of the people of this
country is living under the illusion that
they can by their mighty force crush some
other section of people, they are living
in a fool’s paradise. 'We are born Indians,
we are going to live as Indians and be
buried in this soil. We are not going
to be cowed down by any threat of attack
on us. Let me make it very clear that
if the Government does not want to take
steps to eradicate this communal tension,
if they do not take precautionary mea-
sures to surb this kind of tendency be
it attack on Harijans, Sikhs, scheduled
castes - and scheduled tribes, Muslims or
backward classes, we are not going to
tolerate it. Let me make it clear that
if the Government does not rise to the
occasion and take the necessary steps,
the day may not be far off when we will
have to think how to defend: ourselves.
We are not for the offensive, but the right
of defending < ourselves cannot be tzken
away by thél Government. If -the Go-
vernment fails to do it we will have
to think how to defend ourselves and
protect the lives and properties of our
own people.

Therefore, T humbly appeal that it
is the duty of the majority community
to live in  amity with the minorities
and not to show its strength or might.
People cannot live in this country with=-
out understanding and love and. affec-
tion ; for each other. The minorities
cannot live in this country by try to
fight or antagonise the majority. The
minority will have to live by earning
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the goodwill of the majority, and the
majority should not copsider that the
. minority is at their mercy.

Hii?i‘i Malhotra was tcll&gnm how the
u  community very gene-
rous to the Muidims. 1 am really as-
hamed to hear such a kind of speech.
W= are not at the mercy of an y.
We  are born Indians we would like to
die as [ndians, Nobody's mercy is
sary. Therefore, a change of heart
necesary.

Government  will have to curb anti-
social and anti-national elements. The
whole drawback is that when the Janata
Party cam= to power, they released mot
only political prisoners that one can
unde rstand, but also all the anti-social

A

to do an 3 have the
a:imﬂuf Minister, their party

; cannot y
understand that, If mly love
Gandhiji, if the Prime ister in a_true
Gandhian, he must demonstrate and ex-
hibit how Gandhiji's ideals can pre-

M(H}
" [8hri C. K. Jaffer Sharief]-
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vast number of communities. Many of
them have tensions at different points of
time. There are tensions even between one
Hlndu and another Hindu community, for
instance, on the question of mtcrprclauon
of Ramayana, in South India there is a
great deal of tension between two different
castes. There are tensions even amongst
the Muslim community between Shias
and the Sunnis and riots have practically
taken place every year on account of it and
woviously there cannot be an RSS hand in
the Shias-Sunnis riots and nobody claims
it.

Obviously, there are a large number
of such tensions. There are as one of
the hon, Members here just referred to
tensions between the Akalis and the
Nirankaris. Again the RSS has got
mothing to do with it. I am sure the
hon. Members who are rather negatively
very fond of the RSS and mention its
name almost like a mantra every time
would also concede that the RSS has
nothing to do with it. I would like to
see the debate on the subject in a dis-

te way, taking the whole picture
into account. It is a question of com-
munal attitude; it is not only the question
of Hindus Vs. Muslims but even within
Muslims and within Hindus there are
various sub-communalisms  which ulti-
mately add up to the total communalism
in the country. I would, therefore,
like this discussion to get away from
this kind of pet fault-finding and pet or
rather quack prescriptions that periodi-
cally come from that side.

The question of Hindus Vs. Muslims
is not a question of a large community
Vs. a small community. Their argument
is that a small community because of
its size needs protcctlon and it is u,mduly ap-
prehensive and insecure in an environ-

ment of this kind. Let us take the smal-
lest community in this country, the
Parsi community. I know quite a bit
of the Parsi Community. My wife is a
Parsi. It is not only the Congress (I)
leader who has a privilege of marrying
a Parsi. I also have that privileee and,
I think, there are many others who have
that privilege. The Parsi community is
the smallest —microscopic community
in this country, probablyless than 100,000.
They face no tension with the majority
community. The question is why
“What is special about the Parsi community ?
Do they not have their own identity?
They very much have their own identity.
Do they not have their own religion ?
‘They very much have their own religion.

Do they not have their own belief? They,

very much have their own belief; in fact
they have a strict belief. There ws a a
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tremendous opposition to anyone of their
community marrying outside their com-
munity, the kind of opposition there would
be when a Muslim marries a Hindu
or vice versa, But still the fact of the matter
is that the Parsi community does not feel
any insecurity.

In fact, when the Britishers left India,
they asked the Parsi Community whether
they would like constitutional guaraniees
to be put in so that they are protected
and they said, “We have no fear from
the people of India. We do not want
any such constitutional guarantees.”” And
today they are there in all prosperity.

I think, it is not a question of small-
ness that is really at issue. But surely,
the significant fact is that nobody seems
to be taking up the cause of Parsis be-
cause the Parsi community has no politi-
cal value. There are only 100,000 people
and that means about 40,000 votes.
They are all concentrated in Bombay.
Obviously, it is not very  useful and
productive pohtically to take | I.he
cause of the Parsi community.
my opinion, really goes tothe hca.rt of
the matter’ as to why, whenever we
discuss communalism, we do mnot discuss
communalism within the Hindu Commu-
nity or communalism within the Muslim
community and that we always discuss
communalism between Hindus and
Muslims because of the political ad-
vantage that is to be gained by talking in
these terms.

I would again ask, if you consider
the question of size, take even a district
where the Muslims are in a great majo-
rity, are there no riots there? There are
riots. Take a district where the Muslims
hold important offices like the district
magistrate.  For example, take Sambhal
district where the Muslims constitute
75 per cent of the populaticn there and
the district magistrate there, till recently,
was a Muslim. But still a riot took
place there in which the members of both
communities whatever the proportion—
Tamnotvery muchinterested or impressed
by the proportion figures—the Hindus
and the Muslims died there.

MR. CHAIRMAN : You may con-
tinue tomorrow.

17.30 hrs,
HALF AN HOUR DISCUSSION
Demouition IN  TUGHLAKABAD
MR. CHAIRMAN : We now take up

the Half-An-Hour Discussion. Shkri P.
Rajagopal Naidu.
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SHRI P. RAJAGOPAL NAIDU :
(Chittor): Mr. Chairman, Sir, on Friday
last, there was a Starred Question with
regard to the demolitions in Tugh-
lakabad, Delhi. = The Minister differed
from the Member and, when a Minister
differs from a member, we have to think
twice because he is a responsible persor
and  whatever he says, he says with
authority.

Therefore, I, wapted to know what
happened. in Tughlakabad = Extension
and so I went there and visited the colony.
I have seen most of the houses. The
Minister has said that he has taken the
information  provided by the Municipal
Corporation  and has_believed it_also.
Yes, hejhas, to, But the. Municipal
Gorporation, . ugfortunately, has given
wrong information. with regard to two
things, One is that they have said that
they have notifigd the demolitions, "but
they , have not,at, all notified the demali-

. tions. '.,'ﬂfc Act . says that. when you
.eontemplate a demolition, notice should
..be.given, I am not going to read all the
\»Seqtions, but the Pyoviso savs 3
o 2 ol np By oo .
.. “Provided, thaf no 6rder’ of “demoli-
« -+ tion shall be ‘made nnless the person
.+has been given, by means ¢f a'notice
served in_such manner as the Com-
missioner may think fit a1easonable
. oppastunity 16f showing cause swhy
. such . order; shallnot be made.” ™

There is another proviso also and, in
this second proviso, there is an opportu-
nity or appeal. It is only after going
through the proyisions, of all the clauses
that they can’demolisk. Therefore, I
say that they have mot informed the
Minister the correct positien and they
have not acted legally in aemolishing
these buildings. They were in  hurry to
demolish the houses and therefore they
have not adopted this . procedure at
all.

The second thing is that they have
said that all the houses have been con-
structed after June 3o, 1977. The Minister
may ask what is the proof to show that
these houses - have been. constructed
prior to June g0, 1977.. I can bring to
the notice of the Government three proofs,
One is that more than hundred house-
holders paid house-taxes.. The Minister
has also accepted that, andszid they
have not touched those houses whose
holders paid house-taxes. But, when I
went there, I found that one Hcuse has
been demolished. I can even give the
name of the owner. It is Ajit Singh
Walia, and his Rural Zone No. is 5€0.

With regard to other houses, the. as-
sessment notice forms were given to more
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than 400 persons prior to the stipulaicd
date, which the Gevarnment is dependivg
vpen...p, The Government assured the
residents of the colenies :aying that
whatever houses were constiucted prior
to June 30,1977 or whose constiucticn
began before that date, will be 1egula-
rised, Therefore, what I say is that
those 400 to 500 persons whese houses
have been assessed and on  whom notices
were served saying that they kave been
dssessed, must be regularised,

. The thiid thing is that we can find
the proof in the demolished bricks them-
selves. When we see the bricks we will
find that they bear the stemps of the vears

1973, 1974, 19751976, 1977 2nd 1978.
 Ifthey have copstructcd 'tlj?t‘ Tcvsés in

1978, they must bear the 1978 mark.
1 can say that, in the houses \Sﬂrh have
‘been demolished, the number of hopses
where ‘'we cannot find ‘even a brick of
1978 is more than 8oo.. Therefcre, I
say that this third proof alo ‘clearly
shows that thcy have been constructed
prior . to 1g77. With rcgard, {o'1978
bricks, I want to tell ycu ope thing. " T'am
telling: abcyg 150, heuses, , They ‘af ¢ < It

.. poor peple, | They had raiéed 2 perticn

of it in 1977. If You te¥e”ceteny Hick
in that, yeu' capnot. find ‘1978. “Then

-with the mg':_n(‘}:',ﬁ;réy got ‘IE#%?‘? they'ipiced
.the _ ather porticp, . eril " tEey heve 2lio

constructed the ccmpevrnd, Thercfese,

in the extepsicn. 2rd in  the ‘com-

pound. you can see the bricks bearing
1978 mark, The contenticn is that they
started them in 1977 and they heve ccmp-
leted them in 1978 . Thcse hcuses are
150. .

What I want to impressupen the
Gevernment is thzt they Feve fo 1:)r a
sympathetic 'attitvde tcwerds tFic: net
only that, as a matter of right 2lse. te-
cause of the assurance of the Goverrment,
that colony has to be regularised;
more than goo houses heve to e r1egu-
larised,

The Municipal Corporaticn gave
another incorrect informeatien  with
regard to the houses which 21e cr pitlic
land. T heve seen that they have merked
out the Geverrment lend Py terled
wire, I hzve counted the kevies. Tlae
are only 70 houvses in additicn t¢ 2 Ferv-
man temple which hes bFeen desircyed
and a Gurudwezre. They were all-

carved out with barted wire. Tzm rot \

accusing anyhedy or criticisirg tfr Ge-
vernment fer what has heppened hitherte.
What I appeal to the Geverrnert ard
the Minister is to teke ccgrizerce cf
these facts. These are the precfs which
I place befcre the Minister. If te is
convinced akout tker , iken Tet Fimr ir-
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quire into the matter. If he accepts
these proofs, then there is no other go
excapt to regularise the colony. In
addition to this, I want to tell him one
thing. They have submitted a plan to
the Municipal Corporation, and they
are considering it. Therefore, they
have taken much pains so as to get san-
-ction from the Municipal Corporation.

Tisrzore, taking all facts into com-
sil:*ation, I reyuest the hon. Minister
<0 see that this colony is regularised,
Ifatall heishaving any doubt, he can
getitenquired and if whatI say is true,
then it should be regularised,

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
‘BAKHT): Sir, most of the confusion
seems to be arising from the fact that no
differentiation is made between those
houses which were constructed on public
1and and those houses which have been
constructed in an unauthorsed manner,..

SHRI1 P. RAJAGOPAL NAIDU : 1
was not on that point.

SHRI SIKANDAR BAKHT : You
said soraething about demolition by the
MOD. The MCD did not demolish; the
DDA demolished. ...

SHRI P, RAJAGOPAL NAIDU : I
have not said that.

SHRI - SIKANDAR BAKHT : He
said that no notices for demolition were
s=rved, I want to make it clear that 282
houses, structures, boundary walls and things
of that sort, were demolished by the DDA—
which were encorachements on public land,
333 houses, strOcturs, semi-pucca houses;
boundary walls, etc., were demolished by
the MOD-—which had been onstcructed
without any sanctioned plans.  Yousee
itisnot only the plans of individual cases
but also the lay-out plans of the colony
which have got to be got sanctioned, Itis
true there is the announcement of the go-
vernment that no houses will be  demo-
Jished which have been constructed before
anth June, 1977 but houses which have been
constructed unauthorisedly or if they are
~ncroachments on publicland or they have
br:n constructed without any sanctioned
p'ans will not be allowed to remain there,
That has been very clear,
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Now the hon, Member has mentioned
some individual cases. Individual cases
he may refer to me and I will certainly have
them looked into. The intention and the
policy of the government is absolutely
clear, that if they are colonies or houses
constructed before goth June 1977, they
will not be demolished and if somel cdy
has acted against these instructicns ey if
there have been some cases—the hon
Member said that some houses have been
demolished in spite of stay orders—if the
department concerned have violated any-
thing of that sort, then they will face the
consequences. The decision is that no
house constructed before goth June, 1977
is going to be demolished and if any such
demolition has taken place, itis against the
pronounced policy of the Goveinmenth
Houses, for which house-tax has been paid.
have also been demolished—itwas said.,
Primarily paying house-tax is no bar,
There may be an unauthorised construction
and proceedings against its demolition may
be going on somewhere...

SHRI P. RAJAGOPAL NAIDU : I
agree,

SHRI SIKANDAR BAKHT : But
certainly it may at least show that this
must have been constructed earlier than
goth June, 1977 and so this should not have
been demolished, I agree, but paying
house-tax is basically no argument against
unauthorised construction. That is what
I want to point out.

About bricks, all the 282 houses which
have been demolished by the DDA were a
construction of after 17th December, 1077
because in this area one small demolition
operation had been undertaken on the
17th December, 1977 itself. Therefore,
whatever had come up on that part of the
land came up only after 17th December,
1977. Therefore, bricks used in these
constructions by and large and practically
all of them were 1978 bricks. There may
be bricks of earlier period in the houses
demolised by the MCD but definitely not
in those demolished by DDA, according
to the information provided to me. They
say all these 282 houses came up after 17th
December, 1977 and most of the bricks used’
in this construction were 1978 bricks.

Therefore, I do not think I have to say
much about it. Naturally there is no
question of confrontation between the
Members and the Treasury Benches. If
there are individual cases of the sort the
hon, Member referred to, T will be glad to
have those cases looked into.

SHRI A. R. BADRI NARAYAN (Shimo-
ga): The hon. Minister has been pleased
to state that the buildings were constructed
subsequent to December 1977. My friend
here has urged that the evidence on the
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bricks shows that they Lave been all of a
rior date and not nu{m-quml to June or
cember, 1977, This is a marter for you
to kindly investigate and if it is found that
it has been of a subsequent date, you arc
rfectly at liberty to take suitable action.
ﬁhn I would urge upon you is: please
have the matter investigated as to whether
it is prior to June 1977 or subsequent to
1977. That is one matter,
I am saying that there have been many
such unauthorised encroachments or cons-

rised o
ts, something must be done, lem;
mmwthﬂtlemhwm'nﬁu b‘;
Femghorcat! . have bee:
%‘I‘h‘ the hni!;, :ebl-tmhgw mhéu
e poor people, t B"am’v w
theman is likely to se

houses by the poor who have been
m to do so by some

officials, Why did they keep quiet?
They should have s , in the

build h I ; mu':’i- 1a;
them to ousesy mean ]

on thepartof the authority enaemedp:
the Municipal authority conerned. Why

do come at a later when the
entire house is built up and the families
start living there? you think it is

proper that we should demolish such cons-
tructions?

know that they shoul,
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rised constructions, The Mupicipality is
Luilding houscs fir them in b manner
which has been very slow.  You must pull
up the Municipalitics and cther develop-
ment authorities. They mast fill up the
lacuna. The poor peoplc Luild up their
unauthorised constructicns hecaure they
have no place to live. So, you must see
that house constructions are mede for
them so that the people can occupy them.

SHRI B. RACHAIAH (Chamars-
ar) : Mr. Chairman, Sir, the
thi Municipal Cerporation spd the
D.D.A. no doubt have got the res-
ponsibility for an orderly grewth of (ke
town and also for the upkeep-maintenance—
of the city. Therefore, they have re-
sorted to the demoliticn of the unauil ¢ sised
mnmgian; not lht‘mhr now but even
during 18 months of cmergency, We
have seen then some demolitions that had
uhmhphee. nm't: umd:c me that a
race on between the emergency
mum and the Janata Government's
demolitions,

In this process, I feel, the minorities,
that is, the acheduled castes who Lave no
houses of their own or sites of their own
who have been allowed to construct tleir

houses, after etion, when they 17
there, this tion js allo:r“d tcytnl;:
place.

1 feel that if you want to have an

orderly

growth and if they want a lay-out p)
to be sanctioned, to that G:JM. prgla
places a3 a
demoliticns can

formation of small pul
public utdlity , the
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These houwes were bailt one of lardship
of down truddo pruple and mony of these
have been demolised without any due
consideration. No alternative arrange-
meats of accommodation were  made
h fore  demolishing  theee houses.  This
it the rcason why 1 say that the Janata
Government has a  double siandard.
Vested interests of the Janata Govern-
ment are responsible for this act.  Acticn
should be taken against the D.D.A. and
Municipal Corporation of Delhi officers
who are reaponsible for such demolitions,
ppose this Eolu'y of the Government.
! wnm like to know from the Government
as  to wha. action they have taken
against the persons who have constructed
multi-storcyed  buildings 7 What alter-
native arrangements  of mmmod.mon
have been made by the Government
for the pwp!e whose houses have
been molished Finally, T would
like to know from thr hon, M‘:nnter as to
what action he to take
the officers rupomlf;k for demolitions ?
With these questions I ¢ the Chajr
and conclude my speech.

w qvew (wfge) ¢+ awief
o, v wwr & fowfewr # qv e

* The callous manner in which ;lluni
colonics and pucea buildings in
arcas have ln:nmed to the 'm.nnd in

and elsewhere follow the same ar-
rogant and coercive pattern,”

e ff off, awfr off, e
v waftily dfde frerer o, Wi
w fieoelt & W i forld, 9w % 3w 47
ﬂm 9*@“‘““‘1.

All- mmnlu#hed nies will be

re-
end, Delthi Master
mll:ln maﬂyl&u&aﬂ. S

- wr-—m
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®Y a8 A Ve ooy & Fodd S Y, -
afew o o ox e gf frerd
Y &, gordr sl % ot e frewr
W 7§ #—et W GuT S Ay g,
% Wi ¥ IH TR N OE ¥ O TR
¥ o & wifow s g § geAr
wigat f—4a wew o frod 9 §—
=T & qre F oy o awr ¥ wer
T T, A ag Wt i oy fe @ e
Faea a1 feww ¥ i, afer suw
wo & T U ] Wik 7y o weviowedy
g o ot fip g T T dodte
Qo” & wrwwr ¥ faeelt gk w1 ¥ Ow
wfeew st  wremdt & Somit 24
SR Y foar o 7w goRTR A 1
ot qar s Wy wrferw o fie 1 e,
1976 %t WY femmor-itfen @ AR &
forad foam oy, & 3 W R
Fo WI-HT-68, TTATATS TWAEPwT
w1 WY fsror Mfew aqv, fore w amr
e faree W 1 27 AR WY el
T qOF FHT A Jet off o oy
g AT €1 € oY | w2T IR wrehahy
ag ot v W i o fir'fore wol-
Tt ey AT Y fereram ww, s Wy
Fnd afeet ¥ eERa, AT E d
et v o wrafer aff frlr 8 7 foo -
Wit & swrr frad ai—re 1 0t
mifew fiear war wie 7 2 vy T fie
WY G Wty ot gt dhfed, dfier ot
ety ¥ ag wr otk fwgw vl
eriterdry ¥ arend feur

qrefer oY, sielt e Wy A
mﬂmwtﬂwﬂt, Wi
hﬂm%xwwuﬁ!lﬂtﬁwm'
W T TR, O W
mwﬂﬁ"!ﬂ*l‘fﬁh

T .2 nr ol 49 o ke M'ﬂ!mﬁ*m
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[st, qaTa)
feRsmpmbgagadimaan &
pnishgisd R widtH &
A gwT d 7

» ¥ oft frwre wen ; T TEE, EAR
- dgufor A e F I &
g T & T e ¥, A
~JE ETAY T SR g

SHRI K. MALLANNA : I request
you to please speak in English,

SHRI SIKANDAR BAKHT : I sm
“iitet of all replying to the gentleman who
had spoken in Hindi. Then I will reply
10 your questions in English.

SHRI K. MALLANNA : Thenyou
reply in Kannads,

SHRI1 SIKANDAR BAKHMT : I will

Jearn from first and then T will
B Bl § Bk s i syt
2 Xann

AR wrfaw T e W A &
“qogar xhoww § fe werm o
worerr § ) ¥fww ol wxed W &
oy Wt ax fearm wgan fe @ w7
warean A § o o qew W wraow

g_ﬂ
%
3
:
k.
£

W §, SE w1 Wit Iwe g fe
§1 & ¥ w3 ¥ qufew O T
Wi A s s s
wreATE £ Teroear fwar e ww
feer #1 s ¥ aTET 495 9,
I WY WET LI fvar ar T, 9w
Y vy oy T it & 1 v gt aw
ATy & T W T qare §—
ot dwpfor sTiel wf 7y @
ot 1 3 ward o ofdt @ o
-, &Y gfam 9, wOq wel, et
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Some hon. Member scemed to have
mmﬂl out of the orbit of the questicon.
hun'b{: friend spoke about the scareity

of houses. I am rorry. But I would not
like to di int him becausc the subjcct

rwul?lmiu mmh d

of of . The dimen~
dm*mﬁwpb.uwﬁhw
of howsing ovet 20 years wr shall be re-
quired to construct five millicn houres each
year which we do not claim we will be able
10 do. But the only claim that we have
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are not sufficient, If we construct 40,000
houscs cach year they arc not ?;u.n? to be
wuffizient to meet the demand ol Delhiwal«
lahs. There will have to be people who are
going to bs without howes. There i
15+ which we are entering and
st elavelopment of smaller
b osases providia g counter magnets in these
saller wwns the number of which is
abaut gor Insach wowns where we have a
ppulation of a hundred thousand 10 two
hundred thousands we are providing all
the eounter magnets so that the popula-
tion pressure on these about 1o big cities
that we hawve is reduced.  1do not want to
g into it in denail. I was saying that
staps to remove the scarcity may be im-
possible,  But we have taken steps to
provide the largest Pomiblc number of
houses within the limited resources we
have and I do not think that the hon.
M :mber will b= able 1w make any further
suggestion. Some hon. Member mentioned
aloui the orderly growth., I am hundred
percent in agreement with the hon.  Mem-
bnr's anxiety that these  unauthorised
constructinns should necessarily be nipped
in the bud. That is very true. But there
aw swwme legal constraints which we are
trying to get over. An excrcise is going
on to find out whether we can really make
it a cognisable offrnee. But even if it
is made a cognisable offence the

cwn he constructed over night. Unfor-
tunately at the moment, the Municipal
Cocporation of Delhi cannot undertake
d:molition unless it serves notice under
Sections 343 and 444 of the Municipal Act.
So one week is enough 1o construct a com-
pound wall and two rooms which can be
done overnight even.

Some hon. Member mentioned about
iving par:rer pablicity to our policy in
his regard. It is not once, but many
times, when this Government throughout
the period of 30-21 months, has been mak-
i unambiguous statements, absolutel
m\cms no words, that no una i
annstruction will be allowed after the goth
June 1977. [ammakingthat pronounce-
ment and the newspapers will
it tomorrow; the language newspapers will
Mm“’e must put an end to
this la somewhere, we must
draw a line somewhere.

Some individual cases were also men.
tioned. One of the caser mentioned by
Shri Yuvraj was of une Shri Suresh Kumar.
There can be cases where in spite of the
stay orders having been served, demolitions
might have taken place. It does not in-
dicate any change in the icy. Our

remains that any unauthorised cons-
tructinn made after the qoth June, 1977 will
not be allowed. If some dﬂtmﬂt
carries out the demolition in violation of the
stay order, they willhave to suffer the conse-
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An hon. Member made a mention about
certain professional cheats who enter into
some sort of wrong activitics and  sell
Government land to people.  There  has
been u west cases of the sort to establish that,
One gentleman, an oflicial of the D.D.A.
was sent to one such person; the fellow
sold him 1).D.A. land. 1In such cases the
law will take its vwn course,

There isonc important thing with regard
to the unauthorised constructions and that
is that the unauthorised constructions and
iMegal encroachments should be nipped
in the bud. 1 am hundred percent in
agreement with this and we are trying to
evolve some methods. We have entered
inte an exercise where we are trying to
make any unauthorised construction as an
cognizable offence, It will discourage
unauthorised eonstructions and illegal en-
croachments.

As far as this Government is concerned
we are determined to see that with the
available law today all unauthorised cons-
tructions whether these have been construc-
ted, a week, a month or two months back,
will have to be pulled down.

A su ion was made that only a part
of such houses may be demolished. Sir,
when we are undertaking the regulariza-
tion of these 495 colonies, some sort of
development plans have to be undertaken.
We are, however, trying our best 1o cosure
that all'this l‘rg'niariulmn is done without
the least disturbance; in fact, if possible,
without any disturbance. This is htwever,
in relation to . those colonics which
have to be larised. This cannor
be made applicable in respect of the ho: uses
which have come up unautheriscdly.

Some hon. Member mentioned that the
Tughlakabad demolitions were an injustice
to the people. I hold the contention that
if we are keen on an orderly th in the
urban areas, the only way of doing justice
is not to permit lawlcssness to grow
unautharised construction is a part of the
lawlesness which will have to be checked.

other buildings having
come up after goth June, 1975. All un-
suthorised constructions after June,
1977 will be demolithed. Bven the muld-
mvd buildings will have to be demoli--
1 if constructed unauthorisedly afier
3oth June, 1977.

18- 10 hre,

The Lok Sabha then adjourned #ill  Klewew

the Clock an Tussday, December 5, 19 ;FF
zv—vu, :gno(Sﬂ:.



